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(Brief Record of Proeeedbap) 

MO~~JlY, FebrulUY 17, 196DIMagha 28, 1890 (Sak.) 

No. 131 
1. Oath or aftlrmatioD. 

The following Metpbers made and subscribed the aftirmatjOl) an~ 
took their _ts in the House:-

(1) Shri K. Kamaraj (in English) 
(2) 8hri Janeshwar Misra (in Hindi) 
(3) Shri Jai Singh (in Hindi). 

2. President's Address-laid on the Table 
Secretary laid on the Table a copy of the President's Address to both 

Houses of Parliament assemb~ed together on the 17th February, 1969 
(Hindi and English versions). 

3. RePOrt' of Joint Committee-laid on the Table 
Shri Vikram Chand Mahajan laid on the Table a copy of the Report 

of the Joint Comnmttee on the Bill to make provision relating to muriages 
of citizens of India outside India. 

~4. Evidence before Joint Committee-Laid on the Table 
ShrfVikram Chand Mahajan laid on the Table a copy of the evidence 

,pven before the Joint Committee on the Bill to make provision relating 
to marriages of citizens of India outside India. 
5. Motion Be: Report of Joint Committee 

Shri Shantilal Shah moved the following motion:-
''That this House do extend the time appointed for the presenta-

tion of the Report of the Joint Committee on the Bill further 
to amend the Constitution of India, upto the 12th March, 1969." 

The motion was adopted. 

e. Paper laid OD tbe Table 
A copy of the Proclamation issued by the President on the 17th J 

PebruarY, 1969, revoking the Proclamation issued by him on the 23rd 
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Au st 1968 in relation to the State of Punjab, published in Notiftea-
tiof N~. G.s.R. 301 (English version) and G.S.R. 302 (~indi version) in 
Gazette of India. dated the 17th February, ~969! was laId on the Table, 
under clause (3) of article 356 of the ConstItutIOn. 

7. Obituary Referenees 
The Speaker; Shrimati Ind~a Gandhi; SB;1'Vashri N. G. ~ga, Atal 

Bibari Vajpayee, H. N. Muker]ee, S. M. JOShI, P.Ramamurb, Surendra-
nath Dwivedy, Frank Anthony,Prakash Vir Shastri, Tenneti Viswa-
natham, M. Muhammad Ismail and K. Anbazhagan made references to 
the passing away of Shri C. N. Annadurai, former Member of the Fourth 
Lok Sabha; Shri S. Ramasw~ Naidu, who was a Member of the 
Provisional Parliament and Shri Manikya Lal Vanna, who was a Mem-
ber of the Constituent Assembly of India, Provisional Parliament, First, 
Second and Third Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 18th February, 1969). 

IUS 
GMGIPND-LS 1-3087 (D) LS-17-2-69-800. 

S. L. SHAKDHER, 
Secretary .. 
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No. Z3Z 

1 .. Obituary BefereDce ! 
The Speaker; Shri Hem Barua and Shrimati Indira Gandhi 

made references to the passing away of Shri Bell Ram Das, who was 
a. Member of the First Lok Sabha. 

Thereafter, Members stoo\l in silence for a short while as a 
mark of respect. 

2. Starred QuestiODS 

Starred Question Nos. 1-6 and 8 were orally answered. Replies 
to remaining questions were laid on the Table. 

3. UDStarred QuestioDS 

Replies to Unstarred Qu~stion Nos. 1-19, 21-31, 33-145, 147-
157 and 159-200 were laid on the Table. 

4. Papers' Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the explanatory statement (Hindi and Engllah 
versions) giving reasons for immediate legislation by 
the Customs (Amendment) Ordinance, 1969, as re-
quired under rule 71 (2) of the Rules of Procedure and 
Conduct of Business in Lok Sabha. 

(2) A copy each of the following papers under sub-section 
(1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government on the working of the 
Instrumentation Limited, Kota, for the year 1967-68. 
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(ii) Annual Report of the Instrumentation Limited, Kota, 
for the year 1967-68 along with the Au'dited Accounts 
and the comments of the C'Omptroller and Auditor 
General thereon. 0a') A copy of the Report of the Committee on def~ons. 

(4) A copy each of the following Ordinances (Hindi and 
English versions), under provisions of article 123 (2) 
(8) of the Constitution:-

(i) The Limitation (Amen'dment) Ordinance, 1968 (No. 12 
of 1968) promulgated by the President on the 31st 
December, 1968. 

(ii) The Public Walds (EXtension of Limitation) Amend-
ment Ordinance, 1968 (No. 13 of 1968) promulgated 
by the President on the 31st December, 1968. 

(iii) The Customs (Amendment) Ordinance, 1969 (No. 1 of 
1969) promul~ated by the President on the 3ni 
January, 1969. 

(iv) The Payment of Bonus (Amenciment) Ordinance, 1989 
(No. 2 of 1969) promulgated by the President on the 
10th January, 1969. 

. Bills passed by Bajya Sahba-laid on the Table 
Secretary laid on the Table ,the following two Bills, as passed' by 

Rajya Sabha:-

(1) 'nle Advocates (Second Amendment) Bill, 1968. 

(2) The Motor Vehicles (Amendment) Bill, 1968. 
6. President's Assent to Bills 

, 0) ,Secretary laid on the Table fol~ov:ing seven Bills passed by 
the Reuses of Parliament during the last Session and assented to by 
the President:-

(1) The ApproprlatiQn Railways (No.5) Bill, 1968. 
(2) The Appropriation Railways (No.6) :sm, 1968. 
(3) The Indian Tariff (Amendment) Bill, 1968. 
(4~ The Punjab Appropriation Bill, 1968. ' 
'(5) The Pondi~herry Appropriation Bill, 1968. 
(6) The ApProPriation fko. 5) Bill, 1968. 
(7) The Bihar AP&-oPriation (No.2) Bill, 1968. 
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(ii) Secretary also laid on the Table copies, duly authenticated.' by 
the Secretary -of Rajya Sabha, of the followiDg ten Bills passed by 
the Houses of Parliament during the last Session and assented to by . 
the President:-

(1) The Judges (Inquiry) Bill, 1968. 
(2) The. Indian Railways (Amendment) Bill, 1968. 
(3) The Madras State (Alteration of Name) BUl, 1968. 
(4) The Deposit Insurance Corporation (Amendment) Bill, 

1968. 
(5) The FoQd Corporations (Amendment) Bill, 1968. 
(6) The Banking Laws (Amendment) Bill, 1968. 
(7) The Essential Services Maintenance Bill, 1968. 
(8) The State .Agricultural Credit Corporations Bill, lQ68. 

(9) The Legisl:ltive Assembly of Nagaland (Change in Re?re-
sentatian) Bill, 1968. 

(10) The Insurance (Amendment) Bill, 1968. 

7. Report of Public Accounts Committee 

Sbri . M. R. Masan.i preSeDted Forty-first Report of the Public 
ACCQUBts Comm&ittee on Paragraph 41 of the Audit Report (Civil), 
1968, relating to the Ministry' of Home Affairs regarding Avoidable 
Expenditure. 

8. Report of Estimates ConuDi«ee 

Shri P. Venka.tasubbaiah presented the Seventieth Report of the 
Estimates Committee on the MiDist:ry of Railways-Railway Elec-
trification Projects. 

9. Motion of No-conftdenee in the Council of MIIIisters 

The Speaker asked those Members who were in fav9urof leave 
being granted to Shri P. RamanIurti and others to make a motion of 
No-confidence in the Council of MiniSters to rise in their places. As 
not less than. fifty Members rose, the Speaker declared that lea~ 
was granted and the motion would be taken up at 2 P.M. 

10. Government Bill-withdrawn 

The Customs (Amendment) Bill, 1_ 

The motion for leave to withdraw the Bill moved by Sbri Prakash-
chand B. Sethi was opposed. The motion was adopted and the Bill 
was withdrawn by leave of the House. 
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11. Govel'llllllent BilI-lDtroduced 
The CUBt!OmB (A'meftdment) Bill, 1969 

The motion for leave to introduce the Bill moved by Shri Prakash-
chand B. Sethi was opposed. The motion was adopted and the Bill 
was introduced. 
12. Statement re: Ordinance-laid on the Table 

A copy of the explanatory statement (Hindi and English ver-
sions) giving reasons for immediate legislation by the Customs 
(Amendment) Ordinance, 1969, was laid on the Table under rule 
71(1) of the Rules of Procedure and Conduct of Business in 
Lok Sabha. 

13. Govemment Bill-Introduced 

The Delhi Motor Vehicles Taxation (Amendment) Bill, 1969. 

14. Motion 

Shri K.. S. Ramaswamy moved the follOWing motion:-
"That the debate on the Bill to provide for the regulation of 

registration of births and deaths and for matters con-
nected therewith, as passed by Rajya Sabha. which was 
adjourned on the 14th November, 1968, be resumed 
now." 

The motion was adopted. 
15. Government Bill-Under Consideration. 

The Registration of Births and Deaths Bm. 1968, as passed by Rahla 
Sa.bha 

Clause-by-clause consideration of the Bill, as passed by Rajya 
Sabha, was resumed. 

Further consideration of Clause 10 and the amendments move6 
thereto .continued but was not concluded. 

The discussion on the Bill was not concluded. 
(Lok Sabha adjourned a.t 12-55 P.M. a.nd re-assembled at 2 P N.) 

16. Motion of No-Confidence in the CouDci1 of Ministers 

Shri P. Ramamurti moved the following motion:-
''That this House expresses its want of confidence in the 

Council of Ministers." J' 

The following members toot part in the debate:-
(l)Shri R. D. Bhandare 
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(2) ·Shri N. Dandeker 
(3) Shri M. Thirumala Bao 
(4) Shri G. Viswanathan 
(5) Shri ShantUal Shah 
(6) Shri H. N. Mukerjee 
(7) Shri p. Venkatasubbaiah 
(8) Shri Tenneti Viswanathami 
(9) Chaudhuri Randhir Singh 

(1.0) Shri Janardan Jagannath Shinkre 

The discussion was not concluded. 

17. Report of Business Advisory Committee 

Shri S. Supakar presented the Twenty-eighth Report of the 
Busin~s Advisory Committee. 

(Lok Sabha adjourned. tnl 11 A.M. on Wednesday, the 19th 
February, 1969). 

1130 
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Secretary. 
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No. Z33 

·L staned QuestiGDs 

Starred· QuesiiO~ Nos. 31~ were orally answered. Rep1iel to 
~d Qaestions Nos. ~9..vere laid on the Table. 

2. Unstarred Q1IestioDS 

. '. Replies to Unstarred Questions No. 201-204, 206, 208-234. 236-
255, 257-276, 27~, 311-329, 331~, 341-343, 345, 346; 348-
352 and 356-360 were laid on the Table. 

Statement by the Minister of State iDthe Ministry of Information, 
.. Broadcasting and CommunicatiODS correcting the reply given on 11th 

Deeerdber, 1968 to. Unstarred Question No. 4196 regarding grau.t of 
loans by Film Finance Corporation, Bombay to eertain·fUma .!IeI.nd 
by Central Board of Film Censors was also laid on the Table. 

3. CalUng Atteation 

Shri AtaI Bihari Vajpayee called the attention of the M'inister of 
'External Affairs to the propaganda by Moacow 'Peace andProp-e1S 
Radio' against certain pOlitical parties in IDdla, amounting to . inter-
ference in the internal affairs of the country. 

, The Minister of External Affairs made a statement in retard 
thereto .. 

~.aeport of Ji'.stimates Committee 

Shri P. Venkatasubbaiah presented the Sixty-fourth Repert Of the 
_kimIateS Co~~'- on actiOD taken by Government on the recom-
mendations ·contSined in the Etghty-second Report of. the Estimatet 
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Committee (Third LokSabha) on the Ministry of Education-Delhi 
University. 

5. Reports of Pu'blie AeCOUDta Committee 
Sbri M. R. Masani presented the following Reports of the Public 

Accounts Committee:-
(1) Thirty-ninth Report on Appropriation Accounts (Civil), 

1966-67 and Audit Report (CivU), 1968 relating to the Mm-
istries of Education, COInmerce. Works. Housing and Sup-
ply (Dep~nt of Works and Housing). 

(2) Forty-second,:Report on Appropriation .~C?unts (Civil), 
1966-67imd Audit Report (Civil), 1968 reiating to the Min-
istry of Transport and Shipping. 

6. Report of Committee on Public- UDderillldDp 

Shri G. 5. Dhillon presented the Twenty-third Report of the Com-
mittee on Public Undertakings on action taken by Government on 
the recommendations contained in the Twenty-fourth Keptrt 4f th~ 
Committee on Public Undertakings (Third LOk Sabha) on' the Ney~ 
veli Lignite Corporation Ltd. 

7. M~ioD Be: Twenty-Eighth Report 01. BusiDen Ad~ Com-
mittee 

8hri K. Raghuramaiah moved the following motion:-

. "That this House do agree with the Twenty-eightb Report of 
the Business Advisory Committee presented· to the House 

. on the 18th February, 1969." 
The motion was adopted. 

8. The Budget (Bailways)-1969.70 . . . 
. Dr. Ram· Subhag sm:ih presented a, statement of the .umated 

receipts and expenditure of the Government of India for the year 
1969-70 in respect of RaUways. ..'.. . . . . 
cx.,.,~ .. Sabha adjourned at. l:-20 P.M. and re-assembled at 2-20 P.M.) 

9. Motion of No-confidence in the Cowadl of MlDiaters 

~scussion on the following motion moved byShri P. Rama-
murti Of), ~ • 18th 'February, 1_ continued:-

,:.- "1ha~'this House exprlsses its want of conftdenee in the Coun-
. ell of Ministers." 



'l1le following memberatook: pert in the debMe:-

(1) Shri Manubhai Patel 
(2) Shri Atal Bihari Vajpayee 
(3) Shrimati Tarkeshwari Sinha 
(4) Shri George Fernandes 
(5) Shri Y. B. Chavan 
(6) Shri Nath Pai 
(7) Shri Chandrajeet Yadava 
(8) Maharani Gayatri Devi of Jaipur , 
(9) Shri Ebrahim Sulaiman Sait 

(10) Shri Chintamani Panigrahi 
(11) Shri S. Kandappan 
(12) ShrimaJti Ila Pal Chaudhuri ' 
(13) Shri M. Narayana Reddy 
(14) Shri Kartik Oraon. 

The discussion was not concluded. 

(Lok Sabha adjowned till 11 A.M. on Thursday, the 20th lI'ebruary, 
1969) 

... 
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S. L. SHAKDHER, 
Secretary . 



LOX SABRA 

BULLETIN-PART I 
(Brief Record of Proceecti.ngs) 

Thursday, February 20, 1969lPhalguna 1, 1890 (Saka) 

NG.2M 
1.. Starred Questions 
t Sian-ed Question Nos. 61-65 and 67 were orally answered. RepUes :\0 remaining questions were laid on the Table. 
;,v. ;t. Unstarred Questions 

<it IWplies to Unstarred Question Nos. 361-402, 404-446, 448-467, 469-
~37 539-557 and 559 were laid on the Table. 
~t . , 
,1$. Papers Laid on the Table 
~ 

'f; The following papers were laid on the Table:-
;~ (1) A copy of the Audit Report (Civil) on Revenue Receipts, 1968 
:~ (Hindi version) under article 151 (1) of the Constitution t read. with sub-section 3(ii) of section 3 of the Official Langu-
. , ages Act, 1963. 

(2) A copy each of the folloWing Notifications under sub-section 
(4) of section 120 of the West Bengal Panchayat Act, 1957, 
read with clause (c)(iv) of the Proclamation dated the 20th 
February, 1968, issued by the President in relation to the 
State of West Benga1:-

(i) Notification No. 7474-Panch published in Calcutta Gazette 
dated the 26th December, 1968, making certain amend-
ments to the West Bengal Panchayat Rules, 1958. 

(il) Notification No. 7518-Panch published in Calcutta Gazette 
dated the 26th December, 1968, making certain amend-
ments to the West Bengal Anchal and Gram Panchayat 
(Account anti Audit) Rules, 1959. 

(3) A copy of the Uttar Pradesh Panchayat Raj (Amendment) Act, 
1968 (Hindi and English versions) (President's Act No. 38 
of 1968) published in Gazette of India dated the 28th Decem-
ber, 1968, under sub-section (3) Of section 3 of the Uttar 
Pradesh State Legislature (Delegation of Powers) Act, 1968. 

(4) A copy of the Annual Report of the U.P; State Agro-Industrial 
Corporation Limitf:!Ci, Lucknow, for the year 1967-68 along 
with the Audited Accounts and the comments uf the Comp-
troller and Auditor General thereon, under sub-section (1) 
of section 619A of the Companies Act, 1956. 

(5) A copy of the Audited Accounts of the Animal Welfare Board 
for the year 1967-68, under sub-rule (4) of Rule 24 of the 
Animal Welfare Board (Administration) Rules, 1962. 

[P.T.O. 
1134 



(6) (i) A copy of the Uttar Pradesh Imposition of Ceiling on Land 
Holdings (First Amend~ent) ~ul~, 1967 (Hindi and Eng-
lish versions) published. m Notification No. 312\1-A-12-1-65 in 
Uttar Pradesh Gazette dated the ~6th September, 1967 ll!l~er 
sub-section (3) of section 44 of the Uttar Pradt:sh I;mpoS1~on 
of Ceiling on ::~:'.-:11 Holdings Act, 1960, read WIth clause (c) 
(iv) of the Proclamation dated the 25th February, 1968 as } 
varied by Proclamation dated. the 15th April, 1968, issued 
by the President in relation to the State of Uttar Pradesh. 

(ii) A statement showing reasons for delay in laying the above 
Notification. 

(7) A copy each of the following President's Acts (Hindi and 
English versions) under sub-section (3) of section 3 of the 
Bihar State Legislature (Delegation of Powers) Act, 1968:-

(i) The Bihar Land Reforms (Validation) Act, 1969 (President's 
Act No. 2 of 1969) published in Gazette of India dated the 
16th J'anuary, 1969. . 

(ii) The Ranchi District Tana Bhagat Raiyats' Agricultural 
Lands Restoration (Amendment) Act, 1969 (Pres1deDt~s 
Act No. 3 of 1969) published in Gazette of India dated the 
16th January, 1969. 

(iii) The Chhota Nagpur Tenancy (Amendment) Act, 1969 (Pre-
sident's Act No. 4 of ·1969) published in Gazette of India 
dated the 25th January, 1969. 

(iv) The Bihar Tenancy (Amendment) Act, 1969 (President's 
. Act No.7 of 1969) published in Gazette of India dated the 

• /.. 7th February, 1969 . 
. V . (8) A copy of the Report of the Am.inistrative Reforms Commis-

sion on Administration of Union Territories and NEFA. 
(9) A copy each of the following Notifications under sub-section 

(5) of section 7 of the Indian Telegraph Act, 1885:-
(i) The Indian Telegraph (Ninth Amendment) Rules, 1968, pub-

lished in Notification No. G.S.R. 57 (English version) and 
G.S.R. 58 (Hindi version) in Gazette of India dated the 
11th January, 1969. 

(ii) Th~ Indi~n Telt:grap~ (First Amendment) Rules, 1969, pub-
lished m Notification G .S.R. 98 (EngIWl version) and 
G.S.R. 99 (Hindi version) in Gazette of India dated the 
18th January, 1969. 

(10) A. copy el!-ch Of. the following Notifications (Hindi and Eng-
lish versIons) ISSUed under article 309 of the Constitution. 

(i) The. Posts and Telegraphs Department Operator-cum-Mecha-
me f!>r Trench Digging Machines Recruitment Rules, 1968, 
pub.hshed in Notification No. G.S.R. 2037 in Gazette of 
lndia dated the 23rd November, 1968 . 

. (ii) The Posts and Telegraphs Despatch Riders. Recruitment 
Rules, 1968, published in Notification No. G.S.R. 2120 in 
Gazette of India ~d the 7th December. 1968. 

(iii) The ·.Posts an<UTelegraphs Department Postal Machine 
~l$tants (CraSs ill) Recruitment Rules 1968 published 
In Notification No. G.S.R. 2121 in Gazett~ of India dated 
the 7th December, 1968. 
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(11) A copy eac;h of the following papers under. section 36 of. tile 
Employees' State Insurance Act, 1948:-

(i) Audited Accounts of the Employees' State Insurance Corpo-
ration for the year 1966-67. 

(ii) Annual Report of the Employees' State Insurance Corpora,.:.. 
tion for the year 1967-68. 

(12) A copy each of the following Notifications under su'b-sectioD 
(2) of section 9 of the Representation of the People Act, 
1950:- . 

(i) S.O. 4388 published in Gazette of India dated the 7th 
December, 1968, makinll certain corrections in the Delfmj. 
tation of Parliamentary and Assembly Constituenct81 
Order, 1966 in respect of Pondicherry. 

(ii) S.O. 4657 published in Gazette of India dated the 31st 
December, 1968, making certain corrections in the DeUmi-
tatit>n of Parliamentary and Assembly Constituencles 
Order, 1966 in respect of the State of Nagaland. . 

(13) A copy each of the following Notifications under sub-section 
(3) of section 169 of the Representation of the People Act. 
1951:-

(i) The Conduct of Elections (Third Amendment) Rules,. 1968, 
published in Notification No. S.O. 4542 in Gazette of 
India dated the 20th December, 1968. 

(ii) S.O. 269 publish!?d in Gazette of India dated the 16th Jan-
. uary, 1969 containing corrigenda to Notification No, 8.0. 
4542 dated the 20th December, 1968. 

(14) A copy of the Uttar Pradesh Hindu Public Religious institu-
tions (prevention of Dissipation of Properties) (Temporary 
Powers) Continuance Act, 1968 (Hindi and English versiODS) 
(President'S Act No. 36 of 1968) published in Gazette· of 
India dated the 13th December, 1968, under sub-section (3) 
of section 3 of the Uttar Pradesh State Legislature (Delega-
of Powers) Act, 1968. 

4. Report of Committee on Private Members' BiDs and ResolutiolUl 
Shri Bhaljibhai Ravjibhai Parmar presented the Forty-third Report 

of the Committee on Private Members' Bills and Resolutions. 
5. Report of Estiu¥ates Committee 

Shri P. Venkatasubbaiah presented the Sixty-seventh Report of the 
Estimates Committee on action taken by Government on the recommen-
dations contained in the Twenty-ninth Report of the Estimates Com-
mittee on the Ministry of Railways-Commercia) and other cognate 
matters-Travel Concessions allowed to Railway Employees. . 
6. Report of Public Accounts Committee 

Shri M. R Masani presented the Fortieth Report of the Public 
Accounts Committee. on Appropriation Accounts (P & T), 1966-6'7 aDd 
Audit Report (P & T), 1968. 
7. Report of Committee on Public Undertakings .... ~ . 
. . Shri G. S. Dhillon presented the Twenty-fourth Report of the Com-
mlttee dn Public Undertakings on action taken bv Government on the 
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~ommeiuiations contained in the Thirty-sixth Report of the Committee 
on Public Undertakings (Third Lok Sabha) on Iildian Oil Corporation 
Ltd.. (Refineries Division) . 

. a. Ihtionof No-confidence in the Council of Ministers 
Discussion on the following motion moved by Sbri P. Ramamurti on 

the 18th February, 1969, continued:-
"That this House expresses its want of confidence in tD"! Council 

of Ministers." 
TIle following mem'bers took part in the debate:-

(1) Shriroati Indira Gandhi 
(2) Shri P. Ramamurti (by way of reply) . 

. On ,the motion the House divided, Ayes 83; Noes 213. The motion 
was' accordingly negatived. 

(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-20 P.M.) 

9. Motion of Thanks on the President's address 
Shrimati Sushila Rohatgi moved the following motion:-

"That an Address be presented to the President in the follOwing 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful -to the President for the Address which 
he has been pleased to deliver to both Ho~es of Parlia-
ment assembled together on the 17th February, 1969.' " 

Shri a. Dasaratha Rama Reddy seconded the motion. 
Four hundred and twenty-eight amendments were moved. 
The following members took part in the debate:-

(1) Shri N. G. Ranga 
(2) Dr. Govind Das 
(3) Shri Vikram Chand Mahajan 
(4) Shri S. M. Banerjee 
(5) Shri Bedabrata Barua 
(6) Shri N. P. C. Naidu 
(7) Shri Rajendranath Barua 
(8) Shri G. S. Reddi 
(9) Shri K. Narayana Rao 

,nO) Shri Mrityunjay Prasad (Speech unfinished). 
The discUSSion was not concluded. 

(Lok Sabha adjourned till ll . ./ .... M.,.'·on Friday, the 21st February, leG>. 
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LOK SABRA 

BtnLETIN-PART I 

[Brief Record of Proceedings] 

Frid4t/, February 21, 1969IPh41guna 2, 1890 (Saka) 

No. Z35 

1. Stan-ed Questions 

Starred Question Nos. 91-93 were orally answered. Replies to 
remaining questions were laid on the Table. 

2. Unstarrecl Questions 

\ Replies to Unstarred Question Nos. 560-656, 658-667, 669, 671, 672, 
J675--699, 701-712, 714-719, 724-737, 741-758 were laid on the Table. 

13. Calling Attentioll 
Shri Narendra Kumlar Salve called the attention of the Minister of 

Home Affairs to the reported talk given at the Indian Law Institute by a 
senior ~ivil servant of the Government expressing categorical views and 
opinions on current political-cu.m-constitutional problems. 

The Minister of Home Affairs made a statement in regard thereto. 
4. Papers laid Oil the Table 

The following papers were laid on the Table:-

(1) A copy of the Audit Report, Railways, 1969, under article 151 (1) 
of the Constitution. 

(2) A copy of Appropriation Accounts, Railways, for 1967-68, 
Part I-Review. 

(3) A copy of Appropriation Accounts, Railways, for 1967-68, 
Part ll-Detailed Appropriation Accounts . 

. (4) A copy of Block Accounts (including Capital Statements com-
prising the Loan Accounts), Balance Sheets and Profit and 
Loss Accounts, Railways, for 1967-68. 

~6) A eopyof 'Economic Survey, 1968-68'. 
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(6) A copy of the Annual Report of the National Institute for 
Training in Industrial Engineering, Bombay for the year 
1967-68. 

(7) A copy of the Annual Report of the Indian Institute of Tech-
nology, Kharagpur, for the year 1967-68. 

(8) A copy of the Aircraft (Second Amiendmerit) Rules, 1968, pub-
lished in Notification No. G.S.ft. 2147 in Gazette of India dated 
the 14th December, 1968, under section 14-A of the Aircraft Act, 
1934 together with an explanatory note. 

(9) Following statements showing the action taken by Government 
on various assurances, promises and undertakings given by the 
Ministers during the various sessions of Lok Sabha shown 
against each:-

(i) Supplemlentary Statement No. I. Sixth Session, 1968 
(Fourth Lok Sabba) 

(ii) Supplementary Statement Nos. VII 
and VIII. 

(iii) Supplementary Statement No. 
XV. 

(iv) Supplementary Statement No. 
X. 

(v) Supplementary Statement No. XV. 

(vi) Supplementary Statement No. 
XVIII 

Fifth Session, 1968 
(Fourth Lok Sabha) 

Fourth Session, 1968 
(Fourth Lok Sabha) 

Third, Session, 1967 
(Fourth Lok Sabha) 

First Session, 1967 
(Fourth Lok Sabha) 
Tenth Session, 1964 
(Third Lok Siabha) 

*(10)A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 191 of the Delhi 
Land Reforms Act, 1954:-

(i) The Delhi Land Reforms (Aniendment) Rules, 1967, pub-
lished in Notification No. F. 601LR0167 in Delhi Gazette dated 
the 21st September, 1967. 

(ii) Notification No. F. 60lLROl67 publ$ed in Delhi Gazette 
dated the 4th July, 1968 containing corrigenda to the Delhi 
Land Reforms (Amendment) Rules, l~7. 

(11) A copy of the Arms (Third Amendment) Rules, 1968, pub-
lished in Notification No. G.S.R. 4 (English version) and 
G.S.R. 5 (Hindi version) in Gazette of India dated the 4th 
January, 1969, under sub-section (3) of section 44 of the Arms 
Rules, 1962. t, '. ~ " 

*The notifications were previously laid on the Table on the 22nd 
November, 1968 and were re-Iaid under Rule 234(2)- of'- the Rules of 
Procedure. 
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(12) A copy each of the following Notifications under sub-seetiOn 
(2) of section 3 of the All India Services Act, 1951:-

(i) The All India Services (Death-cu.m-Retirement benefits) 
Sixth Amendment Rules, 1968, pub!ished in Notification 
No. G.S.R. 2139 in Gazette of India dated the 7th Decem-
ber, 1968. 

(ii) The Indian Forest Service (Prohibitioners' Final Examina-
tion) Regulations, 1968, publishe.d in Notification No. G.S.R. 
2211 in Gazette of India dated the 28th December, 1968. 

(iii) The All-India Services (Conduct) Rules, 1968, published in 
Notification No. G.S.R. 3 in Gazette of India dated the 4th 
January, 1969. 

(iv) The Indian Administrative Service (Appointment by Pro-
motion) Seventh Amendment Regulations, 1968, published 
in Notification No. G.S.R. 123 in Gatette of India dated the 
18th January, 1969. 

(v) G.S.R. 124 published in Gazette of India dated the 18th 
January, 196~, making certain amendments to Schedule III 
to the Indian Forest Service (Pay). Rules, 1968. 

(vi) G.8.R. 161 published in Gazette of India dated the 25th 
January, 1969, making certain amendments to Schedule In 
to the Indian Administrative Service (Pay) Rules, 1954. 

(vi:) G.S.R. 162 published in Gazette of India dated the 25th 
January, 1969 containing corrigendum to G.S.R. 123 pubUshed 
in Gazette of India dated the 18th January, 1969. 

5. Report of Estimates Co~ttee 
Shri P. Venkatasubbaiah presented the Sixty-sixth Report of the 

Estimates Committee on action taken by Government on the recommen-
dations contained in the Fifth Report of the Estimates Co.lJl.Jnittee on the 
Mmistry of Education-(i) Indian Museum, Calcutta and (li) Victoria 
Memorial Hall Museum, Calcutta. 
6. Report of Public Accounts Committee 

8hri Tayappa Hari Sonavane presented the Forty-third Report of the 
Public Accounts Committee on Appropriation Accounts (Civil), 1966-87 
and Audit Report (Civil), 1968 relating to the Department of Food. 
7. Report of CODmlittee on Public UndertaJdDgs 

Shri G. S. Dhillon presented the Twenty-fifth Report of the Coriunittee 
on Public Undertakings on Praga Tools Ltd.-Paras in Seetion IV ot 
Audit Report (Commercial), 1968. 
8. StataDeat Be: Govemment Business 

The . Minister of Parliamentary Affairs made a statement regarding 
Government busiDe8S for the week commencing the 24th February, 1989. 
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9. Motion of Thanks on the President's Address 

DiscUssion on the following motion moved by Shrinlati Sushila 

Rohatgi and seconded by 8hri R. Dasaratha Rarna ~dd~ and amend-

menta thereto moved on the 20th February, 1969, contInued.-

''That an Address be presented to the President in ~he following 

tel'Ills:-

'That the Members of Lok Sabha assembled in this Session are 

d~ply grateful to the President for the Address whi~ 
he has been pleased to deliver to both Houses of Parlia-
ment assembled together on the 17th February, 1969.''' 

The following members took part in the debate:-

(I). Shri Mrityunjay Prasad 

(2) Shri Bal Raj Madhok 

(!.ok Sabka. adjourned at 1 P.M. and re-assembZed at 2-05 P.M.) 

(3) 8hri Prem Chand Verma 

(4) Shri S. K. Sambandhan 

(5) 8hrimati Sudha V. Reddy 

(6) Shri Yogendra Sharma (Speech unfinished) 

The discussion was not concluded. 

10. Motion Re: Forty-Third Report of Committee on Private Members' 
Bills and Resolutions 

Shri Bhaljibhai Ravjibhai Parmar moved the following motion:-

"That this House do agree with the Forty-third Report of the 

Committee on Private Members' Bills and Resolutions 
presented to the House on the 20th February, 1968." 

The following amendment moved by Shri Madhu Limaye was 
adopted:-

'That in the motion,-

add at the end-
Co 

"with the mOdifi1ation that further debate on the Constitution 
(Amendment) Bill, 1967, byShri Nath Pai, as reported by 
Joint Committee, be adjourned and the Bill be taken up 
on a day or days ~otted for the transaction of Government 

Business as the Speaker may, in consultation With the 
. Lead~r of the HoUse, decide. . 
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The House further reSoiveathat if anyRUlea"need to be'sUs~ded 
to "enable resumption of the discussion on the aforesaid 
Bill, the House shall proceed to do so before such resump-
tion." , 

The motion was adopted, as amended. 

11. Private Members' Bills-Introduced 

(1) The Indian Penal Code (Amendment) Bill, 1968 (In.~ertion of 
new section 121B) by Shri Kanwar Lal Gupta. 

(2) The Constitution (Amendment) Bill, 1968 (Substitution of 
article 43) by Shri. Kanwar Lal Gupta. 

(3) The Constitution (Amendment) Bill, 1968 (Amendm.ent of 
articles 75 and 164) by Shri Kanwar Lal Gupta. 

(4) The Income-tax (Amendment) Bill, 1969 (Amendment of sec-
tion SOC) by Shri S. S. Kothari. 

(5) The Public Undertakings (Compulsory Approval of Agree-
ments) Bill, 1969 by 8hri S. S. Kothari. 

(6) The Gold (Control) Amendment Bill, 1969 (Amendment of 
sections 16, 27, etc.) by Shri Benoy Krishna Daschowdhury. 

(7) The Constitution (Amendment) Bill, 1969 (Amendment of 
artiCles 32 and 226) by Shri Tenneti Viswanatham. 

(8) The Constitution (Amendment) Bill, 1969 (Amendment of 
Eighth Schedule) by Shri Bhogendra Jha. 

(9) The Constitutiori (Amendment) Bill, 1969 (Amendment of 
article 240 and First Schedule) by Shri Benoy Krishna Das-
chowdhury. 

(10) The Food CorporatioIl$ (Amendment) Bill, 1969 (Substitution 
uf section 34) by Shri C. C. Desai. . 

(11) The Central Universities (Students' Participation) Bill, 1969 
by Shri Madhu Limaye. 

(12) The University Grants Commission (Amendment) Bill, 1969 
(Insertion of new section 12A etc.) by Shri Madhu Limaye. 

(13) The Representation of the People (Amendment) Bill, 1969 
(A1nendment of section 62) by'Shri Maharaj Singh Bharati. 

(14) The Adoption of Religion Bill, 1969 by Shri Maharaj Singh 
Bharti. 

[P.T.O. 
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12. Private Member's Bill-Under Consideration 

The Constitution (Amendment) Bill, 1968 (Amen.dment of aTticles 
80 and 171) by Shri C. C. Desai 

The motion for consideration of the Bill was moved by Shri C. C. 
Desai. 

The following members took part in the debate:-

(1) Shri S. Kandappan 

(2) Shri Kanwar Lal Gupta 

(3) Chaudhuri Randhir Singh 

(4) Shri P. Ramamurti 
(5) Shri S. M. Krishna 

(6) Shri Sheo Narain 

(7) Shri Sarjoo Pandey 

(8) Shri J. M. Lobo Prabhu 

(9) Shrj Mrityunjay Prasad 

(10) Shri K. Lakkappa 

(11) Shri P. Govinda Menon 

Shri C. C. Desai commenced his speech in reply to the debate. His 
speech was not concluded. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 24th February, 1969) 

if .1/' 
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WKSABHA 

'BULLETIN-PART I 
[Brief 'Record' of ProCeedings] ,-

Monday, February 24, 19691Phalguna S, 1890 (Saka) 

No. 136 
I. ,Starred Questions 

Starred Questions' Nos. 121 and 123-126 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. -UnStarred. "Qoesfions 
Replies to Unstarred Questions Nos. 760-766, 76S.-170-786, 789-

80l, 803 r 804, 806-,-.839,841-860,862-890, 892, 894~ 896-932, 
935-943. 945-959 were laid on the Table. 
" _State~~llt by the Minister of Healt:Q, Family Planning, Works, Housing 
and Urban Deve)opmentcorrecting the reply given _on the 26th August, 
1968 to Unstarred Question No. 5694 regarding Electric Crematorium 
Delhi; was also laid on the Table. 
3. Calling Attention 

Shri Kanwar Lal Gupta called the' attention of the Minister of Home 
Affairs to the attacks by Mizo rebels on security forces causing death of 
an army officer and the, steps taken by Government to face ,the, situation. 

The Minister of Home Affairs made a statement in regard thereto. 
4. Papers laid on the Table 

The ftollowjng papers were laid on the Table:-, 
(1) A copy each of the foHowing papers under sub-section (1) of sec-

tion 619A of the Cqmpanies A~t. 1956:-, 
. (i) Review by the Government on the woddng of the Hindustan 

Antibiotics Limited. Pimpri for the year 1967-68. 
(ii) Annual Report' of the Hindustan Antibiotics Limited, Pimpri 

for the year 1967-68. along with the Audited Accounts and 
the comments of, the Comptroller and Auditor General thereon. 

" (2). A copy each of the following papers under sub-section (1) of sec-
tion619A of the Companies Act, 1956:-

(i) Review by the Government on the working, of the . National 
, BWIding.4\ Construction Corporation Limited, 'New Delhi for 

the year 1967-68. 
,(m Annual Report, of the National Buildings Construction Cot"P,O-

ration Limited. New Delhi for the year 1967-68 along with 
the Audited, Accounts and the comments of the Comptroller 
and Auditor General thereon. 
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(3) A copy of the Delhi "Sales Tax (First Amendment) Rules, 19~9 
(Hindi and English versions), published in Notification No. F.4(177)168-Fm. 
(Oenl.) in Delhi Gazette dated the 2nd 1 ~uary, 1969, under sub-section (4) 

. of section 26 of the Bengal Finance (Sales Tax) Act, 1941 as in force in 
the Union territory ot Delhi. 

(4) A copy of Notification No. G.S.R. 2203, published in Gazette of 
India dated the 20th December, 1968 issued under.section 90 of the Income-
tax Act, 1961 and section 24A of the COmpanies (profits) Surtax Act, 1964 
regarding Agreement between the Government of India and the Govern-
ment of Socialist Republic of Romania for the avoidance of double taxation 
of income of enterprises operating aircraft and ships· in international traffic. 

(5) A copy each of the following Notifications under section 159 of the 
Customs Act, 1962:0:-

(i) G.S.R. 2244 published in Gazette of India dated the 3111 
December, 1968. 

(ii) G.S.R.· 21 published in Gazette of India dated the 4th Janu. 
ary, 1969. 

(iii) G.S.R. 31 published in Gazette of India dated the lst 
January, 1969. 

(iv) G.S.R. 32 published in Gazette of India dated the 1st 
January, 1969. 

(v) G.S.R. 33 published ·in Gazette of India dated the 1st 
January. 1969. 

(vi) The Specifi~ ~s (prevention of Dlegal Export) Rules, 
1969, pubbshed 10 Notification No. G.S.R. 3'6 in Gazette 
of India da~ the 3rd January, 1969; 

(vii) G.S.R. 37. published in Gazette of India dated the 3rd Janu-
ary, 1969: . 

(viii) G.S.R. 38 pub&hed in Gazette of India dated the lrd 
January, 1969.· 

Ox) G.S.R. 39 published in Gazette of India dated the 3rd 
.Janu.ary, 1969. 

(x) The Notifie<! ~s (Prevention of . Illegal Import) Rules 
1969, .publIShed 1n Notification No. G.S.R. 40 in Gazet~ 
of IndIa dated the 3rd January, 1969. 

(xi) G.S.It. 41 publis~ed in GUette~f India dated th 3rd 
January, 1969. . e 

(xii) G.S.R. 42, published in Gazette of India dated th 3rd 
. January, 1969. e 

(xlii) ·G.S.R. 84 publisl~ in . Gazette.-of India, d ed 
January. 1969. at the I1tb 
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(xiv) G.-S,R. 85 published in Gazette of India dated the 11th 
January, 1969. 

(xv) G.S.R. 88 publi.~hed in Gazette of India dated the 11th 
January, 1969. 

(xvi> G.S.R. 89 published in Gazette of India dated the 11 th 
January, 1969. 

(xvii) G.S.R. 91 published in Gazette of India dated the 7th 
January, 1969. 

(xviii) G.S.R. 93 published in Gazette of India dated the 10th 
Ianuary, 1969. 

(xix) G.S.R. 94 published in Gazette of India dated the 10th 
lanuary, 1'969. 

(xx) The Specified Goods (P.revention of megal Export) Amend-
ment Rules, 1969, published in· Notification No. G.S.R. 95 
in Gazette of India dated the 10th January, 1969. 

(xxi) G.S.R. 96 published in Gazette of India dated the 10th Janu-
ary, 1969. . 

(xxii) G.S.R. 201 published in Gazette of India dated the 1st 
February, 1969. 

(xxiii) G.S.R 202 published in Gazette of India dated the Ist 
February, 1969. 

(xxiv) G.S.R. 237 published in Gazette of India dated the 8th 
February, 1969. 

(xxv) G.S.R. 240 published in Gazette· of India dated the 8th 
February, 1969. 

(xxvi) G.S.R. 256 published in Gazette of India dated the 5th 
February, 1969. 

(xxvii) S.D. 84 publisbed in Gazette of India dated the 1st January, 
1969. 

(xxviii) 5.0. 551 published in Gazette of India dated the 8th 
February, 1969. 

(6) A copy each of the following Notifications under soction 159 of the 
Customs Act,. 1962 and section 38 of the Central Excises. and Salt Act, 
·1944:-

(i) The Customs and Central Excise Duties Export Drawback 
(General) First Amendment Rules. 1969, published in Noti-
fication No. G.S.R. 80 in Gazette of IndIa dated tbellth 
January, 1969. . 

(ii) The Customs and Central Excise Duties Export Drawback 
(General) Second Amendment Rules. 1969, publisbed in 

[P.T.O. 



.' ' ........ NotifiCation NCk'G.S:R. 8t'iD·GaZette·:·oJclndia·· dated the 
11th JanUary, 1969.':' ': """ .. ,;.,:,' 

(fiO'The: CUStoms" and Central' Excise. DUties" Export ""I?rawbcu:k 
(General) Third AmendmentRw.es~·· .•.. 1969, published m 
Notification.No, ,G.S.,R., 8~.·in G~e.of India, dated the 
11th January, 1969. 

(iv). The. Customs and Centra). ~xcise Duties Export. p!awba~k 
(Generan Fourth AmendmeJ)t: Rules, 1969, pu~lished 1D 
Notification No. G.S;R. 83 in Gazette of India dated 

. 'the'llth \'anuary;·1969.' ". ': . 
(v) The Customs and Central Excise DutIes ·t!xport Drawback 
'. (General) Fifth 'Amendment Rules,'t969.pub1isked in Noti-

fication No. G.S.R. 199 in Gazette of India dat,ed the 
". .:. ,lst ,Fe~) 19.6.,9.,. ", . ' 

'. (vi) The GiIstoms·and· Central ExciseDuties·~rt Drawback 
, . "'. '(General) Sixth Amendment Rules. 19.69, published in Noti-

.' " . fication No .. G.S.R. .200 jn Gazette ot.India d.ated the 1st 
February, 1969. ' .. "' ..' 

(vii) The Customs and Central Excise Duties Export Drawback 
\;:'.:' (OeiteralY seventh Amendment Rules, 1969,' pablished in 

. Notification No, G.S.R. 239"10 Gat.etteof·India dated the 
. , 8th February ... .196-9. 

(viii)G.S.R. 24i published inOa7lOtte of India dated the 8th 
~ebruary. 1 ~69 containjng corrigendum t9 9.S,R. 83 dated 
dle't 1 th January. 1969:" '.; . _ '" .• ' 

Ox) G.S.R. 242 published in Gazette of"Irlcfia dated the 8th 
> 'l"ebtuary; 1969:' containing ·comgcndwt .. · to·.Q;S.R. 82 

dated the 11th January. 196'9.·' . . 

fT) A 'copy each 'of the! llllowing Notifications under section··38 of the 
Central Excises and Salt Act, 1944:- . 

. (i) The Central' Excise (TWenty>fim;Amendment) Rulea, 1968, 
published in Notification No. G.S.R. 2202 in Gazette of 

, India dated the 21st December • .1,968. 

(ii) The Central Excise (Twenty second Aniendment) Rules, 
1968, published in Notification No. G.S.R. 2217 in Gazette 

. ~ India 'dated ·the'28th:a>ecember,1968. ' 
.... (iii) . TiU; Central Excise ci,\venty-tbini Amendment) Rulcls 1968 

published in Notification No. G.S.R. 2218 in G~tte'of 
.ladia dated the 28th December, 196& • 

. (iv)G.,S.R.· 20 pub1ish~ in Ga.ze~,te. of India date«the 4th January, 
1969 together WIth an explanatOl)' memorandum. 

(v) G.S.R. 86 published in Gazette of India dated the 11th 
·January, 1969,'~ certainam~ent:,to Notification 
No. G.S.R. 432 Sated~t1te 1~ ·Match, 1968 together with· 
an explanatory memorandum (Hindi and English versiODl). 



(vi) The Central Excise (First Amendment) Rules. 1969. pub-
lished in Notification No. G.:S .. R. ·157 in Gazette of India 
dated the 25th January, 1969. 

5. Motion reganting Report of Joint CODllllittee 

SH;RI DEORAO S. PA TIL moved the following motion:-' 

"That .this House do extend the timeappoiMeid for the presenta-
tion 'of the Report of the Joint Committee on the Bill to pro-
vide for the -inclusion in, and the exclusion from, the lists of 
Scheduled Castes and Scheduled Tribes, of certaio castes and 
tribes, for die ;readjustment of !J"epresen'tation, and re-delimi-
tation of parliamentary and assembly constituencies ,ill '50 fat 
as such readjustment and re-delimitation are' necessitated by 
such inclusion or exclusion and for matters connected there-
with, .up to the 29th August, 1969." 

The motion was adopted. 

6. Motion of 'Thanks on the President's Address 
Discussion on the following motion moved by Shrimati Sushila Rohatgi 

and seconded by Shri R. Dasaratha Rama Reddy and amendments thereto 
moved on the 20th February, 1969. continued:-

"Th at an address be presented to the President in the following 
terms:-

""That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 17th February, 1969.'" 

O,'c more amendment was moved. 

The following members took part in the debate:-

( 1) Shri Yogendrp Sharma 
(2) Shri A. K. GopaIan. 

(Lok Sabha adjourned at 1-10 P.M. andre-assembled at 2-15 P.M.) 

(3) Shri Sheo Narain 
(4) Shri S. M. Joshi 
(5) Shri Bakar Ali Mirza 
(6) Shri J. B. Kripalani 
(7) Shri Deorao S. PatH 
(8) Shri Hem Barua 
(9) Dr. Mahadeva Parsad 

[P.TO. 
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(10) Shri B. P. MandaI 
(11) Shri Bhola Natb Master 
(12) Shri J. M. Imam 

The discussion was not concluded. 

7. HaU-an-Hour Discussion on Matters arising out of Answer to Que&don 
Shri D. N. Patodia raised a haH-an-hour discussion On points aridlg 

out of the answer given on the 18th February, 1969 to Unstarred QuestiOn 
No.1 regarding export of manganese ore to North Korea. 

Shri Bali Ram Bhagat repl~ to the discussion. 
(Lot Sabha adjourned till 11 A.M. on Tuesday, the 25th February, 1969). 

• 
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LOB: SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, February 25, 1969/Phalguna 5, 1890 (Saka) 

No. 237 

1. Starred Questions 
Starred Questions Nos. 151-155 were orally answered. Replies to 

. remlaining questions were laid on the Table. 
; 2. Unstarred Questions 
( Replies to Unstarred Questions Nos. 960-991, 993-996, __ 1012, 
. 1014-1029, 1031-1034, 1036-1159 were laid on the Table. 
3. Ca1ling Attention 

Shri Surendra Kumar Tapuria called the attention of the Minister of 
Home Affairs to the reported apprehension of Pro-Pakistani elements in 
Srinagar and other parts of Kashmir for planning to set fire to holy 
shrines in Srinagar and to create an upheaval. 

The Minister of Home Affairs made a statement in regard thereto. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the followinll papers under sub-section (1) of 

section 619A of the Companies Act, 1956:-
(i) Review by the Government on the working of the Cement 

Corporation of India Limited, New Delhi for the year 
1967-68. 

(ii) Annual Report of the Cement Corporation of India Limited, 
New Delhi for the year 1967-68 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(2) A copy of the Mineral Concession (Amendment) Rules, 1969, 
published in Notification No. G.S.R. 154 in Gazette of India 
dated the 25th January, 1969, under sub-section (1) of sec-
tion 28 of the. Mines and Minerals (Regulation and Develop-
ment) Act, 1957. 

(3) A copy of the Annual Report (Hindi and English versions) 
of the Coal Board, Calcutta for the year 1967-68. 
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(4) A copy of the Budget Estimates of the Damodar Valley Corpo-
ration for the year 1969-70 undex sub-section (3) of section 
44 of the Darnodar Valley Corporation Act, 1948. 

~5) A copy of the Report ?f the C~mmi~sion of Inquiry on Com-
munal Disturbances In· Ranchl-HatIa (August 22-29, 1967). 

(6) A copy of the Audited Accounts of the Textile Committee for 
the ·year 1966-67, under sub-section (4) of section 13 of the 
Textiles Committee Act, 1963. 

(7) A copy of the Annual Report (Hindi and English versions) 
of the Trade Marks Registry for the year ending the 31st 
March, 1968, under section 126 of the Trade and Merchan-
dise Marks Act, 1958. 

(8) A copy of the Trade and Merchandise Marks (Amendment) 
Rules, 1969, published in Notification No. S.D. 397 in Gazette 
of India dated the 23rd January, 1969, under section 134 of 
the Trade and Merchandise Marks Act, 1958. 

(9) A copy of corrigendum No. H(1)-Tar/68 dated the 9th January, 
1969 (Hindi and English versions) to Government Resolution 
No. 14(1)-Tar/68 dated the 7th December, 1968, under sulr 
section (2) of section 16 of the Tariff Commission Act, 1951. 

(10) A copy of the Audited Accounts of the Tea Board for the year 
1966-67. 

(11) A copy each of the following NotIfications under sub-section 
(3) of section 17 of the Export (Quality Control and Inspec-
tion) Act, 1963:-

(i) ~he Export o~ Saf~ty Glass (Inspection) Rules, 1969, pub-
lished In Notification No. S.D. 265 in Gazette. of India 
dated the 15th January, 1969. 

(ii) The. ExP?rt of Mica (Inspection) Rules, 1969, published in 
NotIficatIOn No. S.D. 268 in Gazette of India dated the 
16th January, 1969. 

(iii) The Export of Hessian Bags (Inspection) Rules 1969 pub-
lished in Notification No. S.D. 272 in Gazette' of 'India 
date.d the 17th January, 1969. 

(iv) The Export (Quality Control and Inspection) Amendment 
Rules, 1969, published in Notification No. S.D. 277 in 
Gazette of India dated the 18th January, 1969. 

(v) The Expor.t of V~Yl Film and Sheeting (Inspection) Rules, Vc: 196~, published In Notification N.· o. S.O. 457 in Gazette of 
India dated the 1st February, 1969. 

(12) A COpy of the Proclamatiq,n issued by the President on the = February, 1969, revoking the Proclamation issued by 
on the 20th ~bruary, 1968, in relation to the State of 

West .Bengal,. pubhshed in Notification No. G.S.R. 452 
~~~ld~ ~e~o~ and G;S.R. 453 (Hindi version) in Gazette 
article1a356a f th ec25th .Fe~ruary, 1969, under clause (3) of . 

o e onstItuhon. 
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5. Announcement by Speaker 
The Speaker made an announcement regarding sittings of the House 

on the 27th and 28th February, 1969. 

6. Motion re: Report of Joint Committee 
Shri M. B. Rana moved the following motion:-

"That this House do further extend the· time appointed for the 
presentation of the Report of the Joint. Committee on the 
Bill to make provision for the appointment and functions of 
certain authorities for the investigation of administrati~ 
action taken by or on behalf of the Government or certain 
public authorities in certain cases and for matters conneeted 
therewith, upto the 29th March, 1969." 

The motion was adopted. 
7. MotioD of Thanks OD the Presidf1l1t'a Address 

Discussion on the following motion moved by Shrimati Sushfla 
Rohatgf and seconded by Shri R. Dasaratha Rama Reddy on the 20th 
February, 1969 and amen.dments thereto moved on the 20th and 24th 
February, 1969, continued:-

"That an Address be presented to the President in the following 
tenns:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the. President for the Address which he 
has been pleased to de~iver to both Houses of Parliament 
assembled together on the 17th February, 1969.''' 

The following members took part in the debate:-
(1) Shri Ramji Ram 
(2) Dr. Sushila Nayar 
(3) Shri G. M: Bakshi 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
(4) H. H. Maharaja Pratap Keshari Deo 
(5) Shri Yajna Datt Sharma 
(6) Shri A S. Saigal 
(7) Shri G. Kuchelar 
(8) Shri Samarendra Kundu 
(9) Chaudhuri Randhir Singh 

(10) &hri R. K. Birla 
(11) Mahant Digvijai Nath 
(12) Shri Ram Gopal Shalwale 
(13) Shri Onkar Lal Bobra 
(14) Shri K. Rajaram 
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(15) Shri Prakash Vir Shastri 
(16) Dr. V. K. R. V. RIo 
(17) Shri Dhireswar Kalita 
(18) Shri Shiopujan Shutri 
(19) Shri Biswanarayan Shut.ri 
(20) Shri Hukam Chand Kachwai (Speech unfinished) 

The diacuDion was not concluded. 
*8. Report of Buainess Advisory Committee 

Shri K.. Raghuramaiah presented the Twenty-ninth Report of the 
Business Advisory Committee. 
(Lok Sabha adjourned till 11 A.M. on Wednesday. the 26th February, 

1i6Q) .' 

I 

S. L. SHAKDHER, 
Secretary, 

---------------------
*Presented at 1-45 P.M:. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, February 26, 1969jPhalguna 7, 1890 (Saka) 

No. 238 
1. Starred Questions 

s.tarred Questions Nos. 181-18~ were orally answered. Replies to 
remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1160, 1161, 1163, 1164, 1166-
1209, 1211-1223, 122&--1230, 1232-1256, 1258-1288, 1290 and 1291 were 
laid on the Table. 
·3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers under sub-section (1) of 

section 619A of the Companies Act, 1956:-
(i) . Review by the ·Government on the working of the Electro-

nics Corporation of India Limited, Hyderabad for the year 
1967-68. 

(ii) Annual Report of the Electronics Corporation of India 
Limite'd, Hyderabad for the year 1967-68, alon~ with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(2) A copy of the Employees' Provident Funds (Ninth Amend-
ment) Scheme, 1968, published in Notification No. G.S.R. 
48 in Gazette of India tiated the 11th January, 1969, under sub-
section (2) of section 7 of the Employees Provident Funds Act, 
1952. 

(3) A statement (Hindi and English versions) on the drought con-
ditions prevailin2 in parts of the country. 

(4) A copy of the Annual Report (Part Ili) of the Registrar of 
Newspapers for India on Press in India for the year 1967. 

(5) A. copy of the Proclamation issued by the President on the 
26th February, 1969 revoking the Proclamation issued by him 
on the 25th February. 1968, as varied by Proclamation dated 
the 15th April, 1968, in relation to the State of Uttar Pradesh, 
publIshed in Notification No. G.S.R. 502 (English version) and 
G.S.R. 503 (Hindi version) in Gazette of India datetl the 26th 
February, 1969, under clause (3) of article 356 of the Consti-
tution. 

[p.T.O. 
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v< A copy of the Proclamation issued by Ihe. Pr ... ident OIl I»e 
26th February. 1969, revoking the ProclamatIon Is~ued by ~Im 
on the 29th June, 1968 in relation to the State of BIhar pubbsh-
ed in Gazette of India date'd the 26th February, 1969, under 1-

clause (3) of article 356 of tlie Constitution. 
4. Report of Committee on Private Members' Bills and Besolution5 

Shri R. K. Khadilkar presented the Forty-fourth Report of the Com-
mittee on Private Members' Bills and Resolut'ons. 
5. Report of Joint Committee 

Shri Kashi Nath Pandey presented the "Report of the Joint Committee 
on the Bill to regulate the employment of contract labour in certain 
establishments antt to provide for its abolition in certa;n circumstances 
and -for matters connected therewith. 
6. Evidence before Joint Committee-laid on the Table 

Shri Kashi N ath Pandey laid on the Table a copy of the evidei1ce 
given before the Joint Committee on the B:ll to regulate the employ-
ment of contract labour in certain estab:ishments and to provide for its 
abolition in certain circumstances and for matters connected thereWith. 
7. Study Notes of the Study Groups of Joint Committe&-laid OIl the 

Table 
Shri Kashi Nath Pandey laid on the Table a copy of the Study Notes 

on the visits undertaken by the Study Groups of the Joint Committee 
on the Bill to regulate the employment of contract labour in certain 
establishments and to provi'de for its abolition in certain circumstances 
and for matters connected therewith. 
8. Report of Jeint Committee-laid~ on the Table 

Shri S. C. Samanta laid on the Table a copy of the Report of the Joint 
Committee on the Bill to provide that the operation Qt the economic 
system does not result in the concentration of economic power to the 
common detriment, for the control of monoJA:llies. for the prohibition of 
monopolistic and restrictive trade practices anti for matters connected 
therewith or incidental thereto. . 
9. Evidence before Jeint Cenimit~d on the Table 

Shri S. C. Samanta laid on the Table a copy of the evidence given 
before the ~oint Committee on the Bi1~ to provide that the operation of 
the economIc system does not result !D the concentration of economic 
pow~r . t~ the common. d~triment, fO.r ~he contr:ol of monopolies, for the 
prohIbItion of. monopolIstIc anti restrictIVe trade practices and for matters 
connected therewith or incidental thereto. 
10. Statement by Minister 

The Minister of Educat;on laid on the Table a statem.ent regarding the 
strike by U.P. Degree College Teachers. 
11. Motion re: Twenty-ninth Report of Business Advisory Committee 

Shri K. Raghuramaiah moved the,following motion:-
. "That thi~ House ~o agr~ with the Twenty-ninth Report of the 

Busmess AdVIsory (J"ommittee presented to the House on the 
25th February, 1969." 

The mot' on was a'Clopted. 
·L~id at 2-05 ·P.~----
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12. Motiota of 'rhanks on the President's Addr .. 
'" Shrimati Indira Gandhi replied to the debate on the following 
"lDotion moved by ShIimati Sushila Rohatgi and seconded by Shri R. 
Dasaratha Rama Reddy on the 20th February, 1969 and amendments 
~thereto moved on the 20th and 24th February, 1969:-

~~? "That an Address be presented to the President in the following 
" terms:-

'That the members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 17th February, 1969.''' 

,ii' The amendments moved on the 20th and 24th February, 1969, were 
'inegatived . .... ) 

On the motion the House divided. Ayes 159; Noes 106. 
The motion was accordingly adopted. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2~5 P.M.) 
,[ 13. The Budget (Railways)-1969-70 

General Discussion on the Budget (Railways) for 1969-70 corrtnenced. 
The followin~ members took part in the debate:-

(1) Shri C. C. Desai 
(2) Shri Krishna Kumar Chatterji 
(3) Shri Suraj Bhan 
(4) Shri N. R. Laskar 
(5) Shri K. Ananda Nambiar 
(6) Shri P. Antony Reddi 
(7) Shri Tenneti Viswanatham 
(8) Shri K. N. Tewari 
(9) Shri Onkar Lal Bohra 

(10) Shri 'Nanubhai N. Patel (Speech unfinished). 
t The discussion was not concluded. 
~' 14. Half-an-Hour Discussion on Matters arising out of Answer to QuestiOll 
i 8hri E. K. Nayanar raised a half-an-hour discussion on points arising 
i o.ut of the answer ~ven on the 18th February, 1969 to Unstarred Ques-
: tIon No. 200 regarding export of pepper. 

Shri Annasahib P. Shinde replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 27th February, 

1969). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

ThUTsday. Fe'bruary 27, 1989!Phalguna 8, 1890 (SaJca) 

No. Z38 

1. Starred Questions 
Starred Questions Nos. 211, 212, 214 and 215 were orally answered. 

Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1292-1301, 1304-1313, 
1315-1337, 1339-1414, 1416-1420 and 1422-1491 were laid on the 
Table. 
3. Calling Attention 

Shri George Fernandes called the attention of the Minister of External 
Affairs to the reports in the newspapers that India has agreed to refer for 
arbitration the dispute on Kachehativu with Ceylon. 

The Minister of External Affairs made a statement in regard thereto. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Salar Jung Museum (Amendment) Rules, 1969, 

pubUshed in Notification No. G.S.R. 176 (English version) 
and G.S.R. 177 (Hindi version) in G;uette 01 India datecl the 
1st February, 1969. under sub-section (3) of section 27 of the 
SaIar Jung Museum Act, 1961. 

(2) A copy of the Report (Hindi and English versionsj of the 
Study Team on involvement of Community Development 
Agency and Panchayati Raj Institutions in the impl~menta­
tion of basic land reform measures. 

(3) A copy each of the following Notiftcations under sub-section 
(2) of section 3 of the All India Services Act, 1951:-

(i) 5.0.381 published in Gazette of India dated the 28th January, 
1969 constituting the Indian Medical and Health Service. 

(ii) The Indian Medical and Health Service (ReCruitment) Rules, 
1969, published in Notification No. G.S.R. 259 in Gazette of 
Indjadated the 15th February. 1969. 

[P.T.O. 
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(U') The Indian Medical and Health Service (Cadre) Rules, 1989, 
1 published in Notification No, G,S.R. 260 in Gazette (Of India 

dated the 15th February, 1969. 
(iv) The Indian Medical and Health .Servic~ (I~itial RecruItment) 

Regulations,1969.publisbed in NotificatIon No. G.S.R. 2&1 
in Gazette of India dated the 15th February, 1969. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Compa-
nies Act, WI6:-

\ I 

(i) Review' by the Government on the working of the Hindus- , 
tan Shipyard Limited for the year 1966-67. 

(ii) Review by the Government on the working of the Mogul 
Line Limited for the year ended the 31st December. 1967. 

(5) A copy of the Hooghly River Bridges Act, 1968 (President's 
Act No. 32 of 1968) published in Gazette of India dated the 
29th November, 1968, under sub-section (3) of section 3 of 
the West Bengal State Legislature (Delegation of Powers) 
Act, 1968. 

(6) A copy of the Paradip Port Trust (Procedure at Board Meet-
ings) Amendment Rules, 1968, published in Notification No. 
G.S.R. 10 in Gazette of India dated the 4th January. 1969, 
under sub-section (3) of section 122 of the Major Port Trusts 
Act, 1963. .,' 

5. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha' that at its sitting 

held on. the 25th !ebruary, 1969, Rajya Sabha passed a motion !l'serri.ng 
1'h~ IndIan ~edicme and Homoeopathy Central Council Bill, 1968, to a 
Jomt Conmuttee of the Houses consisting of 33 members 11 members 
from Rajya Sabha, namely:- " 

(1) Shri J. C. Nagi Reddy 
(2) Shri Suresh J. Desai 
(3) Shri Sheel Bhadra Yajee 
(4) Shri Narayan Patra 
(5) Shri Lokanath Misra 
(6) Dr. Bhai Mahavir 
(7) Shri Jagat Narain 
(8) Shri N. P. Chaudhri 
(9) Shri S. D. Upadhyaya 

(10) Shri M. P. BhargT <k' 

(ll) Shri Krishan Kant 

~~d ~ mem~rs n;om Lok Sabha and recommended that Lok Sabha do ," 
]OlD In the s81d Jomt Committee and communicate to that House the . 
names. of members to be appointed by Lok Sabha to the said Joint Committee. 
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6. Report of Public Acco1lllts Committee 
Shri D. K. Kunte presented the Forty-ninth Report of the Publie 

Accounts Committee on action taken by Government on the recommen:' . 
dations of the Public Accounts Committee contained in their Twenty-

".second Report on Third Five Year Plan of the Railways-Chapter 1 and 
Paragraphs 16-17 of the Audit Report (Railways), 1967. 
7. Statement Be: Government Business 

The MiniRter of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 3rd March, 1969. 

8. Motion for Election to Committee 
Dr. V. K. R. V. Rao moved the following motion:-

"That in pursuance of sub-para (2) (d) of paragraph 3 of the late 
Department of Education, Health and Lands Resolution No. 
F. 122-3!35:E dated the 8th August, 1935, as amended from 
time to time, the members of Lok Sabha do proceed to elect, 
in such manner as the Speaker may direct, three members 
from among themselves to serve as members of the Central 
Advisory Board of Education for a term of three years with 
effect from the 1st April, 1969, subject to the other provi-
sions of the said Resolution." 

The motion was adopted. 
9. President's Message 

The Speaker communicated. to Lok Sabha the fo:Iowing message 
dated the 26th February, 1969, from the President:-

"I have received with great satisfaction the express of thanks 
by the Members of the Lok Sabha for the Address I delivered 
to both the Houses of Parliament assembled together on the 
17th February, 1969." 

10. The Budget (Railways)-1969-70 
General Discussion on the Budget (Railways) for 1969-70 continued. 
The following members took part in the debate:-

(1) Shri Nanubhai N. Patel 
(2) Shri S. D. Somasundaram 
(3) Dr. Surya Prakash Puri 

(Lok Sabha adjouTned at 1 P,M. and Te-assembled at Z. P.M.) 
(4) Pandit D. N. Tiwary 
(5) Shri Indrajit Gup~a 
(6) Shri 'Po Venkatasub!laiah 
(7) Shri N.ardeo Snatak (Speech unfinished). 

The discussion was not concluded. 
11. Motion re: Forty-fourth Report of Committee on Private Members' 

Bms and Resolutions 
Shri Bhaljibhai Ravjibhai Parma!' moved the foEowing motion:-

I'That this House do agree with the Forty-fourth Report of the 
Committee on Private Members' Bills and Re~olutions present-
ed to the House on the 26th February, 1969." 

The motion was adopted. 
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12. Pri .... te Member's ae.olution-Neratived 
Shri K. Ananda Nambiar concluded his speech on the following 

Resolution moved by him on the 20th December, 1968:-
"In view of the serious situation created by the policy of victimisa-

tion that is, being pursued by the Central Government follow-
ing the one-day token strike by the Central GoveI'llment 
employees on 19th September, 1968, resulting in the removal 
from service, launching prosecution against, issue of suspension 
orders on and issue of orders effecting break in service of a 
very large number of Central Government-' emlployees, this 
House is of opinion that a serious threat has arisen to the 
smooth and efficient functioning of the Central services spread 
all over India in the prevailing atmosphere of tension and 
bitterness among the employees and recommends that all the 
above acts of victimisation be withdrawn forthwith and 
normalcy be restored." 

The fo]~owing members took part in the debate:-
(1) Shri S. R. Damani 
(2) Shri N. K. Somani 
(3) Chaudhuri Randhir Singh 
(4) Shri Atal Bihari Vajpayee 
(5) Shri Shea Narain 
(6) Shri S. Kandappan 
(7) Shri Chintamani Panigrahi 
(8) Shri S. M. Banerjee 
(9) Shri S. M. Joshi 

(10) Shri Tenneti Viswanatham 
(11) Shri Samar Guha 
(12) Shri Madhu Limaye 
(13) Shri Bal Raj Madhok 
(14) Shri Vidya Charan Shukla 

Shri K. Ananda Nambiar replied to the debate. 
The Resolution was negatived. 

13. Private Member's Resolution-under Consideration 
Shri P. P. Esthose moved the following Re,solution:-

"In view of the serious financial crisis facing all the States and the 
fact t~at enormous debt charges of the States eat into their 
capaCIty to launch d~velopment schemes, this House calls upon 
the. Government. to Immediately work out a scheme of amorti-
sation of debts 10 consultation with the States and to imple-
ment it." If 

His speech was not conclu4d. 
The diSCUSSion was not concluded. 

(Lok Sabha adjounied till 5 P.M. on Friday, the 28th February. 1969). 
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LOB: SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Friday, February 28, 1969lPhalguna 9, 1890 (Sake) 

No. ZCO 
1. The Budget {Gcneral)--1969-70 

Shri Morarji R. Desai presented a statement of the estimated receipts 
and expenditure of the. Government of India for the year 1969-70. 
2. Government BiII-IntroducM 

The Finance Bill, 1969 

The motion for leave to ;ntroduce the Bill mov.ed by Shri Morarji R. 
Desai was opposed. The motion was adopted and the Bill was introduced. 

(Lok Sabba adjourned tilJ 11 A.M. on Monday, the 3rd March, 1969). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceed ... > 

Monday, March 3, 1969lPhalguna 12, 1890 (SakA) 

No. 1'1 

1. Starred Questions 
Starred Questions Nos. 242-245 were ol'QUy answered. RepUes to re-

maining questions were laid on the Table. 

2. UDStarrecl Questions 
Replies to Unstarred Questions Nos. 1492-1486. 149'1-1508, 1108-1054. 

1556-1566, 1568-1572, 1574-1595, 1599, 1600, 1602-1637, 1639-1M8, 
1650-1677 and 1679-1691 were laid on. the Table. 

S. Short Notice Question 
. Short Notice Question No. 1 addressed to the Minia~r of EducaUon 

and Youth Services regarding retrenchment of staft' of Indian School of 
International Studies was orilly answered and supplementary questiQDI 
were 8lso answered thereon. ' 

4. Callha, AttentiOD 
. Shri Jyotirmoy Bosu called the attention of the M1nisterof "Home 

Mai1's to the immediate need to recall the Governor ot West Bengal 
Shri DIlarap1 Vira. 

The Minister of Home Mairs made a statement in regard thereto. 
5. ADaouneem.t by Speaker 

The Speaker made an announcement regarding cancellation of aitt1nI 
of the House on the 4th March, 1969 and fixation of sitting of the Hou. 
on the 5th March, 1969, on account of change in the date of 'Holi'. 

(Lok Sabha adjourned at 1 P.M. and re-cwembled At 2 P.M.) 

6. PapeR Laid on the Table 
The following papel'l were laid on the Table:-

(1) A copy each of the following Notification under section _ 
of the Income-tax Act, 1861:- - ' 

(i) The Income-tax (Amendment) Rules. 1989, published in 
Notification No. S.O. 624 in Gazette of India dated the 14th 
February, 1969. 

[p.T.O. 
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(ii) The Income-tax (Second Amep.~ent) Rules, 1969! publish-
ed in Notification No. S.O. 625 m Gazette of India dated 
the 14th February, 1969. 

(2) A copy of Notification No. G.S.R. 275 published in Gazette 01., 
India dated the 15th February, 1969 under section 38 of thE! 
Central Excises and Salt Act, 1'944 t.ogether with an explana-
tory memorlUldum., ' 

(3) A copy of Notification No. S.O. 623 published in Gazette of 
Iildie dAted the 14th February,. 1969, issueci. under section 
40A of the Income-tax Act,. 1961. 

(4) A copy each of the following Notifications under section 159 
of the Customs Act, 1962:-

(i). G.s.a 140 published in Gazette of India dated the 15th 
".>January, 1969. to~er with an explanatory memorandum. 

(i:i) G.S.R. 159 published' in' Gazette' of India dated the 25th 
January, 1969 together with an explanatory memorandum. 

. (tU),' G.s.R. ,.168·published in G87JIl!tte of India dated the 24tq 
. January, 1969. together with an: explanatory ~orandum. 

(tv) G.S.R. 169' published in GaZette of India' dated the 24th 
January, 1969 together with an explanatory memorandum. 

(5) A copy of the Customs and Central Excise Duties Export 
~rawback (General) ·~ghth· Am~~~ent Rules. 1969. 
published in Notification No. G.SR. '272 in Gazette of India 
dated the 15th February, 1969, under s~tion UJ9 of the Cus-

. " .......... "' 

... (e) 

toms Act, 1962 and section' 38 ofth~ Centtal Excises and 
Salt Act, 1944. 

A ~py of the Delhi Sales Tax (Tenth Amendment) Rules, 
1968 (Hindi and English versions), pUblished in Notification 
No. F. 4 (98) ISS-Fin. (G) in Delhi Gazette dated the 23rd 
January, 1969. under sub-section (4) of section 26 of the 
Beftgal Finance (Sales Tax) Act, 1941 as in force in the 
Union territory of Delhi. 

1."ls __ m.....Rajya Sabha 
:. .Se6-eta.ry reported the' following messages from Rajya' Sabba:-

(i) That at its sitting held on the 25th February, 1969, Rajya Sabha 
passed the Pu.blic Employment (ReqUirement as· to Resi-
dence) Amendment Bill, 1969. ' 

(li) That at its sitting held on the 26th Febl'\UU'Y, 1969,Rajya Sebha 
passed ~e Payment of .Bonus (Amendment) Bill, 1969. 

8. BiU~ Passed by Bajya Sabll'-L.w on the TaMe 
&~ lai~ Dn the Table the follOwing Btns, as passed by Rajya 

:J1) The Public Employment (Requirement as to Residence) 
Amendment Bill, 1969. 

(2) The Payment of Bonus (Amendment) Bill, 1969. 
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":;9. Report of Cemmittee on Public Undertaldap 
Shri G. S. Dhillon presented the Twenty-eighth Report of the Com-

>mittee on Public Undertakings on action taken by Government on the 
recommendatitms contained in the Thirty-eighth Report of the Committee 

... ~On Public Undertakings (Third Lok Sabha) on Pyrites and Chemicals 
~pevelopment Co., Ltd. 
~.·l O. Statement by Minister 
•. The Minister of Home Affairs made a statement correeting certain in· 

:.;'lormation given by him in the House on the 25th February, 1969 in ans· 
:;'wer to a question on Calling Attention Statement regarding apprehension 
.,:01 pro-Pakistani elements in Srinagar. 
, .~~. 

11. Government BiII-ln,trodueed :.:. 

'.,', The Tea (Amendment) Bill, 1969. 
< 12. Question of Privilege .. , 
:'~ Shri K. Ananda Nambiar raised a question of privilege against the 
;: Editor of the "Maharashtra. Times" in respect of an editorial of the said 
j daily dated the 20th February, 1969 allegedly castin« reflections on a 
;~ Member of Lok Sabha. . 
~~ 

~ The House agreed that in the first instance the Editor of the newspaper 
.. ~ might be asked,to state what he had to say in the matter . 
. ~. 13. The Budget (Railways)-1968-'10 
1 General Discussion on the Budget (Railways) for 1969-70 continued. 
~ 
~. The following members took part in the debate:-

(1) Shri Nardeo Snatak 
(2) Shri George Fernandes 
(3) Shri Rohanlal Chaturvedi 
(4) Shri Hem. Barua 
(5) Chaudhuri Randhir. Singh 
(6) Shri Parimal Ghosh 
(7) Shri K. M. Koushik 
(8) Shri R. K. Birla 
(9) Shri Raghuvir Singh. Shastri 

(10) Shri Prasannbhai Mehta 
(11) Shrimati Uma Roy (Speech unfinished) 

The discussion was not concluded. 
14. HaIf-an-Hour discussion on matterS arising out of answer to question 
. Shri Kameshwar Singh raised a half~-hour discussion on points 

arising out of the answer given on the 19th February, 1969 to Unatarred 
Question No. 261 regarding Independence of Fiji. 

Shri Dinesh Singh replied to the discussion:' 
(Lok Sabha adjourned till 11 A.M. on Wedne,day. the 5th March, 1969). 
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LOX SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 5, 19691Phalguna 14, 1890 (Saka) 

No. 242 

1. Starred QuestioDs 

Starred Questions Nos. 271-274 and 284 were orally answered. Re-
pli~ to remaining questions were laid on the Table. 
~.UostarrecJ QuestiOns 

.ReP1ies to Unstarred Questions Nos. 1692-1714, 1716-1734, 
1736-1757, 1759-1763, 1766-1769, 1771-1824. 1829-1837, 
1839 and 1841-1850 were laid on the Table. 
3 ... CaIIiDg Attention 

Sbri Bal Raj Madhok called the attention of the Minister of Home 
-Nfairs to the statement of the Revenue Minister of Assam about continu-

.. ~ large sca1ePakistani infiltration into Assam and assistance to Naga 
rebe}S~ 

The Minister of Home Affairs made a statement in regard thereto. 
4. Papen Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Bengal Raw Jute Taxation (Amendment) Act, 

1968 (President's Act No. 30 of 1968) published in Gazette 
of India dated the 14th November, 1968; under sub-section 
(3 )of section 3 of the West Bengal State Legislature (De1e-
gation of Powers) Act, 1968. 

(2) A statement showing reasons for delay in laying the above Act. 
(3) A copy of Notification No. S.O. 450 (English version) and 

S.O. 451 (Hindi version) published in Ga7.ette of India dated 
the lst February, 1969, under section 12A of the Essential 
Commodities Act, 1955. 

(4) A copy of Notification No. S.O. 153 (English l'ersion) and 
S.O. 154 (Hindi version) published in Gazette of India dated 
the 11th January, 1969, issued under section 6 of the Forwaro 
Contracts (Regulation) Act, ] 952. 

[P.T.O. 
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( 5) A copy of the balf-yearly Report of the activities of the Coir 
Board and the working of the Coir Industry Act, 1953' for 
the period frain 1st April, 1~68 to 30th September. 1968. 
under sub-section (1) of section 19 of the COlr Industry Act, 

. 1953. 
( 6) A copy of the Cardamom (Licensing and Registration) Rules, 

1968, published in Notification· No. G.S.R. 29 in Gazette of 
India dated the 4th January. 1969, under sub-section (3) of 
section 33 of the Cardamom Act, 1%5. 

(7) A copy of the Coffee Board Servants (Conduct) Rules, 1968, 
published in Notification No. G.S.R. 30 in Gazette of India 
dated the 4th January, 1969, under sub-section (3) of sec-
tion 48 of the Coffee Act, 1942. 

( 8) A copy each of the following Notifications under sub-section 
(J) of section 25 of the Rubber Act, 1947:-

(i) The Rubber (Third Alnendment) Rules. 1968, published in 
Notification No. G.S.R. 26 in Gazette of India dated the 
4th January, 1969. 

(Ii) The Rubber (Second Amendment) llulea. 1968. published 
in Notification No. G.S.R. 27 in Gazette of India dated 
the 4th January, 1969. . 

(iii) The Rubber Board (Service) AmendmcmtRuJcs. 1968. 
publisbed in Notification No. G.S.R. 28 in Gazette of India 
dated the 4th January, 1969. . 

I 

(iv) The Rubber (Amendment) Rules, 1969. publisbed in Nodi· 
cation No. G.S.R. 245 in Gazette of India dated the :lth 
February, 1969. 

5. Messages from Rajya Sabha 

Secretary reponed three messages from Rajya S!lbha that at its sitting 
. held on the 3rd March, 1969. Rajya Sabha passed the following BiUs:-

( I) The Armed Forces (Special Powers) CoaUauance Bill, 1969. 
(2) The Public Wakfs (Extension of Limitation) Amendment Bill, 

1969. . 

(3) The Limitation (Amendment) Bill, 1969. 

6. Bills Passed. by R.ajya Sabba-Laid. on Ihe T8We 

Secretary laid on the Table the following Bills, as passed . by Rajya 
Sabha:- .j 

( 1) The Armed Forces '(Special Powers) ContiDwmce Bill, 1969. 
( 2) The Public Wakfs (Extension of Limitation) Amendment 

Bill, 1969. 
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7. PerioDal EspIaIIatioa uder Rule 357 
Shri Samar Guha made a personal explanation regarding the point 

sou~t to be raised by him on the 3rd March, 1969 about Calling Atten-
tion regarding recall of Governor of West Bengal. 
8. TIle IIudpt (Raihrays)-1969.70 

General Discussion on the Budget (Railways) for 1969·70, continued. 
The following members took pan in the debate:-

( I) Shrimati Vma Roy 
(2) Shri R. S. Vidyarthi 
( 3) Shri Ramshekhar Prasad Singh 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
(4) Shri Thandavan Kiruttinan 
( 5 ) Shrimati Tara Sapre 
(6) Dr. (Mrs.) Maitreyee Bose 
(7) Shri Shiva Chandika Prasad 
( 8) Shri Prakash Vir Shastri 
(9) Shri N. K. Sanghi 

(10) Shri M. Kamalanathan 
( 11) Shri Pratap Singh 
(12) Shri Panna La} Bampal 
( 13) Shri Benoy Krishna Daschowdhury 
( 14) Shri Sheo Narain 
(15) Shri Yashwant Singh Kushwah 

Dr. Ram Subhag Singh replied to the debate. 
The discussion was concluded. 

(Lot Sabha adjourned till 11 A.M. on Thursday. the 6th March, 1969) 

S. L. SHAlCDHER. 
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WI( SABRA 

_ BUIJ,.ETIN-PART I 
"[Brief Record of Proceedings] . .. '. . 

Thursday. March 6, 1969jPh4lguna 15, 1890 (Saka> 
i:. _~ .. ~' _ .:: .. 

~o.W 
1. Starred Questions 
- Starred 'Questions Nos. 301-306 were orally answered. Replies to 
temalning- questions were laid on the Table. 

~: :UuS*~ QueedO~_ 
Replie$ to Unstarred Questions NOI. 1851-'-l.905, 1907-

1972, 1974-2019 and 2021-2050 were laid on the Table. 
3. SJaa.ri Notice Question 
" ,"ShOrt Notice Question No. 2 addressed to the Miriister of Food and 
:Nii'iculture regarding incre~ in the pric(!S of milk by Delhi Milk 
SCheme was orally answer~ and supplementary questions were also 
answered thereon. -
4. Callinl Attention 

Shri Prakash Vir Shastri called the attention of the Minister of Home 
Mairs to the anti-national and pro-Pakistan speech by Sheikh Abdullah 
in Sriuaga.r pn, ~2-1ga9 and-a threat of blood-shed over the matter of 
Kashmir. ' 

The Minister of Home Affairs made a statement in regard thereto. 
5. Question of Privilege 

Shri Madhu Limaye moved the following motion:-
"That the question of privil9 against Sbri N. N. Wanchoo, former 

Secretary, Department of Iron and Steel, aDd - Shri S. C. 
Mukherjee, then Deputy Iron 'and Steel Ccm.troller, for 
allegedly giving false evidence before the _ , Public -A~ountl 
Committee, be referred to the Committee of PtivileJCeS." 

The motion was adopted.. 
6. Papers laid. on the Table 

The fonowing papers were laid on the. Table;.....,-. 
(1) A statement of action taken on the recommendations contained 

in the report of the-OBrmnittee on ~rac.tiD.lDd bdotma-
tion Media on 'Radio and Television'. . , .... .. ., 

[p.T.O. 
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(2) A copy each of the following reports under sub-section (1) of 
section 61DA of the Companies Act, 1950:-

(i) Annual Report of the Punjab Agro-Industries Corporation 
Limited, Chandigarp, for *e year 1968 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(li) Annual Report of the Madras :Agro-Industries Corporation 
Limited, Ma4ras, for the year 1967~ along with the 
Audited Accounts and the coriunents of the Comptroller and 
Auditor General thereon. 

(3) A copy ofthePrevehtion of Cruelty to Draught and Pack 
Animals (Amendment) Rules, 1968, published in Notification 
No. S.O. 4486 in Gazette of India dated the 21st December, 
1968, un4er sub-section, (4) -of section 38 of the Prevention 
of Cruelty to Animals Act, 1960. 

-:, ·,(4), A copy of the U.P. Land Revenue Provi$ions _ (Extensioll to 
Rampur) Act, 1969 (Hindi and English versio~) (f':resid_~I!!'s 
Act No.5 of 1969) published in Gazette of India' dated the 
4th February, 1969, under sUb-section (3) of--section 3 of the 
,Uttar Pradesh State Legislature (Delegation of Powes) Act, 
1968. 

(5) A copy of the Indian Telegraph (Second Amendment) 
" . ;"' .. :. 

Rules, 1969, ,published in Notification No. G.S.R. 247 (English 
version) and G.fJ.R. 248, (Hip.di version) in Gazette of'fndia 
dated the 8th February , 1969, under sub-section (5) ofsec\ion 
7 of the Indian Telegraph 'Act, 1885.- , :. ~ > 

(Lok Sabha adjourned at 1 P.M. and re-assemb1ed at 2 P,M.) 

'~7. 'The Budget (General)-1961-70 

'General Dlscussi.on on the Budget (General) for 1969~70 commencecl. 

The following members took i>8I"t in the debate:-

(1) Shri M. R. Masani 
(2) Shrimati Sucheta Kripalani 
,(3) Shri Surendranatb Dwivedy 

'~. ! "(4) Shri Narendra Kumar 'Salve 

I ••• ) 

,(5) Dr. KarniSingh 
(6) Shrimati Tarkeshwari Sinha 
(7) Shri N. Sreekantan Nair 

The diSCUssion was not conclud~d, ., . 

8. Report of Bu .... Advbory C81lUD!ttee 

. ~ . 

" " Shri ~. Ragburamaiah presented the Thirtieth Report, of the Busi-ness AdVISOry Committee. 
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):~. Statement by Minister 
' .. ~;:, " 

:i The Minister of Home Affairs made a statement regarding the 
- Address by the Governor of West Bengal to both Houses of the State 

.,';. Legislature assembled together on the 6th March, 1969. 
:;: (Lok Sabha adjourned till 11 A.M. on Friday, the. 7th March, 1969). ?:.; 

CORRIGENDUM 
In Bulletin-Part I, dated March '5, 1969,-

Page 1166, Paragraph 6 add at ·the end-

S. L. SHAKDHER, 
. Secretary. 

"(3) The Limitation (Amendment)" Bill, 1969." 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. March 7, 1969lPhalguna 16. 1880 (Saka) 

No. M4 

~ .. 8tu'retl., ~ 
StarredQu~tions Nos; 333-336., S38 and 339 were Ql'ally Answered. 

Replies to Starred Questions Nos. 331, 332 and 340-360 were laid on the 
Table. 

2. Unetarrecl Questions 
" ."; " .. ,;-':'::',:' ..... 

Replies to Unstarred Questions Nos. 2051-":'20'12,' 2Q?~2195, 211'1-
2220, 2222-2228, 2230-2235 and 2237-":'2250 were 'laid onihe Table. ,,;'" 

3. Short Netiee 'luestiOD :-- . ~"" ' . ~~. 

Short Notice Question No. 3 addressed to the Minister of Home Mairs 
regarding Home Minister's visit to Bihar was orally answered and supple-· 
mentary 'questions' were also answered _ thereon. ,,', 

4. Pa .... Laid on the Table 

~ " 

The followi~ papers were laid on the Table:-

(1) A copy of the Annual Report of the Indian Institute ~f ~bno­
logy, Kanpur, for the year 1967-68 . 

. ,' (2) A CC)py of the Aircraft (Amendment) Rule!s. 1969,pub1ish4d in 
Notification No. G.S.R. 182 in Gazette of lDc:Ua dated 'the 1st 
February, 1969,. under section 14-A -of the Aircraft Act., 19M 
together with an explanatory note. -. 

(3) A copy of the Arms (Amendment) Rules, 1969, published in 
Notification No. G.S.R. 268 in Gazette of India dated the 15th 
February, 1969, under sub-section (3) of section 44 of the Arms 

:'- :Act, 1959. 
'--

(4) A copy of the Punjab Khadi and Village:- lJ1dusifi~ Board 
(Reorganisation) Order, 1969, published-in Notification No. S.O. 
379 (English version) and 5.0. 388 (Hindi -version) in Gazette 
of India dated the 25th January, 1969, under sub-section (5) of 
section 4 of the Inter-S~~ GQ1'.P9rati~ Act, 1~7., '. 

~ " . ~ . . " ~..... ... 
'W·T.O. 
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(5) A copy each of the fo~lowing Notifications under sub-section 
(2) ot section 3 of the All India Servi.ces Act, 1951:-: 

(i) The Indian Admi!l'i'Shattve· Set'vice (Recruitment) Amend-
ment Rules, 1969, pu.bliah.~ in Notification No. G.sB. 257 
in Gazette of India dated the . 15th February, 1969. 

(ti) The Indian P~i~ _~ice (Recrui~t) Amendment Rules, 
1969, pubUshed tn ':Notification N6: G.B.R. 258 in Gazette of 
India dated the 15th February, 1969. 

(6) A ''eOPY of. Majot ftwt~'Tliasts .(Pl'OG!dure:at .lfOard Mee~ 
ings) Amendment Ru~es, 1969. published in Notification No. 
G.S.R. 120 in, Gazette of India dated the 18th January, 1969, 
under sub-section (3) qisection 122 of the Major Port Trusts Act, 1963. . .... 

(7) A copy of the Annual Accounts of the Comtb:lDhmm tm-"?tt* 
,.' . Polt 'w! ~ h fIre.. yeJaf 1-.ai'.end tbe ~dQ. Bi!Iport 

, tftil!fe&n. ' :.;:' ',~' " 
~. ~.' . 

S. Statemeat Be: Govenmaent Business 

6. Motion Be: Thirtieth Report of Business Ad"'-" ..c..n-.... 
~ .. ' w.'. _ 

''Shrt 'K. Raghuramtfah m0'V'e4 the fellowill~ 1RGtioIa:-
" . ' , . 

"Th~J~~~r:~=~=n~ f~~l,~ ~:t:\~* 
1969." 

An amendment moved by Shr:i ;Madh~ Li.n)aye .;as. n,t!ed ~t' ~f ~der. 
The motion was adopted. 

" ' 

7. :I'be ~ (Geueral)-l."O. 
Genera1D~~ ~" tlte'"Bu.c]get lGeDeral) for' ~"l8' ocmtlnued. 

'. , 'rhe :lonaWing members took 1J8rt 'in the -d..'te:.-;.. 
(1) Shri N arendrasingh Mahida 

. .' . 
'(2):~ Attal' Sihlri -...;pay~ 

(Lok 8Gbha ad;oumed at 1 P.M. and re-asrem.bled _ .... P.lII.) 
·(.3)Shri 'D. Bb'apvati .. , . ~, 

The 6is~ '\WI! ':ftGt _clqMd:c 
8. PrIvate Member's Bill-Introauced '.;, 

The Indian Penal Code (.Ameladm.ent) Bill. 1969 (Sub,titutUm of 
section 309) -by Shri Virbhadra Singh~ 
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9. Private Member'. BW-Neptived 
- -

The COftBtitution. (Amendment) BiU, 1968 (A."..,.M8n.t at articlu "80 
and 171) by ShTi C. C . .Dead." 

On the motion for consideration of the Bill m:oved by Shri C. C. Desai " 
on the 21st February, 1969, the House divided, Ayes 18; Noes ". 

The motion was declared as not camed in accordance With Rule 1&7 
of the Rules of Procedure and in accordance with the Constitution. 
10. PrIvate MeDIiber's Bill-Uader COasi .... tion. 

Th4! Publication. oj Politie4l Party Accoun.ts Bill, 1968 btl 
Skri ShTi Chaftd Goyal 

The . motion for consideration of the Bill was moved by Shrf Shrt 
Chand Goyal. 

The following members took part in the debate:-
(1) 8hri Tulshidas Jadhav 
(2) Shri Arjun Singh Bbadoria 
(3) Shri Sheo Narain 
(4) Shri Tenneti Viswnatham 
(5) 8hri s. M. Banerjee 
(6) Chaudhuri Randhir Singh 
(7) Shri Samarendra Kundu 
(8) Shri K. Narayana Rao 
(9) Shri Rabi Ray 

(10) Shri Arangil Sreedharan 
(11) Shri J. M. Lobo Prabhu 
(12) Shri Janardan JagannathShinkre 
(13) Shri S. Kandappan 
(14) Shri Kanwar La! Gupta 
(15) Shri p. Govinda Menon (Speech. u~~d). 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 10th MarCh, I.). 
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S. L. SHAKDHER. 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of. Proeeedinpl . 

Monday. March 10. 1969\Phalguna 19, 1890 (Saka) 

No. M5 
1. Obituary Refer_ees 

The Speaker; Shrimati :£petira Gandhi; Sarvashri M. R. MUcllli. Bal 
Raj Madhok, S. Kandappan, H. N. Mukerjee, Babt Ray, R.. U~th, 
Surendranath Dwivedy, N. C. Chatterjee and S. C. Samanta made refer .. 
ences to the passing away of Shri Ganpat Sahai and Shri Saehin.dra 
Hath MaW, sitting Members' of Lok Sabha and Shri H. P. Mody. ,vho 
was a Member of the Central Legislative Assembly and the Constituent 
Assembly of India. 

Thereafter, Members stood in silence for a short while a& a mark 
of respect. 
2. Starred Questions 

Starred Questions Nos. 361-363 and 366 were orally answered. 
Replies to remaining questions were laid on the Table. 
3. U_tarred Questions 

Replies to Unstan'ed Questions Nos. 2251-2355, 2357-2391, 2393-
2409 and 2411-2449, were laid on the Table. 
4. Ca1Iing Attention 

Shri 0Jn Prakash Tyagi called the attention of the Minister 01' 
External Affairs to the Press Conference on television. by U.s. Presider.,: 
on the 4th March, 1969 deploring the attitude of non:.aliRtled countrie; 
of keeping quiet on Vietcong attacks and charginp: them with doub~­
standards. 

The Minister of External Affairs made a statement hi regard thereto. 
5. Papers lAid on the Table 

The following papers were laid on tbeTable:-
(1) A copy of the Report (Hindi and English versions) of the 

Advisory Committee on the Press Council. 
(2) A copy of the Drugs and Cosmetics (Amendment) Rules. 1969. 

published in Notification No. S. O. 594 in Gazette of India 
dated the 15th Ft>bruary, 1969, under sub-section (3) of ,section 
33 of the Drugs and Cosmetics Act, 1940. 

fP·T.O. 
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(3) A copy each of the following Notifications under BeetfOD 159 
of the- Customs Act, 1962:-

(i) G.S.R. 403 (English version) and G.S.R. 404 (Hindi version) 
published in Gazette of India dated the 22nd February, 1969 
together with an exp'8!lfttory memorandum. 

(ii) G.S.R. 443 (English version) and G;S.R. 444 (Hindi version) 
published in Gazette of .Ind~a aclte!;l the 19th February. 1969 
together with an explanlltory memorandum, 

(4) A copy each Of,thefollowlngl'llpersuncier sub-seCtion (1) of 
section 619A of tHe Compani~s Act, 1956:-

(i) Review by the GOVe'l'llIUIlt on, the workiI\R.' of .. f,he Indian 
Otl Corporation Limited, Bombay for the year 1967-68. 

(ii) Annual Report of the Indian Oil Corporation lJmited. 
Bombay for the year't96'1;;SS along with the Audited 
Accounts and the comments of the ComptrolJer and A.llditor 
General thereon. .' , ' , ' 

6',-at. ___ tRe: Supplementary' ,Demands f..-Gl'ants (~). 'fer: 
... ~1 .' 
" .' Shri MOJ'arji R. Desai presented a sta~ent sbo~, SuPplemental"J 

n.m.n.4s, fo.r Grants in respect of ,the Budget (Genen1) for l.Q68..69 •. 
7. $m.tement ,Be: Supplementary Demands fttr Grants ,-<Railways), ,lor 

'U68-" ' 

Dr, Ram Subhag Singh presented a statement, "shGwjl¥t.S~"'e­
mentary Demands for Grants in res~ of the Budget (Rpilways) f~r 1988-0. ' ., 

8. Statement by Deputy Prime Minister 

The J)epQty PrJ.me Minhter imd, Minister of 'Finarwe~e; .-.tIde-
rnent regardinJ;t the reported s.etzuTe ofeoWlterfeit two rupee CU!"I'eIaeY 
notes on the 6th March, 1969. at Pugalur neaT CoimbatQre. 

9. The ___ (Qeper.I) l~~' 

G~ral .1)i.cu.Bion on ~ :Budpt '(Qene~) for 1." OQD~ 
'!'he folJ.~ -members tMk' partin the debate:-
,.,.Jl) "ShriKrisblupt Manohann 

(Lok Sa.bha. a.d;ourned at 1 
(2) Shrimati Savitri Shy~ JO' 

(3) Shri H. N.Mukerj~ 
(4) Sh.ri S. R. Darnani 
(5) Sltri; Sh.iv Kumar Shastri' 
(6) Dr:P; Mandl') {Speech un1inil~ 

The discussion was not concluded. 



O. Motio. 
Shri Surendranath Dwivedy moved the following motion:-

"That the statement made by the Minister of Home Affairs OIl ~e 
6th March, 1969 regarding the Address by the Governor of 
West Bengal to both Houses of the State Legislature U8ClIl\-
bled together on the 6th March, 1969. be taken Into considera-
tion." 

, Four Substitute Motions were moved by Sarvashri H. N. Mukerjee, 
rennet! Viswanatham, Babi Ray and George Fernandes. 

The following members took part in the debate:-
(1) Shri K. Hanumanthaiya 
(2) Shri Tenneti Viswanatham 
(3) ShriA. K. Sen 
(4) Shri N. Dandeker 
(5) Shri Jagannath Rao Joshi 
(6) Shri S. Kandappan 
(7) Shri P. Govinda Menon 
(8) Shri H. N. Mukerjee 
(9) Shri J. B. Kripalani 

(10) Shri Shivajirao S. Deshmukh 
(11) Shri P. Ramamurti 
(12) Shri Janeshwar Misra 
(13) Shri Prakash Vir Shastri 
(14) Shri Y. B. Chavan 

Shri Surendranath Dwivedy replied to the debate. 
The Substitute Motion moved by Shri Tenneti Viswanatham wu 

negatived. 
The remaining Substitute Motions were withdrawn by leave of the 

House. 
11. Report of B1I8iaess Advisory Committee 

Shri K. Raghuramaiah presented the 'nlirty-first Report of the 
Business Advisory Committee. 

(Lok Sabha adjorned till 11 A.M. on Tuesday, the 11th March, 1969) 
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LOX SABRA 

BULLE'I'IN-PART I 
{Brief .Record of Pl'oeeediDp] 

Tuesday, March 11, 1969IPhalguna 20, 1890 (Saka) 

No. z.tB 
1. Starred' Questlou 

Starred Questions Nos. 392-396 were orally answered. Replies to 
rem"O'llg queStions were. laid on the Table. 

2. UDStarred QaMiOlls 
Replies to VDStarred Questions Nos. 2450-2518, 2518-2521, 2524-2561, 

2553-2559, 2561-a65. 256'1-2572, 2574-2581, 2583-2614, 2616-2622, 
2624-2627 and 2629-2649 were laid on the Table. 

3. Calliag AUaltioa 

Shri. Surendranath Dwivedy called the attention of the Minister of 
External Mairs to ~e reported controversy raised by Pakistan over the 
issue of implementation of Kutch Award. 

The Minister of External Affairs made ~ statement in regard thereto. 

4. Papen laid OD the Ta),le 

The followmg'papers were laid on the Table:-

iI.:-_ ,_ 

. , 
(1) A copy each of the following papers' under sub-section (1) of 
, , , section .619A,of the Companies A~t. 1966;~ . 

(i) (a) Review (Hindi and English versions) by the Govern-
ment on the work.-ing of the Natiana! Newsprint and Paper 
Mills Limited. Nepanagar for the year 1967:;.as. 

(b) Annual Report (Hindi and English. versions) of the Na-
tional Newsprint and Paper Mills Limited, Nepanagar for 
the year 1967-68 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General. thereon. 

(ti) (a) Review by the Government on the working of the 
Hindustan Salt Limited, Jaipur for 'the year 1966=6'7. 

,(b) Annllal Report 'of the Hindustan S8lts Limited, Jaipur for 
the year 1966-67 along with the Audited Accounts and the 
qomments of the Comptroller and Auditor General thereon. 

[p.T.O. 
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(iii) (a) Review by the Government on the wor~ of the Sam-
bhar Salts Limited, Jaipur for the year 1966-tr1. 

(b) Annual Report of the Sambhar Salts Limited, Jaipur 101' the 
year 1966-67 along lfitl1 ~ Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(2) A statentent showing reasons for d~lay in laying the papers 
mentioned at (il)· and (iii) of i'teD\ .(1) above. 

(3) (i) A copy· of the Cin~m.Q Catbons -(Control) Amendment 
. Order, 1968 published in .Notification No. S.O. 2543. in 

Gazette of India dated the 12th July, 1968, under sub-sectIon 
(6) ot sectkm 3· of the EsSential C~dities- Act, 1955. 

(ti) A statement showing reasoAS for delay in laying the above 
Notification. 

(4) A copy of Notification No~ G.S.R. 416 published in Gazette of 
India~ated the 22nd February, 1969, under sub-section (3) of 
section 637 of the Companies Act, 1956. . . . 

(5)' (i) A ~opy each of the foiIowIng NQliftcatimss ·:t~ng 
management of the India Electric Works Lmrlted, :Ca1etltt1l, 
under sub-section (2) of section 18A of the luduw.-ies (Develop-
mellt and Regulation) Act, 1951:- : 

. (a) S.O. 32'78 published in: Gazett~ of India da~ the .l,itA 
September, 1968. . 

(b) S.O. 3896 published in Gazette of India Gated. the,bt 
October, 1968. 

(c) S.O. 3973 published in Gazette of India date'd:the Utti 
November, 1968. 

(d) S.O. 4100 published in Gazette of India dated the 13th 
November, 1968. 

(e) S.O. 4200 published in G .. ~ of lruii.a tlated til 19th November, 1968. ... . , 

(f) S.O. 4291 published' ia Gazette 8iIDCUa .. "t.ed: Ole 27th, November, 1968. 

(g) S.O. 4379 published in Gazette of . India dated the 3rd 
December, 1968. 

(U) #oJ~"f)nt showin~ reasons for. delay in laying the above 
. . JiODB. . 

(6) A ~opy each of .~e follow,ing Notifications 8ued under 
~~.:.. 2 of the SplrItuQUS p.reparations (.Inter-State 'rrad.e and 
~rce). Control Ail, 1955: _ . . . 

(1) S.O,. 308 . ~&.glish version) and S.O. 312 (~di version) 
.. "bUshed, m Gazette of India· datedtbe 25th J'anuary, 1969. 

(11) S.O. 311 (Engllilh versitm.) and SO •. 11110 .tu-di . published' G t .. ~ 01 ,ssau versIon) 
In aze te of India dated the 25th. January, 1969. 
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(7) A copy each of th~ following Notifications issuetl under 
section 12 of the Spirituous Preparations (Inter-State Trade 
and Commerce) Control Act, 1955:-

(i) S.O. 309 (English version) and 5.0. 313 (Hindi version) 
published in Gazette of India dated the 25th January, 1969~ 

(ii) 5.0. 310 (English version) and 5.0. 314 (Hindi version) 
published in Gazette of India dated the 25th January, 1969. 

5. Report of Committee on Government Assurances 
Shrimati Savitri Shyam presented. the Fourth Report of the Committee 

on Government Assurances. 
6. EvideDCe before Committee on Government Assurances-Laid on the 

Table 
Shrimati Savitri Shyam laid on the Table a copy of the Evidence 

given before the Committee on Government Assuran.ces in connection 
with a representation from the President, Bela Road Refugee Ice Factol'ies 
Association, Delhi seeking relief under the "Gadgil Assurances". 
7. Motion Be: Thirty-FirSt Report of Business Advisory Committee 

Shri K. Raghuramaiah moved the following motion:-
"That this House 'do agree with the Th;rty.first Report of the 

Business Advisory Committee presented to the House on the 
10th March, 1969." 

The motion was adopted. 
8. The Bu4cet (GeDeral)-l86I-'lO 

General Discussion on the Budget (General) for 1969-70 continued. 
The following members took part in the debate:-

(1) Dr. P. MandaI 
(2) Shri R. K. Amin 
(3) ShriPrem Chand Verma 

(Lok SClbha adjourned at 1 P.M. and re-as.embled at 2-05 PM.) 
(4) Shri Humayun Kabir 
(5) Dr. Sushila Nayar 
(8) Shri MadAu Limaye 
('I) SlttiPrakuhehand B: ~thi 
(8) Shri Bhogendra Jha 
(9) Shri Tulshidas Jadhav 

(10) Dr. Surya Prakash Purl 
(11) Shri Hem Raj 
(12) Shri J anardan J agannath Shinkre 
(13) Shri c. D. Gautam 
(14) Shrimati Jyotsna Chanda 
(15) Shri Naval Kishore Sharma (Speech 'Unfinished) 

The discussion was not concluded. 
(Lok Sabba adjourned till 11 A.M. on Wednesday, the 12th March, 1969). 
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LOK·sABHA 

. Bt1Lt.ETIN-PART I 
[Brief Record of ProCeedings} -', , .. 

Wednesday;' Mareh 12, 'l9691Phalguna 21, 1890 (Saka)· 
',. 

1 .. QlHtuaty 8efe ..... 
The Speaker; ShrimatiIndira 'Gandhi; Sarvashri N. G. Hanga, A'taI 

Bihari Vajpayee, Rabi Ray. S.Kapdap,pan, Surengra.nathDwjv~y. 
Yogendra Sharma and Mohammad Isma.t1· made references' to'the nassillg 
away-of sen', N. R Ghosb,.·who was ,a Member of the· Second an4 Third 

cLok Babba. 
Thereafter, Members stood in silence for a short while as ~ mark' of 

respect. 
:,2. S~ QuestWns 

Starred Questions Nos. 421-428 and 437 were orally' answ~d; Rel'lles 
to remaining ql:l~t\onswere, laid on the Tal:>"e. 

·,e. '. '. ., 

3. UDStarred Questions 

. . Repli~ t9 Unstarred Que$tio~ Nos. 2650-2706, 2708-2728, 2730-

. 2'780, 2782,. 2783, 27SS-:2791. . 2793-2804,' 28()6....:-2829 and 28~1-
2649 were 'laid on' the Table. 
'~ .. ~. ;Notfee Ques#9Il 

Short Notice Question No.4 addressed to the Minister of Informa-
tion and' Broadcasting and Communications. regarding Allotment "If 
Newsprint to Newspapers was orally ans~" and -sUpplementary 
8~ were also answered theJO~C?n~ .~c 
~. Papers laid on the Table " 

'Ph~ fonowing papers' were laId on the Table:-
(1) A copy of the Audit Report. Posts and Telegraphs, 196t,unclcr 

article 151 (1) of th~ CQmrtjtution. 
",' ........ ,', (2) A copy of Appropriation Accounts, Posts and Telegra?hs, for 

the year 1967~. . . 

(3:)14. copy of"the Jute Text;iles (Control) Amendment Order, 1969 
: (Blluli 'and English ~~)pub~in NotUieation No. S.O. 
768 in Gazette of India dated the 1st March, 1969, under sub-
sectiOn f6)~f section>3 of theEsseatW Gtmmodities Act, 191;5. 

, . I 
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(4.) A copy of the Central Silk Board (8econd Amendment) Rules, 
1968, published in Notification No. G.S.R. 65 in Gazette of India 
dated the 11th January, 1969, under sub-section (3) of section 
13 of the Central Silk Board Act, 1948. 

(5) A copy of the Cotton TextUeIl,(Control) (Sixth Amendment) 
Order, 1968, published in Notification No. S. O. 4326 in Gazette 
of India dated the 7th December, 1968, under sub-section (6) 
of section 3 of {h~, &sential ~modities Act, 1955. 

6. Message from Raj)". ~~ 
Secretary reported a message from Rajya Sabha that at its sitting 

neld on the 11 th March, 1969. Rajya Sabha adopted a motion extending 
the time for presentation of. the Report -of the Joint Committee of the 
.douses on the Contempt of Courts Bill, 1968, upto the last day of the 
Sixty-ninth Session of the Rajya Sabha. 
1. Report of Committee on Private Members' Bills and Resolutioos 

Shri R. K. Khadilkar presented the Forty-fifth Report of the Cotnmit-
,te9 on Private ¥embers' BilIs~nd Resolutions. 

" '.' . . 

. e:'ReJH)tt of Ctlmmittee' on 'Pllblj~Ulldertakiilgs 
",: ", .' . . .," ", . 

,; Shri G. S. Dhillon presented the' Twenty-sixth Report of the Com-
(Oltee on Public Undertakings on Trombay Unit of Fertilizer Corporatidn 

_of.lndi,a Lt«;l.~Paras in Section II of Audit ,Report (Commercial), 1968. . ~ .. ' ., ' . 
9. RepOrt of Joint Committee 

Shri Shantilal Shah presented the Report of the Joint Committee OR 
. ~!,~ll, further to, amend the, (::onst~tutio~of I~dia. 

. .' . .' 

1(). Evidence before Joint Committee-laid on the'Table 
Shri Shantilal Shah laid on the Table-

(1) A copy of the E~iderice given before the Joint Committ~OIl 
the Bill further to amend the ConstitutiQn of India..-

(2) Copies of MemorandalRepresentationsiT~tegrams, received. by 
the Joint Committee on the Bill further' to amend"the'Consti-

, tution 'of Lmiia.' 

11. Mattel'UDder' B1lte ,311, 1. ":":." --:,,', 

5hri AtaI Bihari Vajpayee raised a Irila1ter regariifng' con:stfuttiorlal 
developments in Madhya Pradesh., .. , ,) 

(Lok Sabha adjourned. at 1 P.If. lind re-assem;bJed at 2-Oi'P.AI;f" , ",:1"" ,-" .• 

12. MotiOnJi 
Shri Madhu Limaye moved the follOWing mo~on:-

"That' Ws House disapprov~ the Un~oMtitu1:ional act,.of the Gover-
nor of Madhya Pradesh in not inviting immediately the new 

'leader of the S.V.D: to form a Government wmchonly very 
·rece~u;.'hadJJr(jVed its 'majoritY ~'tbe flOor of ,the ,Assembly:' 

. Five, A.~nc1Jn~ 1V~re 'mpv~" b.v;~i·~S.M . .Ba~ee, K. Lak-
kappa, Nath Pat George Fernandes and Shiva Chandra Jha. 
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'The following members took part in the debate:-
(1) 8hri N. G. Ranga 
(2) Shri P. Venkatasubbaiah 
(3) Shri Jagannath Rao Joshi 
(4) Shrimati Sharda Mukerjee 
(5) Shri Era Sezhiyan 
(6) Shri Shashi Bhushan 
(7) Shri H. N. Mukerjee 
(8) Shrimati Sushila Rohatgi 
(9) Shri Nath Pai 

(10) Shri Krishna Kumar Chatterji 
(11) Shri K. Ananda Nambiar 
(12) 8hri R. D. Bhandare 
(13) Shri Tenneti Viswanatham 
(14) Shri Y. B. Chavari 

Shri Madhu Limaye replied to the debate. 
The Amendments moved by Sarvashri S. M. Banerjee and K. Lakkappa 

'were withdrawn by leave of the House. 
The Amendment moved by Shri Nath Pai was negatived. 
The Amendments moved by Sarvashri George Fernandes and Shift 

-Chandra Jha were barred. 
The motion was negatived. 

13. 'l1le Budget (General)-1969-78. 
General Discussion on the Budget (General) for 1969-70 continued. 
The following members took part in the debate:-

(1) Shri Naval Kishore Sharma 
(2) Shri D. Balarama Raju 
(3) Shri Prakash Vir Shastri 
(4) Shrimati Jayaben Shah 
(5) Shri K. Lakkappa 
(6) Shri M. V Rajasekharan 
(7) Shri Maddi Sudarsanam (Speech un.fin.ished). 

The discussion was not concluded.. 
14. BaIf-an-Hoar Diseussio.n on Matters ~ out of Answer to Questioa 

8hri S. K. Tapuriah raised a half-an-hour discussion on points arising 
out of the answer given on the 25th February, 1969 to Unstarred ,Question 
No. 1047 regarding General Motors Corporation of U.S. 

Shri Bhanu Prakash Singh repli~ to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday. the 13th March, 1968). 

S. L. SHAKDHER. 
Secretary. 
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LOK SABRA· 

BULLETIN-PART I 
[Brief Record of Proceedings] .. 

Thursday, March 13, 19691Phalguna 22., 1890· (SUa) 

No. Z48 
1. Staned QuestiOItS 

S~ed Q\le~tions Nos. 451-455 were orally atlswerecL Replies to 
rernainUlg questions were laid on the Table. 
2. UDitarred Questions 

Replies to Unstarred Questions Nos. 2850-2914 and 2916-3013 were 
laid on the Table. . 
3. Short Notice Question 

.Short Notice Question No.5 addressed to the Minister of Information 
and Broadcasting and Communications regarding Poetic Symposium on 
Ghalib was orally answered and supplementary questions were alSO 
answered thereon. 
4. Cal". Attention 

Shrimati Suseela Gopalan called the attention of the Minister of 
Home Affairs to the death of Shri J. B. D'Cruz, leader of the Communist 
Party of India (Marxist) and Trade Unions, due to assault and torture 
bythePoliee on the 6th March, 1969 in the Union Territory of Goa. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
5. ~. Laid. on the Table 

The following papers were :aid on the Table:-
(1) A copy of the Cinematograph (Censorship) Second Amend-

ment Rules, 1968 (Hindi and English ve-rsions), published in 
Notification No. G.S.B. 2191 in Gazette of India dated the 21st 
December, 1968, under sub-section (3) of section 8 of the 
Cinematograph Act, 1952. 

(2) A copy each of the following Notifications under SUb-Section 
(6) of section 3 of the Essential Co~modities. Act.19/?5:-

(1) The Roller Mills Wheat Products (Price .. Cont.~l) Third 
Amendment Order, 1968, published in Notification No. 
G.S.B. 2239 in Gazette of India dated the 26th December, 
1968. . 

[p.T.O. 
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(Ii) The West Bengal Roller Mills Wheat Products (Price Con-
trol) Order, 1968, pub~shed in Notification No. G.S.R. 
2240 in Gazette of India dated the 26th December. 1968. 

(iii) The Madhya Pradesh Rice Procurement (Levy) Amend-
ment Order, 1969, published in Notification No. G.S.R. 
44 in Gazette of India dated the 6th January, 1969. 

(iv) The Uttar Pradesh Foodgrains (Restrictions on Border 

(v) 

(vi) 

Movement) Order, 1959, published in Notification No. 
G.S.R. 90 in Gazette of India dated the 7th January, 1969. 
The Inter-Zonal Wheat and Wheat Products (Movement 
Control) Amendment Order, 1969, published in Notifica-
tion No. G.B.R. 139 in Gazette' of India dated the 13th 
January, 1969. 
The Wheat Rol'er Flour Mills (Licensing and Control) 
Amendment Order, 1969 published in Notification 
No. G.B.R. 446 in Gazette of India dated the 21st 
February, 1969 (English venion) and G.S.R. 41)1 in GaZette 
of India dated the 24th February, 1969 (Hindi version). 

(vii) Notification No. G.B.R. 448 published in Gazette of India 
dated the 22nd February, 1969. 

(3) A copy of Notification No. G.S.R. 111 published in Gazette 
of India dated the 18th Januarv, 1969, making 'certain am-
endments to Notification No. G.S.R. 1842 dated the 24th 
December, 19&1. unde!' section 12A of the Essential Com!.. 

. /' modities Act, 1955. 
V (4) A copy of the Main Conclusions of the Fifth Semon of the 

Industrial Committee on Mines other than Coal held at New 
Delhi' on the 7th November, 1968. 

6. Statement by MiDister 
The Minister of State for Home Affairs made a statement regarding 

the decisions taken by Government in regard to the Central Govern-
ment employees who participated in the strike of the 19th September, 
1968. 
7. 'ftle Budget (General)-1969-70 

General Discussion on the Budget (General) for 1969-70 continued. 
The follOWing members took part in the debate:-

(1) Shri Maddi Sudarsanam 
(2) Shri Ram Charan 

(Lok S4bha. adjourned at 1 P.M. a.nd Te-aBsemb1ed lit 2-05 P.M.) 
(3) Shri R. Umanath 
(4) Shri Kashi Natb Pande] 
(5) Shri S. Supakar .:/'" 
(6) Shri S. Kandappan 
('1) Shri R. S. Arumugam 
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(8) Sirdarni Nirlep Kaur 
(9) Shrimati T. Lakshmikanthamma 

(10) Shri Kanwar Lal Gupta 
(11) Shri M. B. Rana 
(12) Shrimati Suseela Gopalan 
(13) Shri Kamalnayan Bajaj 
(14) Shri Virbhadra Singh 
(15) Shri Gangacharan Dixit 
(16) Shri N. P. C. Naidu 
(17) Shri Mudrika Sinha 
(18) Shri Tenneti Viswanatham 
(19) Shri Inder J. Malhotra 
(20) Shrimati lla Pal Chaudhuri .... 
(21) Shri S. M. Solanki 
(22) Shri Vishwa Nath Pandey 
(23) Shri Baij Nath Kureel 
(24) Shri S. D. PatH 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 AM. on Friday, the 14th March, 1969). 

1181 
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S. L. SHAKDlIER, 
Secretary. 



LOI{ SABHA 
BULLETIN-PART 1i 

[Brief Record of ProeeediD&'s] 

Friday, March 14, 1969jPhalguna 23, 1890 (Saka) 

No. ZD 

1. Starred Questioas 
. Starred Questions Nos. 481-484 were orally answered. Replies to re-
maining questions were laid on the Table. 
2. UDStarred Questions 

Replies to Unstarred Questions Nos. 3014-1169 and 3171-3213 were 
laid on the Table. 
3. Short Notice Question 

Short Notice Question No.6 addressed to the Minister of Home Mairs 
regarding Beri Commission Report was orally answered and supplemen-
tary questions were also answered thereon. 
4. Calling Attention 

Shri Samarendra Kundu called the attention of the Minister of 
Defence to the recent visit of the Soviet Defence Minister to India and 
his talks with the Government of India. 

The Minister of Defence made 'a statement in regard thereto. 
5. Papers Laid on the Table 

The followin${ papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of 

the University Grants Commission for the year 1967-68, \lDCier 
section 18 of the University Grants Commission Act, 1958. 

(2) A copy of the Uttar Pradesh Universities (Amendment) Ad, 
1969 (Hindi and English versions) (PreSident's Act No.7 of 
1968) published in Gazette of India dated the 13th January, 
1969 under sub-section (3) of section 3 of the Uttar PradeSh 
State Legislature (Delegation of Powers) Act, 1968. 

(3) (a) A copy each of the following Notifications under sulwec-
tion (2) of section 3 of the All India Services Act, 1961:-

*(i) The Indian Police Service (Pay) Second Amendment Rules, 
1968, published in Notification No. G.S.R. 2026 in Gazette of 
India dated the 23rd November, 1968. 

*(ii) The Indian Administrative Service (Pay) Fourth" Amend-
ment Rules, 1968, published in Notification No. G.S.R. 2027 
in Gazette of India dated the 23rd November, 1968. ----

*The notifications were previously . laid on the Table on the 6th 
~mbt;ll' 1968 and were re-laid under Rule 234(2) of the Rulea of 
Procedure. 

(p.T.O. 
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• (iii) The Indian Forest Service (Re~e8:sed Emergency Co~iS: 
sioned and Short Service Commlssloned Officers) (Appomt 
ment by Competitive Examip.~tion~ Amendment Regul~­
tions 1968 published 'In NotIficatIon No. G.S.R. 2031, m 
Gazeite of India dated tlie' 23rd November, 1968 . 

•• (iv) The IndianAdministrative5ervice. (Pay) Fif~h Amen~­
ment Rules, 1968, published in Notification No. G's'R. 2070 m 
G«ette of India 'dated the 30th November, 1968 . 

•• (v) The Indian Police, services . (Pa~) Third AmendD1~t 
Rules, 1968, publiSfled in NotIficatIon No. G.S.R. 2071 In 
Gazette of India dated the 30th November, 1968. 

*'(ori)1lie' All Ihdia8entices (Prbvidept) Fund Seco~d Amend-
ment Rules, 1968,published in NC?tification NI?! G.S.R. 2135 
in Gazette of India dated the 7th December, 1968. 

'''fVii) The Iniilan Civil Service Provident Furtd (second 
Amendment) Rules, 1968, published in"Notifieation No. 
G.S.R. 2136 in Gazette of India dated the 7th DeCember, 1968. 

··(:viii) The Indian Civil Service (N"dn'-Europeaii Members) 
Pi-oviderit FUnd (Second Aniendmen1;) Rules, 1968, pub-
fished in Notification No; G.8.R. 2137 in Gazette of 'India 
dated the 7th December, 1968. 

**(ix) The Secretary of States' Services (Ce~tr~! Pl'Ovi4ellt 
FilIid) -Seeond Amendment Rules, 1968, publisned in, Noti-
fteation No. G$~R. 2138 in Gazette of India dated the 7th 
December, 1968. 

~tt)" A t'!opy -of the Citit.enship (Amend1n$lt) Rules, l~, "pub-
lished in Notification No. G.S.R. 2029 (~lish W~OIi) and 
G.S.R. 2030 (Hindi version) in Gazette of 'Y,ildia: aAted' th~23rd 
November, 1968, under SUb-section (4) of seCtion 18 of the 
d.ti~p Act, 1955. 

,tl)A copy ~~ of the, following Notifi.catiom; under sub-section 
(2) of sectIon 3 of the All India Services Act, 1951:-

(i) :.~ &}co~d' Amendfilent of 1~9 to the Indian Administra-
bve 8efYlce (Pay) Rules, 195'4, published in , Notification 
~~~.S.R. 437 in Gazette of India dated'the 22hd February,. 

, (ii) ,T~e" ~4ian" Adm,inistrative ,Service (Fpr:ation of Cadre 
S1l~~) First Amendment Re$.Ulations, 1969" published in 
:Notification No. G.S.R. 457 in Gazette of India dated the 1st 
MarCh, 1969. 

(iii) The. First ,Amenclinent of 1969 to the Indian Adminj.su·ativ~ 
~~eJaPay) ~u1es, 1954, pUblished in Notification No~ 

" ,- - 'm ,"', " in Gazette of India dated the 1st March, 1969. 

ber ·~a:fcatu)ns We~e previo~ laid on'the Table on'the 6th Decem-: 
',', , • we-re 're-laid und;r ltUle 234 (2) of the Rules' of Procedure. 

";'h..i.:.~ nbWlcat1~nB were P'feViQusly laid on the Table on the ,13th 
,~ber, 1_ and were re-laid under Rule 234(2) of the Itw~of 
~ ,,~"CUure. 

;':: . .L~ notification was previously laid on tl}e Table on the 6th Decem-
~, J.w8 and was re-laid under awe 234(2) (If tbe Rules of Procedure. 
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6. "~rt . of 'Estimates ComJnittee 
ShtiP. Venk~asubbMiahibresented . the, Sixty-ninth .Re}:l<;>rt,.ol the 

Estimates Committee on' the Ministry of Education-National Atthives 
of India. . 
7. Sta1~:an.mt Re. Govermn-t 'BuSiness 

The Minister of Parliamentary Affairs made a Statt!t'n~· ~ing 
Governri:lent business for the week rol'n1nendng the 17'tih March, 1969. 
8. -Statement UDder bireetion U~5 

Shri R. K. Amin made a st8!tement regarding certain, information 
given by the Minister of Home Affairs in the ,Hquse on, the 18th D~cem­
ber, 1968 during Half-an-Hour, dispU8sion about. Non-6mcra1 eI1QtifrY iuto 
the incidents at I,ndraprastha Bliavan, 1'(ew Dethi. . 

The Minister of Home Aff-airs made a statement inteply ih~tO. 
(Lok Sa.bhdcidjeiutrted at 1-20 P.M. and re-anembled at 2-3Q P.M.) 
9.~t BilJ.s..-..lDtl'oduced 

(1) The Unlawful Activities (PreventiOn) Amendfl'l.ent Bill, 1969 
The motion for leave to introduce the Bill moveq. by Shri Y. B. 

Chavan was opposed. The motion was adopted and the Bill was 
introduced 

(2) The Chartered Accountants (Amend-rnem) Bill, 1969. 
10 .The Budget (General)-1969-70 

General Discussion on the Budget (Gerleral)fm-1:989;.70continued. 
The follOwing members took part in the' de1)a~:-

(1) Shri J. B. Kripalani -
(2) Shri N. G. Ranga, 

Shri Morarji R. Desai replied t6 the debate. 
The discussion was concluded. 

11. The Budget (General) 1969-7O-Demazids Cor Gi~Jifs oh'~~t 
All the Demands for Grants 0:0 AccountJNos. 1 to 135) in r~spect of 

the Budget (General) for 1969-70, as shown under eol\:Urin,3 :of ... the 
printed List of Demands for Grants on Account in respectof'tlle B~1tltet 
(General) for 196~70, were VOted in full 
12. Government BiU-Introduced 

The Appropriation (Vote on Account) Bill; 1969. 
13, GoVerDJnehtBlft-...ihSsed 

The Appropriation (Vote on AccoU.nt)mzz, 1969 
~e motion for consideration of the Bill was moved by Shri;Morerji R. 

. The motion for consideration was adopted and clause-by-clause cOnsl-
derati"6n was taken up. 

ClaUses 2 and 3 and the Schedule were adopted. 
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Clause 1, the Enacting Formula and the Long Tide were aiso adopted. 
The motion .that the Bill be passed was moved by Shri Morarji R. 

Desai. 
The motion was adopted and the Bill was passed. 

14. Motion Re: Fourty-Fifth Report of Committee on Private Members' 
Bills and BesolutioDs 

Sbri Bhaljibhai Ravjibbai Parmar moved the following motion:-
"That this House do agree with the Forty-fifth Report of the Com-

mittee on Private Members' Bills and Resolutions presented to 
the House on the 12th March, 1969." 

The motion was adopted. 
15. Private Member's Besolution-Negatived 

Shri P. P. Esthose concluded his speech on the fo11o wing Rt:solll.tion 
moved by him on the 27th February, 1969:-

"In view of the serious financial crisis facing all the States and the 
fact that enormous debt charges of the States eat into their 
capacity to launch development schemes, this House calls upon 
the Government to immediately work out a scheme of amor-
tisation of debts in consultation with the States 'and to im-
plement it." 

Three Amendments were moved by Sarvashri C. K. Chakrapani, 
E. K. Nayanar and J. M. Lobo Prabhu. 

The following members took part in the dabate:-
(1) Shri S. R. Rane 
(2) H. H. Maharaja Pratap Keshari Dec 
(3) Shri Onkar Lal Bohra 
(4) Shri S. S. Kothari 
.(5) Shri K. Narayana Rao 
(6) Dr. Ranen Sen 
(7) Shri Bhola Nath Master 
(8) Shri Era Sezhiyan 
(9) Chaudhuri Randhir Singh 

(10) Shri Shiva Chandra Jha 
(11) Shri Samarendra Kundu 
(12) Shri Prakshchand B. Sethi 

Shri P. P. Esthose replied to the debate. 
The Amendment moved by Shri E. K. Nayanar was withdrawn by 

leave of the House. 
The remaining Amendments were negatived. 
The Resolution was also negatived. 

16. Private Member's BesolutioD-Under eODsideration 
Shri Vikram Chand Mabajan moved the following Resolution:-

"This House is of opinion that the Union territory of Himachal 
Pradesh be raised to the status of a State." 

His speech was not congludM. 
The discussion was not concluded. 

(,Lok Sabha adjourned till 11 A.M. on Monday, the 17th March, 1969). 
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S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

,BULLETIN-PART I 

rerief Record of Proceedingsl , 

Monday, March 17,. 1969!Phalguna 26, 1890 (Saka) 

No. 250 

. sa.ifted Quesdoas 
Starred Questions Nos. 512, 516-518 were orally answered. Replies 

~o remai,ning questions were laid on the Table. , 
F' UIIItalftd QuesdOas 
, Replies to Unstarred Questions Nos. 3214-3219,3221-3224, 
13226-3309, 3312-3328, 3330-3334. 3336-33'54 and 3356-3401 
rere laid on the Table. ' 

,13. CaJIiDg Aaeution 
Shri Madhu Limaye called the attention of the Minister ~ Home Mairs 

: to the urgent need to restore the Fundamental Rights to the people of 
. Jammu and Kashmir by not further extending the life of the Presidential 
Order of 1954 in so far as it relates to the saving of the Preventive Deten-
tion Act of Jammu and Kashmir from being declared void as it is incon-
sistent with the provisions of Part III of the Constitution. 

'The Minister of Home Affairs made a statement in regard thereto. 

4. Papers laid OD die Table 
The following papers were laid on the Table:-

(1) A copy each of the following Papers under sub-section (1) of. 
section 619A of the Companies Act, 1956!-

(i) Review by the Government on the working, of the Hindustan 
Housing Factory Limited, New Delhi' for the year 1967-68. 

(ii) Annual Report of the, Hindustan Housing Factory Limited. 
New Delhi for the year 1967-6'8 along witJi the Audited Ac-
COWlts and the comments of the Comptro11cr and Auditor 
GenerallbereoD. 

[P.T.O. 
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(2) A copy each oti the following papers under sub-section (1) 
of section 619A of the Companies Act, 1956:-· 

(i) (a) Review by th~. Government on the working of the Indian 
Drugs and Pharmaceuticals Limited, New Delhi for the 
year 1967-68. 

(b) Annual Report of the Indian Dliugs and Pharmaceuticals . 
Limited. New Delhi for the year 1967-68 along with the ( , 
Audited· Accounts and the commeftts of the Comptroller· 
and Auditor General thereon. 

(ii) (a) .a..Yiewby tbc GoVCfDDleat on_~ w,~,of the Hin-
dustail Organic Chemicals Limited, - Rasayani . for the year 
1967-68. 

(b) Annual Report of the Hindustan Organic Chemicals 
Limited, Rasayani for the year 1967-68 along with the 
Audited Accounts and the comments of the Comptrel1er 
and Auditor General thereon. 

(3) A copy of the Kerosene (Fixation of- Ceiling Prices) AmeAd-
ment Order, 1969, published in Notification No. G.S.R. 759 in 
Gazette of India dated the 3rd March, 1969, under sub-
section (6) of· section 3 of the Essential Commodi_ Act, 
1955. . 

(4) A copy of Notification No. S.O. 766 published in Gazette of '. ~ 
India dated the lst March. t 969, under sub-section (1) of 
section 28 of the Mines and Minerals (Regulation and 
l)evelopment) Act, 1957. 

(5) A copy each of thefolJowing Notifications under s~ction 159 
of the Customs Act, 1962:-

(i) G.S,R, 491 published in Gazette of India dated tbe 1st March,. 
1969 . (Hindi version). 

(ii) G.S.R. 492 pubUsbed in Gazette of India dated ~·lstM8:!Ch. 
1969 (Hindi version). 

(iii) G.S.R. 493 publisbed in Gazette of India dated theist March, ( 
1 969 (Hindi venion),· \ 

(iv,) G.sA. 494 published in GaZette. of India dateclthe 1 stMal'ch, 
1969 (~venDon). . . 

(v) o.S.I\. 495 ~lisb,ed.in Gazette of India.-daled the 1st March, 
1969 (Hindi venion). . 

(vi) G.S.R. 496 pubJisllecI ill Gazette of ladia. Qa&ed the 1st 
March:. ~96.9, togedier with. an explanatmy . memorandum 
(HindI vemon). ·'i 

r.vii) G.S.R. 497 publisbtd in Gazette of· ·l_ia·~ted the 1st 
March .. 19.69, together wiUl.· ail explanatory memorandum 
(Hindi venion). . 
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(viii) G.S .. 1\.498 pttblished' in Gazette ofTndia dated,· the 1st 
March, 1969 (Hindi 'version). " 

(ix) The Pesseag.ers(Neft.oToorist) Baggag8 (Anlendment) Rules. 
, :l969,publisbed in Ntltification No. O,S.R; 499 in Galette 

of India dated the 1 Sl March. 1969. 

(x) G.S.R. 507 published in Gazette of lriclia. dated the 26th 
February, 1969, together with an explana~ meu:aorandum. 

(xi) G.S.R. 5()ij 'published in Gazette oflJ'IdM dateIf' the 26th 
Fehruuy. J 969, together with" an explautoty memorandum. 

(xii) G.S.R. 5{)9"publishcd in Gazette of'lndia; dated the 26th 
Febn1ary, 1969, to§ethoJ,", withaa exp1anat~"memqr._um. 

(xiii) G~S.R. 510 pubtished in Gazette ,of India dated the 26th 
Ftbmary, 1969, .toac.ther, wi.a~ espluatory memorandum. 

(xiv) G.S.R.5'II' published in Gazette ""India' dated the 26th 
February, 1969, together with aaexplanatory manorllld~ 

(xv) G.S.R., 512publillibed in Gazette of India dated the 26th 
Febnwy, '196.9-, together willi an explanatory memorandum. 

(xvi) G.S.R. 513 ('English version) and G.S.R. 514 (HilKlf 
version) pubbsQed in G.,atc of India dated the 26th 

February, 1969, together with an explanatory memorandulli. . ' 

(xvii) G.S.R. 572 (English version) and G.s.a 587 (Bhach 
version) published in Gazette of India dated the 1 st March. 
1969. 

(xviii) G.S.It. 573 (English version) and G.s.:R. 588 (Hincti 
version) published in Gazette of India dated tM 1st Msrch, 
1969. 

(xix) G.S.R. 574 (English venion) and G.S.R. 589 (Hindi 
versioJt) pvbtishedin Gazette of Inciia dat«t the lst March. 
1969. 

(xx) G.S.R. 575 (English version) and G.S.B:. 590 (Hindi 
version) published in Gazette of hidia dated the lstMarcb, 
1969. 

(xxi) G.S.R. 576 (English version) and - G.S.R. 591 (Hiadi 
version) published in Gazette of' India dated the 1 st Mar.:h. 
1969. 

(xxii) G.S.R. 577 (English ;vet'Jioo) aDd., G.Y. 592 (Hindi 
version) published in Gazette of India datod the 1st March. 
1969. ' 

(xxiii) G.S.R. 578 (English version) and G.S.t. 593- (Hindi ver-
sion) published in Gazette of India da~ the 1st March, 1969. 

(xxiv) G.S.R. 579 (English version) and 0.8.R: !94 (HiftcH ""'-
sion) published in Gazette of Indiadafed ~lst MarcIl. 1969. 

[p~T.O. 
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(xxv) G.S.R. 580 (English version) and G.S.R.5.95 (Hindi ver-
sion) published in Gazette-{)f India dated the 1 st March, 1969. 

(xxvi) G.S.R. 581 (English version) and G.S.R. 5?C) (Hindi ver-
sion) published in Gazette of India dated the 1st -March. 1969. 

(xxvii) G.S.R. 582 (English version) and G.S.R. 597 (Hindi ver-
sion) published in Gazette of India dated the lst March, 1969. 

\. 

(xxviii) G.S.R. 583 (English version) and G.S.R. 598 (Hindi ver-
sion) published in G~te of India dated the 1st March, 1969. 

(xxix) G.S.R. 584 (English version) and G.S.R.S99 (Hindi ver-
sion) published in Gazette ~ India dated' the 1st March, 1969. 

(xxx) G.S.R. 585 (English version) and G.S.R. 600 (Hindi ver-
sion) published in Gazette of India dated the 1st March, 1969. 

(xxxi) G.S.R. 586 (English version) and G.S.R.601 (Hindi ver-
sion) published in Gazette of India dated the 1st March, 1969. 

5. Report of Estimates Committee 
Shri P. Venkatasubbaiah presented the Sixty-:eighth Report of the 

Estimates Committee on the Ministry of Irrigation and Power-Kosi 
Project. 
6. Report of Joint Committee on OtIices of Profit 

Shri S. R. Rane presented the Fourth Report of the Joint CODUuittee 
on Offices of Profit. . 
7. GoverDment Bill-Passed 

The ·rublic Employment lRequiremenl' as to Residence) Amendment Bm, 
. 1969 as passed by Rajya Sabha . 

The motion for consideration of the Bill. as passed by Rajya Sabha, 
was moved by Shri Vidya Charan Shukla. 

(Lok Sabhll adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
The folIowing members took part in the debate:-

(1) Sbri N. G. Ranga 
(2) Dr. G. S.Melkote 
(3) Major Ranjeet Singh 
(4) Shri N. ·P. C Naidu 
(5) Shri Yogendra Shamla 

.. (6) Shrimati Sangam Laxmi Sai 
(7) Shri S.·M. Joshi 

.(8) Shri -e. Venkatasubbaiab 
-.'.,- : (9) ShriE. K,. Nayanar . 

00), Shri ,H~ Raj If ., 
: "X.1l) Shri Dink.ar '·Dcsai. ' 
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;~:~~. 
:?~} Shri Vidya CbaranShukla replied to. ~o dobate. 
?i. ~e motion for consideration wa... adopted and c1ause-by-clause con.. .. i-
,;.atlo.o was taken up. 

~~i~' Clauses 2 and 3 were adopted. iI .. Clause 1: the Enacting .Formula and the Long Title were also adopted. 
,>J The motIon that the Bdl be passed was moved by Shri Vidya Charan 
.. ukla. . 

, , , ,. 

The following members took part in the debate:-
(1) Shri J. Ramapathi Rao 
(2) Shri R. Umanath 
(3) Dr. G. S. Melkote 
(4) Shri Bakar Ali Mirza 
(5) Shri K. Narayana Rao 
(6) Shri G. S. Reddi 

, ' (7) Shri N. P. C. Naidu 
; 

: : (8) Shri N. K. Somani 
\~ i';' (9) Shri Om Prakash ·Tyagi 
f:~ (10) Shri Vidya Charan Shukla . 
.. ,~: 

,% The motion was adopted and the Bill was passed. t. 11te Budget (Railways) 1969· 7o-Demands for GraDts 
";, Discussien on Demands for Grants Nos. 1 to 11, HA. 12 to is' and 
,:;20 in respect of the Budget (Railways) for 1969-70 com~enc~. 
;t~ Seven h~ndred and' Seventy-six cut motien~ 'were m~ved. 

The discussien was net concluded .. ' 
.9. HaH·u·Hour DiseIIssion on MatterS Arising out of Answer to QaeItiOa' 

.. Shrimati tarkeshwari Sinha rai."ed a half~an-hour discussion on poin~ 

. arising out ef the answer given un 'the 5th March, 1969 to St!lrred Question 
,No. 272 regarding Wagon Industry. 

Dr. Ram Subhag Singh replied to. the discussion. 
,(Lok Sabha adjourned tm 11 A.M. on Tuesdar,'the 18th March, 1969). 

S. L. SHAKDHER, 
Secretary. 
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1.,. Starrecl"QuestioDS 
Starre\:i Questions Nos. 541-544 were orally a .. wend.. Replies to 

remaining questiGns were laid on the Table. 

2. Uastarred Questions 
Replies to Unstarred' Questions Nos. '3402-3446~ ~J41~, ~J~ 

'3&05, 3507"':-3523 arm '3625-3580 were laid on' the'Ta&1.. ' 

3. CallillJ{ Attention 
Shri G. G. Swell called the attention of the Minister of· Defence to 

the reeent clashes betweeu ChlJla4ra1nedNagas and the Indian security 
forces' in Tuensang District on the B\1rIDese border, the entry of China-
··tra.i1leQ-and-armed Nagas into Nagaland and the Il'I'f!st of the Naga 
:-rebel military chief 'General' Mowu Anpmi Within N&.galand by Indian 
security forces. . 

. r~'he Minister of Defence made a statement in regud thereto. 
{ Question of PriviJece 
. .Sbri P. Venkatasubbaiah raised a question of p~i~lee' against the 
Edltor of the HOrganiser" in respect of an article pubUSil«l in the said 
weekly dated the 15th March, 1169 allegedly casting reflections on the 
Members. ' 

The House agreed that in' the first lristance the Editor of' the weekly 
~~t be asked to state what he hadta say in the matter. ' , . 

15. Papers Laid 011 tbe Table 

The following papers were laid on. the TabW::-
(1). A copy each of· the follOWing papers uDder .lib-Section (1) at 

section 619A of the Companies Act, 1956:- ' 
(i) <a> Review by the Government on'the working ()f the Hindu 

stan Cables Limited, for the year 1967.... ' ' 

11'15 
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(b) Annual Report of the Hindustan Cables Limited, for the 
year 1967-68 alon~ with the Audited Acco~nts and the 
comments of the Comptroller and Auditor General 
thereon. .' 

(ti) (a) Review by the Governm~t . on the workin~ of the 
Bharat Heavy Electricah Limlted, New DeIhl for the 
year 1967-68. 

(b) Annual RePort· of the Bharat HeavY Electricals Limited,' 
. New Delhi for the year 1967-68 along with the Audited 

Accounts and the comments of the Comptroller and 
Auditor General. thereon. 

. (2) A. copy of Notification No. S.0.638 . (English versio~) and 

. S:O. 641 (Hindi version) published in Gazette of IndIa dated 
the 22nd February, 1969, issued under . section 27 of the 
Forward Contracts (Regulation) Act, 1952. '. 

(3) A copy ,of, Na:tiftcation·No. _ S.O. ·639 (,English. ¥ersion) and 
S.O. -642 (Hindi _ version) published in Gazette of India 
'dated the -22tu1- 'February', 1969, isstiedunder ·section' 18 of 

....... .·,.the Forward Contracts (Regulation) Act, 1952. 
"8:·1ii~.tion Re: arrest and conviction of Member 

The SpE!aker informed th~ House of . two . wireless messages dat~d 
the 17th March, 1969, from the Commissioner of Police; Bangalore, 
intimating that-

(1) ShTi J. H. Patel, Member, Lok Sabha, was arrested at about 
12.30 P.M. on the 17th March, 1969 for obstructing traffic 
and behaVing in a disorderly manner in public and that 
he was· lodged in Qubbon Park, Police Station, Bangalore 
and was being produced before the Additional First Class 
Magistrate, Civil Area, Banga] are; 

(2) the Member was produced before the Additional First Class 
Magistrate, Civil Area, Bangalore and was convicted under 
section 92(0) of the Mysore Police Act and sentenced to 
pay a -fine of Rs. 15 ~nd in default to undergo simple im-
prisonment for a period of three days. The Member did 
not pay the fine amount and therefore was sent to Central 
Jail, Bangalore, to undergo the imprisonment. 

7. The Budget (Railways) 19G8-7D-Demaruls lor Grants 
DiscUSBionon the Demands· for Grants Nos. 1 to iI, llA, 12 to 18 and 

20 in respect of the Budget (Railways) for 1969-70 continued and was 
concluded. . 

(Lok Sabha adjourned at 1 P.M. and l'e-assembled at 2-05 P.M;·) 
The cut motions moved on the 17th March, 1969, were negatived. 
All the Demands for Grants in respect of the Budget (Railways) for 

1969-70 as shown under column .J' of the printed List of Demands for 
Grants (Railways) for 1969fo, were voted in fuU. 
S. Government BUl-lntrodueed 

The Appropriation (Railways) Bill. 1969. 
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?::9. Government BIlJ,....:....P.ssed 
<) The Appropriation (RailwaY$) Bm, 1969. 

The motion for consideration of the Bill was moved by Dr. R.m 
/Subhag Singh . 
• ".''In 

,.~~:~ 
.. ;. 

:i> 

Shri Madhu Limaye took :Part in the debate . 
Dr. Ram Subhag Singh replied to the debate. 

~~. The motion for consideration was adopted and. c1ause-by-clau .. 
l' consideration was taken up. 
t: Clauses 2 and 3 and the Sch~dule were adopted. :;.. 
,~: 

~. r 
~ 

Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Dr. Ram Subhq 

Singh. . 
The motion was adopted and the ,Bill was passed. 

(Lok &tbha adjourned till 11 A.M. on Wednesday, the. 19th March. 1989) 
S~ t. SHAKDlIER. 

, Secntary. 
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t '8tarrect' Questions 
Starred 'Question~, Nos. 571-574, 577 and 592 were orally answered. 

Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred QUe$tions Nos. 3582-3585, 3588-3698, 3700-
3707, 3709-3712 and 3714-3721 were laid on the Table. 
3. Calling AtteDtion 

Shri Geox,e Fernan~es called. the attention of the Minister of Home 
Affairs to tlte reported despatch of a telegram to the ChinE!le CoDlJllWlist 
Party, the Government of China and to the people of China by the 
Naxalitea through the Ch.in~.ae Embassy in Delhi conclemning the "armed 
attack, on the Chinese froptier by the Soviet im~r1allat8." 

The Minister of Home Affairs made a statement in regard thereto. 
, . 

4. Report of Coaunittee on Public UndertaJdDp 
Shri G. S. Dhillon presented .the Twenty-seventh Report of the Com-

mittee on Public Undertakings on Htndustan Cables Limited, (Par,s in 
Section II of Audit Report (Commercial), 19681-. 
o. Report of Public Aecowats Committee 

Shri M. R. Masani presented the Fifty-fourth Report of the Public 
Accounts Committee on Appropriation Aecounte (Civil) , 1988-8'7 and 
Awtit Beport (CivU) , 1968 relatW to the Ministry of Petrolewn and 
Chemicals. and Mines and Metals, (bepartment of Mines and Metals). 
6: RepOrt of COIDIIliUee Oft AbseDee of Mealten 

Chaudhuri Randhir Singh presented the Ninth RePort of the Com-
mittee on Absence of Members from the Sittings of the House. 
7. Supplemeatary Demands for Orants (Railways) for 1988-89 

DilCUSSion, on the Supplementary DeaJIlds for Grants Noa. 2w 9 
and 16 in respect of the Budget (Railways) for 1968-89 commenced and 
was conc1uctea. . 

(Lok Sabha. a4journed a.t 1 P.M. and. re-uBemblcd 4t 2-05 P.M.) 

(p.T.O. 
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Four cut motions were moved and withdrawn by leave of the· House. 

Supplementary Demands for Grants Nos. 3, 7,8 and 16 as shown under 
column 3 of the printed List of Supplementary Demands for Grants 
(Railways) for 1968-69 were voted in full and the Demands for Grants 
Nos. 2, 4, 5, 6 and 9 were voted for reduced amounts as proposed by the 
Miriister of Railway.s. 

8. Demands for Excess Grants (General) for 1986-67 
. Discussion on the Demands for Excess Grants Nos. 1, 8, 9, 12 to 14, 21, 

45, 58, 62, 63, 71, 77, 78, 851 86,89, 92, 94, 104, 121, 130, 137, 144 and 145 in 
respect of the Budget (General) for 1966-67 commenced and was con-
cluded. 

All the Demands for Excess Grants in respect of the Budget (Gene-
ral) for 1966-67 as shown under column 3 of the printed List of Demands 
for Excess Grants (General) for 1966-67, were voted in full. 

9. Government Bill-Introdueed 
The Appropriation Bill.. 1969. 

10. Government Bill-PUled 
The Appropriation Bill, 1969. 
The motion for consideration of the Bill was moved by Shri Prakash-

chand B. Sethi. . 
The motion for consideration was adopted and clause-by-clause con-

sideration was taken up. 
Clauses 2· and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Prakash-

chand B. Sethi. 
The motion was adopted and the Bill was passed. 

11. Supplementary Demands for Grants (General) for 1968·89· 
Discussion on the Supplementary Demands for Grants Nos. 1, 3 to 

8, 13 to 15, 18, 20, 21, 23, 24, 27, 30, 34, 35, 38, 41, 45.. 46, 48, 
49, 52 to 58, 60, 66, 69, 70, 72, 75 to 77, 79 to 81, 84, 85, 93, 96. 110, 113, 
115, 119, 121, 123 to 125, 129, 130, 132 and 134 in r~ct of the Budget 
(General) for 1968-69 commenced and was concluded. < 

Twenty-one cut motions were moved. 
On Cut Motion No. 11 moved by Shri M. R. Masani the HoUsE! 

divided, Ayes 28; Noes 63. The Cut Motion was accordi~gly negatived. 
The remaining cut motions weye also negatived.. 
All the Supplementary De~ands for Grants in respect of the Budget 

(General) for 1968-69 as shown under column 3 of the printed List of 
Supplementary Demands for Grants (General) for 1968-69. were voted 
in full ' 
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12. Government .ill-lntroduced 
The Appropriation (No.2) Bill, 1969. 

13. Govenunent Bill-Passed 
The Appropriation (No.2) Bill, 1969. 

o The motion for consideration of the Bill was moved by Shri Prakash-
chand B. Sethi. 

The following members took part' in the debate:-
(1) Shri Madhu Limaye 
(2) Shri Bibhuti Mishra 
(3) Shri N. G. Ranga 
(4) Shri Kanwar La} Gupta 

Shri Prakashchand B. Sethi replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Prakash-

chand B. Sethi. 
The motion was adopted and t'he Bill was passed. 

14. Half-an-hour Discussion on matters arising out of Answer to Question 
Shri N. P. C. Naidu raised a half-an-hour discussion on points arising 

out of the answer given on the 18th February, 1969 to Unstarred Ques-
tion No. 11 regarding completion of Bokaro Steel Project. 

Before Shri Naidu'~ speech was finished, the House was adjourned 
for want of quorum. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 20th March, 1969). 
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, " , 

. . Starred Questions Nos. 601-805 were orally amwered. :s.pu.. to 
r~ng q,uestions were laid on the Table. 
2. Uutarred. Questions 

Replies to Unstarred Questions Nos. 37~813, 381&--J880, _2-
J819, 3841, 3842 aAd 3~869 were If1id on th~ Table. 
3. Short Notice Question 

Short Notice Question No.7 addressed. to the Minister of Health and 
Family Planning aDd Works, HOUSing and Urban Pevelo~ .... t r .. ard-
iDI SpUri()IM ~ Racket ip Delhi Was or~Uy ·answered ~Qd supple-

. mentary Q1,lIMti,."8 were al'Q answered thereon~ 
4 ... ~ Attention 
. Shri Pattiam Gopalan called the attention of the M1nill~f of ~op1e 
Mairs to the reported refusal to administer the oathlaftirmation . to 
some members of the Uttar Pradesh Legislative AlHrnbl, iota.. U~\.L 
language. 
.. TbJt MJ.niJter of St.te;! for Uome Mairs made a statement in r@Bard 
thereto. . 

""', 
I. raWI laW on tile TaW. 

'!'he follOwing papers were laid on the Table:- .~-: 

(1) .A. copy Q~C>t the fQUowipg Noti1lcation Wlder Bub"'li@Qtion 
(6) of -.:tion 3 of the Euential Commodities A.ot, 1~:I;--

~) The Roller Mills Wheat PfodQ.cts (PriClG COJlUtol) Amend-
ment Order, 1969, published in Notification No, a.s.R. 760 
in Gazette of India dated the3rd Mareh, 1969. 

(it) The Bihar Roller Mills Wheat Product~ (Priee Control) 
- Order, 1969, published in Notifieation Nt>. G.S.R. '161 in 

Gazette of India dated the 3rd Marcq, 1~. 
(2) A copy of the Annual Report of theHaryAJ\a Ago-Industries 

Corporation Limited, Chandigarh for Ute year Ul67 ... 68 along 
witli the Audited Accounts and the comments of the Com-
ptroller and Auditor Genetal thereon, under sub-section (1) 
of section 619A of the Companit. Act, If6(J. 

1201 
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(3) A copy each of the following Notifications under sub-section 
(5) of" section 7 of the Indian Telegraph Act, 1885:-

(i) The Indian Telegraph (Fourth Amendment) ~ules, 1969, 
published in Notification No. G.S.R. 280 (Eng~sh version) 
and G.S.R. 282 (Hindi version) in Gazette of India dated the 
15th February, 1969. 

(ii) The Indian Telegraph (Third Amendment) R:ules, 1969, 
published in Notification No. G.S.R. 281 (English version) 
and G.S.R. 283 (Hindi version) in Gazette of India dated. 
the 15th February, 1969. 

6. Report of Public A.ecounts Committee 
Sbri M. R. Masani presented the Fifty-sixth Report of the Public 

Accounts Committee on Para 16(ii) of Audit Report (Civil) on Reven~ 
Receipts 1968, regarding over-invoicin~ of value of Imported Hide$ and 
Skins. 

(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-15 P.M .. ) 

7. Statement by Minister 
The Minister of State for Labour and Rehabilitation made a state-

ment regarding rescue of 4 loaders in RatibatiColliery. 
·8. Statutory Resolution-Negatived 

Shri.Shri Chand Goyal moved the following Resolution:- . 
"This House disapproves of the Customs (Amendment) Ordin-

ance, 1969 (Ordinance No. 1 of 1969) promulgated by the 
President on the 3rd January, 1969." 

The Resolution was negatived after discussion as indicated under 
para 9 below. 
·0. tGovemmeat BilI-Uader CobSideration 

The Cultoms (Amendment) Bill, 1969 
The motion for consideration of the Bill was moved by Shri Prakash-

chand B. Sethi. ~. 

Two Amendments for circulation of the Bill for the purpose of elicit-
ing opinion thereon, were moved by Sarvashri Shiva Chandra Jha and 
Ramavatar Shastri . 

. The f~llowing members took part in the combined debate on the Reso-
lution (vide para 8 above) and the motion for consideration of the Bill. 

(1) Shri J. M. Lobo Prabhu 
(2) Shri Bedabrata Barua 
(3) Shri Madhu Limaye 
(4) Shrimaii Sharda Mukerjee. 
(5) Dr. Ranen Sen 
(6) Shri Amrit Nahata 
(7) Shri Jyotirmoy Bosl 
(8) Shri Prabhu Dayal Himatsingka 
(9) Shri Srinibas Mishra 

*Discussed together. .------------------
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(10) 8hri S. R. Damani 
(11) Shri N. K. Somani 
(12) Shri Sitaram Kesri 
(13) 8hri Tenneti Viswanatham 
(14) Shri Onkar Lal Bohra 
(15) Shri S. Kandappan 
(16) Chaudhuri Randhir Singh 

Shri Prakashchand B. Sethi replied to the debate. 
Shri Shri Chand Goyal Spoke (by way of reply to the Statutory lteIo-

Iution). 
The Amendments for circulation of the Bill for the purpose of eUcit-

inJ( opinion thereon, were negatived. 
. The motion for consideration of the Bill was adopted. The House ",as 

adjourned for want of quorum. 
The discussion on the Bill was not concluded. 

--10. Report of BusiDess Advisory Committee 
Shri K. Raghuramaiah presented the Thirty-second Report of the 

Business Advisory Committee. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 21st March, 1969) 

S. L. SHAKDHER. 

--Presented at 6-35 P.M. 
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I..oK sABiiA 

BULLETIN-PART i 
[Brief Beeord of ~e8dbtaIj 

Friday, March 21, 19691Phalguna 30, 1890 (Sakal· 

1. Starred Quest1cms 
Starred. Questions Nos. 631, 632, 634, 635 and 637 were orally iJUi; 

wered. Replies to remaining questions wer~ . laid on the Table: 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3870--3889, 3891-3976, 3978-
4004, 4006--4024 and 4026-4051 were laid on the Table. 
3. Short Notice Q\1estion . 

Short Notice Question No.8 addressed to the Minister of Finance 
regarding Gold Seized in a B.O.A.C. Aircraft at PaIam Airport, New 
Delhi was orally answered and supplementary questions were also ans-
wered. thereon. 
r4t. Question of Privilege 

Shri Samar Guha raised a question of privilege against the Editor 
of "Basumati",. a Bengali daily, in respect of an editorial published in 
the said daily dated the 18th March, 1969, allegedly' casting reflections 
on the Member.' . 

The House agreed that in the first instance the Editor of the new&-
paper might be asked to state what he bad to say in the matter. 
5. Papen laid' OIl the Table 

The following papers were laid on the Table:-
(1) A statement (Hindi and EngliSh versions) of· decuions of 

Government on certain recommendations of the Adminis.-
trative Reforms Commission in their Report on "Finance, 
Accounts and Audit". 

(2) A copy of the Report on' the activities of the Central m.titute 
of English, Hyderabad, for the year 1967-68 along With the 
Audited Accounts. 

6. Meuare from Bajya Sabha 
Secretary reported a message from Rajya Sabha that ~ &W!la 

had no recommendations to make to Lok Sabha in regard to· :A1SI*o-
priation (Vote on Account) Bill, 1969,. passed by Lok SabAuh~'cH1h 
March, 1969. . 
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7. Presidenfs AJileDt to Bill 
Secretary laid on the Table the Public Employment (Requireme.nt 

as to Residence) Amendment Bill, 1969 passed by the Houses ~f ParlIa-
ment during the current session and assented to by the President. 

8. Leave of Absence 
The following Members were- g-ranted leave of absence from the 

Sittings of the House for t~e pe.riodsmetiio-m against each:-
(1) Shri Erasmo dQ. ~~~~. 11th, N.v~r to 20th December, 

1~ (Sixth Session). 

(2) Sh~i V_Ii ijlaje. , . , . '. . 

(3) Shri V. Y. Tamaskar 

(4) Shri Abdul Ghani Dar 

(5) Maulana Ishaq Sambhali 

(6) Shli Molwnma4 YUSUf 

(7) Shri Ram Sewak Yadav 

(~ M!aharafti Vij..,amala Bajaram 
, Ctibatrajlati Bboi\aale -

(9) Shri Mahadevappa Rampure 

(10) ,Sh1'1 Pi100 Mody 

(11) Shri Pashabhai Patel 

9. Sta ..... ; __ ~;DilwIetion, 115 

11th November to 2Qth December, 
1968 (Sixth -Session). 

11th November to 20th December, 
1968 (Sixth Session). 

19th February to 14th March, 1969 
(Seventh' 'S8ssiOIi). -

19th February to 15th March, 1969 
(Seventh geaBion). -

19th Febru1lry to nth March, 1869 
(Seventh Seuion). 

17th Febmary to- 11th Apl'il; ioe9< 
(Sev~th Session). 

17th, hbrU'8.ry to 18th Mareh, 1919 
(seventh Session). 

19th February to. l~ Ap.ril, 1969, 
(Seventh Shsion). 

25th, February to 28th March, 1969 
(seventh Session). 

17th February to 2200 Man:hj .l9Gi; 
(Seventh Session). 

Shri E. K. Nayanar made a statement reprding certain:statemellts 
made in the House by the, Deputy Mintster of Sodal Welfare on the 5th 
August and 12th Decembei-, 1968 'alle-gii'lg that Keata Govemm-ent was 
misusinl the funds meant for Harijan Welfare. 

The .14inister of lIaw and. Social Welfare made and laid on the Table 
a statement'in reply thereto. . .. 

10. MotiQn re: 'l'JUrty-seeond ~P,Jrt, of B\Ulu"ess 4dvisory ContmH,tee 
S~i: K. Bagb.unJ;D.ai.ah moved the fo&wing motion:-

"That thi~ House d? agree wit~ the T~-sec. ond Report of t~e 
Busmess AdVlSOry CommIttee pr'eI8I:lted. to· the· H60ire on' 
the 2~ 14,rch, 1969." . 

T.he~mptioA was .. a~QptecL; ./ 
(IGkSabtla adjturned at 1-10 P.M. and re-assembled at 2-2QP.K..): 
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11. Government Bnt-Introduced 
The Appropriation (ltaUways) No.2·· Bill. 1969. 

12.. Gcw~:rQ;le».t Bill-Passed 
The Appropridion (Railways) No. 2 BiU, 19&9.. 
The motion for comsidairatiDn of the Bill was moved by Dr. Ram 

Subhag Singh. 
The following members took part in the debete:-

(1.) Shri Madhu Limaye 
(2) 5hri G. G. S-wen 
(3). Shri Ganesh Ghosh 
(4) Shri S~ M: :Banerjee 
(5) Shri N. K. Somani .. 
(.6) Shrl. Beni Shahker Sharma 
(7) Shri Nathu Ram AhiI'war 
(8) Shri George Fernandes 
(9) Chaudhuri Randhir Singh 

(10) Shri Nana Ramchandra Patil 
(11) Dr. Ranen SeI1 
(12) Shri Piloo Mody 
(13) Shri G. S. Mishra 
(14) Shri S. Kandappan 
(15) Shri K. Narayana Rao 

Dr. Ram Subhag Singh replied to the debate; 
The motion for consideration was adopted and 

consideration was taken up. 
Clauses 2 and 3 and the Schedule were adopted. . . 

, ...... , 

Clause 1, the Enacting Formula· and the Long Title were also 
a~pted 

The motion that the Bill be passed was moved by Dr. Ram' SUbhag 
S~. . 

. The-motion was adopted and the Bill was passed. 

13. Government Bill-Under Consideration 
The Customs (Amendment) Bill, 1969 
Clause-by-clauseconsideration of the Bill was ·taken up. 
CoIiSid~ion of Clause 2 was taken up but not concluded. 
The discu~ion on the Bill was not concluded. 

14. Private Member's Bill-Introduced 
The Constitution (Amendment) Bill, 1969 

280) by Shri Shiva Chandra Jha. 
(Amendment of Article 
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15. Private Mem.be~s Bill-Withdrawn 
'nIe Pu.'blicA1JiDnI of Political Pa.rty Accounts Bill, 1968 by Sh:ri Shrl. 

Chand Goyal 
Discussion OD the motion for consideration of the Bill moved by 

Sbri Shri Chand Goyal on the 7th March" 1969, continued. 
Shri P. Govinda Menon took part in the debate. 
Shri Shri Chand Goyal replied to the debate. 
The Bill was withdrawn by leave of the House. 

16. Private Member's Bill-Motion for Circulation~UDder CoDsidera. Don ' 
The Central Universities (Students' paTncipatWn) Bill, 1969 by Shri 

Madhu Limaye 
The motion for circulation of the Bill for the purpose of eliciting 

opinion thereon by the 1st October, 1969, was moved byShri Madbu 
lJtnaye. 1 

The following members took part in the debate:-
(1) Chaudhuri Randhir Singh 
(2) Shri Bal Raj Madhok 
(3) Shri Jaipal Singh 
(4) Shri 8. Kandappan 
(5) Shrimati Tatkeshwari Sinha D 
(6) Dr. M. Santosham 
(7) Shri Shashi Bhushan 
.(8) Shri Jharkhande Rai 
(9) 8hri Yamuna Prasad MandaI 

(10) Shri Raghuvir Singh Shastri 
(11) Shri Sheo Narain (Speech. unfinished) 

The discussion was not concluded. 
17. Half-a-hoar Discussion on Matters arising out of AnsWer to· 

Question 

Shri Shri Chand Goyal .raised a half-an-hour discussion on points arim, out of the answer gtven on the 21st February, 1969 to Starred, 
QuestIon No. 116 regarding students' unrest in India. 

Dr. V. K. R. V. Rao replied to the discussion. 
(Lok Sabba adjourned till 11 A.M. on Saturday" the 22ild March, 1969). 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Saturday, March 22. 1969lChaitra I, 1891 (Saka) 

• No. 255 
1. Ca~ Attention 

Shri Atal Bihari Vajpayee called the attention of the Minister of 
Home Affairs to the reported decision of the Congress Party to consult 
the Attorney-General about the legal implications of the orders pallsed 
by Madhya Pradesh High. Court in respect of Shri D. P. Mishra. 

The Minister of Home Affairs mad~ a statement in regard thereto. 
2. Q~l of Privilege 

The Speaker informed the House that in his reply dated the 21st 
Marc~, 1969, the Editor of .the "Organiser" ~ad expressed . regr~t for 
certain comments about Shn P. Venkatasubbaiah, M.P., publtshed In the 
"Organiser" dated the 15th March, 1969. The House agreed that in view 
of this, the matter might be dropped. '. 
3. Statemeat .Re: GO\"'ernment Business 

. ~ Mini~ter of Parliamentary Affairs made a statement regarding 
GOvernrrtent business for the week commencing the 24th March. 1969. 
4. Goverument BiIl5-Passed 

(i) The Customs (Amendment) Bill, 1969 
Clause-by-clause consideration of the Bill continued. 
Clause 2 was adopted, as amended. 
Clauses 3 to 7 were adopted. 
Clause 1, the Enacting Formula and the Long 'litle were also adopted. 

~ The motion that the Bill, as amended. be passed was moved by Shri 
Prakashchand B. Se-thi. . 

The following members took part in the debate:-
. (1) Shri Shiva Chandra Jha 
(2) Dr. Ranen Sen 
(3) Shri Sitaram Kesri 
(4) Shri Madhu Limaye 
(5) Shri P.rakashchand B .. Sethi 
~ motion was adopted and the. Bill, as amended. was passed. 

[P.T.O. 
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(ii) The Delhi Mo'torVihiCles Ta:.eation (Amendment) Bill, 1969 
The motion for con,siderat~on of the Bill was moved by Sardar Iqbal 

Singh. 
The motion for consideration was. adopted and clause-by-clause con-

sideration was taken up. 
Clauses 2 and 3 were adopted. 
Clau~ 1, the Enacting Formula ~ncl the Long Title were also adopted. 

''fPe motion that the)3illbe passed was tp-oved by Sardar Iqbal Singh . 
. "~Lok. sab~a adjourned '-cit 1~05 P.M. and re-assembled at 2-05 P.M.) 

.-'. ':The fohowing' members took part in the debate:-
(1) Shri A. S. ~iga.1 . 
. (2) Shd' M. Meghacbfindra' 
(3) Chaudhuri Rand!lir Singh 
(4) Shri George Fernandes 
(S) Shri' Vjkram Chand Mahajan 
(6) Shri HardayalDevgun 

'. t ·.(7)· Bar-dar .Iq1)al.Singh . 
. ' The m~tion was adopted and th~ Bill was passed: . 

. *5. Statuto~· Resolution-Negatived. 
"ShFi' smi' ehand'GoyQrfilo~ed the following ResolutioB:-

"This House disapproves of the Payment of Bm!lIs (Am~dl'l\'n.t. 
. Ordinance, 1969 (Ordinance No. 2 of 1969) promulgated by 

. . the President on the 10th January, 1989." 
.. The Resolution was negatived after: diseussion as in.dica~ under para 

6 below. . . 
*'6. Government Bill-Passed 

The Payment of Bonus (Am.endm.e1lt) BiJl. 1~69, as pGMe4 DY" 
. Rajya Sabha 

~~. ro.ot)on . far .~oI)sic:leriltion of the 13n~. aSp$ssed by R~jya Si4b.ha, 
was moved by Shri Jai Sukh Lal Hathi. . . . .. 

The following members took part in the combined debate ott the' 
Resolution. (t'ide .para ~ abQve); and the motion fot; consideration of the 
BiU:-. .,. 
. .. (11 Shri D. N~hto(lia" 

(2) Shri Vikram C!hand Mahajan 
(3) Shri S. 'M:Ranerjee .. 
(4)Shri K. M. Abraham 

- . (~) Sp.ri Hu~mChand Kachwai 
(6)' Shri George Fernandes 
(7) Shri Samarendra Kundu. 

Shri J ai Sukh LaI Hathi replied to the debate. 
Shri. Shri Chand Goyal spoke (by way of reply' to the Statutory 

ResolutIon) . 
The mot.ion f~r consideljiti£ of the Bill was adopted and c1~\,1se-by-

clause conslC:iera~lOn was tiken up. . 
Clauses 2 to 4 were adopted. . 
Clause"l, the EnaetirigP'ormula and the Long Title were also' adopted. 
-~ _. __ .- -.~.-.---.------ .... __ . __ ._----_._- - -- -.~.--- .-.--.-- .~ -, -- ._ ..... _-_ .. _ •.. -..... _-

*Discussed together. 



The motion that the Bill be passed was moved by Shri JId SOh IAl 
Hathi. ' 

The following members took part in the debate:-
(1) Shri S, M, Banerjee 
(2) Shri George Fernandes', 

The motion was adopted and the Bill was passed. 
*7. Statutory Resolution-Negatived. 

Shri Shri Chand GOyal moved the following Resolution:-
"This, House disapproves of the Public Walds (Extension of Limita" 

tion) Amendment Ordinance, 1968 (Ordinance No. 13 of, 
1968) promulgated by the President on the 311t Decelnber, 
1968." 

The Resolution was negatived after discussion as indicated under para 
a below. -
*8. Government Bill-Passed 

The Public Wakfs (Extension oj Limitation) Amendment Bill, 1969, 
as passed by Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri Mohammad Yunus Saleem. 

The following members took part in the combined debate 'on the 
Resolution (vide para 7 above) and the motion for cOD8ideration of the 

. Bill:-
(1) ShriJ. M. Imam 
(2) Shri N. p, C. Naidu 
(3) Shri Ghayoor Ali Khan 
(4) Shri Kanwar Lal Gupta 
(5) Chaudhuri Randhir Singh 
(6) Shri S. M. Banerjee 
(7) Shri Shashi Bhushan. 

Shri Mohammad Yunus Saleem replied to the debate. 
'The motion for consideration of the Bill was adopted and clause-by-

clause consideration was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Mohammad 

Yunus Saleem. 
The motion was adopted and the Bill was passed. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 24th M'8reh, 1_>. 

*Discussed together. 
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I Lcik SAnRA 
~ 

BULLETIN-PART I 
[Brief Record of ProCeedings 1 

~ Monday, March 24, 1969!Chaitra 3, 1891 (Saka) 

No. 256 

1. SC8rred~ 

Starred Questions Nos. 661 and 664-667 were orally answered. 
Replies to remaining questiops were laid on the Table. 

2. uDtitarred QaestioDs 
Replies to UdsraUed Questions Nos: 4052-4087, 4089-4203, 

_205-4226, 4229, 4230 and 4232-4234 were laid on the Table. 

:!.cding~ 

shri Samar Guha caU~ tHe attention ofi the Minister of Home Affairs 
to the reported statement by the Chief MiniStet of ICerala in the Assembly 
that a Malayalam Weekly printed at Calicut has been receiving advertise-

ents from the PelcingRadio. 
The Minister of State for Home Affairs made a statem·ent in regard 

hereto. 

. Sb.tement by lWiDtSter 
The· Minister of Petroleum arid ChemicalS atld Mines and Metals made 

statement regarding feasibility of second oil i-efinery m AsSam. 

Papen laid ... the Table 
The fdnOWiilg paptrs were laid on the Table:-

(1) A copy each of the following papers under su~section (1) of 
section 619A of the Companies Act, 1956:-

(i) R~eW by the Qovernm~ht on the ~or~g ~f the Engineers 
fudia tinlited, New OeIhi for the year 1967-68. 

(ii) Annual JQp<>~of the ,Engineers .I.ndia Limited, New Delhi· for 
the yeat: 1967~68, along with the Audited Accounts and the 
cOmments of the ComptrolIer and Auditor General thereon. 

[p.T.O. 
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(2) (i) A copy of the Calcutta Metropolitan W~t~r ~d Sanitation 
Authority (Amendment) Act, 1969, (PresIdent s Act No. 6 
of 1969) published in Gazette of India dated the 7th February. 
1969, under sub-section (3) of section 3 of the West Bengal 
State Legislature (Delegation of Powers) Act, 1968. 

(ii) A statement showing reasons for delay in laying the above Act: 

*(3) A copy of Notification No. G.S.R. 2107 published in Gazette 
of, India d.ated the 7th December. 1968, under sub-section (1) 
of section 28 of Mines and Minerals (Regulation and Develop-
ment) Act, 1957. ')\ 

(4) A copy each o~ the following papers under sub-section (1) 
of section 619A of the Companies Act, 1956:-

(i) Review by the GQvernment on the working of the 
Pyrites, Phosphates and Chemicals Development Com-
pany Limited, for the year 1967-68. . 

(ii) Annual Report of the Pyrites, Phosphates and Chemicals 
Development Company Limited for the year 1967-68 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(5) A copy of the Mineral Concession (Second Amendment)-
Rules, 1969, published in Notification' No. G.S.R. 791 in 
Gazette of India dated the 15th March, 1969, under sub-
section (1) of section 28 of the Mines and Minerals (Regu-
lation and Development) Act, 1957. 

**(6) A copy each of the following Notifications under sub-section (1) 
of section 28 of the Mines and Minerals (Regulation . and 
Development) Act, 1957:-

(i) G.S.R. 2053 published in Gazette of 'India dated the i23rd 
November, 1968 making certain ~ amendment to the Second 
Schedule to the Mines and Minerals (Regulation and Develop-
ment) Act, 1957. 

(ii) S.O. 4118 published in Gazette of India dated the 23rd No~ \ 
ember, 1968, making certain amendment to Notification No. 
S.O. 1923 published in Gazette of India dated the 23rd June, 
1962. 

*'l'he notification was previously laid on the' Table on the 20th 
December, 1968 and was re-16d under Rule 234(2) of the Rules of 
Procedure./, 

"The notifications were previously laid on the .Table on the 10th Decem-
ber, 19&8 and were re-laid under Rule 234(2) of the Rules of Proce-
dure. 
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(7) A copy each of the following Notifications under section 38 
of· the Central Excises and Salt Act, 1944:-

(i) The Central Excise (Se.cond Amendment) Rules, 1969, pub-
lished in Notification No. G;S.R. 775 in Gazette of India 
dated the 15th 'March; 1969. 

(ii) The Central. Excise (Third Amendment) Rules, 1969, pub~ 
lished in Notification No. G.S.R. 776 in Gazette of India 
dated the 15th March, 1969. 

(iii) G.S.R. 777 published in Gazette of India dated the 15th 
March, 1969. . 

(8) A copy each of the following Notifications under section 1S9 of 
the Customs Act, 1962:-

. (i) G.S.R. 548 published in Gazette of India dated the 8th 
March, 1969 (Hindi version). 

(ii) G.S.R. 549 published in Gazette of India dated the 8th 
March, 1969 (Hindi version). 

(iii) G.S.R. 550 published in Gazette of India dated the 8th 
March, 1969 (Hindi version). 

(iv) G.S.R. 551 published in Gazette of India dated the 8th 
March, 1969 (Hindi version). 

(v) G.S.R. 552 published( in Gazette of India dated tlte 8th 
March, 1969 (Hindi version). 

(vi) G.S.R. 553 published in Gazette of India dated the 8th 
March, 1969 (Hindi version). 

(vii) G.S.R. 554 published in Gazette of India dated the 8tb 
March, 1969 (Hindi version). 

(viii) G.S.R. 555, published in Gazette of India dated the 8th 
March, 1969 (Hindi version). 

(ix) G.S.R. 556 published in . Gazette of India dated the 8th 
March, 1969 (Hindi version). 

(x) G.S.R. 557 published in Gazette of India dated the 8th 
March, 1969 (Hindi version). 

(xi) G.S.R. 558 published in Gazette of India dated the 8th 
March, 1969 (Hindi version). 

(xii) G.S.R. 559 published in Gazette of India dated the 8th 
March, 1969 (Hindi version). . 

(xiii) G.S.R. 560 published in Gazette of India dated the 8th 
March, 1969 (Hindi version). 

(xiv) G.S.R. 561 published in Gazette of India dated the 8tb 
March, 1969 (Hindi version). 
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(xv) as.tl S6i pub1is'hed in Gazette of India dated the 8th 
March, 1969 (Hindi version). , 

(xvi) G~S.R. 563 published in Gazette of india dated the 8th 
March, 1969 (Hindi versioIi.). 

(xvii) G.S.R. 564 published! in Gazette of India dated the 8th 
:March, 1969 (l:lindi version). 

(Xviii) O.S.R. 565 published in ~tte of India dated the 8th 
March, 1969 (Hindi version). 

(Xix) G;S.R. 566 publiShed in Gazette of India dated the 8th 
March, 1969 (Hindi version). 

(xx) G.S;R. 567, published in Gazette of India dated the 8th 
March, 1969 (Hindi version). 

(xxi) G.S.R.. 568 published in Gazette of India dated the 8th 
Mhl-ch, 1969 (Hindi version). 

(xxii) G.S.R. 569 published in Gazette of India dated the 8th 
Mitch, 1969 (Hindi version). 

(xxiii) G.S.R. 570 published; in Gazet~ of India dated the 8th 
March, 1969 containing corrigendum to G.S.R. 1084 
dated the 5th June, 1968 (Hindi version). 

(xxiv) G.S.R. 571 published in Gazette of India dated, the 8th 
March, 1969 c9ntaining cOrrigendUm to G.S.R. 2019 
dated the 16th November, 1968 (Hindi version). 

6. RepOrt Of Estimates CODnoiUeie 
" ,Shr~ P .. Venkatasubbaiah p~nted the Seventy-first, Report of the 
EStimates Committee on action taken by Gdvernnien't on the recommenda-
tions contained in the Twelfth Report of the Estimates Committee on the 
~isttY of Defence-Defence Research and Development Organisation. 
7. Persooal Explanation under Role 357 

SbIimati Sb.arda Mukerjee made a: personal explanation regarding 
certain statement relating to her made by Shri S. M. Banerjee in the House 
Oft the 20th March, 196'9. 
8. Government Bills-Passed 
(iy ike Limitation (Amendment). iJill~ 1969, as passetJ by kajya Sabha 
, The m!)tion for consideration . of the Bill, as ~ by Rajya Sabha, was moved by Shri Moha:mmad Yuntis Saleem. . 

The ~otion for ' consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 and 3 were adopted~ 
Clause 1, the Eriacting F9l"mul~ and the Long Title were alSo adopted. 

, , The mo~on that the Bin be passed was moved by Shri Mohammad 
Yttnus Saleem. 

The motion was adopted arid' the Bill was passed. 
tUlk Sabha adjourned at 12-40 P.M. and re-assembled at 2-05 P.M.) 
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(n) T~ Armed Force (Special Powers) Continuance Bill. 1969 
as passed by RaiYa Sabha 

The motion for consideration' of the Bill, as passed by Rajya Sabh~ 
was moved by Shri Surendra Pal Singh. 

The following members took part in the debate:-
( 1) Shri M. Meghachandra 
(2) Shri Bedabrata Barua 
(3) Major Ranjeet Singh 
( 4) Shri Chandrajeet Yadava 
(5) Shri S. Kandappan 
(6) Shri Virbhadra Singh 
(7) Shri Samar Guha 
(8) Shri C. K. Bhattacharyya 
(9) Shri Shiva Chandra Jha 

(10) Shri D. Basumatari 
(11) Shri Prakash. Vir Shastri 
(12) Shri J aipal Singh 
(13) Shri H. N. Mukerjee 
(14) Shri G. G. SweII 
(15) Shri Onkar Lal Bohra 
(16) Shri N. G. Ranga 

Shri Surendra Pal Singh replied to the debate. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clause 2 was adopted. 
Clause I, the Enacting Fonnula and the Long ntle were also adopted. 
The motion that the Bill be passed was moved by shri Surendra Pal 

Singh. 
The motion was adopted and the Bill was passed. 

9. Government Bill-under consideration 
The Constitution (Twenty-second Amendment) BiU, 1968, as reported 

by Joint Committee 
The motion for consideration of the Bill, as reported by . the Joint 

Committee, was moved by Shri Y. B. Chavan. 
Shri Om Prakash Tyagi took part in the debate. His speech was not 

concluded.. 

The discussion was not concluded. 
[p.T.Q. 
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10. Half-an-hour discussion on matters arising out of answer to question 
Shri. ,s. R. Da,mani raised a half-an-hour discussion on points arising 

out of the answergivel1 on, the 18th February, .1969 to Starred Question 
No. 7 regarding grant of registration certificates and industrial,licences to 
ftna;. ~< L.·-"I .. j·~ ( i'.":~' ~.:: _' .-~,.\~ F,' ~o~,~~ 

Shri Fakhruddin Ali Ahmed replied to the discussion. 
(Lok Sabha adjourned till Yf' A.M. '~n Tuesday, the 25th March. 1969l. 

; ,;.., '.' ~ J.: i ~ ~ 

• ~.' '.' 7 ". 

(.1"; _ '" . 

,1,"';-" : _ ',', , ..... 

" ,~' 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 25, 1969/Chaitra 4. 1891 (Sake). 

No. 257 
1. Starred QuestioDS 

Starred Questions Nos. 691, 692, 694 and 695 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4235--4314. 4316-4387 and 4389-
4408 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No.9 addressed to the Minister of Food anti 
Agriculture regarding rise in prices of vanaspatighee was orally answer-
ed and supplementary questions were also answered thereon. 
4. Calling Attention 

Shri Surendra Kumar Tapuriah called the attention of the Minister of 
Law to the reso!ution passed by the West Bengal Legislative AssembJy 
. to abolish the west Bengal Legislative Council. 

The Minister of Law made a statement in regard thereto. 
5. Question of Privilege 

The Speaker informed the House that in his reply dated the' 22nd 
March, 1969, the Editor of the "Maharashtra Times" had explamei:f the 
circumstances Under which' in the editorial of the said daily dated' the 
20th February, 1969, certain reflections on Shri P. Ramamurti, M:P .. had 
crept in. The Editor had also stated that he had no intention to nUire-
present any Member or to attribute any false motives to him. The qouse 
agreed that in view of this, the matter 'might be dropped and tneEditor 
be asked to publish the factual position in the next issue of· his paper. 
~: ~ laid ~D the Tahle .~. 

The· following papers were laid on the Table:-
(1) A copy of the AnnuaJ Report (Hindi and English versIons)' ~n 

the working and administration of the Companies. Ad,: 1956. ;for,: 
the year ended the 31st Mar.-eh, 1968, under section 638 ,)f the 
~d Act . 

121'1: 
[P.T.O. 
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(2) (i) A copy each of the following papers under sutr-section (i) 
of section 619A of the Companies Act, 1956:-

(a) Review by the Government on the working of the National 
Industrial Development Corporation Limittd, New f>e.Jhi 
for the year 1!}S6-67. ' 

(b) Annual Report of the National Industrial Development 
Corporation Limited, New Delhi for the year 1966-67, along 
with the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(ii) A statement showing reasons for delay in laying the above 
documents. 

(3) A copy of the Annual Report of the Khadi and Vil'age Indus-
tries Commission, Bombay, for the year 1967-68 under sub-
section (3) of section 24 of the Khadi and Village Industries 
Commission Act, 1956, along with the Statistical Statements. 

7. Messages from Bajya Sabha 

Secretary reported the following messages from Rajya. Sabha:-

(i) That Rajya Sabha had no recommendations to make to J,.,ok 
Sabha in regard to the Appropriation (Railways) Bill. 1969, 

. passed by Lok Sabha on the 18th March, 1969. 
(if) That Rajya Sabha had no recommendations to make to. Lok 

Sabha in regard to the AppropriatiOn (Railways) No. 2 Bill, 
1969, passed by Lok Sabha on the 21st March, 1969. 

(iii) That Rajya Sabha had no recommendations to make +'0 !.ok 
Sabha in regard to the Appropriation Bill, 1969,. passed by Lok 
Sabha on the 19th March, 1969. . . . 

(iv) That Rajya Sabha had no rec6mmenciations to make t6LOk 
Sabha in regard to the Appropriation (No.2) Bill, 1969, passed 
by Lok Sabha on the . 19th March, 1969. 

8. Report of Estimates Committee 
Shri P. Venkatl:isu~baiah presented the Sixty-fifth Report of the Esti-

n1ates Committee regarding action taken by Government on therecam..; 
m.endations contained in the Forty-eighth Report of the Committee on the 

•. '1"1 'J' , 

Ministry of Petroleum and Chemicals-Petro-Chemicals. .., < 
-s. , 

9. ~ of Public Accounts Committee 
Shri D. K. Kunte preSented the Forty-fourth Report of the Pub1ic 

Accounts Committee on action taken by Government on the recommenda-
tions of the Public Accounts Committee contained in their Eighteenth 
Report on Audit Report (Civil) 1967 relating to the Border Roads Orga-
nisation. 

\0. Report of Joint Committee ,'I 

Shri N. C. Chatterjee presented the Report of the Joint -Cbmmittee 011 
the Bill to define and amend the law with respect to the liability of the 
Government in tort and to provide ior certain matters connected the:-e-
with. 
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11. EvI~ Were Jobd :c.....mittee-Laid .. the faW. 

9hri N. -C.' Chatterjee laid on the Table-
(i) A copy of the Evidence given before the Joint Conunittee on 

the Bill to define and amend. the law with re~ ·to the 
liability of the Government in tort and' to provic:m for' eettam 
matters connected therewith; .' " 

(2) Copies of the Memoranda received by the Joint .CorDl:qj~tee on 
the Bill to define and amend the law with respect to the 
liability of the Government in tort and to provjge for, certain 
matters·· connected therewith. 

12. Goirenunent Bill-not Passed 
T"fr,e. C01l$titution (Twenty-second Amendment) Bill, 1968, as reported 

. by J~t Committee 

. DiScussion on the motion for consideration ,of the Bill.· as reported by 
the. Joint Committee,. mQved on the 24t~ March. 1969,. con~ued. - . - ',- , . ~ .. 

The following members took part in the debate; 
(1) 8hri Om Prakash Tyagi 
(2) Shri Biswanarayan Shastri 

(Lok Sabka adjO'Urned at 1 P.M. and re-assembled qt 2 P.M.) 
(3) Shri Ganesh Ghosh 
(4) 8hri Rajendranath Barua 
(5) Shri S. M. Joshi 
(6) Shri J. N. Hazarika 
(7) Shri N. G. Ranga 
(8) Shri Bedabrata Barua 
(9) Shri Dhireswar Kallta 

(10) Shri D. Basumatari 
(11) Shri Hem Barua 
(12) Shri P. Venkatasubbaiah 
(13) Shri G. G. Swell 
(14) Shri Jaipal Singh 
(15) Shri J. M. Lobo Praohu 
(16) Shri Abdul Ghani Dar. 

Shri Y. B. Chavan replied to the debate .. 
On the motion for consideration of the Bill, the House divided, Ayes 

265; Noes 19. The motion was adopted by a majority of the,~l mem-
bership of the House and by a majority of not less than two~tPirds of 
the members present and voting. . ;, f 

Clause-by-clause consideration was then taken up. 
6n. the' motion for ad,Option of Clause 2. the House divided; Afe,::tfa; 

Noes 13. ' . \ 
The- ·~otiOh -was ~clared as not carried by the required majority. 

:,: -:1'be $ill was not proceeded with further: 

~ .. !":~ -- •. 



13. Motion Be. IODlt Committee· on ~venunent Bill-Adopted . 

The Indf.an Medicine and HO'TIWeopathy Central Council Bin, 1968 

. .ThemoUon for concurrence in the recommendation of Rajya Sabha 
for reference of the Bill to a Joint Committee of the Houses was moved 
by Shri B. S. Murthy. 

'" 

The motion was adopted as follows:-

"That this House do concur in the recommendation of Rajya Sabha 
that the House do join in the Joint Committee of the 
Houses on the Bill to provide for the constitution of a Cen-
tral Council of Indian Medicine and Homoeopathy and the 
maintenance of.a Central Register of Indian Medicine· and 
Homoeopathy and for matters connected therewith. made 
in the motion adopted by Rajya Sabha at its sitting held on 
the 2SthFebruary, 1969 and communicated to this House on 
the 26th February, 1969 and do resolve that the following 
twenty-two members of Lok Sabha be nominated to serve 
on the said Joint Committee, namely:-

(1) Shri Arjun Singh Bhadoria 
(2) Shri B. N. Bhargava 
(3)· Shrimati Jyotsna Chanda 
(4) Shri P. P. Esthose 
(5) Shri M. Kamalanathan 
(6) Nawabzada Syed Zulfiquar Ali Khan 
(7) Shri G. P. Mangalathumadam 
(8) Shri Karola Misra 'Madhukar' 
(9) Shri B. S. Murthy 

(10) Shri Nardeo Snatak 
(11) Shri Partap Singh 
(12) Shri Mritunjay Prasad 
(13) Shri P. Ganga Reddy 
(14) Shri S. C. Samanta 
(15) Shri A. T. Sarma 
(16) Shri Shambhu Nath 
(17) Pandit Shiv Sharma 
(18) Shri Yajna Datt Sharma 
(1., Shri' S. K.· Tapuriah 
(20) Shri Venkatarao Tarodekar 
(21) Shri M. G. Uikey 
(22) Shri Ram Chander Veerappa" 

O.l" 

.~. &abba adjourned till 11 ..A.M. on Wednesday, . the 26th March, 
J' 1969). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wedne~day, March 26, 1969/Chaitra 5, 1891 (Saka) 

No. 258 

1. Starred Questions 

Starred Questions Nos. 723, 724 and 727 were orally answered. Replies 
to remaining questions 'Were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4409--4431, 4434--4501., 4503-4513, 
4515-4521, 4523---4526 and 4528-4538 were, laid on the Table. 

3. Short Notice Question 

Short Notice Question No. 10 addressed to the Minister of Railways 
regarding Gherao of General Manager of South Eastern Railway was 
orally answered and supplementary questions were also answered there-
on. 

4. CalIiDg Attention 

Shrl S. M. Banerjee called the attention of the Minister of Home 
Mairs to the firing by Central Reserve Police on the Security Personnel 
of Durgapur Steel Plant resulting in death ,of three persons and serious 
injuries to many. 

The Minister of Home Mairs made a statement in regard thereto. 

5. Papen laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Trade and Merchandise Marka (Judicial Pro-
ceedings, Madras) Rules, 1968, published in Notification No. S.O. 
4327 in Gazette of India dated the 7th December, 1968, under 
HCtion 134 of the Trade and Merchandise Marks Act, 1958. 

[p.T.O. 
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(.2) .. .A.,eo.pyd the ,.Indian. Telegraph:.(FifthAm~t) RuIN, 
. 1969, published in Notification No. G.S.R. 417 (English version) 

and G.S.R. 418 (Hindi version) in Gazette of India dated. the 
22nd February, 1969, under sub-section (5) of section 7 of the 
Indian Telegraph Act, 1885. 

(3) A copy each of the following Notifications (Hindi version) 
under sub~sectioD. (3) of section' 25 of the Rubber Act, 1947:-

(i) The Rubber (Third Amend.uient) Rules, 1968, published in 
Notification No. G.S.R. 546 in Gazette of India dated the 
8th March, 1969. 

(ii) The Rubber (Second Amendment) Rules, 1968, published 
in Notification No. G.S.R. 547 in Gazette of India dated the 
8th March, 1969. 

(4) A copy of the Passports (Amendment) Rules, 1969, published 
in Notificati.on No. G.S.R. 212 in Gazette of India dated the 
28th January, 1969, under sub-section (3) of section :Wof the 
Passports Act, 1967. 

6. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that Rajya Sabha 

had no recommendations to make to Lok Sabha in regard to the Delhi 
Motor Vehicles Taxation (Azru!ndme.nt) Bill, 1969, passed by Lok Sabha 
on the 22nd March, 1969. 

7. Report of Committee on Private Members' Bills aD«i Be1IolutiollS 
Shri R. K. Khadilkar presented the Forty-sixth Report of the Commit-· 

~ on Private. Members' Bills and Resolutions. 

8. Report of Estimates Committee 
Shri P. Venkatasubbaiah presented the Seventy-eighth Report of the 

Estimates CODllllittee on the. Ministry of Home Affair~Central Bur~u 
of Investigation. 

9. Report of Joint Committee 

Shri M. B. Rana presented the Report of the Joint Committee on the 
Bill to make pl'ovision for the appointment and functions of certain 
authorities for the investigation of administrative action taken by or on 
behalf of the Government or certain public authorities in certain caSes 
and for matters connee-ted therewith. 

10. Evidence before Joiat· Commit~Laid on the Table . ~. 

Shri M. B. Rana laid on theA-able-
(1) A copy.of the evidence given before the Joint Coapnittee on 

t~e BIll to make provision for the appointment and func-
tIons of certain authorities for the investigation of adminis-
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. frative aetion Ween· by· or on behalf 'of the Government or 
certain public authorities in certain cases and for matters 
connected therewith, along with a copy of the statement 
containing a gist of main points made by witnesses in their 
evidence before the Joint Committee; 

(2) Copies of Memoranda\Representations received by the Joint 
Committee on the Bill to make provision for the appoint-
ment and functions of certain authorities for the investiga-
tion of administrative action taken by or on behalf of the 
Government or certain public authorities in certain cases 
and for matters connected therewith. 

11. The Budget (General) 1969-70-Demallds for Grants 
Discussion on the Demands for Grants Nos. 43 to 57, 119 and 120 tor 

which the Ministry of Home Affairs is responsible commeneed. 
(Lok SaDha adjourned at 1-05 P.M. and re-auembled at 2-05 P.M.) 
One hundred and seven cut motiOll8 were moved. 
The discussion was not concluded. 

12. Half-An-hour Discussion on matters arising out of Answer to QueetiOD 
Shri Beni Shanker Sharma raised a half-an-hour discussion on points 

arising out of the answer given on the 11th March, 1969 to Starred 
Question No. 392 regarding Income-tax Appellate Tribunal for Mysore. 

Shri Mohammad Yunus Saleem replied to the discussion. 
(Lok Sabha adjourned til~ 11 A.M. on Friday, the 28th March, 1969). 
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[Brief Record of Proceedings] 

No. 258 .. 
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~' .. QlIastiops':'NOI. ,:,,,51..-.;755 were orallyanswet:ed. lleplies";t, 
l.n"lli;Q&,-,.u.es't1o.ns .' Wl!'l'e ,laid on ; the' Ta1)le. 

2. UDStarred Que&tioas ' 
Replies to UJSta:rred QuestjonS'Nos. ~'138'Were laid,onthe'Thble. 

3. Short NIIdve...,.."'" 
.... ort~estimt~No. ll·.addressecUothe Minister of'TeUJ7ism and 

Civil Aviation regarding Decision of International Airlines to Ov~rfly 
DumDum Airport was orally answered and supplementary~tlestions 

" .... .aUo_.,answ.ared therJlOJl. 
4. CaDing Atteatioa 

. Shri Piloo. Mody called the attention of the Minister of External 
~ain t&J1ihe·reeieDt.po11tical4evelopments in Pakistan. and the reaction 
,ftfitlW·'~t,·of ,1Ddia ,theNto. 

The Minister of External Affairs n$de a statement in regard thefeto. 

5. Papers laid OIl the Table 
· .... ~g;.,..s,wereJ.aid.on, the 'l'aWe:-

(1) A copy of the AmlUal Report of the Indian Institute of;Teeh-
1~",D.elhi {-or the year 1967.Q. 

(2) A copy of1he Annual Report of the Indian Institute of Tech-
; n~;;Ma4ras, 1m the yeer.1967-68. 

(3) A copy of the Arms (Second Amendment) Rules, 1969, 'pttb1i~h­
ed in ,N~on ,No; Q.&R. 431 (Englishver&ioa)$'ld G.S.R. 
434 (Hindi version) in Gazette of India dated the 22nd Febru-
zr:y, 1969, under SU1>sectiOD" (3) of -section 44 of -the Arms Act, 
1959. 

[p.T.O. 



(~) A copy of the Indian Forest Service (Pay) Amendment Rules, 
1969 published in Notification No. G.S.R. 770 in Gazette of 
In~ dated the 15th March, 1969, under sub-section (2) of 
section 3 of the All India Services Act, 1951. 

6. ~ from Bajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 26th March, 1969, Rajya Sabha agreed without any amend-
ment to the CustomS (Amendment) Bill, 1969, passed by Lok Sabha on 
the 22nd March, 1969. 

7. PreIIideDt's assent to Bill 
Secretary laid on the Table the Appropriation (Vote on -A.ecount) Bill. 

1969, passed by the Houses of Parliament during the current session and 
assented to by the President. 

. 8. Report of Estimates Committee 
Shri P. Venkatasubbaiah presented the Seventy-seconci Report of 

the Estimates Committee on the Ministry of Health and Family Plan-
Ding and Works, Housing and Urban Development (Depanment of 
Works, Housing and Urban Development)-Department of Printing and 
Stationery (Stationery Wing). 

9. The Budcet (General) 196D-70-Demands for Gr.ants 
Discussion on the Demands for Grants Nos. 43 to 57, 119 and 120 for 

which the Ministry of Home Affairs is responsible continued. . 
(!.ok Sab'ha adjourned at 1;'05 P.M. and re-assembled at 2-05 P.M.) 
The discussion was not concluded. 

10. MOtion Re: Forty-sixth Report of Committee on Private Members' 
Billa and Resolutions 

Shri Bhaljibhai Ravjibhai Parmar moved the follOwing motion:-
u'l'hat this House do agree with the Forty-sixth Report of the 

Committee on Private Members' Bills. and Resolutions pre-
sented to the House on the 26th March, 1969." 

The motion was adopted. 

11. Private Member's Resolution-Withdrawn 
: Shri. Vlkram Chand Mahajan concluded his speech on the following 

Resolution moved by him on the 14th MarCh, 1969:-
"This House is of opinion that the Union territory of Himachal 

Pradesh be raised to the status of a State." 
S. ~Sam~~dments were moved by Sarvashri Partap Singh and 

'rhe following members. took part in the debate:-
"i, (1) S~iJ. M. Lobo" Prabhu 

(2) Shri Prem Chand Verma 
(3) Shri Bal Raj Madhok 



(4) Shri Onkar Lal Bohr, 
(5) Shri S. Kandappan 
(6) Shri Jaipal Singh 
(7) 8hri P. RamamUtti 
(8) Shri S. Supakar 
(9) Shri S. C. Samanta 

(10) Shri Paokai Haokip 
(11) Shri Erasmo de Sequeira 
(12) Shrimati Tarkeshwari Sinha 
(13) Shri Ramavatar Shastri 
(14) Shri Sheo Narain 
(15) Shri Janardan Jagannath Shinkre 
(16) Shrimati Sharda Mukerjee 
(17) Shri Shiva Chandra Jha 
(18) Shri G. G. Swell 
(19) Shri Bhola Nath Master 
(20) Shri Partap Singh 
(21) Shri Tulshjdas Jadhav 
(22) Shri Vidya Charan Shukla 

Shri Vikram Chand Mahajan replied to the d~bate. 
The Amendments were Withdrawn by leave of the House. 
The Resolution was also withdrawn by leave of the House. 

12. Private Member's Resoluticm-Under Consideration 
Shrimati Sushila Rohatgi moved the following Resolution:-

"In view of the recent controversy regarding the powers and 
functions of the Governors, and in the context of. smooth 
Centre-State relations, this House is of opinion that a Com-
mittee of 30 Members of Parliament be constituted to 
consider the necessary amendments in the Constitution of 
India." . 

Her speech was not concluded. 
The discussion was not concluded. 

13. BaH-AD-Hour Disclussion on Matte~ Arising out of AlIIwer to 
QueatioD 

Shri Om Prakash Tyagi raised a half-an-hour discussion on points 
arising out of the answer given on the 24th February, 1969 to Unstarred 
Question No. 832 regarding labels on soaps. 

Shri D.·R, Chavan replied to the discussion. 
(Lok Sabha adjouned till 11 A.M. on Monday, the 31st March, 1969) 
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LOK SABHA 
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BULLETIN-PART I 
.. IBmf Record of ProceedbIp] 

Monday, March 31, 1969lChaitra 10, 1891 (Saka) 

No. 260 

i. ·st~ed Questions 
Starred Questions Nos. 781-786 were orally answered. Replies to 

r~mB:ining queitiOiJ,s :were laid on ~e Table. 

2. Upatarred QUeetiODS 

... Replies to Unstarred Questions· Nos. 473~817 and 481S4897 were 
laid on the Table. . . 

3. Calling Attention 
- . 

. Shri Atal Bihari Vajpayee called the attention of the Minister of 
E.,,,,tunal MlUrs to the reported news that Russian planes carrying arms 
for North Vietnam are flying from Moscow to Hanoi via India and the 
reaction of the Government of India thereto. 

~'he Minister of External Affairs made a statement in regard ~hereto. 

4. Papers' laid on the Table 
. The, following pa~rs were laid on the Table:-

.. I _ .. 

(1) Supplement to Demands for Grants for 1969-70 (Vol!. 1:.....,111) 
(mndi and EngUsh versions). 

(2) A copy of the Audit Beport, Defence Services, 1969 under artie 
cle 151(1) of the Constitution. , .. - .' 

(3) A copy of Appropriation Accounts of the Defence Services for 
t~e .year 1967-68 .and Commercial Appendix thereto . 

. '." ".(4) i}. cc,py .ofthe RepOrt ·of theAdxn.iiuatrative,Ref~rIris Com mis-
. .~$i~n on Central Direct Taxes Administration .. 

(5) A copy each or the followirig NotificationS under section 159 
of the Customs Act, 1962:-· (' . 

(i) G.8.a 771 published i~. Gazette of India dated ,the -lith 
, .. March, 1969., together with an ex.planatorymemorandum 

(Hindi version). 
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(ii) G.S.R. 772 p~blished in Gazette of India dated the 15th 
March. 1969 together with an explanatory memorandWl' 
(Hindi version). 

(iii) G.S.R. 773 published i~ Ga~ette of India dated the 15th 
March, 1969 together with an explanatory memorandum 
(Hindi version). 

(iv) G.S.R. 781 published in GaaatM fI.f baia dated the 15th 
. Much, 1969. containing corrigendum to G.S.R. 240 dated 

the 8th February, 1969. 
(6) A copy' each of the follo\ving NotmcatiQil$' under sub-section 

(4) of section 280W of the income-tax Act, 1961:-

(i) 5.0. 1152 published in Gazette . of India dated the 19th 
Marcil. 1969 making certain amendment to the Annuity 
Deposit Scheme, 1964 . 

. (ii) S.(). 1153 publishe~ in 'Gazette 01 Indill da\ed ~~ tQtl11#r~~ 
J969 making certain amendment to the AnnuIty DepoSlt 
Scheme, 1966. 

(iii) 8.0. 111S1 publiahed in Gazette of India dated the 218t 
March, 1969 making certain amendment to the Annuity 
Deposit Scheme, 1966. 

(7) A copy of Notification No. G,S.R. 780 published in Gazette of 
tng..l dat~d th¢ l5th 'M;n-cl1. 1969, contaIning c(}n;ltiUldqm to 
q.!4.If.. 239' d~ted 'tl\e 8th J"¢bruary, 1969, under section 1$9 of 

. t'he Custotns Act, 1962 and section 88 of the CentnU Ekcises 
and Salt Act, 1944. ' 

(8) A copy each of Notification Nos. G.S.Rs. 602 to 679 (English 
version) and G.S.Rs. 680 to 757 (HiDdi version) ~ iii 
Gazette of India dated the 1st ~ch. 1969. issued u.nd.er the 
Central Excise Rules, 1944, toget.h~r with 8nE!Xplanatory 
II\emorandum. (English and Hindi versions). 

(9) A copy of Notification No. G.S,.R. 839 (~nglish version) and 
G .•. ~. 84() (Hindi version) publisl\~d in Gu~t¥. Ctf !bdl. dated 
the 22nd March, 1969, isstled under the Ceritr.l lheise Rules 
1944. ' 

(10) A copy of 'the Oelhi Sales Tax (Ninth Amendment) Rules, 
.1968 (lftwJiaIlI.i ~?ilish v~oq.)publish.d tn ltlotlication 
No. r. 4(11a>1eB-ti'in.(G) i~ t>e.lhi GQ~te ~.\ed fAe 9th De-
c~ber, 1988, under sub-section (4) of section 26 of the Bengal 
Fl~~. (Sales Tax) Act, *1 as in force in the Union temtory 
of ~lhl. " 

·(11) A =y Q1 t~e IJ:Xlport. Tra~e ,Control Policy f~ thi! year April, 
1 Match, 19'10 (Volumes t arid. n). 

~d at 4-40 P.M, 



5. Motion Re.: Report of Joint Committee 
Shri Rajendranath Barua moved the following motlon:-

"That this House do further extend the time appointed for the 
presentation of the Report of the Joint Committee on the Bill 
to amend and consolidate the law relating to patents upto the 
last day of the next session." 

The motion was adopted. 
6. Statement Re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
postponement of the discussion and voting on the Demands for Grants· 
in respect of the Ministry of Industrial Development, Internal Trade and 
Company Affairs. 
7. Government Bill-Introduced 

The Estate Duty (Distribution) Amendment Bill, 1969 
The motion for leave to introduce the Bill moved by Shri Prakash-

chand B. Sethi was opposed. The motion was adopted and the Bill was 
introduced. 
8. The Budget (General) 1969-70--Demands for Grants 

(i) Discussion on the Demands for Grants Nos. 43 to 57, 119 and 120 
for which the Ministry of Home Affairs is responsible continued and was 
concluded. 

(Lok Sabha adjourned at 1-05 P.M. and re-aBBembled at 2-05 P.M.) 
The cut motions moved on the 26th March, 1969, were negatived. 
On the Demands, the House divided, Ayes 172; Noes 60. All the 

Demands for Grants for which the Ministry of Home Affairs is respon-
sible, as shown under column 4 of the printed List of Demands for 
Grants-Budget (General) 1969-70, were voted in full. 

(U) Discussion on the Demands for Grants Nos. 65 to 67, 123 and 124 
for which the Ministry of Irrigation and Power is responsible commenced. 

Thirty-four cut motions were moved. 
The discussion was not concluded. 

9. Report of Business Advisory Committee 
Shri K. Raghuramaiah presented the Thirty-third Report of the 

Business Advisory Committee. 
10. Half-an-Hour Discussion on matte.- arising out of Answer to Question 

Shri Onkar Lal Bohra raised a half-an-hour discussion on points 
arising out of the answer given on the 10th March, 1969 to Starred 
Question No. 363 regarding Hindustan Zinc Limited. 

Shri J aganath Rao replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 1st April, 1969). 
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LOt[ SUM 

BInLETIN-PART .1 
[Brief &.ord of Pr ••• ffnp] 

·'l'uesC:taY. April 1, 1969lChaitra 11. 1801 (s.) 

1. Starred QuestiOns 
Starmd Questicms .Nos. :811-814· were onllN .aDSW8red. ltepUes to 

remaining questions were laid on the Table. 

2.·~"'i ... 
. Replies to Umnarred QuesticmsNu. -4898-6952;6854 •• , 4962. 48M-

4983, 4985--5037 and 5039-5053 were laid on tbeUible. 

3. I!Ihwt lIJotioe question 
Short Notice Question No. 12 addressed to the Minister of Tourism and 

CWil Aviation regarciing Conference·af :South Asia Trawl ODlOlllSion 
was eD8lly 11' ased ·aDd supplemeatary questiou WWl'e .. answered 
thereon. 

4. Cam. At ..... ., 
Sbri Baghuvir SingbShaBtri called the attention 6f the .~ of 

Food, Agriculture, Community Development and Cooperation to the 
announcement made by the Agricultural Price Commission reprding 
procurement of more quantity of wheat a8 co~red to that procured In 
the last year and to fix less price th~refGr. 

The .M:iDDter ,Of State for Food, Agriculture, 'Comm'lUlity Deotelopment 
aDIi Comperetion made a statement in regard thereto. 

s ........... _ the Table 
'DIe foUowing pepers were laid on the 'Table:-

(1) A copy each of the following papers under. suJHectioll(l) of 
leCtion 619A of the Com:t>anies Act, H56:-

(a) {i) Review by the Government on the wol"kil\l of the Bokaro 
Steel Limited for the year tt87-'68. . ' 

(il) Annual Report of the Bokaro Steel Limited f.or the year 
la67..68.along with the Audited ~ _ die tCIIJIJIIIlerit 
fIi the COmptroDer and Auditor Geaarai thenarn .. 

{p.T.G. 



(b) (i) Review by the Government on the working of the Hindus-
tan Steel works Construction Limited, Calcutta for the year 
1967-68. 

(ii) Annual Report Of the Hindustan Steel works Construction 
Limited Calcutta for the'year 1967-68 along with the Audit-
ed Acou'nts and the comments of the Comptroller and Auditor 
General thereon. -- - _. _ .. 

. - ... - ".-

(2) A copy each of the follOwing . papers under sub-section (1) of 
section 619A of, the Companies Act,' 1956::=. 

(i) (a) Review by the Government on the working of the Orissa 
Road .T,ranspo~t Company ~i~ited,. Berhampur .lor the year 1964'-65.: .... "". .. ,:.-.," . 

(b) Annual Report of the -Qrissa Road Transport Company 
Limited, Berhampur for _ the. year 1964-65 along with the 
Audited Acounts and the: cOmments of the Comptroller and 
Auditor General thereon. . .. " . ' " . , . , 

-r ·'(W (a)~evi.~w by, the Govern,m~nt on the working of theO~sa 
. '. Road Transport CQmpany Limited, ~erhampur fo~ the ye~, 

1965-66. ' . 
(b) Anual Report of the Orissa Road Transport'Company Limited, 
" .. , Be!!'l~p~~ for ,the .y~ar ~~65-6,6 along with ,~he A:udi~ed 

... ""\-. "Accounts "and the comments "of the" Comptroller and Auditor 
General ihereon. ".' . .. ' , 

(3) A statement showing reasons for delay in' laying the ,above' 
.... ,~ ,,:~.~rs. 

:"7·(4) 'A' cOPY. 'of the Delhi Motor'·' Vehicles (second' Alrienainelitf 
"~"".'" -Rules,l968, published in Notiftcation No.F~ 3(39)166-68-1'pt. in,' 

Delhi Gazette dated the 31st October, 1968, under sub-seCtion 
(3) of section 133 of the Motor Vehicles Act, 1939 .. 

. , (~) ,AcQPY of the '~~rformance Budgets of Selected Organisations-
'. 1969-70~. (Hindi and ~ng1ish versions). ' . .,. 

(~) Acopy' of Notification No, S.O. 753 (EngU~h verSion) published'. 
m Gazette of India dated . th~ 1st :M~rcb, J969and.S.O. ·918 
(Hindi version) published in Gazette of India dated the 8th 

, ., March, 1969 containing corrigenda to the Punjab Khadi and 
Village Industries Board ,(Reorganisation) Order 1969 pUblIShed; 
in Notification No. S.D. 379 (English version) and S.O. 380 
(Hindi version) in Gazette of India'dated the'25th January,'" 
1969, under sub-sectiQD (5) of ~ti~~ ~ 9f UtE: Int.er .. State· Cn'l'RO-tions Act, 1957.- ' ~.,. " .""'"~-

8.~'~pOrf~£Sfunates'-~U~ .. :~\ '.' .. ~ . - ,. :: :.':':: '~-',: ,::: .~'. 

_~.~" ,V ~~atasub,b~ah /resented,. the Seventy.,fifth .Jteport·, of the 
EstiDiates . Committee on the· Ministry. of. Irrigation 'and pi)~r-Gandak 
Project. . . . .. " 

.. ~ r .,... r"'~ - . .r.... ~ ,-:' . -, -.. -. .• - ~'-:'. '_.:-' ", ~;, 



7. Reports of Public Accounts Committee .. ~. "r·"··:-:· •. :'.~ 

Soo M. R. Masaw presented the following Reports of the Public 
Accounts Committee:-

(1) Fifty-fifth Report of the Public.Acco:unts Committee. on Finance 
Accounts of Central Government, 1966':67-Chapters I and II of 
Audit Report (Civil), 1968. 

(2) Fifty-seventh Report of the Public. AccoUilts Committee on 
Audit Report (Civil), 1968 relating to .the Ministry of Foreign 
Trade and Supply (Department· of Supply). . 

8. Statement by Minister 
The Minister of Defence laid on the Table·a statement regardii:tgfurther 

development in Nagaland. 
9. Motion re: Thirty-third Report of Business Advisory Committee 

Shri K. Raghuramaiah moved the follOwing motion:-
''That this House do agree with the Thirty-third RepOrt of the 

Business AdVisory Committee presented to the Ho ..... ' on the 
31st March, 1969." 

The motion was adopted. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

10. The Budget (General) 1969-70-Demands for Grants 
Discussion on the Demands for Grants Nos. 65- to 67, 123 and 124 for 

which the Ministry of Irrigation and Power is responsible continued and 
was concluded. 

Fifty-eight cut motions were moved and negatived. 

The cut motions moved on the 31st March, 1969, were also negatived. 
All the Demands for Grants for which the Ministry of Irrigation and 

Power is responsible, as shown under column 4 of the printed List of 
Demands for Grants-Budget (General) 1969-70, were voted in full. 

11. Discussion Under Rule 193 

8hri N. G. Ranga raised a discussion on the recent developments in 
Telengana and other areas of Andhra Pradesh. 

The following members took part in the debate:-
(1) Shri M. Thirumala Rao 
(2) 8hri Jagannath Rao Joshi 
(3) 8hri P. Venkatasubbaiah 
(4) Shri Era 8ezhiyan 
(5) Shri J. B. Kripalani 
(6) . Shri Bakar Ali Mirza 

-l23t· 
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(7) Shri Y. TMw ... . ~ 
:<S) Shrimati T. LaUbmikantba1!J1Dl 
(9) Shri P. Ramamurti 

(lO)SIni Tenneti Viswanatham 
(11) 8hri Madhu Limaye 

(\12) :Shri P. Ganga Reddy 
(13) Shri M. Narayana Reddy 
(14) Shri S. M. Krishna 
(16) Shri Shashi Bhushan 
(16) Shri Tulshidas Jadhav 
(11.) sam ltrishna Kumar Chatter;;i 
(18) 8hri Kommareddi Suryanarayana. 

The disc.ussion was not concluded. 
~1t'Sab_ .djourned till 11 A.M. on Wednesday, the ·tna Atml, 1969) 

.l' 
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LOK SABRA 

BULLETLN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 2, 1969/Chaitra 12. 1891 (Saka) 

1. Starred QuestioJls 
Starred : Questions· Nos. 842-846 were orally answered. Replies ·to 

·t~i'riaining questions were laid on the Table. 

2. Ullstarred. Questioas 
Replies to Unstarred Questions Nos .. 50540--5088, 567()....;.5()90, &092-

5098, 5100-5110 and 5112-5152 were laid on the Table. 

3. Calling Attention 
S1ri Narendra Kumar 'Salve called the attention of the Minister of 

Hom ~ Affairs to the reported statement of Shri Shankaracbarya of Puri 
'on March 29,1969 at thlfsession of the World Hindu Conference at Patna 
that untouchability was in harmony with the tenets of Hinduism and no 
law . could stand in its way and his reported insult to the National 
Ant~~m. . 

The Minister of HomeA1faira made a statement in regat'd thereto. 

4. Peper' Laid en tile TaIale 
A copy of the Annual Report of the Export Inspection Council for the 

year 1967'-68 along with the Audited Accounts, was laid on the Table. 

S. Report of the Public Aceoants Committee 
Shri M. R. MasaDi presented the Fifty-ninth Report of the Public 

Accounts Committee on Audit Report (Civil), 1968 relating to the Cabinet 
Secretariat (Indian Statistical Institute). . 

6. Statement Under Direction 115 
Shri Madhu Limaye made a statement regarding certain information 

given by the Deputy Minister of Foreign Trade and Supply on the 19th 
March, 1969 in answer to Unstarred Question No. 3715 regarding removal 
of Control on Prices of B TwilL 

The Minister of Foreign Trade and Supply laid on the Table a state-
ment in reply thereto. 

{p.T.U 



'1. Motioa Uncter Bule -
Shri Y. B. Chavan moved the following motion:-

"That clause (c) of the rule 110 of the ~ul~ of P~oce~ure and 
Conduct of Business in Lok Sabha 10 Its applicatIon to the 
motion for withdrawal bfthe' Constitution (Twenty-second 
Amendment) Bill 1968, as reported by the Joint Committee, 
be suspended in s~ far as that dause requires i~clusion o~ addi-
tional provisions !n the aUI .. to teplace the sald Constitution 
(Twenty-second. Amendment) Bill, 1968." 

The motion was.adopted. 
8. Govemm.ent BUl-WithdraWit- -........ . 

The C()n:stitutibI1 (TWehtY-iiecond Amendtiientj SW,'l968. as reported 
by the Joint Committee •.. "" ,. 

(Lok Sabha adjourned at 1-05,P..Af .. :a;c.d re-assembled at 2-05 P oM.) 
9. The Budget (General) 19tJ9..7O-Demands for G~~ts 

Discussion on the Demands for Grants Nos. 58 to 61 and 121 for whicll 
the Ministry. of Industrial Dev:elop~ent, Internal Trade and. Compaay 
Affairs is responsible commeneed.···· '. . 

One hundred and fifty-one cut motions were moved. 
'!'he disctlSl5iQn was not concluded. 

10. Discussion Under RUle 193 
Shri Y. B. Chavan replied to the discussion on the recent develop-

ments in Telengana and other areas' of Andhra Pradesh. 
11. Balf-an-Hour Diseussiqn on Matter" arising out of Aaswer to Question 
. ShT~. PrakaSh' Vir Shastri raised a half-an-hour discussion on points 
arising' out of the a~s\Ver' ~ven on the l~th March, 1969 to Starred Ques-
tion No. 594 regardmg assIgnment of nuscellaneous jobs to Jawans. . 

Shri M. ~., ~shn~ replied to the discUSsion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 3rd April, 1969) 

, .. " -
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LOK SABRA 

BULLETIN.-;PART I 

[Brief Record of Proceedings] 

Thursday, April 3, 1969lChaitra 13, 1891 (Saka) 

No. 263 

1 .. starred Questions 

Starred Questions Nos. 875, 877-881 and 889 were orally answered. 
Replies to remaining questions were laid on· the Table. . . 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 5153-5213,. 5215-5262, and 
5264--5352 were laid on the Table. 

Two statements by the Minister of Information, Broadcasting and 
Co~unicatioD$ correcting the replies given to· the following Questions 
wefe also laid ort the Table:-

(.i) Unstarred Question Nos. 6272 on the 3rd April, 1968 and 523 
on the 13th November, 1968, regarding loans sanctioned by the 
Film Finance Corporationj and 

(it) Unstarred Question No. 318 on the 19th February, 1969 regard-
ing loans given by the Film Finance Corporation. 

3 .. P8pen LaW Oil the Table 

The following papers were laid on the Table:-

(1) A copy of the Dock Workers (Advisory Committee) First 
Amendment Rules, 1969 published in Notification No. S. O. 222 
in Gazette of India dated the 18th January, 1969 (Eilglish 
version) and S.O. 1020 in Gazette of India dated the 15th 
March,' 1969 (Hindi version), under sub-section (3) of section 
8 of the Dock Workers (Regulation of Employment) Act, 1948. 

(2) (i) A copy of the Minimum Wages (Central) Amendment 
RtUes, 1968, published in Notification No. G.S.R. 2201 in Gazette 
of India dated the 21st December, 1968, under section 30-A of 
the Minimum Wages Act, 1948. 

[p.T.O. 



(il) A statement showing reasons for delay in laying the above 
Notification. 

(3) A copy each of 12 letters exchanged between Shli Madhu 
Limaye and the Prime MinisterlDeputy Prime Mini~te.l.' regard-
ing gold seized from a BOAC aircraft at Palam Airport, New 
Delhi, in pursuance of an assurance given by the Deputy," 
Prime Minister in the House on the 21st March, 1969. 

(4) A copy each of the follOWing Notifications under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955:-

(i) The Madhya Pradesh Rice Procurement (Levy) Second 
Amendment Order, 1969 published in Notification No. G.S.R. 
797 (English version) and G.S.R. 801 (Hindi version) itl 
Gazette of India dated the 15th March. 1969. 

(Ii) The Bihar Roller Mill Wheat Products (Price Control) Order, 1;) 
1969 published in Notification No. G.S.R. 798 in Gazette of .-
India dated the 15th March, 1969 (Hindi version). 

(iii) The Roller Mill Wheat Products (Price Control) Amend· 
ment Order, 1969 published in Notification No. G,s.a. '799' in 
Gazette of India dated the 15th March. 1969 (Hindi version). 

(ti) A copy each of the following Notifications under section ItA 
of the Essential Commodities Act, 1955:-

(i) G.S.R. 796 (English version) and G.S.R. 800 (Hindi version) 
published in Gazette of India dated the 15th, March, 1969 
making' certain amendments to Notification No. G.S.R. 1842 
dated the 24th December, 1964. 

(n) Q.S.R. 847 (English version) and G.S.R. 848 (ffindi version) 
published in Gazette of India dated the 22nd March. 1969. 
making certain amendments to Notification No. G.s.R. 1842 
dated the 24th December, 1964. 

(6) A cO'PY of the Arm!<; (Amendment) Rules. 1969 pubIi"hed in 
Notification No. G.S.R. 767 in Gazette of India dated th~ 15th 
March, 1969 (ffindi version) under sub-section (8) of section 
44 of the Arms Act. 1959. 

(7) A copy of the Indian Telegraph (Sixth Amendment) Rules. 
1969, 'Published in Notification No. G.S.R. 536 (English version) 
and G.S.R. 537 (Hindi version) in Gazette of India dated the 
8th March. 1969, under sub-section (5) of section 7 of . the 
Indian Telegraph Act, 1885. 

4 . ...... dent's Assent to Bills 

" Secretary laid on the Table follo;Wing nine Bills passed by the Houses . 
of ''Parliament durin~ the current :aess1on and assented to by the 
PI:esident:- I 

; .. (1), The Armed F9l'ces (Special Powers) Continuance Bill, 1969 

(2) The Appropriation Bill, 1.9 
.'" 1237 . 5 ... 
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(3) The Appropriation (No.2.) Bill, 1969 

(4) The Appr~priation (Railways) BUl, 1969 

(5) 'fhe Appmpriation (&ilways) No. 2 Jllll, 1909 ., 

('6) The Payment of Bonus (Amendment) Bill. 1969 

('7) The Public Wakfs (Exten;sion of LimitatiD.n) A.nWlldment Bill, 1969 . . .. 

(8) The Limitation (Amendment) Bill, 1969. 

(9) The Delhi Motor Vehicles Taxation (Amendment) Bill, 1969. 

5; R.epon. of Estiln-.tes Committee _ 

Shrt P. venttata.<;ubbaiah presenied the Seventy-sixth Report of the 
~mates Committee on the Ministry of Food, Agriculture, Community 
Developr;nent and Cooperation' (Department. of Agriculture)."":"'Forestry. 

6. Report of Public A,ccounts Committee 

Shri M. R. Masani presented the Fifty.oeighthReport of the Public 
Accounts Committee on Audit Report (Civil), 1968 relating to the Depart-
ment of Agriculture (Central State Farm, Suratgarh). ' 

7. Statement by Prime Minister 

The Prime Minister.made • stateDl~nt regarding her ~ent visit to 
Burma and also laid on the Table a copy of Joint Commuruque issued 
by the Governments of India and Burma at the end of her visit. 

8. Statement under Direction 115 

_. Shri R .. Umanath made a statement regarding certain intt)nnation 
given by the Minister of Informatioo, Broadcasting and. Communications 
on t~ 19th February, 1969 in answer to Starred. Question No. 47 regard-
ing Tamil Nadu Government's protest against the chanJfe in A.I.R. News 
~tin's timing$. .. 

The Minister of Infonnation, Broadcasting and Communications 
made a statement in reply thereto and also laid. Qn th.e Table a co.p~ each 
of the two letter!'! exchanged between the late Chief Minister· of Tamil 
Nadu and the Prime Minister. 

9. Motions for Elections to Committees 

(i) Shri p~ Venkatasubbaiah moved the following motion:- < 

"That the members of thi" House do proceed to elect in the ~an­
nerrequired by sub-rule (l) of Rule 3Uofthe Ru'es BfPro-
cedure and Conduct Df Businec;s in L'Jk Sabha, thirty members 
f1'()m among thel'nselves to serve as members of the Committee 
on Estimates for the term beginning on tl1e 1st M~y, .1~9 
and end;l"g on the 30th April.. 197ft;.. ' 

,The motion was adopted. 



(U) Shri M. R. Masani moved the following motion:-

"That the members of this House do proceed to elect in the manner 
required·by sub-rule (1) of Rule 309 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, fifteen members from 
among themselves to serve as members of the Committee on 
Public Accounts for the term beginning on the 1st May, 1969 
'and ending on the 30th April, 1970." 

The motion. was adopted. 

(iii) Shri M. R. Masani moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do agree to nominate seven members from Rajya Sabha to 
associate with the Committee on Public Accounts of the House 
for the term beginning on the 1st May, 1969 and ending on 
the 30th April, 1970, and do communicate to this House the 
names of the members so nominated by Rajya Sabha." 

The motion was adopted. 

(tv) 8hri G. S. Dhillon moved the following motion:-

"That the members of this House do proceed to elect in the manner 
required by sub-rule (1) of Rule 312B of the Rules of Proce-
dure and Conduct of Business in Lok Sabha, ten members 
mm among themselves to serve as members of the Committee 
on Public Undertakirigs for the term beginning on the 1st May, 
1969 and ending on the 30th April, 1970." 

The motion was adopted. 

(v) Shri G. S. Dhillon m/oved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do agree to nominate five members from Rajya Sabha to asso-
ciate with the Committee on Public Undertakings of the House 
for the term beginning on the 1st May, 1969 and ending on the 
30th April, 1970, and do communicate to this House the names 
of the members so nominated by Rajya Sabha." 

The motion was adopted: 

10. The Budget (General) 1OO9-TO-Dem an ds for Grants 

(1) Discussion on the Demands for Grants Nos. 58 to 61 and 121 for 
which the Ministry of Industrial Development, Internal Trade an\:! Com-
pany Mairs is responsible continued and was concluded. 

(!.ok Sabha adjourned at 1 P." and re-assemb1ed at 2.05 P.M.) 

The cut motions moved 01 the 2nd April, 1969, were negatived. 
AU the Demands for Grants for which the Ministry of Industrial -

Development, Internal Trade an\:! Company Affairs is responsible, as 
shown under column 4 of the printed List of Demands for Grants-
Budget (General) 1969-70, were voted in full. 
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(ii) Discussion on the Demands for Grants Nos. 12 and 13 for which 
the Ministry of External Mairs is responsible aommeneed:', ,: : 

One huntfred and nineteen cut motions ;"eremoVed.'·~;'· •• 't ..... ' 

This discussion was not concluded. 

11. Statement by Minister 

The Minister of Health and Family Plktlning kd\V~rks, Housing and 
Urban Development made a statement regarding the: strike',:-:-by .'House 
Surgeons and other doctors a~. ,~\.1f~~$ of tp;~ Jrwip.,H9ipi~1,:,~ ~hi. 

(1) The' MOdern, "Cottilge Industries Develepment'CorporaUon 
.. .. )~ill, 1969 by Shri Maharaj Singh Bharti. 
,} ....... - ........ 

, .. :::::: (2)" .. ~ 'lndian Tetegraph(Amendment) Btll, 1969 (~b.ttitution of 
:::~ :: ..~ctibin. 5~ by Smt Madhu Limaye,;' " ;'.: . 

, , 

(3) The Constitution (Amendment) Bill, 1969 (Amendmen.t of 
Eighth Schedule~bySh:ri Shiva 'Chantlr'a .'fha'. '::."',' - ,~.;-' . 

::"~' ':(4)' The' Prevention ,of Cow SlaLtghter~i1i" 196. by Sbrt:1J~ay~ 
Devgun: ' ' , . , .. 

. j, :.i··:·:c·(5t The' 6Jnstitution..(~endment) Bfll,'l969 . (A~ 01 
article 19 and B1Lbstitu.tio", of article 326) byShri Madhli 
Limaye. 

11·;:.nv .... M __ ~. JljU:.....Motioa 1or··.Cireubit~ t..-dmelilded 

thi:Central' l1niv-ersities (Student¥ Participation) Bill, 1969 by Shri 
Madmt· Ltmaye. 

Discussion on the motion for circulation of the Bill for the purpose 
of eliciting opinion thereon by the 1st October, 1969, moved by Shri 
Madhu Limaye on the 21st March, 1969, continued. 

An Amendment to the motion for circUlation of the Bill was moved 
by Dr. V. K. R. V. Rao. 

The following members took part in the debate:-

(1) Shri Chintamani Panigrahi 
(2) Shri D. N. Patodia 
(3) Shri Bedabrata Barua 
(4) Shri Kanwar Lal Gupta 
(5) Shri Onkar Lal Bohra 
(6) Shri S. M. Banerjee 
(7) Shrt Bhola Nath Master ;'!!:: 

.,~·:.s.-·~i·:·~-~-~";: \"'~-i 
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(8) Shri Erasmo tie Sequeira 
(9) Shri Tulshidas Jadhav 

(10) Shri George Fernandes 
(11) Shri- Janardan Jagannath Shinkre 
(12) Shri R. D. Bhandare 
(13) Shri Om Prakash Tyagi 
(14) Dr. V. K. R. V. Rao 

Shri Madhu Limaye replied to the debate. 

The Amendment moved by Dr. V. K. R. V. Rao was atlopted. 

The motion was adopted in the following amended form:-

"That the Bill to constitute Students' Unio~ and to provide for 
their representation in Central Universities bmiies, be circula-
ted for the ,purpose of eliciting opinion thereon by the 2nd 
March, 1970. 

14. Private Mem1ters BilL-UDder Consideration 

The -Enlargement of the Appellate (Criminal) Jurisdiction of the 
Supreme Court Bill, 1968 by sn.,.i Anand Narain Mulla. 

The motion for consideration of the Bill was moved by Shri Anand 
Narain Mulla. His speech was not concluded. 

The \:iiscussion was not concluded. 

"(Lok "SabhB adjourned" tilt 11 A.M. on Monday. the 'lthApril, "1_'~ 
S. L. SHAKDHER, 

SecrefA:ry • 

. -
-~ 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of ProceedingS) 

Monday, April 7, 1969IChaitra 17, 1891 (Saka) 

No. 1M 

1. starred QuestiODS 

Starred Questions Nos. 901, 903 and 904 were orally answered. Replies 
to remaining questions were laid on the Table. 
2. Unstarred QuestionS 

Replies to Unstarred Questions Nos. 5353-5355, 5357-5411, 5413-5427, 
5429-5478,5480-5504,5506-5522 and 552~532 were laid on the Table. 

Statement by the Minister of Health and Family Planning and Works, 
Housing and Urban Development correcting the reply given on the 24th 
March, 1969 to Un starred Question No. 4187 regarding incomplete fittings 
in four-storey quarters in Sector XII, Ramakrishnapuram, New Delhi was 
a~ laid on the Table. 

3. Short Notice QuestiOD 
Short Notice Question No. 13 addressed to the Minister of Food and 

Agriculture regarding per Capita consumption of cereals in West .Hengal 
was orally answered and supplementary questions were also answered 
thereon. - . I... ~ ~ •. 

4.- CaDiu, Attention 
Shrimati TIa Pal Chaudhuri (:'QUed the attention of the Minister of 

Education to the scandalous attack on Mahatma Gandhi and Pandit 
Jawaharlal Nehru in the Souvenir published from JadavpurUniversity 
by Anupam Mukhopadhaya and Samit Ghosh. 

The Minister of Education made a statement in regard thereto. 
(Lok Sabha. adjourned _at 1-05 P.M. and re-assembled at 2 P.M.) 

5. Question of PrivUe,e 
Shri Madhu Limaye asked for leave of the House to raise a question 

of privilege against the Chief Minister of Andhra Pradesh for his report-
ed statement that the appointment-of a Parliamentary Committee to study 
the situation in Telengana would amount to interference iri the aftairs of 
that state. 

On Objection taken to leave being granted, the Deputy Speaker asked 
those ~bers who were in favour of leave being granted to rise in their 

[p.T.O. 
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places. As not less than twenty-five members rose, the Deputy Speaker 
informed the House that the leave was granted. 

Shri Madhu Limaye then moved the following motion:-
"That the question of privilege against. the Chief ~~nister of ~dhr.a 

Pradesh be referred to the CommIttee of Pnvlleges for Investi-
gation and report." 

The following members took part in the debate:-
(1) Shri P. Govinda Menon 
(2) Shri C. C. Desai 
(3) Shri Shivajirao S. Deshmukh· 
(4) Shri Atal Bihari Vajpayee 
(6) Shri N. P. C. Naidu 
(6) Shri K. Anbazhagan 
(7) Shrimati Tarkeshwari Sinha 
(8) Shri S. A. Dange 
(9) Shri K. Narayana Rao 

(10) Shrimati T. Lakshmikanthamma 
(11) Shri Samarendra Kundu 

8hri Madhu Limaye replied to the debate. 
The motion was negatived. 

6. Paper laid e. the Table 
A copy of the Industrial Finance Corporation of India (Payment of 

Gratuity to Employees) Regulations, 1968 (Hindi and English versions) 
published in Gazette of India dated the 22nd March, 1969, was !aid on th~ 
Table under sub-section (3) of section 43 of the Industrial Finance Corp~ 
ration Act, 1948. 
7. Presentation of Petition 

Shri George Fernandes presented a petition from Shri Hemraj ¥ershi 
Haria and others regarding the Prevention of Food Adulteration Act, 1954 
and Rules made thereunder. . 
8. The Budget (Ge!neral) 1969-7t3-DemaBds for Gr«nts 

Discussion on the Demands for Grants Nos. 12 and 13 for which ·the 
Ministry of External Affairs is responSible continued. 

The discussion was not concluded. 
9. Report of BUsineSs Advisory Col'nDlittee 

Shri K. Raghuramaiah presented the Thirty-fourth 'Report of the 
Business Advisory Committee. 
10. Ba~.an~Hour Discussion on ~at'rs ~iDg oU,t of Answer, to _~ 
~atl Suseela Gop~ ,.r81sed a half-an·hour ~n. on points 

C'i&m~ out of. the answer gl'fen on the 16th February, 1969 to StIm'$ 
Questlon No. 10 regarding coir industry in Kerala. 

Shri Bali Ram Bhagat replied to the discussion. 
(L.ok. So.ona q.djQurned tiLl 11 A.M. on Tu.esday, 'the 8i~ Apn.l .. :196t). 
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WK SABHA 

BULLETIN-PART I 
[Brief Record of Proceediiles] 

Tuesday, April 8, 1969lChaitra 18, 1891 (Saka) 

No.2GS 
1. Starred. Questions 

S~rred Questions Nos. 931, 932, 934 and 935 were orally answered. 
Replies to Starred Questions Nos. 933, 936-944 and 946-960 were laid 
on the Table.' 
2. Vastaned Questiot:ls 

Replies to UnstarredQuestions Nos. 5533-5540, 5542-5581, 5583-5585, 
5587-5632, 5634, 5636-5653, 5655-5698, 5700-5708 and 5710-5722 Were 
laid on the Table. 
3. Calling Attention 

Shri Madhu Limaye called the attention of the Minister of Health and 
Family Planning and Works, Housing and Urban Development to the 
strike by doctors and nurses in Delhi hospitals. 

The Minister of State for Health arid Family Planning and Works, 
Housing and Urban Development made and laid on the Table a state-
ment in regard thereto. 
4. Repo.rt of Estimates CODlPlittee 

Shri P. Venkaiasubbaiah presented the Seventy-Third Report of the 
Estimates Committee on the Ministry of Shipping and Transport-Coastal 
Shipping. 
5. Report of Committee on Public UndertaldJlCs 

Shri G. S. Dhillon presented the' Twenty-ninth Report of the Com-
mittee on Public Undertakings onaetlon taken by Government on the 
recommendations contained in the Thirty-seventh Report of the Com-
mittee on Public Undertakings (Third Lok Sabha) on Hindustan Ship-
yard Limited. 
6. Motion reo Thirty-fourth Report of Business Advisory Commltt-:e 

Shri K. Raghuramaiah moved thefoliowing motion:-
"That this House do agree with the Thirty-fourth Report of the 

Business Advisory Committee presented to the House on the 
7th April, 1989." 

,",e motion was adopted. 
(Lok Sabha adjourned at 1-15 P.M. and re-assembled at 2·15 P.M.) 

[p.T.O. 
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7. The Budget (General) 196t-70-Demands for Grants 
Discussion on the Demands for Grants Nos. 12 and 13 for which the 

Ministry of External Affairs is respbhllibie continued and was concluded. 
The cut motions moved on the 3td April, 1969, were negatived. 
All the Demands for Gnrtis for whi'eh the Ministry of External 

Affairs is responsible, as *P"Yn ullder CO~4ItVl 4 of the printed List of De-
mands for Grants-Budget (General) 1969-70, were voted in full. 
S. Motion 

Shri Atal Sihari Valpayee moved the following motion:-
"That this House do appoint ,a Committee consisting of 21 mem-

bers, to be elected bytbe I!'buse from among the members 
of the House in such manner as the Speak~r ~y ~~. to 
visit Andhra Pradesh ~~d have.,an <,m-the-spot study of the 
~l~asitua~i'Oli ih aU its 'QslK!cts ,and subtrilt their ,re,-
pbttfficl1idin~ rec.'bmmen:daHons to thi~ Househy the 16th 
May, 1969." 

Three Amendments we,re moved bv Sarvashri J. M. Im:am and K. 
LakkaPpa· ' ," 

The fol.1owing members took part in the debate:-
(1) Shri C. C .. Desai 
(2) Shrimati Sucheta Kripalani 
(3) Shti K. Anbazhagan 
(4) Shri M. Tbirumala Rao 
(5) Shri P. K. Vasutieft'ft Nair 
(6) Soo P. Venkatasubbaiah 
('1) SIlrl E. K. N ayafia'r 
(8) Shri Anantrao Patil 
(9) Shri Rabi Ray 
(10) ShriN. P. C. Naidu 
n 1) Stttl K. Lakk8pP:l 
(12) Shrimati T. Lakshmikanthamma 
(13) Shri Prakash VitShutri 
(14) Shri Kommareddi' Suryanal'8yana 
U5} Sh'l':I Tenneti Viswanathtlm 
(18) Shri J. 13. Itn~lani 
(1'1) Shri Y.B. Chavan 

Shri A,tal Bihari Vajpayee. replied to the debate~ 
The amendrnenisW"ere Wittr4r'il-,n by leawaf tRe HOUN!. 
_The m'dt~Or'l 'WaliaIso' with<if8wn by leaw of 'the Hhuse. 

.. ~/';' 

(Lok S~bha adjourned tm 11 A:M. on Wednelday, 1:be9th April, 1969). 

l~, ' 
G:.\'IGIPND-LS 1-177 (D) LS-S..tt9-810. 

S. L. SHAKDHER. 
S~ary. 



LOK SABDA 

BULLETIN-PART I 
(Brief ReeonI of .ProceediDp] 

Wednesclay, April 9, 1969/Chaitra 19, 1891. ~Saka) 

No. Z66 
1. Aanouncement by the Speaker 

The Speaker made an announcement reiterating the procedure laid 
down by him on the 31st May. 1967 in regard to allegations agaiDit 
Members or Ministers. 
2. Starred QUestioa.s 

Starred Questions Nos. 961, 962, 965, 967 and 968 were orally answered. 
Replies to remaining questions were laid on the Table. 
3. Unstarrecl Questions 

Replies to Unstarred Questions Nos. 5723--5734, 5736-5754, 5'156-. 
5764, 5766-5776, 5778-5830 and 5832-5855 were laid on the Table. 
4. Calling Attention 

Shri H. N. Mukerjee called the attention of the Minister of Defence 
to the reported firing on the employees of Gun and Shell Factory, Cos-
aipore, Calcutta, by Defence Security Corps on the 8th April, 1969 
resulting in death of five employees. 

The Minister of State for Defence made a statement in repni thereto. 
5. Question .,f Privilege 

.The Speaker informed the House that in regard to the question of 
privilege raised by Shri Samar Guha on the 21st March, 1969, against 
the Editor of the 'Basumati', the. Editor of the said daily in his reply 
dated the 31st March, 1969, had explained the circumstances under which 
the editorial dated the 18th March, 1969 had been .published. The Editor 
had also expressed regret. The House agreed that in View of this, the 
matter might be dropped and the Editor be asked to publish the factual 
position in the next issue of his paper. 
6. Papers laiel on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report of Bharat Electronics Limited, 

Bangalore, for the year 196'7-68 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon, under sub-section (1) of section 619A of 
the Companies Act, 1956. 

[P.T.C . 
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This House. further resolves that they be sentenced to simple 
imprisonment till 7 P.M on Thursday, the 10th April, 1969 
and sent to Tihar Jail, Delhi." 

The motion was adopted. 
11. Ra1f..an-hour Discussion on Matters Arising out of Answer to Ques-

tiOD 

Shri Kanwar La} Gupta raised a half·an-hour discussion on points 
arising out of the answer given on the 19th March, 1969 to Starred Ques-
tion No. 590 regarding Russian antIB to Pakistan. 

Sardar Swaran Singh replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursdoy. the 10th April, 1969). 
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BULLETIN-PART I 
[Brief Beeord of ProceedlDp] 

Thu.rsday, April 10, 1969/Ch4itra 20. IBtl (Saka) 

No. 11'1 
1. Starred QuestioDl 

Starred Questions' Nos. 991-993 and 99~ were orally answered. 
Replies. to remaining questions were laid on the Table. 
: 2: . Ulllltaned Questions 

Replies to Unstarred Questions Nos. 5856-5946 and 5948-5984 were 
laid on the Table. . . 
3. Papers Laid OD the Table 

The 'following papers were laid on the Table:-
" (1) A copy of the Report of the Committee on Untouchability, L 
. EconomiC and Educational Development of the Scheduled 
- - Castes (Part I-V) along, ,with connected documents. 

(2) A copy of Notification No. 'G.S.a.. '765 (English version) and 
G.S.R. 766 (Hindi version) published in Gazette of India 
dated the 6th March, 1969, under section 12A of the Essen-
tial Commodities Act. 1955. 

4. StataDent by MiJIWer 
The Minister of Health and Family Planning and Works, Housing 

and Urban Development made a statement regarding strike by doctors 
in Delhi hospitals and also laid on the Table a copy each of the follow-
ing Notiflcatlons:-

(1) S.O. 1417 published in Gazette of India dated the 10th April, 
1969 under sub-section (2) of section 2 of the Essential 
Services Maintenance Act, 1968. 

(2) S.O. 1418 published in Gazette of India dated the 10th AprU, 
1969 issued under section 3 of Essential Services Mainten-
ance Act, 1968. 

I. MotioD UDder Rule 388 
Shri Y. B. Chavan moved the following motion:-

''That Rule 338 of the Rules of Procedure and Conduct of BUIi· 
ness in Lok Sabha in its fq)plication to the motions for 
leave to introduce, and taking into consideration of, the 
Constitution (Twenty-second Amendment) Bm, 1989, be 
8U8pended." 

[p.T.O. 
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After discussion, the motion was adopted in the following amended 
form.:- ' 

"That Rule 338 of the Bales-of -~ced.ure and Conduct of Busi~ 
ness in Lok Sabha in its application to the motion for 
leave to introduee the CoaetitYrtian (Twenty~second Amend. 
ment) Bill, 1969, be suspended," 

6. Government Bill-introduced 
The Comtit?At1on (Twenty-second Amer.rd.~) B:i'l~ 1969 

The motion for leave to introduce the Bill moved by Shri Y. B. 
Chavan was opposed. The moticm was adopted and the Bill was 
introduced. 

7. The Bwlpt (Geaera1) 1968-7Q-Del;aand" for Grants 
Discussion on the Demands for Grants Na&. «9 to 38,1l3 aDd-II." 

which the Ministry of Food, Agriculture, Community Develqpment-and 
Cooperation is responsible continued. -

(Lot Sabha adjourned at 1 PM. and re-assembled at 2-05 P .J4.) 
The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 11th April, 198t.). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceeding~] 

Friday, April 11, 1969lChaitra 21, 1891 (Salta) 

No. 288 
1. Starred QuestioDs 

Starred Questions Nos. 1021-1025 were orally answered. Replies to 
remaining questions were laid on the Table :. 
2. Unstarred Qaestions 

Replies to UnStarred Questions Nos. 5~048, 6050-6115, 6117-
6153 and 6155-6184 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 14 addressed to the Minister of Education 
and Youth Services regarding National Board for School Text Boob 
was orally answered and supplementary questions were also answered 
thereon. 
4. Calling Attention 

Shri N. P. C. Naidu called the attention of the Minister of Home 
Affairs to the re~rted statement .made by Shri .T. B. Muthyal RIo, 
Union Deputy Minister, that the Chief Secretary to the Government of 
Andhra Praaesh might be replaced and autonomy given to Telengana 
and to the reported comments thereon by the Home Secretary to the 
Govennnent of India. 

The Minister of Home Affairs made a statement in regard thereto. 
5 Question of Privileee 

Shri George Fernandes raised a question of privilege in respect of 
an article entitled "Success Story of Trombay Ferti1iJet" published in 
the Financial Express Bombay, dated the 1st April, 1969 . 

. The Speaker directed the Minister of Petroleum and Chemicals and. 
Mines and Metals to make a statement in the matter on a later da~. 
6. Papers Laid on the Tahle 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versioDS) 

of the National Research Development Corporation of India, 
New Delhi. for the year 1967-68 along wUh the Audited 
Accounts . and the comments of the Comptroller and Auditor-
General thereon, under sub-section (1) of section 619A of 
the -Companies Act, 1956. 
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(2) A copy of the Report of the National Institute of Foundry 
and Forge Technology, Ranchi for the years 1966~67 and 
1967~68. 

(3) A copy of th~ Air~raft(Sec&nd.Ame~dment) Rules, 1~9, pub~ 
lished in NotificatIon No. G.S.R. 544 m Gazette of India dated 
the 8th March, 1969. under section 14-A of the Aircraft Act, 
1934 together with an' ~}anatoryiH)te. 

(4) A copy each 8tthe folloWing· papers: under sub-section (1) at 
section 619A of the Companies Act, 1956:-

(i) RevieW by the Government on the working, of the Shipping 
Corporati(:)O of India Limited, Bombay, for the year 1967-
68 (Hindi and English. versions). 

(ii) Annual Report of the Shipping Corporation of India Limited, 
Bombay, for the year 1967-68 along with theAwtited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. . 

(5) Following statements shOwing the action taken. by Govern-
ment on various assurances, promises and Ul1:der,taltingtt given 
by the . Ministers during the various sessions of Lok Sabha 
shown against each~~ 

(i) Statement No. I 

un .. Supplemenwy 
No. II and. III 

Statement 

Seventh SessiOll, 1969. (Fo\lrth. 
Lok Sabha) 

Sixth . Session. 1968 (Feurth 
Lok Sabba) 

(iii) Supplementary Statement Fifth Session, 1968 (Foul'tbLEfk 
No. IX and X Sabha) 

(iv) SURllementary StateDlf!nt. Fourth Session, 1968 (FQurth !.ok 
" . NO. ·XVI Sabha) 

(v) Supplementary StatelMnt Third .SesSion, as7. (~u11.h Lok 
No. XI . $abba)· . 

(vi) Supplementary Statement Second Session, lIMY (FOurth Loll 
No. xvm Sabha) 

(vii) Sepplementary Statement First Setlliori, 116'1 (harth, Lok 
No. XVI Sabbs) 

(viii) 'SupPlement8'l1' Statement No. Y-o\ll!teen1h Seasi&A, 1968 (Third 
xvtn~Lb1t ' sabha) 

(6~ A copy of NotiAcatiOIl. No. ,. 4(I) .. WBtMI69 p~bUshed .. ill 
Gazette of India dated the 10th· Apn1, 1969 regarding Market 
Loans floated by the Central Govermn. in 1968li.'10 (Hl'adi 
and English versions)" 

. ('n ~ copy each of~. following .. NotiiicationS and references 
lSSUed under the ~tI~-State Water Dt~utes Act, 1958:-

(i) No. 8.0. 1-'19 (English vel'Sion) and S.O. 1420-(Bindi ver-
. Sion)publiBhed in the Gazette of India dated the 10th April, 

11.9 oortBtituting 'the Krishna Water. Dl8;Iutes Tribunal' and 
Refel'ence No. DW. 1I~32 (")68 dated' the· 10th April, 1969 
to the Chairman of the said Tribunal. 
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~". (lJ) No.," 5.0 .. 1421 (~h version) and s.o. 1422 (HUldi "'er· 
". "' - "sian) . pUblisbed in the Gazette of India dated' the 10th 

April 1969 constituting 'the Godavari Water Disputes Tri-
bunal' and :Reference No. DW. ll-32 (19)161 dated the 10th 
April, 1969 to the Chairmlan of the said Tribunal. 

7. Statement Be: Govermnent Business 
The Minister of Parliamentary Affairs made a statement relarding 

Government business for tbe week commencing the 14th April, 1969. 
8. Statement by Minister 

The Minister of State for Home Affairs made a statement eor:ra:ting 
the answers given on the 7th March, 1969 to supplementarie.J on Starred 
Question No. 335 by Sarvashri Manibhai J. Patel and Yajna Patt Sharma 
regarding Delhi Municipal Corporation's dues outstanding against the 
Centre. 

(Lok Sabha adjourned at 1-10 P.M. and r~assembled at 2-20P~i\t) 
9. The Budget (General) 1~7o-Demands for Grants 

(1) Discussion on the Demands for Grants Nos. 29 to 33, 113 and 114" 
for which the M4Ustry of Food, AgrkWture, Community DeTelopment and 
Co-operation is responsible continued and was concluded. 

The cut motions moved on the 9th April, 1969, were neiatived. 
All the DeDl9""\js for Grata for whioh the Mintatry of Food, Agri. 

culture, "qmmtnuty Develop_ment and Co-operation is respon...:bl!e. as 
shown \Uhler column 4 of" the printed List of Demandl for a- tnts-
Budget (General) 1969-70, were v()ted in full. 

(ill Discussion on the Demands for Grants Nos. 97 and 98 for which 
the "Department of Social Welfare is responsible commenced. 

Ninty-eight cut motions were moved. 
The discussion was not concluded. 

10. Motion re: Forty-seventh Report of Committee on Private Members' 
Billa md Resolutions 

Sbri Bhaljibhai Ravjibhai Parmar moved the following motion:-
"That this House do agree with the Forty-seventh Report of the 

Committee on Private Members' Bills and Resolutions, pre-
sented to the House on the 9th April, 1969." 

The motion was adopted. 

11. Private Member's Resolution-Under Consideration 
Shrimati Sushila Rohatgi concluded her speech on the following 

Resolution moved by her on the 28th March, 1969:-
"In view of the recent controversy regarding the powers and 

functions of the Governors, and in the context of smooth 
Centre-State relations, this House is of opinion that a Com-
mittee of 30 Members of Parliament be constituted to consicicr 
the necessary amendments in the Constitution of India." 

[p.T.C. 



· Two Amendments were" moved by " Sarvawhri Janardan Japnnath 
Shinkre and Samar Guha. 

"The following members took part in the debate;-
(1) Sbri J. M.Lobo Prabhu 
(2) Bhri Chintamani Panigrahi 
(3) Shri Yajna Datt Sharma 
(4) Shri Bedabrata Barua 
(5) Shri P. K. ~asudevan Nair 
(6) Shri Mrityunjay Prasad 
"(7) Shri Ganesh Ghosh 
(8) Shri K. Narayana Rao 
(9) Shri Samar Guba 

(10) Shri Madhu Limaye 
The discussion was not concluded. 

12. Statemeat 'by Prime MiDister 
The Prime Minister made a statement regarding Telengana. 

13. Statement by Minister 
The Minister of Home Mairs made a statement regarding the 

strike in West Bengal on the 10th April, 1969. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 14th April, 1968). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, April 14, 19691Cbaitra 24, 1891 (Saka) 

No. 269 
.1. Starred. Questions 

Starred Questions Nos. 1051-1055 and 1057 were orally answered Replies 
Lo remaining questions were laid on the Table. . 
2. U Il5tarred Questions 

Replies to Unstarred Questions Nos. 6185-6251 and 6253-6564 were laid 
on the Table. 

S. Papers Laid on the Table 

The following papers were laid on the Table:-

(I) A statement correcting the answc:r given on the 10th April, 1969 
to Starred Question No. 1018 by Sarvashri Yajna Datt Sharma lin t 
Hardayal Devgun regarding allegations against the son of a 
Union Minister. 

(2) A copy of the All India Institute of Medical Sciences (Amendment) 
Rules, 1969, published in Notification No. S.O. 1108 in Gazette of 
India dated the 22nd March, 1969, under sub-section (3) of section 
28 of the All India Institute of Medical Sciences Act, 1956. 

(5) ~ copy of Notification No. G.S.R. 8411ublished in Gazette of 
India dated the 22nd March, 1969, issue under the Central ExciJe 
Rules, 1944, together with an explanatory memorandum. 

(4) A copy each of the following Notifications under section 159 of the 
Customs Act, 1962:-

(i) G.S.R. 861 published in Gazette of India dated the 29th March, 
1969 together with an explanatory memorandum (Hindi venion). 

(ii) G.S.R. 862 published in Gazette of India dated the 29th March, 
1969 together with an exp"lanatory memorandum (Hindi venio'l). 

(iii) G.S.R. 863 published in Gazette of India dated the. 29~h M~r(;h. 
1969 together with an explanatory memorandum (Hmdl venlon.) 

(iv) G.S.R. 9Il published in Gazette of India dated the 31st Mar-:..lt, 
1969 together with an explanatory memorandum. 

(v) G.S.R. 912 published in Gazette of India dated the 31st March, 
1969 together with an explanatory memorandum. 



(vi) G.S.R. 918 published in Gazette of India dated the Ist April, 
1969 together with an explanatory memorandum. 

(vii) G.S.R. 924 (English version) and G.S.R. 925 (Hindi version) 
published in Gazette of India dated the 7th April, 1969 toget.her 
with an explanatory memorandum. 

(5) A copy each of the following Notifications under sub-section (2) of 
section 3 of the All India Services Act, 1951:-

(i) The Indian Administrative Service (Regulation of Senioritl) 
Amendment Rules, 1969, published in Notification No. G.S.R. 
856 in Gazette of India dated the 29th March, 1969. 

(ii) The Indian Police Service (Regulation of Seniority) Amendment 
Rules, 1969, published in Notification No. G.S.R. 857 in Gazette 
of India dated the 29th Match, 1969. 

(6) A copy of the Union Public Service Commission (Exemption from 
Consultation) Supplementary Regulations, 1969, published in 
Notification No. G.S.R. 855 in Gazette of India dated the 29th 
March, 1969, under dause (5) of article ~20 of the Constitutbn 
together with an explanatory note. 

1. Statement by Minister 
The Minister of Industrial Development, Internal Trade and Company 

Affairs laid on the Table a statement regarding certain decisions taken by the 
Government relating to the cement industry. 
5. The Budget (General) 1969-70-Demands for Grants 

Discussion on the Demand~ (or Grants Nos. 97 and 98 for which the 
Department of Social WeHare is responsible continued. 

(Lok Sabha adjourned at ) P.M. and re-assembled at 2.05 P.M.) 
The discussion was not conduded. 

6. Discussions under Rule 193 

-(1) Shri S. M. Banerjee raised a discussion on the statement made by the 
Minister of Defence Pr<xluction on the 9th April, 1969 regarding firing on 
the employees of Gun and Shell Factory, Cossipore, Calcutta, by Defence 
Security Corps on the 8th April, 1969. 

·(2) Shri; Hem Barua raised a discussion on the statement made by the 
Minister of Home Affairs on the lith April, 1969 regarding the strike jn 
West Bengal on the 10th April, ]969. 

The fol1owing members took part in the combined debate:-
(1) . Shri S. A. Dange 

(2) Shrimati Sucheta Krip~ani 
(3) Shri N. G. Ran~l .. 
(4) Shri A. K. Sen 
(5) Shri Kanwar Lal Gupta 
(6) Shri J. B. Kripalani 

----------- .. _._. 
·Discussed together. 
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(7) Shrimati Sharda Mukerjee 
(8) Shri P. Ramamurti 

(9) Shri Prakash Vir Shastri 

(10) Shri S. M. Joshi 
Sardar Swaran Singh antI Shri Y. B. Cllllyan replied to the discussions. 

7. Half-an·hour Discussion on matters Arising out of Answer to Question.s 
Shri Situl'am Kesri raised a half-an-hour discussion on points arising Olt 

of the answer given on the 2nd April, 1969 to Starred Question No. 8i3 
regarding import of yarn by the State Trading Corporation. 

Before Shri Sitaram Kesri's speech was finished, the House was adjourned 
for want of quorum. 

(Lok Sabha adjourned till II A.M. on Tuesday, the 15th April, 1969). 
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LOK S.-\BHA 

BULLETII'I."-PAR.T I 
(Brief R.ecord of Proceedings) 

Tuesday, April 15, 1969;Chaitra 25, 1891 (Sao) 

No. 27() 

). Starred Qut'Htions ' 

Starred Questions Nos. I Q81-1085 were oraUv answered. RepJie~ to 
remaining questions were laid on the Table. . 

2. Unstarred Questions 

Replies to Unstaned Questions. Nos. 61165-6374.6376-6414 6416, 6H7, 
,64J9-6472. 6474-6486, 0'188-6490, 6492-6496, 6498-6504 and 6506-6540 
I were laid on the Table. 

(. 3. Papers Laid on the Table 

The following papers were laid on the Table:-

(I) (i) A copy of the Registration and Licensing of InduSU"ial U'lder-
takings (Amendment) Rules. 1968. published in Notification N). 
G.S.R. 2187 in Gazette of India dated the 21st DecftDber, lQr.R. 
under sub-section (4) of section 30 of, the Industries (Development 
and Regulation) Act, 1951. 
(ii) A statement showing reasons "for delay in laying the abo'!e 
Notification. 

(2) A copy each of the following papers (Hindi and English versions) 
under sub-section (I) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government on the working of the National Coal 
Development Corporation Limited, Ranchi, for the year 1967-68. 

(ii) Annual Report of the National Coal Development Corporation 
Limited, Ranchi for the year 1967-68 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

'4. Paper Relating to Estimates Committee 

Shri P. Venkatasubbaiah laid on the Table a Statement showing final 
replies to recommendations included in Chapter V of the Sixly-third Report 
of the Estimates Committee which were not furnished by Government in time 
far inclusion in the Report. 

[P.T.O. 



5. Rept')rt of Public Accounts Committee 
Shri M. R. Masani presented the Forty-fifth Report of the Public Accounts 

Committee on action taken by Government on the recommendations of the 
Public Accounts Committee contained in their Thirty-fourth Report on 
Wasteful Expenditure on Government Publications. 
6. Report of (',ommittee on Public Under~ings 

Shri G. S. Dhillon pre5ented the Thirty-first Report of the Committee on 
Public Undertakings on action taken by the Government on the recommenda-
tions contained in the Twenty-eighth Report of the Committee on Public 
Undertakings (Third Lok Sabha) on the Head Office of Hindu!ltan Steel 
Limited. 

7. Motion under Rule 388 
Shri Y. B. Chavan moved the following motion:-

"That Rule 338 of the Rule5 of Procedure and Conduct of Business III 
Lok Sabha in its application to the motion for taking into consi-
deration of the Constitution (Twenty-second Amendment) Bill, 
1969, be suspended." 

The motion was adopted. 

8. Government Bill-Passed 
The Constitution (Twenty-second Amendment) Bin, 1969. 
The motion for consideration of the Bill was moved by Shri Y. B. Chavan. 
An Amendment for circulation of the Bill for the Imrpose of eliciting 

opinion thereon was moved by Shri Abdul Ghani Dar. 
The following members took part in the debate:-

(l) Shri Abdul Ghani Dar 
(2) Shri N. G. Ranga 
(3) Shri H. N. l\fukerjee 
(4) Shri Shri Chand (',oyal 
(5) Shri Krishna Kumar Chatterji 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 
(6) Shri G. G. Swell 
(7) Shri K. Ananda Nambiar 
(8) Shri .Taipal Singh 
(9) Sliri S. M. Joshi 

(10) Shri Surendranath Dwivepy 
( II) Shri Kartik. Oraon .I 
(12) Shri Prakash Vir Shastri 
(13) Shri Benoy Krishna Daschowdhury. 

Shri Y. R Chavan replied to the debate 
The Amendment moved by Shri Abdul Ghani Dar was negatived. 
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• On the motion ~or consideration of the ~il1,. the House divided, Ayes 365: 
Not's ~O. The motton was ~dopted by a ma.Jonty of the total membership ot' 
the the House and by a maJonty of not less than two·thirds o[ the Members 
present and voting. 

Clause-by-clause wnsideration was then taken lip. 
On the motion for adoption of Clause 2, the House divided, Ayes 361; 

Noes 3~. 

Clause 2 was adopted by a majority of the lotal membership of the HoulI~ 
an~ by a majority or nol less than two·thirds o[ the mt'ttlben present and 
votIng. 

On the motion for adoption of Clause 3, the HOllse divided. Ayes 372; 
Noes 30. 
Clause 3 was adopted by a majority of the total membership of the Home 

and by a majority of not less than two-thirds of the memhers present and 
voting. 

On the motion for adoption of Clause ,to the House divided, Ayes 37·1; 
Noes 31. . 

Clause 4- was adopted by a ma.iority of the total membership of the Home 
an~ by a majority of not less than two-thirds of the members prc5cnl and 
votmg. 

Clause ], the Enacting Fomlllla and the Long Title were adopted. 
The motion that the Bill be passed was moved by Shri Y. B. Ch:mll1. 

The following members took part in the deb.,te:-
(I) Shri Kanwar Lal Gupta. 

(2) Shri S. M. Banerjee. 
On the motion the House divided .• \yes 369; Noell 2R. 

The motion was adopted by a majority of the total ~lembership of the 
House and by a majority of not less than two-thirds of the members pre· 
sent and voting and the Bill was palisecl. 
9. Statement by Mini,ter 

The l\'Iinister of Food and Agriculture made a statement regarding price 
policy for rabi cereals for 1969·70 marketing season. 
10. The Budget (General) 1969-70-Demands for Grant~ 

Discussion on the Demands foJ' Grants Nos. 97 and 98 for which the 
Department of Social Welfare is responsible continued. 

The discus.'Iion was not concluded. The House was adjourned fOI want 
of quorum. 

(l.ok Sahha adjourned till 11 A.~1. on Wednesday, the wth April, 1969). 

1~ 
<.MGIPNO-LS 1-327 (D) LS-15·4·69-810. 

S. L. SHAKDHER, 
Secretary. 



LOX SABRA. 

BULLETIN-PART I 
[Brief Record of Proc:eectiDp] 

Wednesday, April 16, 1969lChaitra 26, 1891 (Saka) 

No. Z'll 

1. Staned Questions 
Starred Questions Nos. 1113 and 1116-1118 were orally answered. 

Replies to remaining questions were laid on the Table. 

2. VDStarred Questions 
Replies to Unstarred Questions Nos. 6541-6588 and 6590-6624 were 

laid on the Table. 

3. Question of Privilege 
The Minister of Petroleum and Chemicals and Mines and Metals 

made a statement on the question of privilege raised by Shri George 
Fernandes on the 11th April, 1969 in respect of an article entitled "Suc-
cess Story of Trombay Fertiliser" published in the Fina~ial Express, 
Bombay, dated the 1st April, 1969. 

A motion moved by Shri George Fernandes that the whole matter 
be referred to the Committee of Privileges was adopted. 

4. Paper laid on the Table 
A copy of Notification No. S.O. 922 (Hindi and English vel'lions) 

published in Gazette of India dated the 3rd March, 1969, was laid on 
the Table under sub-section (2) of section 18A of the Industries (Deve-
lopment and Regulation) Act, 1951 regarding management of the Pratap 
SPinning, Weaving and Manufacturing Company Limited, Amalner 
(Maharashtra) . 

5. The Budget (General) l.869-7&-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 97 and 98 for which 

the Department of Social Welfare is responsible concluded. 
(Lok Sabha adjourned at 1-15 P.M. and re-assembled at 2-20 P.M.) 
The cut motions moved on the 11th April, 1969, were negatived.. 
All the Demands for Grants for which the Department of Social 

Welfare is responsible. as shown under column 4 of the printed List of 
Demands for Grants-Budget (General) 1969-70, were voted in full. 

[p.T.O. 
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(ii) Discussion on the Demands for Grants Nos. 34 to 37 and 115 for 
which the Ministry of Foreign Trade and Supply is responsible com-
menced. 

Seventy cut motions were moved. 
The discussion was not concluded. 

6. HaU-an-Hour Discussion on Matters arising out of Answer to 
Question. 

Chaudhuri Randhir Singh raised a half-an-hour discussion on points 
ari$ing out of the answer giyen on the 17th March, 1969 to Starred 
Question No. 519 regarding development and regularisation of unautho-
rised colonies in Delhi. 

Shri K. K. Shah replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 17th April, 1969). 

. '~' . 

. 1 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 17, 1969lChaitra 27, 1891 (Saka) 

No. 2'72 
1. Starred Questions 

Starred Questions Nos. 1141, 1142, 1146 and 1148 were orally answer-
ed. Replies to Starred Questions Nos. 1144, 1145, 1147 and 1149-1170 
were laid on ~he Table. 
2. Unstarred 'QuestiOllS 

Replies to Unstarred Questions Nos. 6625-6652, 6654--6716 and 6718-
6741 were laid on the Table. 
3. Calling Attention • 

Shri M. L. Sondhi called the attention of the Mhiister of Home 
Affairs to the recent incidents in Leh necessitating the despatch of Cen-
tral Reserve Police thereto. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications under sub-section 

(4) of section 26 of the Bengal Finance (Sales Tax) Act, 1941, 
as in force in the Union territory of Delhi:-

*(i) Notification No. F.4(125)I68-Fin.(G) published in Delhi 
Gazette dated the 7th November, 1968 containing corrigen-
dum to Notification No. 1'(4) (125)168IFin.(Genl) dated the 
27th September, 1968. . 

$III (ii) The Delhi Sales Tax (Eighth Amendment) Rules, 1968 (Hindi 
and English versions) published in Notification No. FI4(120) I 
68-Fin.(G) in Delhi Gazette dated the 15th November, 1968. 

(2) A copy of the Produce Cess Rules, 1969, (Hindi and English 
versions) published in Notification No. G.S.R 888 in Gazette 
of India dated the 28th March, 1969, under section 22 of the 
Produce Cess Act, 1966. 

5. Report of Public Accounts Committee 
Shrimati Sushila Rohatgi presented the Sixty-ninth Report of the 

Public Accounts Committee on Appropriation Accounts (Defence 
Services), 1966-67 and Audit Report (Defence Services), 1968. 

*The notification was previously laid on the Table on the 25th Novem-
ber, 1968 and was re-laid under Rule 234(2) of the Rules of Procedure. 

**The notification was previously laid on the Table on the 9th Decem-
ber, 1968 and was re-laid under Rule 234(2) of the Rules of Procedure. 
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6. The Budget (General) 196,9-70-Demands for Grants 
(i) Discussion on the Demands for Grants N~s. 34 to ~7 and 1~5 for 

which the Ministry of Foreign Trade and Supply IS responsible contillued 
and was concluded. 

The cut motions moved on the 16th April, 1969, were negatived. 
All the Demands for Grants for which the Ministry of Foreign Trade 

and Supply is responsible, as shown under column 4 of the printed List 
of Demands for Grants-Budget (General) 1969-70, were voted in f~ll. 

(Lok Sabha adjourned at 1-15 P.M. and re-assembled at 2-30 P.M.) 
(ii) Discussion on the Demands for Grants Nos. 6 to 11 and 104 for 

which the Ministry of Education and Youth Services is responsible 
commenced and was concluded. 

Two hundred and thirty-eight cut motions were moved and nega-
tived. 

All the Demands for Grants for which the Ministry of Education 
and Youth Services is responsible, as shown under column 4 of the 
printed List of Demands for Gran~13udget (General) 1969-70, were 
voted in full. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 18th April, 1969). 
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LOKSABHA 

BULLETIN-PART I 

(Brief Record of Proceed.inga) 

Friday. April 18. 19691Cbaitra 28, 1891 (Saka) 
No. 275 

!~. _Starred Qumtiona 
:. Starred Questions Nos. 1l71-li74 and 1777 were orally ansewered 
lltplies to remaining questions were laid on the Table. 
:c!. UDitarredQuestioos 

Replies to Unstarred Questions Nos. 6742-6750, 6752-6755. 6757-(;805, 
6807-6852, 6854-6906 and 6908-6940 were laid on the Table. 

,. Short Notice Queation 

~hort Notice Question No. 15 addressed to the Minister of Irrigation and 
fJo:werregarding Failures of Generator Units at Barauni was orally answered 
,and supplementary questions were also answered thereon. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Audit Report (Civil). 1969, under article 151(1) of 

the Constitution. 
(2) A copy of the Appropriation Accounts (Civil), I 967-6H. 
(5) A copy of Notification No. G.S.R. 919 published in G~ueof It.diit 

dateC:l the 2nd April. 1969, under sub-section (6) of section S of the 
Essential Commodities Act, 1955, rescinding the Madhya Pradrosh 
Coarse Grains (Export Control) Order, 1964. 

(4) A copy each of the following Notificationa under suh-tection (5) 01 
leCtion 4 of the Inter-State eorporations Act, 1957:-

(i) The Council of Homoeopathic System of Medicine, Punjab 
(Reconstitution and Reorganisallon) Order. 1969, published in 
Notification No. S.O. 1501 (English version) and S.O. 15M 
(Hindi versi~n) in Gazette of Indi~ dated the !Il~t March, 1969. 

(ii) The Punjab Labour Welfare Board (Reconstitution and Reorga· 
nisation) Order. 1969, published in Notification No. S.O. 1502 
(En,lish version) and S.O. 1505 (Hindi version) in Gazette 01 

." India dated the ~ bt March, 1969. 
[p.T.O . 
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(iii) The Punjab Bhudan Yagna Board (Reorganisation) Order, 1969. 
published in Notification No. S.O. 1303 (English venion) ,nd 
S.O. 1'06 (Hindi version) in Gazette of India dated ~he !ht 
March, 1969. 

(5) A copy of the Annual Report of the School of Planning and Archi-
tecture, New Delhi, for the year 1967-68, along with statement of 
accounts. 

5 Rq»rts of Public Accounts Committee 

Shri D. K. Kunte presented the following Reports of the Pub)jc Accounts 
Committee:- . 

(1) Forty-sixth Report on action taken by Government on the recom-
mendations contained in their Fifty-seventh Report (Third Lok 
Sabha) on expenditure incurred by the External Publicity Division 
of the Ministry of External Affairs. 

(2) Fifty-first Report on action taken by Government on the recom-
mendations contained in their Fifteenth Report on Appropriation 
Accounts (Defence Service.) ) 965-66· and Audit Report (Defence 
Services) 1967. . 

Ii. Rq»rt Oif Committee on Public Undertakings 
Shri G. S. Dhillon presented the Forty-second Report of the Committee on 

Public Undertakings on Mazagon Dock Limited, Bombay. 

7. Statement Under Direction 115 
Shri Hukam Chand Kachwai made a statement regarding certain infor-

mation given by the Minister of State for Railways on the 2!rd April, 1968 
in answer to supplementaries on Starred Question No. 1~. 

The Minister of State for Railways made a statement in repry- th~o. 

8. The Budget (General) 1969-70-Demands for Graats 

Discussion on the Demands for Grants Nos. 62 to 64 and 122 for which 
the Ministry of Infonnation and Broadcasting is responsible commenced. 

(Lok Sabha adiourned Id 1.05 P.M. and Te-assembled at 2.05 P.M.) 
Fotty-one cut motions were moved. 
The discussion was not concluded. 

9. Private MembeT's Bilts--lntroduced 

(1) The Constitution (Amendment) Bill, 1969 [Amendment 0/ 
aTticle 89 (Bill No.n of 1969)] by Shri Om. Prakash Tyagi. 

(2) The Constitution (~dment) Bill, 1969 [Amendment 01 
article ~9 (Bill No.~2 01 1969)] by Shri Om Prablh Tyagi. 

(5) The Identity Card Bill, J969 by ShriMaharaj Singh Bharti. 

(4) The Salarirs and Allow3m.e£ of Members of Parliament (Amelld-
ment) Bill, 1969 (Amendment of seemm 4, 5 etc.) by ~ri 
Panna Lal Barupal. 



The motion for leave to introduce the Bill moved by Shri Panna La) 
Barupal '!las opposed. On the motion the Howe divided, Ayes M. Noee 19. 
TIle motion was accordingly adopted and the Bill was introdueed. 
10. Private Member's Bill-Amendment for Reference to Select Committee-

Adopted. . 

rite Enlargement of the Appel/ate (CriminIJl) Jurisdiction of the Suprem. 
COllrt Rm. 1968 by Shri AnrJnd NutJin Mul14 

Shri Anand Narain Mulla concluded his speech on the motion £or con 
sideration of the Bill moved by him on the 3rd April. 1969. 

The following memben took part in the debate:-
(I) Shri N. C. Chatterjee. 

(2) Shri K. Hanumanthaiya 
(3) Shri K. M. Koushilt 

(4) Chaudhuri Randhir Singh 
(5) Shri Humayuri Kabir. 

(6) Shri Rahi Ray. 
(7) Shri Tenneti Viswanatham 

(8) Shri Shivajirao S. Deshmukh 
(9) Shri M. Narayana Reddy 

(10) Shri S. M. Krishna 

(II) Shri Erasmo de Sequeira 
(12) Shri George Fernandes. 
(IS) Shri P. Govinda Menon 

Chaudhuri Randhir Singh moved the followiag motion under Rule S88:-
''That rule 75(2) (a) of the Rules of Procedure and Conduct of Business 

in Lok Sabha in so for as it requires the moving of the amendment 
that the Enlargement of the Appellate (Criminal) 1urisdictiOO of 
the Supreme Court Bi1J. 1968 by Shti Anand Naram Mulla be re-
ferred to a Select Committee at an earlier stage. be !luspended." 

The motion was adopted. 
An Amendment for reference of the Bill to a Select Committee moved by 

Chaudhuri Randhir Singh was adopted a!l fol1ows:-
"That the Bill to enlarge the appellate jurisdiction of the Supreme 

Court in regard to criminal matters by Shri Anand Narain MuUa. 
he referred to a Select Committee consisting of 22 memben, 
namely:-

(I) Shri N. C. Chatterjef 
(2) Shri Krishna Kumar Chatterji 

(5) Shri C. C. Desai 
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,fo.. (~t.Shri~biv~ira.o S~_Desbm~ 
;:;~ ,. : (5) SbriShri Ch"ail.d Goyal 

(6) Shri K. Hanumanthaiya 
(7) Shri S. M. Joshi 

'.' .... (8) Shri S. M. Krishna 
(9) Shri Krishna Manoharan 

:: (10) Shri. Vikram chand Mahajan 
(ll) Shri Bhola Nath Malter 
(12) Shri P. Govinda Menon 
(15) Shri Bakar Ali Mirza 

(14) 5hri H. N_ Mukerjee 
(15) Shrimati Sharda Mut.erjee 
(16) Shri Anand Narain Mulla 
(17) 8hri K. Ananda Nambiar 
(18) Shri Mrityunjay Prasad 
(19) Shri K. Narayana Rao. 
(20) Shri Shea Narain 
(21) Shri Tenneti Viswanatham; and 
(22) Chaudhuri Randhir Singh. 

with instructions to report by the first day of the next session." 

11. Private Member's Bill-Under CoD&ideration 

TM' COnltitution (Amendment) -Bill. 1968 (Amendment 0/ articles 75. 164. 
etc.) fry Sh,-j Kameshwar Singh 

The motion for Consideration of the Bill was mdVed by Shri Kameshwar 
.Singh. HiS speech was not concluded. -' . , 

·The discussion was not concluded. 
(Lot. Sabha adjourned till II A.M. on Monday. the 21st April, 1969). 

S'· 

I. 
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S. L. SHAKDHEll, 
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LOK SABBA 

BULLETIN-PART I 
rBrief Record of Proceedings 1 

M~nday, April 21, 1969lVaisakha 1, 1891 (Saka) 

No. 214 
1. Starred. Question 

Starred Questions Nos. 1202, 1203, 1206, 1208 and 1209 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questjons Nos. 6942-6954, 6956-6998, 7000-
7051, 7053-7060 and 7062-7126 were laid on the Table. 
3. Calling Attention 

Shri D. N. Patodia called the attention of the Minister of Steel and 
Heavy Engineering to' the serious mishap in Durgapur Steel Plant 
resulting in the stoppage of blast furnace and the reported alarming 
increase in indiscip:ine among the workers, which may lead to the 
closure of the steel plant. 

The Minister of Steel and Heavy Engineering made a statement in 
regard thereto. 
4. P-apers Laid on the Table 

The following papers were laid on the Table:-

~:~ 
'L..e. ......... 

(1) A copy of the "Fourth Five Year Plan 1969-74-Draft," along 
with a brief note. 

(2) A COpy of the Report of the Indian Delegation to the Twenty-
first World Health Assembly held at Geneva in May, 1968. 

(3) A copy of the Coal Mines (Conservation and Safety) Amend-
ment Rules, 1969, published in Notification No. G.S.R. 938 in 
Gazette of India dated the 12th April, 1969, under sub-section 
(4) of section 17 of the Coal Mines (Conservation and Safety) 
Act, 1952. 

(4) A copy of the Annual Report of the Damodar Valley Corpo-
ration and Audit Report on the accounts thereof for the 
year 1967-68 under sub-section (5) of section 45 of the 
Damodar Valley Corporation Act, 1948. 

(5) A copy of Notification No. S.O. 1229 published in. Gazette of 
India dated the 25th March, 1969 containing corrigendum 
to S.O. 624 published in Gazette of India dated the 14th 
February, 1969, unde.r section 296 of the Income-tax Act, 
1961. 

(6) A copy each of Notification Nos. G.S.R. 920 to 922 published 
in Gazette of India dated the 3rd April, 1969, issued under 
the Central Excise Rules, 1944, together with an explana-
tory memorandum. 

[p.T.O. 
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(7) A copy each of the following Notifications under section 159 
of the Customs Act, 1962:-

.(i) G.S.R. 160 published in Grmette of India dated the 25th 
January, 1969 together with an explanatory memoran-
dum. 

(ii) G.S.R. 923 pubiished in Gazette of India dated the 3rd April, 
1969 together with an explanatory memorandum, 

(8) A statement showing reasons fOT delay in laying the Notifica-
tion mentioned at (7) (i) above. 

5. Matter under Rule 377 
Shri Surendra Kumar T9puriah, raised a matter regarding Govern-

ment's announcement af industrial licensin~ policy for the year 1969-70, 
outside the House on the 16th April, 1969, when the House was in session. 

The Minister of Industrial Development, Internal Trade and Company 
-\1fairs made a statement on the subject. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
6. The Budget (General) 1969-70-Demands for Grants 

(i) Discussion on the Demands for Grants Nos. 62 to 64 and 122 for 
which the Ministry of Information and Broadcasting is responsible con-
cluded. 

The cut motions moved on the 18th April, 1969, were negatived. 
On the Demands, the House divided, Ayes 83; Noes 43. All the 

Demands for Grants for which the Ministry of Information and Broad-
casting is responsible, as shown under column 4 of the printed List of 
Demands for Grants-Budget (General) 1969-70. were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 1 to 5 and 103 for 
which the Ministry of Defence is responsible commenced. 

One hundred and seventy-four cut motions were moved. 
The discussion was not concluded. 

7. Half-an-Hour discussion on matters arising out of Answer to Questien 
Shri M. L. Sondhi raised a half...an-hour discussion on points arising 

out of the ansewer given on the 14th April, 1969 to Unstarred Question 
No. 6222 regarding re\Tision of pension rules. 

Shri Prakashchand B. Sethi replied to the discussion. 
(Lok Sabha adjourned till 11 AM. on Tuesday, the 22nd April, 1969) 

S. L. SHAKDHER, 
Secretary. 

~?~GENDUM 
In Bulletin-Part I dated· April 18, 1969, item 9,-Page 1267, 

line 2 for "Ayes 24", Tea.d "Ayes 84". 
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r" •• •• ~ LoK·SABBA 

·BULLETIN'-:'PART' I 
: [Brief Recbrdl~f 'Ptoc~i\~] 

Tuesday, April 22, 1969\Vaisakha 2, 189f''lSlktl) 

No:-275 

1. Staned Quesnons 
Starred . .Q •• nans Nos. 1231-l.Z34, 1236, 1238 and 1Z39 were orally 

·lIDSwerid. l'ltetdies' to remajnjng questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 7127-7141, 7143-7182, 7184-

7188, 7190-7223, 7225-7232, 7234, 7235, 7238-7247, 7249--7255, 7257, 
7259-7274 and 7276--7295 were laid on the Table. 

3. Calling Attention 

Shri S. M. Banerjee called the attention of the Minister of Defence 
to the reported Court Orders regarding the arrest of Defence Security 
Corps Sepoys who were responsible for firing in Gun and Shell F3ctOry, 
Cossipore, Calcutta, on the 8th April, 1969 and Government's reaction 
thereon. 

The Minister of Defence made a statement In regard thereto. 

4. Papers laid on the Table 
(1) A copy each of the Annual Reports of the folloWing Develop-

ments Councils for the year 1967-68, was laid on the table, 
under sub-section (4) of section 7 of the Industries (Develop-
ment and Regulation) Act, 1951:-

(i) Development Council for Inorganic Chemical Industries. 
(ii) Development Council for Heavy Electrical Industries. 

5. ·Statement by Minister 
The Minister of Tourism and Civil Aviation made a statement reprcl- . 

ing accident to Indian Airlines Fokker Friendship aircraft (No. VT.DO.l) 
on the 21st April, 1969 near Khulna (East Pakistan). . 

[p.T.O. 
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6. The Budget (General) 1869-70-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 1 to 5 and 103 for 

which the Ministry of Defence is responsible continued and was con-
cluded. 
(Lok Sabha adjourned at 1 r.M. and re-assembled at 2.05 P.M.) 

The cut motions moved on the 21st April, 1969, were negatived. 

All the Demands for Grants for which the Ministry of Defence is 
responsible, as shown under column 4 of the printed List of Demands for 
Grants-Budget (General) 1969-70, were voted in full. 

(ii) Discussian on the Demands for Grants Nos. 68 to 72 and 125 for 
which the Ministry of Labour. Employment and Rehabilitation is respon-
sible commenced. 

One hundred and three cut motions were moved. 
The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 23rd April, 1969). 

1272 
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s. L. SHAKDHER, 
Secretary. 



LOKSAIJIIA 

BULLETIN-PART I 
[Btief Record of Proceedings] 

Wednesday, April 23, 19691Vaisakha 3, 1891 (Saka) 

No. 276 
1. Starred Questions 

Starred Questions Nos. 1261, 1264-1270 and 1272 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred- Questions Nos. 7296-7316, 7318-7396, 73~-7419 
and 7421-7427 were laid on the Table. 

3. Calling Attention 
Shri Nath Pai called the attention of the Minister of Law and Social 

Welfare to the reported use of offtcial machinery by the Kashmir Gov-
ernment in the forthcoming bye-elections in Kashmir. in the interest of 
the Congress candidates. 

The Minister of Law and Social Welfare made a statement in regard 
thereto. 
4. Paper Laid on the Table 

A copy of the Coal Mines (Amendment) Rep.ulations. 1969. ollb'ished 
in Notification No. G.S.R. 945 (Enltlish vermon) and GoS.R. 944J (Hindi 
version) in Gazette of India dllted the 12th April. 1969. was laid on the 
Table, under sub-section (7) of section 59 of the Mines Act. 1952. 
5. Report of Committee on Private Members' BilJs pnd Resolution5 

Shri Ramavatar Shastri presented the Fortv-ei(!hth Report of the 
Committee on Private Members' Bills and Resolutions. 
6. 'ftae Budget (General) t169-70-Demands for Grants 

(n Discussion on the Demands for Grants Nos. 68 to 72 and 125 for 
which the Ministry of Labour. Emo]nvment and Rehabilitation is res-
ponsible continued and wa'5 concluded. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M) 
The cut motions moved on the 22nd April, 1969, were negatived. 
All the Demands for Grants for which the Ministrv of Labclur. Em-

ployment and Rehabilitation is responsible, as shown under column .. 
of the printed List of Demands for Grants-Budget (General) 1969-70. 
were voted In full. 

. 1m:' "-.' . 
. ~. -...-' .' .- .. --- - -... ' •.. .- . .... 
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7. Half-an-Hour discussion on matters arising oat of Answer to Qu.estioD 
Shri Arangil Sreedharan raised a half-an-hour discussion on points 

arising out of the answer given on the 24th February, 1969 to Starred 
Question No. 121 regarding Fertilizers and Chemicals Travancore 
Limited. 

Shri D. R. Chawan replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 24th April, 1969). 

1214 
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S. L. SHAKDHER, 
Secretary. 



LOKSABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday, April 24, 1969lVaisakha 4. 1891 (Saka) 

No. 1:17 
I. Starred Questions 

Starred Questions Nos. 1291-1293 were orally answered. Replies to 
remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 7428-7460, 7462-7509 and 7511-7573 
were raid on the Table. 
3. Short Notice Question 

Short Notice Question No. 16 addressed to the Minister of Food and 
Agriculture regarding Shortage of Fodder and Drinking Water in Drought 
Affected Areas of Rajasthan was orally answered and supplementary questions 
were also answered thereon. 
4. Papen Laid on the Table 

The fonowing papers were laid on the Table:- /' 
(1) A copy of the Report of the International Airports Committee. V 
(2) A copy of the Annual Report (Hindi and English versions) on the 

working of the Employees' Provident Funds Scheme, 1952, for the 
year 1967·68. 

(8) (i) A copy of Notification No. G.S.R. 2023 (English version) and 
G.s.a. 2024 (Hindi version) published in Gazette of India dated 
the 12th November, 1968, under section 12A of the Essential 
Commodities Act, 1955. 

(ii) A statement showing reasons for delay in laying the above 
Notification. 

5. The Budget (General) 1969·70-Demands 'for Grants 
Discuaion on the Demand for Grant No. 99 for which the Planning Com· 

miufon is responsible commen£ed and was concluded. 
(Lo1c Sabha adjou.rned at I P. M. and f'~embled at 2~05 P. M.) 

Thirty-four rut 'i:Ilotiona were moved and negatived. 
The Demand for Grant for which the Planning CoIJunission is ~.ihle, 

at shown under column 4: of the printed List of Demands for Grants-Budget 
(General) 1969-70. was voted in fulL 

(!.ok Sabha adjourned till 11 A M. on Friday, the 25th April, 1969). 

12'l1S 
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S. L. SHAKDHER, 
Secretary. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 25, 19691Vaisakha 5, 1891 (Saka) 

No. 278 
1. Starred Questions 

Starred Questions Nos. 1322, 1325, 1328, 1329, 1331 and 1332 were 
orally answered. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to' Unstarred Questions Nos. 7574-7671, 7673--7697, 7699-
7754, 7756-7769, 7772 and 7773 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 17 addressed to the Minister of Railways 
regarding reported statement made by the Minister of Railways at 
Chhapi (Gujarat) was orally answered and supplementary questitJns 
were also answered thereon. 
4. Calling Attention 

Shrimati La Palchaudhuri called the attention of the Minister of 
External Affairs to Shah of Iran's reported Offer to India of two transit 
loutes to Europe through Iran as an alternative to the closed Suez Canal 
and his reported statement critiCising the Government of India in their 
dealings with Iran. 

The Deputy Minister of External Affairs made a statement in regard 
thereto. 
5. Papers Laid on the Table 

The follOWing papers were laid on the Table:-
(1) A copy of the Merchant Shipping (Fire Appliances) Rules, 

1969, published in Notification No. G.S.R. 932 in Gazette of 
India dated the 12th April, 1969, under sub-section (3) of sec· 
tion 458 of the Merchant Shipping Act, 1958. . 

(2) A copy each of the following papers in pursuance of an assu-
rance. given by the Minister of State for Industrial Develop-
ment, In.temal Trade ~d Company Affairs, on the 8th April, 
1969 in answer to a supplementary on Starred Question 
No. 935:-

(i) Memoranda Nos. I to III submitted by Shri Chandra Shekhar, 
Member, Rajya Sabha, containing allegations against the 
Birla Group of Industries. 

[p.T.O. 
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~ Appendices I to IX containing Government's findings on the 
allegations contained in the above Memoranda. 

(3) A copy of the High Court Judges Travelling Allowance 
(Amendment) Rules, 1969, published in Notification No. G.S.R. 
891 in Gazette of Ino;a dated the 5th April, 1969, under sub-
section (3) of sectio~l 24 of the High Court Judges (Conditions 
of Service) Act, 1954. 

(4) A copy of the J'Ol"eigners (Restrictions on Residence) Amend-
ment Order, 1969, published in Notification No. G.S.R. 858 in 
Gazette of India dated the 29.th March, 1969.l.'!Jlder sub-section 
(2) of section 3A of the Foreigners Act, 1l1'!O. 

(5) A copy each of -the following Notifications under sub-section 
(2) of section 3 of the All India Services Act, 1951:-

(i) The All India Services (Discipline and Appeal) Rules, 1969, 
published in Notification No. G.S.R. 926 in Gazette of India 
dated the 12th April, 1969. 

(ii) The Indian Administrative Service (Pay) Third Amend-
ment Rules, 1969, published in Notification No. G.S.R. 927 
in Gazette of India dated the 12th April, 1969. 

(iii) The Fourth Amendment of 1969 to the Indian Administra-
tive Service (Pay) Rules, 1954, published in Notification 
No. G.S.R. 928 in Gazette of India dated the 12th April, 
1969. 

(iv) The All India Services (Commutation of Pension) Amend-
ment Regulations, 1969, publiShed in Notification No. G.S.R. 
929 in Gazette of India dated the 12th April, 1969. 

6. Reports of Conunittee on Publie Undertakings 
Shri Prem Chand Verma presented the following Reports of the 

Committee on Public Undertakings:-
(1) Forty-fourth Report on Fertilisers and Chemicals Travancore 

Limited. 
(2) Forty-eighth Report on action taken by Government Ol'l the 

recommendations contained in the Thirteenth Report of the 
Committee on Public Undertakings (Third Lok Sabba) on 
Management and Administration of Public Undertakings 
(Planning of Projects). 

7. Reports of Estimates Committee 
Shri S. Kandappan presented the following Reports of the Estimates 

Committee:-
(1) Seyenty-seventh Report on action taken by Government on 

the recommendations contained in the Tenth Report of the 
Estimates Committe~,on the Ministry of RailwaYs-Commer-
cia1 and other cognlfte matters relating to Indian Railways. 

(2) Eightieth Report on action taken by Govel'lU'lllent on the re-
commendations contained in the Eighty-third Report of the 
Estimates Committee (Third Lok Sabha) on the Ministry of 
Education-Visva-Bharati University. 
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(3) Eighty-third Report on the Ministry of Health and Famlly 
Planning and Works, Housing and Urban Development (De-
partment of Works, Housing and Urban Development)-
Department of Printing and Stationery (Printing Wing). 

(4) Eighty-fourth Report on the Ministry of Home Aifairs-Cen-
tra! Vigilance Commission. 

8. Paper relating to Etimates Committee 
Shri S. Kandappan laid on the Table a Statement showing the ftnal 

replies of Government to recommendations included in Chapter V of 
the Fifty-Second Report of the Estimates Committee which were Dot 
furnished. by Government in time for inclusion in the said Action Taken 
Report relating to Ministry of Education-Aligarh Muslim University. 
9. Statement reo Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 28th April, 1969. 
10. The Budget (General) 1969-7t9-Demands for Grants 

Discussion on the Demands for Grants Nos. 83, 84 and 130 for which 
the Ministry of Steel and Heavy Engineering is responsible commenced. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
Thirty-seven cut motions were moved. 
The discussion was not concluded. 

11. Motion re: Forty-eighth Report of Committee on Private Members' 
Bills and Resolutions 

Shri Ramavatar Shastri moved the following motion:-
"That this House do agree with the Forty-eighth Report of the 

Committee on Private Members' Bills and Resolutions presen-
ted to the House on the 23rd April, 1969." 

The motion was adopted. 
12. Private Member's Resolution-Negatived 

Discussion on the following Resolution moved by Shrimati Sushila 
Rohatgi on the 28th March, 1969, and the amendments thereto moved on 
the 11th April, 1969, continued:-

"In view of the recent controversy regarding the powers and 
functions of the Governors, and in the context of smooth 
Centre-State' relations, this House is of opinion that a Com-
mittee of 30 Members of Parliament be constituted to consi-
der the necessary amendments in the Constitution of India." 

Shri K. S. Ramaswamy took part in the debate. 
Shrimati Sushila Rohatgi replied to the debate. 
The Amendment moved by Shri Janardan Jagannath Shinkre was 

withdrawn by leave of the House. 
The Amendment moved by Shri Samar Guha was negatived. 

"-
On the Resolution. the House di~ded, Ayes 53; Noes 102. The 

Resolution was ac.cordingly negatived. 

12'78 
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13. Private Member's Resolution-Under Consideration 
'Shri V. Viswanatha Meno-ri moved the following Resolution:-

"Having regard to the seriousness of the charges that have been 
levelled against the Birla Group of con~erns by very respon-
sible persons including Members of Parliament, this House is 
of opinion that a High Power Commission should be appointed 
by the Government to go into those charges and recommend 
appropriate action." 

-An Amendment was moved by Shri S. M. Banerjee. 
. The following members took part in the debate:-

(1) Shri Shantilal Shah. 
(2) Shri Madhu Limaye 
(3) Shri R. D. Bhandare 
(4) Shri J. M. Lobo Prabhu 
(5) . Chaudhuri Randhir Singh 
(6) Shri S. Kandappan 
(7)-Shri Amrit Nahata 
(8) Shri H. N. Mukerjee 
(9) Shri Tenneti Viswanatham (Speech unfinished). The discus-

sion was not concluded. 
14. Half-an-Hour Discussion on Matters Arising out of Answer to 

Question 
Shri Benoy Krishna Daschowdhury raised a half-an-hour discussion 

OIl points arising out of the answer given on the 18th April, 1969 to 
Starred Question No. 1200 regarding recognition of past Government 
service of displaced persons. 

Before Shri Daschowdhury's speech was finished, the House was 
adjourned for want of quorum. 

(Lok. Sabha adjourned till 11 A.M. on Monday, the 28th April, 1969). 

1279 
GMGIPND-LS 1-553 (D) LS-25-4-69-810. 

S. L. SHAKDHER, 
Secretary. 



.LQK SABRA 

BU~~TIN-PART I 
[Brief Record of .P.roceecliDtsJ 

Monday, April 28, 1969/Vaisak:ha a, 1891 (SaQ) 

No. 27.9 

1. StarretlQaestions 
Starred Questions Nos. 1351-1354 were orally answered. Replies to 

remaining questions were ~aid cmthe Table. ' 

.2. .1lDstarr.ed Questions 
Replies to Unstarred Questions Nos. 7774-7787, 7'189-7842, 78l4-7943 

and 7945-7949 were laid on the Table . 

.s. -Short Notice QuestiOll 

Short Notice Question No. 18 addressed to the Minister of Irrigation 
and Power regarding utility of Pong' Dam to RajastJ:)aD waD orally 
a~swered '8nd supplementary· questiool were also answer'edthereon. 

4. 'Calling AtteiltiQB 
Shri S. Xavier called the attention of the Minister of Food aDd Agri-

emture. to the reported sale in black market of 13JOOO' bags' of American 
ailt wbeatmeant for free distribution in the drought afteDt8d .lreas of 
~Nah. . 

The Minister of State for Food, Agriculture, Community' DevelopDJcnt 
and Cooperation made a statement in regard thereto. . . ,_. 
5. Papers Laid 8D ·the Table '. ..: ., ... 

The following papers were laid on the . Table:- . 
:(1) {i} Ampy of the 'Petroleum and Natural Gas (Amendment) 

RuleS, 1969, published in Notifteation No. G.S.R. 192 -in Gazette 
of India dated the 15th March, 1'969, under section 10 of the 
Oillields (Regulation and Developmeat) A·ct, 1948;: 

(ti) A statement sbGwing relsans for delay in layirig the above 
·Notification. 

.-

(2)' A mpy each of the following papers under sub-section (1) of 
. section 619A of the Companies Act, 1956:- .. 
(I) Review by the Go'Vemment on the workln« . of- Hindustan 

Latex Umtad; New DeJhi, for the ye.r· 196'1-88 . 
. .. ~ [P.T.a. 
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(ii) Annual Report of the Hindustan Latex Limited, New Delhi, 
for the year 1967-68 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General there-
on. 

(3) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the Cochin 
Refineries Limited, for the year 1967-68. 

(ti) Annual Report ·of the Cochin Refineries Limited, for the 
year 1967-68 alonll with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Compallies 
Act, 1956:-

(i) Review by the Government on the working of the Neyveli 
Lignite .Corporation Limited, Neyveli, for the year 1967-68. 

(li) Annual Report of the Neyveli Lignite Corporation Limited, 
NeyveIi, for the year 1967-68 along with the Audited Ac-
counts and the comments of Comptroller and Auditor 
General thereon. 

(5) A COpy of Notification No. G.S.R. 901 published in Gazette llf 
India dated the 5th April, 1969 making certain amendment 
to Notification No. G.S.R. 436 dated the 1st June, 1958, under f 
SUb-section (1) of section 28 of the Mines and Minerals (Regu-
lation and Development) Act, 1957. 

(6) A copy of Notification No. G.S.R.962 (English version) and 
G.S.R. 963 (Hindi version) pubUshed in Gazette of India 
dated the 12th April, 1969 under section 159 of the Customs 
Act, 1962. 

(7) A C1rst of the Central Excise (Fourth Amendment) Rules, 1969, 
pub· ed in Notification No. G.S.R. 987 in Gazette of India 
dated the 19th April, 1969, under section 38 of the Central 
Excises and Salt Act, 1944. 

6. Beports' of Public Aecounts Committee 
Shrl. D. K. Kunte presented the following Reports of the Public Ac-

counts Committee:-
(1) Forty-seventh Report on action taken by Government on the 

recommendations contained in their Thirty-seventh Report 
(Third Lok Sabha) on paragraphs 12, 13. 14 and 28 of Audit 
Report (Defence Services) 1964. 

(2) Forty-eiglith Report on action taken by Government on the 
recommendations contained in their Seventy-first Report . 
(Third Lok Sabha) ()n the Appropriation Accounts (Defence 
Services) 1964-65 and Audit Report (Defence Services) ··1986. .. ... 

(3) Fiftieth Report on &etlon taken by Government on the recom-
. mendations contained in their Eleventh RepOrt relating to 
'New ServiC!e' /'New Instrument of Service', .' 
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(4) Fifty-second Report :on action taken by Government on the 
·l'ecommendations contained in their Sixteenth Report on 
Appropriation· AccoWlts(Defence Services) 1965-66 and Audit 
Report (Defence Services) 1967-Defence Production. 

(5) Sixty-second Report on action taken by Government on the 
recommendations contained in their Twenty-third Report on 
Appropriation Accounts (Railways) 1965-66 and Audit Report 
(Railways) 1967. 

(6) Sixty-third Report on action taken by Government on the 
recommendations contained in their Twenty-first Report on 
Apprppriation Accounts (CivU) 1965-66 and Audit Report 
(Civil) 1967 relating to Department of Atonuc Energy, Minis-
tries of Finance etc. 

(7) Sixty-fifth Report on action taken by Government on the 
recommendations contained in their Sixty-third Report (Third 
Lok Sabha) on Appropriation Accounts (Civil) 1964-65 and 
Audit Report (Civil) 1966 and Audit Report (Commercial) 
1966 relating to Ministries of Transport and Shipping etc. 

(8) Sixty-sixth Report on action taken by Go:vernment on the re-
commendations contained in their Sixty-second· Report (Third 
Lok Sabha). on Appropriation Accounts (Civil) 1964-65 and 
Audit Report (Civil) 1966 relating to Ministries of Health, 
Family Planning etc. 

(9) Seventieth Report on action taken by Government on the re-
commendations contained in their ';t'wenty-ftfth Report relating 
to the Ministries of Home Affairs etc. 

7. Reports of Committee on Public Undertakings 

Shri G. S. Dhillon presented the following Reports of the Committee 
on Public Undertakings:-

(1) Thirty-third Report on action taken by Government on the re-
commendations contained in their Twenty-ninth Report (Third 
Lok Sabha) on Durgapur Steel Plant of Hindustan Steel Limit-
ed. 

(2) Forty-third Report on Sindri Unit of Fertilizer Corporation of 
India Limited [paras in Section II of Audit Report (Commer-
cial). 1968]. 

(3) Fiftieth Report on action taken by Government on. the recom-
mendations contained in the Fifty-second Report of the Esti-
mates Committee (Third Lok Sabha)on personnel POlicies of 
Public Undertakings. 

8. The Bud,et (General) 19G9-'1G-Demands for Grants 

(i) Discussion on the Demands for Grants Nos~·83, 84 and ]30 for 
which the Ministry of Steel and Heavy Engineeriilg is responsible con-
tinued and was concluded. . 

(Lot Sabha adjourned at 1-05 P.M. and re-assembled at 2-05 P.M.) 
The cut motions moved on the 25th April, 1969, were, negatived. 

{p.T.O. 



All the Demands for Grams for which ·ibe l\tinistry 01 Steel and 
Heavy Engineering is responsible, as shown .under cohmm 40£ the print-
ed List of DeniJ,nds for Grants-Budget (General) 1969-70, were voted in 
full. 

(ii) Discussion on the pemands for Grants Nos. 73 and '14 tor which 
the Ministry. of Law is responsible cODUnenced and was concluded. 

Thirteen cut motions were moved and negatived. 
All the Demands for Grants for which the Ministry of Law i$ respon-

sible, as shown under column 4 of the printed List of Demands for 
·Grants-Budget (General) 1969-;'10, were voted in full. 

(iii) At 6-30 P.M. the following Demands for Grants as shown uDder 
column 4 of the printed List of Demands for Grants-Budget (General) 
1969-70, were submitted· to the vote of the House and granted in full:-

(i) Demands Nos. 14 to 2& and lOS to 112 for which the Ministry 
of Finance is 18POnsible; 

(ii) Demands Nos. 38 to 42 and 116 to 118 {or which the Ministry 
of Health and Family Planning and Works, H.ousmg and 
Urban Development is responsible; 

.(iii) Demands Nos. 75 to 77 and 126 for which the Ministry of 
Petroleum and Chemicals and Mines and. Metals _is respon-
sible; ... 

(iv) Demands Nos. 78 to 82 and 127 to 129 for which the Ministry 
. of Shipping and Transport is responsible; 

(v) Demands Nos. 85 to 88, 131 and 132 for which the Ministry of 
Tourism and Civil Aviation is responsible; 

(vi) Demands Nos. 89, 90 and 133 for which the Department of 
Atomic:Energy is responsible; 

(vii) Demands Nos. 91 to 95, 134 and 135 for which the Department 
of Communications is responsible; 

{viii) Demand No. 96 for which the Department 01 Parliamentary 
Affairs is responsible; 

(ix) Demand No. 100 for which Lok Sabha is responsible; 
{x) Demand No. ·101 for which Rajya Sabha is responsible; and 
(xi) Demand No. 102 for which the Secretariat of the Vice-Presi-

dent is responsible. 

9. GovemmeDt B~1atroIlueed. 
The Appropriation (No.3) Bill, 1969. 

10. Government BiB-Passed 
Thf Ap~ (No. 'S)BiU, 1_ 

The motion for consldeI'\tioif of the Bill was moved by .8hri JlIanlrji 
R. Desai.' 

'nle following members toqkp~ in the dabate:-
(1) Shri N. G. Ranga 



(2) -Shri Madhu Limaye 
(3) Shri S. M. Banerjee 
(4) Shri Surendranath Dwlvedy 

Shri Morarji R. Desai replied to the debate. 
l The motion for consideration was adopted and clause-by-c1aule consi-
. deration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
ClauSe 1. the Enacting"Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Morarji R. 

Desai. 
The motion was adopted and the Bill was ~. 

11. HaIf-an-Bour discussion on matters arisiDc out of Aaswer to QuestloD 
Shri Prakash Vir Shastri raised a half-an-hour dfscusIIion on DOinti 

arising out of the answer given on the 19th February. 1969 to Sfarred 
Question No. 45 regardin~ negotiations with China. 

Shri Dinesh Singh replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday. the 29th April, 1969). 
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tOKSABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, April 29, 19691Vaisakha 9, 1891 (Saka) 

No. 280 

1. Starred Questions 

:'" ~ .... .. "" 

Starred Questions Nos. 1381-1387 were orally answered. Replies 
to remaining questions ~ere laid on the Table. 

2. Un.starred Questions 
Replies to Unstarred Questions Nos. 7950-7967, 7969-8029, 

8031-8037 and 8039-8104 were laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 19 addressed to the Minister of Irrigation 

and. Power regarding Pochampad Proje~t was orally answered and sup-
plementaries were also answered thereon. 

4. CaJ6ng AttentioD 
Sbri Kameshwar Singh called the attention of the Minister of External 

Affairs to the reported arrest of an Iridian Embassy official at Djakarta 
airport. 

The Deputy Minister of External Affairs made a statement in mgard 
thereto. 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

( 1) A copy each of the following papers under sub.;.section (1) of 
section 619A of the Companies Act, 1956:-

(i) (a) Review by the Government on the working of the Heavy 
Electricals (India) Limited, Bhopal, for the year 1967-68. 

(b) Annual Report of the Heavy Electrica1s (India) Limited, 
Bhopal, for the year 1967-68 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 
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(ii) (a) Review by the Government on the working of the ~{illdus­
, tan Photo Films Manufacturing Company Limited, for the 

year 1967-68. 
(b) Annual Report of the Hindustan Photo Filins Manufactur-

ing Company Limited, for the year 1967-68 along' with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(2) A copy of Hindi version of Notification No. G.S.R. 416 pub-
lished in Gazette of India dated the 22nd February, 1969, UD-
der sub-section (3) of section 637 of the Companies Act, 1956. 

(3) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) (a) Review by the Government on the working of the Ashoka 
Hotels Limited, New Delhi, for the year 1967-68. 

(b) Annual Report of the Ashoka Hotels, Limited, New Delhi, 
for the year 1967-68 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(ii) (a) Review by the Government on the working of the J anapath 
Hotels Limited, New Delhi, for the year 1967-68, 

(b) Annual Report of the Janapath Hotels Limited, New 
Delhi, for the year 1967-68 along with the Audited Accounts 

and the comments of the Comptroller and Auditor General 
thereon. 

(4) A copy of the 'Performance Budgets of Selected Organisations-
1969-70 Volume II' (Hindi and English versions). 

6. Report of Estimates Committee 

Shri P. Venkatasubbaiah presented the Eighty-seventh Report of the 
Estimates Committee on the Ministry of Foreign Trade and Supply-Im-
port of Wool, Nylon, Woollen Yarn and other Woollen Products for the 
Woollen Textile Industry and its allocation to various units since October, 
1962. 

7. Reports of Public Accounts Committee 

Shri D. K. Kunte presented the t1ollowing Reports of the Public Ac-
counts Committee:-

(1) Thirty-sixth Report on action taken by Government on the 
recommendations of the Public Accounts Committee contained 
in their Second, Third and Seventh Reports relating to 
Revenue Recei~.:f 

(2) Fifty-third Report on action taken by Government on the 
recommendations of the Public Accounts Committee contained 
in their Fifty-first Report (Third Lok Sabha) and Nineteenth 
Report-Defence Services. 
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(3) Sixty-first Report on action taken by Government on the 
recommendations of the Public Accounts Committee contained 
in their Sixty-first Report (Third Lok Sabha) and Fourteenth 
Report relating to the Ministry of Education. 

(4) Sixty-seventh Report on action taken by Government on the 
recommendations of the Public Accounts Committee contained 
in their Sixtieth Report (Third Lok Sabha) relating to Excess 
Payment and AvoidabJe Expenditure. 

(5) Seventy-fifth Report on action taken by Government on the 
recommendations of the Public Accounts Committee "ontained 
in their Fifty-ninth Report (Third Lok Sabha) relating to 
Ministries of Education, Food, Agriculture. Community 
Development and Cooperation, Industry and Department of 
Social Welfare. 

(6) Seventy-sixth Report on action taken by Government on the 
recommendations of the Public Accounts Committee contained 
in their Seventeenth and Twenty-ninth Reports relating to 
Revenue Receipts-Income-tax and General. 

(7) Seventy-seventh Report on action taken by Government on the 
recommendations of th e Public Accounts Committee contained 
in their Twenty-fourth Report relating to Revenue Receipts-
Customs and Union Excise, 

(8) Seventy-eighth Report on action taken by Government cn the 
recommendations of the Public Accounts Committee '~ontained 
in their Forty-second and Sixty-second Reports (Third Lok 
Sabha) relating to Children's Film Society. 

(9) Seventy-ninth Report on action taken by Government on the 
recommendations of the Public Accounts Committee contained 
in their Twenty-sixth Report on Appropriation Account!il 
(Civil) 1965-66' and Audit Report (Civil), 1967 relating to 
the Ministries of Finance, Industrial Development & Com-
pany Affairs (Department of Industrial Development) and 
Steel Mines and Metals (Department of Iron and Steel and 
Mines and Metals). 

(10) Eightieth Report on action taken by Government on the 
recommendations of the Public Accounts Committee contained 
in their Twenty-eighth Report on action taken on their First-
Report regarding Purchase of Road Rollerl;. 

( 11) Eighty-first Report on action taken by Government on the 
recommendations of the Public Accounts Committee contain-
ed in their i Fourth Report on action taken on the Sixty-fourth 
Report (Third Lok Sabha) regarding Purchase of Defective 
Tyres. 

( ] 2) Eighty-second Report on action taken by Government on 
the recommendations of the Public Accounts Committee con-
tained in their Twenty-seventh Report on Appropriation 
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Accounts (Civil) 1965-66, Audit Rep,ort (Civil), 1967 and 
Audit Report (Commercial), 1967 relating to the Ministries 
of Information and Broadcasting; Works, .tiousing & Supply 
(Department of Works Housing) and Food, Agriculture, 
C9mmunity Development & Cooperation (Departments of 
Agriculture and Food). 

8. Reports of Committee on Public Undertakiogs 
Shri G. S. Dhillon presented the following Reports of the Committee 

on Public Undertakings:-
( 1) Thirty-second Report on action taken by Government on the 

recommendations contained in their Ninth Report on Central 
Warehousing Corporation .. 

(2) Thirty-fifth Report on action taken by Governmnet on the re-
commendations relating to the Hindustan Shipyard Ltd., the 
Fertilizer Corporation of India Ltd., and Hindustan Steel Ltd., 
contained in the Seventh Report of the Public Accounts Com-
mittee (Third Lok Sabha) on Audit Report (Civil), 1962-
Chapters VIII and IX. 

(3) Fortieth Report on action taken by Government on the recom-
mendations relating to Public Undertakings, contained in the 
Twenty-third Report of the Public Accounts Committee (Third 
Lok Sabha) on Audit Report (Commercial) 1963. 

( 4) Forty-first Report on action taken by Government on the re-
commendations contained in their Sixth Report (Third Lok 
Sabha) on Fertilizer Corporation of India Limited. 

(5) Forty-fifth Report on action taken by Government on the recODl-
mendations contained in their Thirty-first Report (Third Lok 
Sabha) on Alloy Steel Project and Coal Washeries Project of 
Hindustan Steel Limited. 

(6) Fority-sixth Report on Indian Drugs and Pharmaceuticals 
Limited. 

(7) Forty-ninth Report on Industrial Finance Corporation of 
India. 

9. Govemmeat 'Bill-Under coosicleratioo 
The Finance Bill, 1969 

, The motion for consideration of the Bill was moved by Shri Morarji 
R. Desai. 

(Lok Sabha adjourned at 1-15 P.M. and re-assembled at 2-15 P.M.) 
tI' 

The following mem~rsJt06'k part in the debate:-
(1) Shri C. C. Desai 
(2) Shri Asoka Mehta 
(3) Shri S. S. Kothari 
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(4) Shri Mrityunjay Prasad 
(5) Shri Yogendra Sharma 
(6) Shri Sheo Narain 

.~ (7) Shri Arangil Sreedharan 

(8) Shri P. O. Sen 
(9) Syed Badrudduja 

(10) Shri Shivajirao S. Deshmukh 
( 11) Shri Maharaj Singh Bharti 
(12) Seth Achal Singh (Speech unfinished) 

The discussion was not concluded. 
*10 •. Intimations Re: Arrest and ConvictloD of Memben 

(1) The Chairman informed the House of a communication dated the 
29th April, 1969, from the Sub-Divisional Magistrate, Parliament Street, 
New Delhi, to the Speaker, intimating that Sarvashri lyotirmoy Bosu, C.~ 
Chakrapani and Patti am Gopalan, Members, Lok Sabha, were arrested at 
12.10 P.M. on the 29th April. 1969 under s.ection 188 of the Indian Penal 
Code, for their defiance of the prohibitory orders promulgated under section 
144 of the Code of Criminal Procedure in the area of Parliament Street 
including Raisina Road, Rafi Marg etc. and were being produced before the 
Judicial Magistrate, for remand. 

(2) The Deputy Speaker informed the House of a communication dated 
the 29th April, 1969 from the Magistrate First Class, New Delhi, to the 
Speaker, intimating that Sarvashri lyotirmoy Bosu, C. K. Chakrapani and 
Pattiam Oopalan, Members, Lok Sabha, were tried at the Parliament Street 
Courts before the Magistrate, First Class, New Delhi on a charge of de(ying 
the prohibitory orders promulJ1;ated under section 144 of the Code of Crimi-
nal Procedure in the area of Parliament Street including Raisina Road, 
Rafi Marg etc. After a trial on that day, the Members were found guilty 
of offence under section 188 of the Indian Penal Code and were sentenced 
to undergo simple imprisonment for ten days each and that they were lodged 
at Centra11aiI. Tihar. 
(Lot Sabha adjourned till 11 A.M. on Wednesday, the 30th April, 1969). 

S. L SBAKDHER. 
Secretary. 

* Announcements made at 3-35 P.M. and S .. 5S P.M. respectively. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Procee(1ings] 

Jflildnesdll)'. AIJrii :JO. HJfi~I!r(l;.Wlklll/ IO. 1891 (Sd(l) 

No. 181 
~. Starred Questions 

. Starred Questions Nos. 1411-J.t 13 and 1415 were OJ'al'" ;lllswcred. Replies 
to remaining questions were laid 1m t.he Tahle. 

2 .. Unstarred Questions 

Replies to Unstarred .Questions Nos. !H05-8113. 14115-1\138. KI40-8174. 
HI ;6-8213 and 8215-8233 were Jaill Oil the Table. 

3. CaDing Attention 
, 5hri Kanwar LaI Gupta called the atlentiollof the Minister of External 
Attain to the reported talks between India and Pakistan Hi~h Commissiollers 
and the Chief Minister of West Beng-.tl regarding the resuGlption of trade 
between the two countries; and CaI(:utta meeti~'5 "lea forcon£ed.eratioll. 

The Minister of External Affairs m,lde a statement in regard thereto. 

4. Papers laid on the Table 
The following papers were laid 011 lhe Table:-

(1) A copy each of the following papers under sub·section (I) of section 
619A of the Comp:mies Act. 1""956:-

(i) Review by the Government on the working of the lJranium Corpo· 
ration of India Limited. Jaduguda, Bihar. for the period from 
4th October. 1967 to 31st March. 1968. 

(ii) Annual Report of lhe Uranium Corporation of India Limited. 
Jaduguda. Bihar. for the period (rom 4th October, 1967 to ~lst 
March. 1968 along with the Audited Accounts and the mmments 
of t~ Comptroller amI Auditor General thereon. 

(2) A copy each of the following papen under sub-section (I) ot 
section 619A of the Companies ;'\(-t. 1956:- . 

(i) Annual Report of the Goa Shipyard Limited, for the year 1967·6t4 
along witbthe Audited Accounts and the comment~ of the C.omp· 
troller and Auditor General thereon. 

(ii) Annual Report of the Garden Reach Workshops Limited. Cal· 
cutta, for the year 1961·68 along with the Audited Accounts and 
the comments of lhe Compll'oller and Auditor r~eneral thereon. 
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(iii) Annual Report of the Bharat Earth Movers Limited. Bangalore. 
for the year 1967-68 along with the Audited Accounts and the 

comments of the Comptroller and Auditor General thereon. 
(iv) Annual Report of the Praga Tools Limited. Secunderabad, fOI 

the year 1967-68 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon. 

(v) Annual Report of ,the Mazagon Dock Limited. Bombay • for the 
year 1967-68 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(3) A statement of cases in which lowest tenders have not been accept· 
ed by the India Supply Mission, London and India Supply Mission, 
Washington. for the half year ending the 31st December. 1968. 

5. Minutes of Parliamentary Co ..... tteu-Laid on the Table 
(i) Minutes of the sittings of the EstimateR Committee relating. to the 

following Reports were laid on the Table:- ' 

(1) Sixty-ninth Report on the Ministry of Education-National 
Archives of India. 

(2) Seventy-sixth Report on the Ministry of Food. Agriculture, Com-
,munity Development and Cooperation (Department of Agricul-
ture) -Forestry. 

(3) Seventy-eighth Report on the Ministry of Home Affairs-Central 
Bureau of Investigation. 

,. .... 

(4), Eighty-fourth Report on the Ministry of Home Affairs-Centr<d ,;, 
Vigilance Commission. 

(5) Eighty-fifth Report on the T\finistry of Industrial Development. 
Internal Trade and C..ompany Affairs-Recognition of additional 
capacity in the Barrel Industry inspite of it being on the Banned 
List. 

(0) Eighty-sixth Report on the Ministry of ,Petroleum and Chemicals-
Purchase of oil barrels by the Indian Oil Corporation during 1966-
67 against Tender No. OPITen-7165. 

(ii) Minutes of the Thirty-third and Thirty-fourth Sittings of the Com-
mittee on Government Assurances held on the 17th and 29th April. 1969, 
respectively. were laid on the Table. 

(iii) Minutes of the Forty-third to Forty-seventh Sittings of the Committee 
on' Petitions, were laid on the Table. 

(iv) Minutes of the sittings of the Committee on Public Undertaking" 4 
relating to the following Reports were bid on tbe Table:-

(I) Twenty-fifth Report on Praga Tools Ltd., J"Paras in Section IV of 
Audit Report (Commercial), 1968]. 

(2) Twenty-sixth Report on Trombay Unit of Fertilizer Corporation 
of India [Paras in....section II of Audit Report (Commercial), 
1968]. ./' ,"~ 

(3) Twenty-seventh Report on Hindustan Cables Ltd. [Paras in Sec-
tion II of Audit Report (Commercial). 1968]. 

(4) Forty-second Report on Mazagon Dock Ltd.. Bombay. 
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(5) Forty-third. Jleport on. Sind~i rnil of FertiJiJer. Gozporation of 
India [Paras in Sectiotl II of Audit Repon (Commercial). 1968]. 

(6) Forty-fourth R.eport on Fenitizen and Chemical~, Travancore Ltd. 

(7) Forty-sixth Report on Indian Drugs and PhannacelHi<:als Ltd. 

(8) Forty-seventh Report on Public Relations and Publicity in Public 
Undertakings. 

(9) Forty-ninth Repon on Industrial Finance Corporation of India. 

(10) 

(II) 
Fifty-first Report on State Trading Corporation of India. 

Twenty action taken R.eports NOli. T~enly-secoDd. Twenty-thil'd, 
Twenty-fourth, Tweniy-eiglub to Forty-fint, Forl}'-fiEth. Forty-
eighth and Fiftieth R.eport!i: and 

(12) Procedural and Miscellaneous MaueTS. 

6. Reports of Estimates Committee 
Shri P. Venkatasubbaiah presented the following Reports of the E."itimatea 

Committee:-

(I) Seventy-fourth Ileport 011 the Ministry of Shipping and Transport-·. 
Inland ""ater Transport. 

(2) Ejghty-fifth Rel)ort on the Ministry of Industrial Development. 
Internal Trade and Company Affairs~RecogllitioD of additional 
capacity in the barrel industry inspite of its being on the hann~ 
list. 

(3) Eighty-sixth Report 011 the Mini&try of Peu-oleum and Chemicals-
Purchase of oil barrels by the Indian Oil C.orporatiOl1 during 1966-
fi; against Tender No. OPITEN-7165. 

(4) Eighty-eighth Report-Puhlic.ations of selected Ministries of the 
Government of India. 

7. Reports of PuWic Accounts Conuaittee 

Shri M. R. J\fasani presented the following Reports of the Public Accoullts 
Committee:-

<I) Sixtieth Report on Appropriation Accounts (Railways) 1966-6; 
and Audit R.eport (Railways) 1968. 

(2) Sixty-fourth Report on action taken by Government on the recom· 
mendations containe~t .in their Sixty-ei~h~h Report (Third Lo~ 
Sabha) on .\ppropnauon Accounts (CIVil) 1964-65 and Audit 
Report (Civil) ]966 relating to the Ministries of Finance. Health 
and Family Planning. Information and Broadcasting, Iron and 
Steel and Supply, Tedll1icnI I>evdopment and mat~rialPlanninR 
etc. 

(3) Sixty-eighth Report on action t:tken by Government on the rel:om-
mendations contained in their Fiftieth, Fifty-fifth and Fifty-Sixtb 
Reports (Third Lok Sabha) relating to Barter Deals sanctioned by 
me Iron and Stetl CoDtroller. 

(4) Seventy-fint Repon fm AI'Propriation Accoullts (Civil) , 1~-6; 
and Audit Reporl (Civil). 191iS relating to the Mini!ltrie~o( Steei 
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and Heavy Engineering (Department of Steel); Health. Family 
Planning, Works. Housing and Urban. Development; Food, Agri-
culture, Community Development and Cooperation (Department 
of Cooperation) and Irrigation and Power. 

(~) Seventy-second Report on Customs and Union Excise [Chapters 
II and III of Audit Report (Civil) on Revenue Receipts, ]968]. 

(6) Seventy-third Reprt on Direct Taxes [Chapters IV and V of Audit 
Report (Civil) on Revenue Receipts, 1968]. 

(7) Seventy-fourth Report on Audit Report (Commercial) 1968. 
Chapter XVIII, relating to the Forest Department. Andamam 
(Ministry of Food. Agriculture, Community Development and 
Cooperation) . 

8. Reports of Committee on Public UDdertakings 
Shri G. S. Dhillon presented the following Reports of the C.ommittee on 

Public UndertaJtings:-

(I) Thirty-fourth Report on action taken by Government on the recom-
mendations contained in their Thirtieth Report (Third Lok Sabha) 
on Bhilai Steel Plant. 

(2) Thirty-sixth Report on anion taken by Government on the recom-
mendations contained in their Twenty-third Report (Third Lok 
Sabha) on Indian Airlines Corporation, New Delhi. 

(3) Thirty-seventh Report on 'lelion tak.en by Government on the 
recommendations contained in their Fifth Report (Third I.ok 
Sabha) on Oil & Natural Gas Commi!lsion. 

(4) Thirty-eighth Report on action taken by Government on the 
recommendations contained in their Fort.ieth Report (Third 
Lok Sabha) on Materials Management in Public Undertakings_ 

(5) Thirty-ninth RepoT[ on action taken by Government on the 
recommendatiom contained in their Thirty-fifth Report (Third 
Lok Sabha) on Indian Oil Corporation (Marketing Division). 

(Ii) Forty-seventh Report on Public Relations and Publicity in Public 
Undertakings. . 

(7) Fifty-tint Report on Slate Trading Corporati()n of India Limited. 

!.t. Report of Committee on Government Assurances 

Shrimati Savitri Shyam presented the Fifth Rep()J"t of the Committee on 
Government Assurance~. 

10. Report of Committee 011 Petitions 
Shri s. c:. Samanta presented the Fifth Report of the Commitee on Peti-

tions_ '" 
.I' 

11. Evidence before Committee. on Petitions-Laid on the Tahle 
Shri S. C. Samanta laid on the Table :> C"Op~' of the Evidence given before 

theCommiHee on Pelitions. 
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12. Mauer Under R.ule 377 

'. cn'a~dhury Sadh~" Rani raiSed matter regarding contemplated legal action 
by Government against the Sh.anltaracharya of Puri for his reported &talement 
on March 29, 1969 at Patna regarding untouchability. 

( The Minister of State for Home Affairs made a stalement on the 9ubjecL 

Ill. Government BiB-Under mIUideration 

The Finance Bill. 1969 
Discussion on the motion for consideration of the Bill moved 00 tile 29th 

."pril. 1969 .. continued. 

The following members took part in the debate:-

tI) Seth Achal Singh 
(2) Shri Era Sezhiyao 
(Lok Sabha adjourned lit 1 P.M. and reo&sembled at 2·05 P.M.) 
(3) Shri B. N. Katham 
(4) Shri P. Ramamurti . 
(5) Shri Nareodra Kumar Salve 
(6) Shri Madhu Limaye 
(7) Shri Chandrika Prasad 
(8) Shri D. N. Patodia 
(9) Shri N. P. C. Naidu 

(10) Shri J ageshwar Yada v 
(ll) Shri J aipal Singh 
(12) Shri Hardayal Devgun 
(IS) Shri Prabhu Dayal Himatsinghka 
( 14) Shri Abdul Ghani Dar 
(15) Pandit D. N. Tiwary 
(16) Shri Tenneti Viliwanatham 

Shri Morarji R. Desai replied to the debate. 

The motion for consideration was adopted. 

The discussion on the Bill was not concluded. 

~] 4. Opinions of ~ Attorney General of India-Laid on the Table 

Shri Morarji R. Desai laid on the Table a copy each of the following 
opinions of the Attorney General pertaining to Clause 24 of the Finance BiU, 
1969:-

(I) Opinion dated 2lJrd April, J 968 of the then Attorney Gener-.d. 

(2) Opinion dated 12th March, 1969 of the Attorney General. 

~!). R.eport of Buai~ Advisory Committee. 
Shri K. R.aghuramalah presented the Thlny·6fth R.eport of the BUliness 

Advisory Committee. 
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16. S~tement by Min.illt.er 

The Minister of State for Homr. .-\ftain, made a lStalemenl regarding tempo-
rary Central Governmelll employee~ who participated in the strike of Septem-
ber 19, 1968. 

17. Half-an-Houl' Dw:uSliion on mattel"S arising out of Answer to Quoniun 

Shri N. ~. Sanghi raised a hal.f-an-hour discussion on ~ints arising out 01 
the answer gIven on the ]7th April, ]969 to Starred QuestIon No. 1156 regard-
ing constitution of a Film {'.Quodl. . 

Shri 1. K. Gujral replied to the discussion. 

(Lok Sabha ad.iourned till 11 A.M. on Thursday. the 1st May, 1969). 

. 1 /. 
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WK SABRA 

BULLETIN-PART I 
[BrIef Record of Proceedings] 

1"IIul"Jday, May I, 1969/Vaisakha ) I, 1891 (Saka) 

No. 282 

I. Starred Questions 

. Starred Questions Nos. 1441, IH2. 14014. 1449, 1452. H56. 1462 and 
14-68 were orally answered. Replies to remaining questions were laid 011 the 
Table. 

2. U nstarred Questions 

Replies to Vnstarred Questions Nos. 8234-8282. 8284-8510, 8312-852" 
and 8325-8348 were laid on the Table. 

:1. Shon N olice Question 

Short Notice ~uestion No. 20 addressed to the Miniliter of Food and 
.\gricu]ture regardmg Deaths in Famine-Affected Area.; of Rajasthan was 
orally answered and supplementaries were also answered thereon. 

4. CalliDg Attention 
Shri Suraj Bhan called the attention of the Minister of External Aftain to 

lhe reported invitation by Indonesia for .t common policy in respect of Navy 
by the South Ea.st Asian countries and rhe reaction of Government of India 
thereon. 

The Deputy Minister of External Affairs made a statement in regard thel·eto. 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of the Certified Accounts of the Indi~n Institute ~t 
Technology. Delhi for the year 1966-67 along With the Audit 
Report thereon. under sub-section (4) of section 2S of the Institutes 
of Technology Act, 1961. 

(ii) A statement showing reasons for delay in lying the above docu" 
ment. 

(2) A copy of the Delhi Motor Vehicles (Fint Amendment). Rules, 
1969 (Hindi and English versions) publisbedin Notification No. 
F. 3 (M~ /68-69 in Delhi Gazette dated the 8rd April, 1969, under 
sub-section (3) ofsectioll 133 of the MotOl" Vehicles Act, 1959. 
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(!!I) A copy each of the following N'otifications under sub·section (6) of 
section 3 of the Es.~tial C.ommodities Act, 1955:-:-

(i) G.S.R. 917 (Hindi and English versions) published in Gazette 
of India dated the 1st April, 1969 making certain amendment 
to Notification No. G.S.R. 914 dated the 10th June, 1966. 

(ii) The Delhi. Meerut and Bulandshahr Milk and Milk Products 
Control Order, 1969. published in Notification No. S. O. 835 
in Gazette of India dated the 1st March, 1969. 

(4) A copy each of the following Notifications under mb-sectiol1 (2) 
of section ~ of the All India Services Act, 1951:-

(i) The Indian Police Service (pay) First Amendment Rules, 196ft 
published in Notification No. G.S.R. 975 in Gazette of India 
dated the 19th April. 196Q. 

(ii) The Indian Forest Service (Recruitment) Amendment Rules. 
1969, published in No~ification No. G.S.R. 976 in Gazette of India 
elated the 19th April. 19ti9. 

(5) (i) A copy of the Delhi Panchayat Raj (Amendment) Rules. 196)o!· 
(Hindi and English versions) published in Noti6c~tion No. F.26 (4) / 
Pancb.IElec.16R in Delhi Galettc d .. lted the 6th March, )969, undet 
sub-section (3) of ~tion 102 of the Delhi Panchayat· R.aj Act, 
1954. 

(ii) A statement (Hindi and English versions) showitlf.!.' reasons for 
deJay in laying theahove Notification. 

(6) A statement indicating the result of market loan floated by the 
Government of India in April, 1969. 

6: Report of Select Committee 
. Shri Tenneti Vishwanatham pre~ented the Report of the Select Committee 

on the Bill fonher to amend the Indian Penal Corle and to provide for 
matters incident.al thereto, as passed by Rajya Sabha. 

1. Evidence before Seled Committee-laid on the Table 
. Shri Tenneti Viswanatham laid on the Table-

(1) A coPy of the evidence given before the Select Committee on the 
Bill further to :imend lh(~ Indian Penal Code and to provide (OJ' 

. matters incidental thereto. <is passed by Ra.ha Sabha; 
(2) Copies of MemorandaiRepresentatiotls received by the Select Com·. 

mittee on the Bi11 further to amend· the Indian Penal Code and 
to provide for maUen incidental thereto. ali paS!ied by lta.iYa 
Sabha. 

S. ·Pi-esentatioh of Petition 
Sbri S. A. Dange presented a petition [rom Sarvashri Jag-dish Oberai, A. S. 

Chauhan, New Delhi, and others regarding repeal of the Essential Services 
Maintenance." An. 1968. recogni\iiP1l of Unions. withdrawal of cases against 
t'l1lployees and grallt of neegtlliScll minimum wage etc. 

9-. Statetttent Re: Government BusineSs 
.. 

The .Minister· of Parlialllt."I\lMV Affairs made a statement regarding GOl" 
erml\enl· husine~s fur the ·week ('()J}nnt"nring tht' 5th 'May, 1969 . 
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10. Motion re: Thiny.&fth Report of Busineu AdvilOry (,.ommittee 

Shri K. Raghuramaiah moved the following motion:-

"That this Hou~e do agree with the Thirty·fifth lleport of the Business 
Advisory Committee pre!K'Tltect to the HOllse on the ~h April. 
1969." 

The motion was adopted. 

II. Government Bill-Under ()on.,id.eration 

The Financr Bill. 1969 
Clause·by·clause consideration of the Bill was taken up. 
Clause 2 was adopted. 
(Lok .Sab1&a adjourned at 1·05 P. M. (fnd I"NJ.5.mnf,ll"d (It 2·05 P. M. ) 

Clauses 3 to 8 were adopted. 
Clause 9 was adopted. as amended. 
Clauses 10 to 12 were adopted. 

The Attorney General gave clarification5 on the opinions of the Attorney 
General pertaining to Clause 24 of the Bill. 

The discussion on the Bill was not c:onduded. 

12. Private Members' Dnls-Introduced 
(1) The Trade Unions (Amendment) Bill. 1969 (Amendment of .fect'on 

2 and subseitutiOfl of sections 4, 5, etc.) by Shri Tenned Viswanatbam. 
(2) The Constitution (Amendment) Bill, 1969 (Amendment of articles 

8fi and 175 and omissi071 of articles 87 and 176) by Shri Tenneti Viswanatham. 
(~) The Conferment of Decorations of Persons (Abolition) Bill. 1969 by 

Shri .J. B. Kripalani. 
(4) The Constitution (Amendment) Bill. J969 (A mlmdmI'm t of nrtlrl".f 

217 and 224) hy Shri Om Prakash Tyagi. 

13. Private Members Dill-Under Consideration 
The Constit.uti011 (Amendment) Bill. 196R (Amendment of ort.ic1es 75, 164, 

et.r.) b)' .fihri Kameshwar Sing" 
Shri Kameshwar Singh concluded hjs speech on the motion for considera· 

tion of the Bill moved by him on the If! April. 1969. 
An Amendment for circulation of the Bill for the 

opinion thereon was moved by .Shri Madhu Limaye. 
TIle following members took. pan ill the dehate:-

(I) Chaudhuri Randhir SinJJh 
(2) Shri Bal Raj Madhok 
(3) Shri Prak.ash Vir Sha!ltri 
(4) Shri Prabhu Dayal Himat~ingka 
(5) Shri S. M. Krishna 
(6) Shri Shashi Shushan 
(i) Shri R. n. Bhanc1arc 

purpost' of eliciting 
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(8) Shri K. Nal-a),aua R;io 
(9) Shri Humayun Kahil' 

(10) Shri K. Ananda Nambiar 
(11) Shri Sheo Narain 
(12) Shri Ramavatar Shastri 
(13) Shri Maclhu Limayc (Sp(~erlt unfillished) 

The discussion wat; not conc1udt:d. The House was adjourned f01' want 
of quorum. 

(Lok Sabha adjourned till 11 A.i\J. 011 Monday. the 5th May. 1969). 

,;f' "' .. }.-. 
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LOK SABHA 

BULlBTIN PART I 

/ Brief Record of Proceedings / 

Monday, May 5, 1969/Vaisakha 15, 1891 (Saka) 

No. 283 

Obituary Reference 

ShrbnaU Indira Gandhi, Sarvashri M.R. Masani, Jagannath Rao Joshi, 
K. Anbazhagan, S. A. Dange, Surendranatb Dwivedy, Frank Anthony, 
K. Ananda Namblar, Ram Sewak Yadav, Humayun Kabir, J. B. Kripalani, 
M. Muhammad Ismail, Anand Narain Mulla, Kikar Singh, N.C. Chatterjee, 
Prakash Vir Shastri and the Speaker made references to the passing away of 
Dr. Zakir HUSain, President of India. 

The following Resolution moved by Shrimati Indira Gandhi was 
UDADimously adopted :-

NTbe Lok Sabha. as,tembled under the shadow of a national tragedy, 
expresses its profound sense of sorrow it the sudden death of 
the President of India. Dr. Zaldr Husain. and pledges itself 
to prom~e the bigh ideals of patriotism. national unity, 
secularism and the service of humanity which he upheld ... 

As a mark of respect to the memc.y of Dr. zaklr HUSain, Membea 
stood in siJence for a short wbile and the HoUle was adjolrJled. 

(Lok Sabha adjourned .till 11 A.M. on Tuesday. the 6th May. 1969). 

S.L. SHAKDHt:R. 
Secretary. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Reeord of P.roeee,Jinpl 

Tuesday, May 6, 1969!Vaisakha 16, 1891 (Saka) 

No. 2M 

1. Starred. Questions 
Starred Questions Nos. 1502-1506 were orally answered. Replies to 

remaining questions were laid on the Table. 
Replies to Starred Questions Nos. 1471-1500 which were put down 

on the Order Paper for the 5th May, 1969 were also laid on the Table 
today, the Lok Sabha having adjourned without transacting any business 
on the 5th May, 1969. 
2. UDStarred Questions 

Replies to Unstarred Questions Nos. 8518-8554, 8556-8573, 8575-8610 
and 8612-8684 were laid on the Table. 

Replies to Unstarred Questions Nos. 8349-8377, 8379-8456, 8458-
8465, 8467-8475, 8477--8499 and 8501-8517 which were put down on the 
Order Paper for the 5th May, 1969, were also laid on the Table today. 

3. Short Notice Question 

Short Notice Question No. 21 addressed to the Minister of Railways 
regarding Casual Labour and other Railway Employees who took part in 
September, 1968 strike was orally answered and supplementaries were 
also answered thereon. 

4. Papers laid OIl the 'fable 

The following papers were laid on the Table:-

(1) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the National 
Small Industries Corporation Limited, New Delhi, for the 
year 1967-68. 

(ti) Annual Report of the National Small Industries Corporation 
Limited, New Delhi, for the year 1967-68 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 
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(2) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the COmpanies 
Act, 1956:-

(i) Review by the Government on the working of the Singareni 
Collieries Company Limited, for the year 1967-68. 

(ii) Annual Report of the Singareni Collieries Company Limited, 
for the year 1967-68 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

(3) A copy of Notification No. G.S.R. 964 (English version) and 
G.S.R. 965 (Hindi version) published in Gazette of Lndia dated 
the 12th April, 1969, under section 159 of the Customs Act, 1962. 

(4) A COpy of the Customs and Central Excise Duties Export 
Drawback (General) Ninth Amendment Rules, 1968, published 
in Notification No. G.S.R.966 (English version) and G.S.R. 967 
(Hindi version) published in Gazette of India dated the 12th 
April, 1969, under section 159 of the Customs Act, 1962, and 
section 38 of the Central Excise and Salt Act, 1944. 

(5) A copy of Notification No. S.O. 1416 published in Gazette of 
India dated the 9th April, 1969 making certain corrections and 
amendments in Schedule V of the Delimitation of Parliamen-
tary and Assembly Constituencies Order, 1966 in respect of 
the State of Haryana, under sub-section (2) of section 9 of 
the Representation of the People Act, 1950. 

5. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 30th April, 1969 Rajya Sabha passed in accordance with the 
provisions of ariticle 368 of the Constitution of India, without any amend-
ment, the Constitution (Twenty-second Amendment) Bill, 1969 passecl by 
Lok Sabha on the 15th April, 1969. . 
6. Motion for Election to Committee 

Shri M. R. Krishna moved the following motion:-
"That in pursuance of sub-section (1) of Section 12 of the National 

Cadet Corps Act 1948, the members of Lok Sabha do proceed 
to elect, in such manner as the Speaker may direct, two mem-
bers from amongst themselves to serve as members of the 
Central Advisory Committee for the National Cadet Corps 
for the next term of one year commencing from the 17th June, 
1969, subject to the other provisions of the said Act and the 
Rules made thereunder." 

The, motion was adopted. 
7. Government Bill-Passed 

The Finance Bill, 1969. 
Clause-by-clause consid7a1'on of the Bill continued. 
Clauses 13 and 14 were adopted. 
Clause 15 was adopted, as amended . 

. Clauses 16 to 18 were adopted. 
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(Lok Sabba adjourned at 1-05 P.1\4. and re...assem.bled at 2-05 P.M.) 
Clauses 19 to 23 were adopted. 
On Clause 24, as amended, the House divided, Ayes 132j Noes 48. 

Clause 24, as amended, was accordingly adopted. 
Clauses 25 to 29 were adopted. 
On amendment No. 22 to Clause 30 moved by Shri S. S. Kothari, the 

House divided, Ayes 41; Noes 129. The amendment was accordingly 
negatived. 

Clauses 30 to 34 and the First and Second Schedules were adopted. 
Clause 1, the Enacting Formula and the long Title were also adopted. 
'!'he motion that the Bill, as amended, be passed was moved by Shri 

Morarji R. Desai. 
'!'he following members took part in the debate:-

(1) Shri Tulshidas Jadhav 
(2) Shri R. K. Amin 
(3) Shri S. Kandappan 
(4) Shri Bal Raj Madhok 
(5) Dr. Ranen Sen 
(6) Shri Shiva Chandra Jha 
(7) Shri K. Narayana Rao 
(8) Shri Srinibas Mishra 
(9) Shri Morarji R. Desai 

The motion was adopted and the Bill, as amended, was passed. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 7th May, 1969). 

1302 
GMGlPND-LS 1-708(0) LS-6-5.$-810. 

S. L. SHAKDHER, 
Secretary. 



LOK sAlIBA 

BULLETN,,-PART I 
(Brief Record of Proceedings) 

Wednesday, May 7, 1969IVaisakha 17, 1891 (Sakal 

No. Z85 
1. Obituary Reference 

The Speaker made a reference to the passing away of $hriKrishna 
Chandra, who was a Member of the First and Second Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 

2. Starred Questions 
Starred Questions Nos. 1533--1538 were orally answered. Replies to 

remaining questions were laid on the Table. 

3. Uastarred Questions 
Replies to Unstarred Questions Nos. 868&-8762, 8764-8778,8'180-

8794 and 8796-8825 were laid on the Table. 

4. Caning Attention 
Shri S. S. Kothari cal1ed. the attention of the Minister of Finanee to 

the Supreme Court decision invalidating certain sections of the Gold 
Control Act and the Government's reaction thereto. 

The Minister of Finance made a statement in regard thereto. 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following NotifieatiGJUl under lub-section 
(3) of section 17 of the Export (Quality Control and InIpeetlon) 
Act, 1963:- . 

(i) The Export of Stainless Steel Utensils (Inspec:tion) Amend-
ment Rules, 1969, published in Notification No. S.O. 1428 in 
Gazette of India dated the 15th April, 1969. 

(il) The Export of Mica (Inspection) Amendment Rules, 1969. 
published in Notification No. S.O. 1431 In Gazette of India 
dated the 15th April, 1969. 

{p.T.D. 
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(2) (i) A copy of Notification No. S. O. 741 (Hindi and EngUsh 
versions) published in Gazette of India dated the 20th 
February, 1969, regarding management of the BenJ!8l Nag-
pur Cotton Mills Limited, Rajnandgaon, under sub-section 
(2) of section 18A of the Industries (Development and Regu-
lation) Act, 1951. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

6. Government Bio.-Passed 
(i) The Estate Duty (Distribution) Amendment Bm, 1969 

The motion for consideration of the BID was moved by Shri Morarji 
R. Desai. 

An Amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon was moved by Shri Shiva Chandra Jha. 

The following members toak part in the debate:-
(1) Shri R. K. Amin· 
(2) Sbri S. Kandappan 
(3) Dr. Ranen Sen· 
(4) Shri Dinkar Desai 
(5) Shri N. K. Sanghi 
(6) Shri Shiva Chandra Jha 
(7) Shri S. S. Kothari 

ShriMorarji R. Desai replied to the debate. 
The Amendment moved by Shri Shiva Chandra Jha was negatived. 
The motion for consideration was adopted and clause-by-elauseconsi-

deration was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1. the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Morarji R. 

Desai. 
The motion was adopted and the Bill was passed. 

(Lok Sabha IId;ourned at 1 P.M. lind re-assembled at 2-05 P.M. 
(ii) The. Regiatration oj Births and Deaths Bill, 1968, as passed by 

R4jyll Sabha 
Clause-by-clause consideration of th~ Bill, as passed by Rajya Sabha, 

continued.· I f 
Clause 10 was adopted, as amended. 
Clauses 11 to 22 were adopted. 
On amendment No. 13 to Clause 23 moved by Shri Deorao S. Patil, 

the House divftied, Ayes 30; Noes 72. The amendment was accordingly 
negatived. 
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Clauses 23 to 32 were adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long 'l'1tle was adopted. 
The motion that the Bill, as amended, be passed was moved by Shrl 

K. S. Ramaswamy. 
Shri Tenneti Viswanatham took part in the debate. 
The motion was adopted and the Bill, as amended, was passed. 
(iii) The Union Tenitmies (Sep4"4tion of Judicial aNI Bzecutive 

Functions) Bill, 1968, as nported by Joint Committee 
The motion for consideration of the Bill, as reported by the Jolat 

Committef,!, was moved by Shri Vidya Charan Shukla. 
An amendment for circulation of the· Bill for the purpose of elicitIDg 

opinion thereon was moved by Shri Shiva Chandra Jha. 
The following members took part in the debate:-

(1) Shri M. Meghachandra 
(2) Shri Hem Raj 
(3) Shri S'rinibas Mishra 
(4) Shri R. D. Bhandare 
(5) Shri Maharaj Singh Bharti 
(6) Shri Prem Chand Verma 
(7) Shri K. Narayana Rao 
(8) Shri P. Ramamurti 

Shri Vidya Charan Shukla replied to the debate. 
The Amendment moved by Shri Shiva Chandra Jba was negatived. 
The motion for consideration was adopted and clause-by-clause COIl-

slderation was taken up. 
Clauses 2 to 9 were adopted. 
The Schedule was adopted, as amended. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The. Long Title was adopted. 
The motion that the BnI, as amended, be passed was moved by ShrI 

Vidya Charan Shukla. 
Shri Shiva Chandra Jha took part in the debate. 
'nte motion was adopted and the BnI, as amended, was passed. 

7. Govenament Bm-Under CoDsId-.tion 
~ Companies (Amen.dment) Bill, 1,_ 
'nle motion for oonsideration of the BiD was moved by S1n1 

Fakhruddin Ali Ahmed. 
fP.'!'.O. 



An Amendment for reference of the Bill to a Select Committee was 
moved by &hri ·M. R.· Masanj. 

The following members took part in the debate:-
(1) Shri M. R. Masani 

. (2) Shri Prem Chand Verma 
(3) Shri Kanwar La! Gupta (Speech 'Unfinished). 

The discussion was not concluded. 

8. Beport of Buiness Advisory Committee 
Shri K. Raghuramaiah presented the Thirty-sixth Report of the Busi-

tuia Advisory Committee .. 

9. BaJf .. an-Boar Discussion OD Matters arising out of Answer to ~estioa 
Shri S. S. Kothari raised a half-an-hour discussion on poin1s arising 

out of the answer given on the 11th March, 1969 to Unstarred QuestiOn 
No. 2490 regarding pending applications for scooters and cars. 

Shri Fakhruddin Ali Ahmed replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 8th May, 1969). 
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LOK. SABRA 

BULLETIN-PART I 
[Brief Becord of ~] 

Thursday, May 8, 1969jVaisakha 18, 1891 (Saka) 

No. Z86 
1. Starred QuestioDs 

Starred Questions Nos. 1561-1564 and 1566 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. UDStarred Questions 
Replies to Unstarred Questions Nos. 8826-8883 and 8885-8974 were 

laid on the Table. 

3. Short Notice Question 
Short Notice Question No. 22 addressed. to the Minister of Wormation 

and Broadcasting and Communications regarding Association of Muslim 
Journalists was orally answered and supplementaries were also answered 
thereon. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Metalliferous Mines (First Amendment) Regula-
tions, 1969, published in Notification No. G.S.R. 1016 in Gazette 
of India dated the 26th April, 1969, under sub-section (7) of 
section 59 of the Mines Act, 1952. 

(2) A copy of the tnter-Zonal Wheat and Wheat Products (Move-
ment Control) Order, 1969, published in Notification No. G.s.a 
997 in Gazette of India dated the 16th April, 1969, under sub-
section (6) of section 3 of the Essential Commodities Act, 1955. 

(3) A copy each of the follOWing papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Annual Report of the Indian Telephone Industries' Limited, 
Bangalore, for the year 1967-68 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(ti) Annual Report of the Hindustan Teleprinters Limited~ 
Madras, for the year 1967-68 along with the Audited Accounts 
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and the comments of the Comptroller and Auditor General 
thereon. 

5. Report of Committee on Private Members' Bills and Resolutions 

Shri R. K. Khadilkar presented the Forty-ninth Report of the Com-
mittee on Private Member's Bills and Resolutions. 

6. Personal Explanation under Rule 357 

Shri Kanwar Lal Gupta made a personal explanation regarding certain 
remarks made by him in the House on the 22nd April, 1969, dUring the 
proceedings on Calling Attention. 

7. Motion re: Thirty-sixth Report of Bus'iDess Advisory Committee 

Shri K. Raghuramaiah moved the following motion:-

u'That this House do agref' with the Thirty-sixth Report of the Busi-
ness Advisory Committee presented to the House on the 7th 
May, 1969." 

The motion was adopted. 

8. Motion 
Shrimati Indira Gandhi moved the following motion:-

''That the 'Fourth Five Year Plan 1969-74-Draft' laid on the 
Table of the House on the 21st April, 1969, be taken into con-
sideration. " 

(Lok Sabha adjourned at 1 PM. and re-assemhled at 2 P.M.) 

Nine Substitute Motions were moved by Sarvashri Shiva Chandra Jha, 
Ramavatar Shastri, Shri Chand Goyal, Humayun Kabir, M.R. Masani, 
Chandrika Prasad and Tenneti Viswanatham. 

The following members took part in the debate: -
(1) Shri M. R. Masani 
(2) Shri S. N. Shukla 
(3) Shri Shiva Chandra Jha 
(4) Shri Chandrajeet Yadava 
(5) Shri Shri Chand Goyal 
(6) Shri Prem Chand Verma 
(7) Shri Murasoli Maran 
(8) Shri Vikram Chand Mahajan 
(9) Shri P. K. Vasudevan Nair 

(10) Shri Tenneti V~afiatham (Speech unfinished). 

The discussion was not concluded. 
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*9. JntjmatioD re: Release of Members 
The Deputy Speaker informed the House of a communication dated 

the 8th May. 1969, from the Superintendent, Central Jail, New Delhi, to 
the Speaker, intimating that Sarvashri C. K. Chakrapani and Pattiam 
Gopalan, Members, Lok Sabha, who were convicted on the 29th April, 
1969 under section 188 of the Indian Penal Code had been released on 
the 8th May, 1969 on expiry of their sentences. 

(Lok Sabha adjourned tin 11 A.M. on F1'iday. the 9th May, 1969). 

*Announeement made at 2-40 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings} 

Friday, May 9, 1969IVaisakha 19, 1891 (Sake) 
. . 

No. 287 

1. 'Starred Questions 

St!lr.red Ques~ion.s Nos. 1~91-1595 were orally answered. Replies to 
remammg quesboll8 were laId on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 8975-9119 and 9121-9174 were 
laid on the Table. 

Three statements by the Ministers of Home Affairs, Education and 
Youth Services and Tourism and Civil Aviation correcting the replies 
given to ·the following questions were also laid oil the Table. 

(i) Unstarred Question No. 6162 on the 11th April,I969, regarding 
work in Hindi in Ministries!Departments 

(ii) Unstarred Question No. 1863 0]'1 the 22nd November, 1968 re-
garding demonstration Multi-purpose Schools; 

(iii) Unstarred Question No. 3959 on the 21st March. 1969 regarding 
Revathi Aircraft. 

3. Short Notice Question 

Short Notice Question No. 2:~ addressed to the Minister of Information 
and Broadcasting and Communications regarding late broadcast of news 
about the. passing away of Dr. Zakir Husain. late President of Indi~, by 
A.I~R. was orally answered and supplementaries were also answered 
thereon. . 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Audit Report (Cj~l) ,?n Revenue Receipts, 1969, 

under article 151 (1) of the ConstitutIon. 
(2) A copy of the Indian Forest Service (Probation) Amendment 

Rules 1969, published in Notification No. G.S.R. 1031 in Gazette 
of India dated the 26th April, 1969, under ""-b-section (2) of 
section 3 of the All tndia Services Act 1951 
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(3) (i) A C!C1f.1Y of Notification No. F. 26(4) IPanchjEleI68 (Hindi and 
English versions) published in Delhi Gazette dated the 20th 
March, 1969, making certain amendments to the Delhi Land 
Refonns Rules, under sub-section (3) of section 191 of the Delhi 
Land Reforms Act, 1954. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(4) A copy of the Annual Accounts of the Bombay Port Trust for 
the year 1967-68 and the Audit Report thereon. 

5. Statement re: Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 12th May, 1969. 
6. Motion 

Discussion on the following motion moved by Shrimati Indira 
Gandhi and the substitute motions thereto moved on the 8th May, 1969, 
continued:-

"That the 'Fourth Five Year Plan 1969--74-Draft' laid on the 
Table of the House on the 21st April, 1969, be taken into 
consideration. " 

The following members took part in the debate:-
(1) Shri Tenneti Viswanatham 
(2) Shrimati Tarkeshwari Sinha 
(3) Shri Hem Barua 
(Lok Sabh« adjourned at 1 P.M. and re-assembl.ed at 2 P.IYI.) 
(4) Shri Gajraj Singh Rao 
(5) Shri Raghuvir Singh Shastri 
(6) Shri F. H. Mohsin 
(7) Shri Humayun Kabir (Speech unfinished). 

The discussion was not concluded. 
7. Motion re: Forty-ninth Report of Committee on Private Members' 

Bills and Resolutions 
Shri Bhaljibhai Raviibhai Parmar moved the following motion:-

"That this House do agree with the Forty-ninth Report of the 
Committee on Private Members' Bills and Resolutions pre-

sented to the House on the 8th May. 1969." 
The motion was adopted. 

8 .. Private Member's resolatiop...,.egatived 
Discussion on the fol1o~n~ Resolution moved by Shri V. Viswanatha 

Menon and the amendment thereto moved on the 25th April, 1969, con-
tinued:-

"Having regard to the seriousness of the· charges that have been 
levelled against the Birls. Group of concerns by very res-
ponsible persons inoluding Members of Parliament, this 
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House is of opinion that a High Power Commission should 
be. appointed by the Government to go into /those eharges 
and recommend appropriate aetion." 

The following: members took part in the debate:-
(1) Shri Tenneti Viswanatham 
(2) Shri Prabhu Dayal Himatsingka 
(3) Shri S. M. Krishna 
(4) Shri Shashi Bhushan 
(5) Shri S. S. Kothari 
(6) Dr. G. S. Melkote 
(7) Shri Fakhruddin Ali Ahmed 

Shri V.Viswanatha Menon replied to the debate. 
The amendment moved by Shri S. M. Banerjee was negatived. 
The Resolution was also negatived. 

9. Private Member's resolution-under consideration 

Shri Rabi Ray moved the following Resolution:-
"This House is of opinion that the continuation of tax free pay-

ment of privy purses 11;0 the former rulers of Indian States 
and of special privileges is against the democratic and egali-
tarian principles enshrined in the Constitution, and there-
fore recommends to the Government to take aU necessary 
steps. both executive and legislative, to compl. the aboli-
tion of these payments, subject to an outright rehabilita-
tion lump-sum payment of seven times the annual privy 
purse amount or a sum of one million rupees, whichever 
is smaller, by the 2nd Oc¢ober. 1969." 

Eight amendments were moved by Shri S. Supakar, Major Ranieet 
Slngll, Shri Prakash Vir Shastri, Shri Partap Singh 'and Shri Sheo 
Narain. 

The following members took part in the debate:-
(1) Shri R. D. Bhandare 
(2) Shri M. R. Masani 
(3) Sbri S. Kandappan 

The discusion was not concluded. 

10. RaIf ..... Hoar Discussion on Matters arising out of Answer to 
Question 

Shri Ramavatar Shastri raised a half-au-hour discussion t)tl points 
arising out of the answer given on the 28th March, 1969 to Unstarred 
Question No. 4656 regarding Delhi Police Commission Report. 

Shri Vidya Charan Shukla replied to the discussion. 

rP·T.O. 
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11. Meuage from ~jya Sabha 
. secretary reported a message from Rajya Sabha that Rajya Sabha 

had no recommendations to make to Lok Sabha in regard to the Appro-
priation (No.3) Bill, 1969, passed by Lok Sabha on the 28th April, 1969. 

[Lok Sabba adjourned till 11 A.M. on Monday. the 12th May, 1969]. 
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LOX SAaRA 

BULLETIN-PART I 

[Brief Record of Proceedin,gs] 

Mon!iiY. May 12,. 1969lVaisakha 22. 1891 (Saka) 

No. 288 
I. Stafred Queatieas 

.S~arred ,Qpes~j<?nS Np~ .. 1621~1623, .1625; and 1628 were orally answered. 
Rephes to remammg questions were laId on the Table. 
2. U nstarr~ Qu~iQP.S 

ltepiiesto Un5tarred Questions N~s. 9175...:9199, 9201-925;. 9259-9362. 
9362-A .. 936!'-B, 93fi2-C; 93f;2-D, 9362-£ and 9362:...F were laid on the 
Table. . 

3: Short Notice QUestion 

Short Notice Question No. 24 addressed. to th<: Mini&ter Q{ Irrigation and 
Power reganliitgltilmganga Project' ,vas orally answered and. supplementarit·s 
were also answercl:i 'thereon. ' . 

4. Calling. Attention 
'" ".,,' 

Shri Bal Ra,j Madhok caHed the attention of the Minister of EKtemal 
Affairs· to the reported refusal of 'permission by tbe official of the Ministry 
of . External' Affa.\rs to' Mr. Batiner of the Istael Trade Mission in Bombay, 
to participate on. behalf of his country in the funenil ceremony of late Dr. 
Z.a~ir '1:1 usaiIL 

. The Deputy Minister' 'of External Affairs 111ade a statement in regard 
thereto. 
5. Papers laid on the T.able 

. The! {oltriwing' papers were laid on the Table:-
(I) (i) .A, copy of the Preve,ntion of Food Adulteratiqn (AJnendme~t) 

Rule,s, 1969, pu~liSh~ in Notification No. C.S.R. 532 (Engbsh 
version)' ~d G;S.Jt.5~3 (Hindi. version) in Gazette of India dated 
the 8th March, 1969, under sub·section (2) of section 2!J' of the 
Prevention of Food Adulteration Act. J 954. . 

'(ii) A stateinentshowing reallOnsfor delay in laying the above Notifi· 
cation. 

(2) A copyofth.eCertitied AGOOUpts of the Delhi Development Autho-
rity for the .. year 1966-67 together with the Audit R.eport thereon, 
under sub-section (4) of section 25 of the Delhi Development Act, 
1957. 

[p.T.O. 
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(3) A copy of the Kerosene (Fixation of Ceiling Prices) Second Amend. 
ment Order. 1969, published in Notification No. G.S.R. 1040 in 
Gazette of India dated the 26th April, 1969, under sub-section (6) 
of section 3 of the Essential Commodities, Act, 1955. 

(4) A coPY each of the following papers under sub·section (1) of sec-
tion 619A of the Companies Act, 1956:-

(i) Review by the Government on tlJe working of the National Pro-
jects Construction Corporat,ion Limited, New Delhi, for the 
year 1967-68. 

(ii)AnnuaJ Report of the National Projects Construction Corpora-
tion Limited, New Delhi, for the year 1967-68 along with the 
Audited Accounts and the comments of the Comptroller and 

./ Auditor General thereon. . 
'\./" (5) A copy of the Summary (Hindi and English versions) of the main 

conclusions a,nd. recommendations of the Report of the Committee 
of Enquiry into the Expenses of the Life Insurance ("..orporation of 
India. ' 

(6) A copy of the Central Exci&e (Fifth Amendment) Rules. 1969. 
(Hindi and En~lish versions) published in Notification No. G.S.R. 
1023 in Gazette of India dated the 26th April. 1969. under Se'<:-
tion 38 of the Central Excises and Salt Act. 1944. 

(7) A copy each of the followinj!" Notifications under section 159 ()f 
the Customs Act. 1962:-

(i) G.S.R. 1020 (English version) and G.S.R. 1022 (Hindi version) 
published in Gazette of India dated the 26th April, 1969 tOJlether 
with an explanatory memorandum. 

(ii) G.S.R. 1081 published in Gazette of India dated the 28th April, 
1969 together with an explanatory memorandum. 

(8) A copy each of the following Notifications issued under the Central 
Excise Rules, 1944:-

(i) C.S.R. 407 published in Gazette of India dated the 22nc1 Feb-
ruary. 1969 together with an explanatory memorandum. (Hindi 
and English versions) .. 

(ii) G.S.R. 408 published in Gazette of India dated the 22nd Feb-
ruary, ]969 together with an explanatory memorandum. (Hindi 
and English versions). . 

(iii) G.S.R. 778 (English version) and G.S.R. 779 (Hindi version) 
published in Gazette of India dated the 15th March. ]969 to-
gether with an explanatory, memorandum. 

(iv) G.S.R. 849 published in Gazette of India dated the 20th March, 
] 969 together with an explanatory memorandum (Hindi and 
English versions). 

(v) G.S.R. 850 published in Gazette of India dated the 20th MlU'ch, 
1969 together with an explanatory memorandum (Hindi and 
English versions). 

(vi) G.S.R. 1037 (English verSIOn) and G.S.R. IOS8 (Hindi version) 
published in Gazette of Inelia dated the 24th April, J969 together 
with an expJanatory memorandum. 
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(9) A copy of the Public Notice No. 68-ITC (PN) 169 dated the 12th 
May, }9~9 regar~ng Import Policy for Newsprint for the year 
1969-,0 m respect of newspapers and periodicals. 

6. Report of Committee on Absence of Members 

Shrimati Sharda Mukerjee presented the Tenth Report of the Committee 
on Absence of Members from the Sittings of the House. 

7. Statement bv Minister 

The Minister of Irrigation ami Power made a statement regarutng the 
Nannada water dispute. 

8. Motion 

Discussion on the following motion moved by Shrimati Indira Gandhi and 
the substitute motions thereto moved on the 8th l\fay, 1969, continued:-

"That the 'Fourth Five Year Plan 1969-74-Draft' laid on the Table 
of the House on the 21st April, 1969, be taken into consideration." 

The following members took part in the dcbate:-
(1) Shri Humayun Kabir 
(2) Shri Chandrika Prasad 

(Lok Sabha adjourned at 1 P .. M. and re..assembled at 2·05 P. M.) 
(3) Shd Amiya Kumar Kisku 
(4) Shri Rajllco Singh 

(5) Shri Bal Raj Madhok' 

(6) Shri Mrityunjay Prasad 
(7) Shri P. Ramamurti 
(8) Shrimati SushiJa Rohatgi 

(9) Shri J. B. Kripalani 
(10) Shri Syed Ahmed Aga 

Shrimati Indira Gandhi replied to the debate. 
On substitute motion No. 14 moved by Shri M. R. Masani, the House 

divided, Ayes 33; Noes ]63. The substitute motion was accordingly negatived. 
On substitute motions Nos. 5 and 6 moved by Shri Ramavatar Shastri, the 

House divided, Ayes 29; Noes 168. The substitute motions were accordingly 
negatived. 

On substitue motion No. 3 moved by Shri Shiva Chandra lha, the House 
divided, Ayes ]5; Noes 164. The substitute motion was accordingly negatived. 

The substitute motions moved by Sarvashri Shri Chand Goyal, Humayun 
Kabir and Termeti Vi~'W3natham were also negatived. 

The substitute motions moved by Shri Chandrik.a Prasad were not pressed 
and deemed to have been withdrawn by the leave of the Houw.. 

{p.T.O. 
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9. Government Bill-Under Consideration 
The Companies (Amendment) Bill, 100.8 

Discussion on the motion for consideration Of the Bill and the amendment 
thereto moved on the 7th May, 1969, continued. 

The following members took part in i:~e d~bate:~. 
(1) Shri Kanwar Lal Gupta' 
(2) Shri Shashi Bhushan 
(3) Shri Era Sezhiyan (Speech unfinished) 

The discussion was not concluded. 
10. Half-an-Hour Discussion on Matters arising out of .Answer to Question 

Shri S. R. Damani raised a half-all-hour discussion on points arising out of 
the answer given on the 13th March. 1969 to Unstatred QuestiQnNo. 2921 
regarding cultivation of long staple cotton, 

Shri Annasahib P. Shinde replied tAl the discussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday. the 13th May, 1969). 

. ' 
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LOK SABIIA 

BULLETIN-PART I 
. [Br~ef Record of Proceedings]' 

Tuesday, May -13; 1969iVaisakha 23, 1891 (Saka) 

No. 289 

1. 'Starred Questions 

Starred Questions Nos. ]651-'-1653 were orally an5WE'1'eu. Replies 
tt) remaining questions were laid on ·the Table. 

2. Uustarred' Questions 

Replies to .Unstarred Quesfions Nos. 9363-9.548, .9;i·18-A, 9548-B, 
9548-C and 9548-D were laid on the Table. . 

Statement by the Minister of Steel and Heavy Engine~rjhg correct-
ing the reply given on the 25th March, 1969 to Unstnrreti Q\lestion No. 
4389 regarding. import of steel w~s also' laid 011 the Tab', •. 

:l Short Notice Que.'Jtion 
.. Short Notice Question No. 25 addressed to the Minister of Education 

an~ . Youth Services rega~ding University Vice-Ch,mceJlo;'s' Conte-rence 
iripelpi was orally answered and supplement aries were also answered 
thereon. " 

4. CaJljng Attention 
Shri G. P. Mangalathumadam called the attention of the Minister of 

Finance to' the reported opiq,ion of the Attorney General that'''collection 
of advance inc01ntHax shOuld be inc~uded in the divisible 'pool for dJ)l:' 
tribution among the States. . . 

The Minister of State for Finance laid on the Tahle a ... tatement in 
reg;lrd thereto. 

5. PapenLaifl, ·on the Table 
The following papers were laid on the Table:-

(1) A copy eaQh of. the following p~pers under sub-~ction (1) 
.of section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of thf' National 
Instruments Limited, Calcutta,· for the year 1967-68. 
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(ii) Annual Report of the ~ational Instruments Limited, Cai· 
cutta, fot' the year 1967-68 along with the Audited Accounts 
and the comments of the Comptroller and Auditor G~neral 
thereon. 

(2) A copy each of the following papers under sub-section (1) of 
section 6l9A of the Companies Act, 1956:-

(i) (a) Review by the Government on the working of the Tri-
veni Structurals Limited, for the. year 1967-68. 

(b)· Annual Report of the Triveni Structurals Limited, for the 
year 1967~68 along with the Audited Accounts and the com-
ments of the Comproller and Auditor General thereon. 

(ii) (a) Review by the Government on the working of the Tunga 
bhadra Steel Products Limited, for the year 1967-68. 

(b). Annual Report of the Tungabhadra Steel Pr.oducts Limited, 
for the year 1967-68 along with the Audited Accounts and the' 
comments of the Comptroller and Auditor General thereon. 

(3) (i) A COpy of the Certified Accounts of the Khadi and Village 
Industries Commission for the year 1965-66 together with the 
Audit Report thereon, under sub-section (4) of section 23 of 
the Khadi and Village Industries Commission Act, 1956. 

(U) A statement showing reasons for delay in laying the above 
.document. 

(4) A copy of the Annual Report (Hindi and English versions) 
on the working of the Industrial and Commercial Under-
takings of the Central Government for the year 1967-68. 

(5) A copy of the Registration of Electors· (Am.endment) Rules, 
1969 published in Notification No. S.O. 1505 (English version) 
and 5.0 .. 1506 (Hindi version) in Gazette of India dated the 
21st April, 1969, under sub-section (3) of section 28 of the Re-
presentation of the People Act, 1950. 

6. Message from ,Rajya Sahha 
Secretary reported a me!'sage from Rajya Sabha that Rajya Sabha 

had no recommendations io make to Lok Sabha in regard to the Finance 
Bill, 1969, passed by Lok Sabha on the 6th May, 1969. 
7. Statements by Ministers 

(i) The Minister of Law made a statement regarding the alleged 
misuse of a . part of the funds of the TirupaU TemJUe by one of the 
Directors of its Trust arising out of a supplementary to' Starred Question 
No. 1384 dated the 29th April, 1969. 

(in The Minister of Railwavs made a statement regarding collision 
between train No. 356 Down BareillY-AJlra Passenger and a bus at a 
manned level crossing gate between Aligarh and Harduaganj stations 
of the Northern Railway on the 12th May, 1969. 

(iii) The Minister of State. for Food, Agriculture. Community Deve-
lopment and Cooperation made a statement regarding the price of 
S'9-garcane for the crushing year 1969-70. 
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8. Matter Uader Rule 377 
Shri Madhu Limaye raised a matter 6c&ramg withholding of the 

declaration of the result of bye-election Banaskantha Constituency of 
GujaNt by' the Chief Election CommissiOtlcl. 
(Lok Sahha adjourned at 1-25 P.M. and re-assembLed at 2-30 P . .li,t.) 

9. Government Bill-Motion for Introduction Held Over 
The President (Discharge of Functions) Bill, 1969. 

The motion for leave to introduce the Bill moved by Shri Y. B. 
Chavan was opposed. The motion was held over. 

10. Government Bill-introdueed 
The West Bengal Legislat1t,e Council (Abolitio1l) Bill, 1969. 

The motion for leave to introduce the Bill moved by Shri P. Govinda 
Menon was opposed. The motion was adopted and the Bill was intro-
duced. 
11. Government Bill-Under Consideration 

The Companies (Amendment) Bill, 1968. 
Discussion on the motion for consideration of the Bill and the amend-

ment thereto moved on the 7th May. 1969, continued. 
The following members took part in the debate:-

(1) Shri Era Sezhiyan 
(2) Shri R. K. Sinha 
(3) Shri K. Ananda Nambiar 
(4) Shrimati Tarkeshwari Sinha 
(5) Shri J. M. Biswas 
(6) Shri Tulshidas Jadhav 
(7) Shri Madhu Limaye 
(3) Shri R. D. Bhandare (Speech unfin;.shed) 

The discussion was not concluded. 
(Lok Sabha adiourned till 11 A.M. on Wednesday. the 14th May, 1969\. 
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LOK SABRA 

BULLETIN-PART J 
(Brief Record of Proceedings) 

Wednesday. May H. 1969lVaisakha 2·(, 1891 (SItka) 

No. 290 
1. Oath or .<Ulirmation 

'.~. 

ShriS. K. PatH madcand subscribed the oath in English and took his ~It 
in the House. 

2. Starred Questions 

Starred Questions No\. 1682-168J. 1686 and 1687 w~re orally ailliwerert. 
Replies to remaining questions werc laid on the Table. 

3. U DstalTed Questions 

Replies to Unstarrec.l Questions :\'OS. 9549-9624. 9626-9685 and 96ei-
9694 were laid on the Table. 

Statemelll by the Minister of' External Aftairs (;orrC<~ting the reply gil'f!n 
on the 26th March. 1969 to Ullstarrcd Question No. 1142 l't.'garding in-togu· 
larities detected by Audit Department in Indian High Commission, P.I\., 
was also laid on the Table. 

4. Short N olice Question 

Short Notice Question No. 26' addressed to the Ministel' of Railway 
regarding Looting of sak lit Guldhar Railway Station (Northern Rai1wa~ 
,was orally answered and supplementaries were also answered thereon. 

S. Quelitions on Statement by ~linister 

Questions were asked on the statement laid on the Table on the 
13th May, ]969 by the, Minister of Statt foJ' Finance regarding the 
:reported opinion of the Attorney General that collection of advance incoO)e· 
tax mould be included in the. divisible pool Cor di,,1ributiol'J among' the 
States. 

The Mjni~tet' of FimUl(~e replied. 

fi. Papers Laid on the Table T 
The following papen were laid on the Table:- V 

<I) A copy of Report of' the Working Grou.p on "Fitical and Finan-
dal Incentivt'S fol' Starting Indulltrie< in Backward Areas". 
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~ copy of Report of the Wmking GroUp on "Identifu:alion of Back· 
ward Areas". 

(3) A copy of the Cinematograph. (Cc:nsorship) Second Amendm~nt 
Rules. 1969, publish.~<,l in NO!lfi~tJ.on. No. ~.s.R. lOll (Engb~h 
version) and G.S.R. 1012 (HUidl verslon~ m Gazette o~ Indl~ 
dated the 26th April. 1969. under sub-secbon (8) of sectIon 8 ·of 
the Cinematograph Act, 1958 . 

. ~ A· copy of the Report of the Committee of· Members of Parli~ent 
regarding Parliament Session in the South. 

(5) A copy of the Certified Accounts of the Coffee Board for the year 
19,67,-68 and the ~udit Report. thereon. 

(6) (i) A copy of the Cotton Textiles . (Control) Third Amendment 
Order, 1968, (Hindi and English versions) published in Noti-
fication No. S.O. 269-1 in Gaiette of India dated the 24th July, 
1968, under sub-section (6) of section S of the Essential ~I,Il­
modities Act, 1955. 

(ii) A statement showing reasons for delay in laying the above Noti-
fication. . 

7. Minutes of Committee on Absence of Members-Laid oil· the Table 
.i\t"inutes of the Ninth and Tenth sittings of the Committee on Absence 

of Members from the Sittings of the House held during the current session. 
were laid on the Table. 

8: Messages ~ Rajya sabha 
~cretary reported the following messages from Rajya Sabha:-

(i) That at.its sitting. held on the 12th May. 1969; Rajya Sabha agreed 
.. without any amendm~nt to the Estate Duty (Distribution> Amend-
mentBilJ. 1969, passed by Lok Sabha on the 7th May, 1969. 

(ii) That at its sitting held on the 6th May. 1969. Rajya Sabha con· 
curred in the recommendation of Lok. Sabha to nbminate seven 
mp.mbers from Rajya Sabha to associate with the Committee on 
Pl,1bl~t: Accounts. of Lak Sabha for the term beginning on the 1st 
May, 1969 ana ending on the 30th Aoril. 1970 and alsO comtnu-
nicated the following mimes of Members of Ra.jya Sabha. who had 
been elected to the said Committee:-

. (1.t Dr. Z. A. Allmad 
.. :::'.': {2) Shri A: P. Chatter;jee 
... .'. '. <,> Prot ~~il~l. Kothari. 

(4) Shri S. S. Mariswamy 
(5) Shri G. H. V. Momil1 
(6) Shri N. R. Muniswamy 
{7> Shri Tarkeshwar Pande. 

• (iii) iI'hat at .its sitting held. on the 6th May. 1969, R.ajya Sabha can. 
t:urred j.p.the recommendation of Lok Sabha to nominate five 
members from Rajya Sabha to associate with the Committee on 
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Public t: mlt:rtakings. oC Lok Sabha for the term beginning ~ the 
ht May. 1969 and ending on the 30th Ahr'il. I970'and :ilso COID-
lllunwated th~ follow~ng namei of M<"lnbers 01 Rajya Sabha who 
had been elected to the said Committee:-

(1'): Shti Nand Kishore Bhatt 

(2) Shri Golle)' \lurahari 

(:n Shri .Bhabhani Charan PattanaYlIlr 

(4) Shri Rajendra Pratap Sinh;! 

(5) SIld Dattopan~ Thengar; 

9.' Leave of A~ 

The following Members were granted leave of lIh~el'lce fro'rri'the Sittirtgs of 
the House for the periods meutionedagainst ca(:h:-

(I) Sh.-i Kamalnayan Bajaj 17th March to' 14th May. 196~ 
(Seventh Session). 

(2) Shri Ma:h'adevappit Rampute 2nd ,.\pri! to 16th Mav. 1969 
(Seventh Session). 

(3) Shri Viren Shah 

(4) Shr'i V.Y. Tainaskar 

(5) Shri C. K. Bhattacharyya 

(6) Shrimati Sucheta Kripalani 

,(7) Shri, N. Dandek~r 

(8) Shri R. K. Birla 

(9) H. JI. Maltaraj;l Hrijendra 
SingH of Bhat'atpur . 

(10) Shri S. R. hne 

10. Statements by Ministen 

~4th Mardi to J4tll Apri'l. 1969 
(Seventh Session). 

11th February to 16th Aplil. 1969 
(Seventh Session). 

~th March to 16th May. 196!1 
, (Seventh Session). 

18th April to 16th May. 1969 
{Seventh Session). 

15th April to 16th May, 1969 
(Seventh Session). 

28l1' .\Pl'U to 16th ,May, 1969 
(Seventh Session) . 

. tnd April to 16th May, 1969 
(Seventh Session). 

17th April to 16th May, 1969 
(Seventh Session). 

(i) The Minister of Home Affairs laid on the Table a statement regard-
ing the repon of the Intelligence Bureau: on the Use of foreign money in 
last General Elections, and for other purposes. 

(ii) The ,. Minister of State. for Peu'oleum and Chemicals and Mines and 
Metals made a statement clarifying certain points in the statement made by 
hi,m, in ,~, ,C01,U'$e oihis re,ply to ~e Half-an-Hour diseussionon the 23rd 
April. 1969 regarding Fertilizers and ChemicalS" Trllvanrore Limited. 

[p.T.O • 
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J I. Motion Re. Select Committee 

Shri Anand Narain Mitlla moved the foll~wing motion:-

"That this House do ltp'llOint Shri Tulsidas Dasappa to dlC Select 
Committee 011 the BIU to enlarge the appellate jurisdiction of the 
Supreme Court in regard to criminal matters vice Shri K. Hann-
manthaiya resigned." 

The motion was adopted. .. 
12. Government Bill-Introduced 

Tlte President '(DisdJQ1'ge of Functions) Bill. 1969 

The motion for leal'c to introduce the Bill moved by Shri Y. B. Cha\'an 
on the 13th May, 1969. was adopted.. The Bill was introduced. , 

HI. Motion-Debate Adjourned 

Shri Nath Pai moved the following motion:-. 

"That the debate on the motion 'That the Bill further to amend the 
Constitution of India. as reported by Joint Committee, be taken 
into consideration'. which was adjourned on the 21st February, 
1969, be resumed now." 

Shri K. R<lghur<lmaiahmm'ed the following motion:-

That the discussion on the motion moved bv Shri Nath Pai "That tilt' 
debate on the motion 'That the Bill further to amend the Consti-
tution of India. as reported by Joint Committee, be taken into oon-
sidcration', which was adjourned 011 the 21st February, 1969, be 
resumed now" be 3l1jounled to the next IICssion. 

On the Illotion mm'ed by Shri K. Raghuramaiah the House divided, Ayes 
IMJ; Noes 39. 

Tlw Illotion was accordingly adopted. 

(l.oll Sabha adj(Jltm~rl flf 1-10 P. M. Ilnd re-(Jssem.bled at 2-30 ·P. M.) 

. 14. Government Bill-Passed 

Tlw Companies (Amewfmeut) Bin. Hl6R 

Discussion on the motion for coltsideration of the Bill and the amendment 
thereto moved on the 7th May. 1969, continued. . 

The following memben. took. part in the debate:-

(I) Shri R. n. Bhalldare 

(2) Shl'i Surcndranath Dwivedy 

(tl) Shri Prabhu Dayal Himaulingka 

(4) Shri Tenncli Viswallatham 

Shri" Fakhruddin Ali Ahmecl replied to the debate. 

011 the Amendmclll for )'C{erence of the Bill to ·a Sele<.'t Committee, moved 
by Shl'i M. R. Masani, the HO·.lse divided; Ayes 26; Noes 182. The Amendment 
was acmrrlingly negalived. 
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The motion, fOI' cOll$ideration of the Bill was adopted and dause-by·dause 
wnsideration was taken up. 

Clalls_e 2 was adopted .. 

On Amendmellt No.8 to Clause 3 moved by Shri Shiva Chandra .lha, the 
House divided, Ay('s 31; Noes 155. The Amendment WitS accOl'dingly neRa· 
tived. 

On Amendment No.9 to Cl:tlIse 3 moved by Shri Shiva Chamlnt .lha, the 
House divided, Ayes 29; Noes 146. The Amendment was accordingly negatived. 

Two Amendment!'. to Clause 3 were adopted. 

Clause' 3 was adopted, :\s an1('1Hled, 

·On Clause 4, as amended. the House divided. Ayes 155; Kot's 20, Clause 
4. as amended, was accorc1ingly adopted. 

Clauses 5 amJ 6 wen' adopted, 
Clause 1 and the En,Kting Fonuula were adopted, as ameml('cl. 

The I.ong Title was atiol)ted. 

The motion that the Bm, as :ullended. be passed was move(1 by Slni 
Fakhrllddin Ali Ahmed. 

The motion was adopted and the Hill, as amended. was passed. 
15. Half-an-hour Discussion 011 matters arising out of Answer to Questiun 

Shri .Jyotinnoy Bosli raised a half-an-hour discussion on points ari,~iilg (Jut 
of the answer given on the 1st April. 1969 to Starred Question No. K12 
regarding Railway accident!;, 

Dr, Ram Subhag Singh replied to the disclission, 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 15th May, 1969). 
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LOK SABHA 

BULLETIN-PART I 
[Briel Record of Proceedings] 

Thursday. May 15. 1969jVaisakha 25. 1891 (Saka) 

No. 291 
J. Oath or Affirmation 

Shri V. K. Krishna Menon made and subscribed the affirmation jn 
English and took his seat in the House. 
2. Starred Questions . 

Starred Questions Nos. 1711-1716 were orally answered. Replies to 
Starred Questions Nos. 1717-1735 and 1737-1740 were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 969S-9833 Were laid on the Table. 
Statement by the Minister of Labour and Rehabilitation correcting 

the reply given on the 6th March, 1969 to Unstarred Question No. 1930 
regarding employment exchange in Laccadive Islands was also laid on 
the Table. 
4. Short Notice Question 

Short Notice Question No. 27 addressed to the Minister of Informa-
tion and Broadcasting and· Communications regarding confirmation of 
temporary Class IV employees in Press Information Bureau was orally 
answered and supplementaries were also answered thereon. 
5. CaIUlig Attention 

Shri Jyotirmoy Bosu called the attention of the Minister of. Petroleum 
& Chemicals and Mines & Metals to the reported sinkinR' of Kashmir 
Plateau. 

The Minister of State for Petroleum &: Chemicals and Mines & Metals 
made a statement in regard thereto. 
6. Papers laid on the Tabl~ 

The following papers were laid on the Table:-
(1) A statement containing principal' recommendAtions ,'Jf the! 

Aeronautics Committee. 
(2) A. copy of Report of the Commissioner for Scheduled Castes j 

and sCheduled Tribes 1m the year 1967-68 Vo]s. T and II, under 
article 338 (2) of the Constitution. 
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~A copy of the Report of National Coal Developm&nt Corpora-
tion Committee. 

(4)A copy of the Mineral Concession (Third Amendment) Rules, 
1969, published in Notification No. G.S.R. 939 in Gazette of 
India dated the 12th April, 1969, under sub-section (1) of sec-
tion 28 of the Mines and Minerals (Regulation and Develop-
ment) Act, 1957. 

(5) A statement (Hintli and English versions) showing total in-' 
vestments of the life business of the Life Insurance Corporation 
'Of India as on the 31st March; 1968 in loans and debenture and 
shares in each of the first ten groups arranged in order of their 
assets, listed. in the Monopolies Enquiry Commission's Report 
as well as the total investments of the Life" Insumnce Corpot:a-

. tion of India in 75 groups mentioned in that Report. 
(6) A cQPY each <1f the foliowing Notifications under sub-section 

. (6) of section 3 of the Essential Commodities Act, 1955:-
(i) G.S.R. 2181 (Hindi and English versions) nublished in 

Gazette of India dated the 12th December, 1968. 
(ii) G.S.R. 449 (Hindi and English versions) published in 

G~ette of India dated the 22nd February, .1969 making 
certain amendments to Ndtification No. G.S.R. 2181 iated 
the 12th December, 1968. 

(iii) G.S.R. 764 (Hindi and. English versions) published in 
Guette of India dated the 5th March. 1969. 

(iv) G.S.R. 999. published in Gazette of India dated the i8th 
April. 1969. 

(v) a.s.R. 1000 published in Gazette of India dated the 19th 
April, 1969. 

(vi) The Assam Roller Mills Wheat Produc~ (Price Control) 
Order, 1969, published. in Notification No. a.s.R. 1035 in 
Gazette of India dated the 23rd April, 1969. . 

(vii) The itoiler Mills Wheat Products (Price Control) Second 
Amendment Order, 1969. published in Notification No; G.S.B. 
1036 in Gazette of India dated the 23rd April, 1989. 

(Viii) The Inter-Zonal Wheat' anti Wheat Products (Move~ent 
Control) Amendment Order, 1969, published in Notiftcatl~ 
No. a.s.B. 1039 in Gazette of India dated the 24th April, 1969. 

(ix) The Cold Storage (Amendment) Order, 1969,publlshed).n 
Notification No. S.O. 1564 in Gazette of India dated the 26th 
April, 1969. 

(7) A statement showing reasons for delay in laying tlle Notifica-
tions mentioned. at 0) to (iii) of (6) above. 

(8) A statement showing reasons for delay in laying the reports of 
0) DevelqpQJ,ent Council for Inorganic Chen;lic:al I~ustries 
and (2) DevelOJ#nent CO\U1cll for H~avy. El~C;ll In~llstries. 
for the years 1967-68, in, .pursuance of an ~ance gtven by 
him on the 22nd April, 1169. 
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7. Government Bill-Passed 
The P7lesident (Discharge of F\incti~)tiilt, 1~ ...... < .. ' :' 

The inotion for consideration of the 'ani was moved by' Shrl Y. B., 
C~avan. ' , 

. The following members took part in the debltte:_ 
(1) H. H. Maharaja Snraj Meghra:jji Dnrangadhra 
(2) Shri Prakash Vir Shutri 
(3) Shri Vikram Chand Mahajan 

(Lok Sabha adjouTned at 1 P.M. and re-aasembled at 2.05 ;.14.) 
(4) 8hri Bal Raj Madhok 
(5) Shri K. Narayana Rao 
(6) 8hri 8. Kanciappan 
(7) Shri F. H. Mohsin 
(8) Shri P. K. Vasudevan Nair 
(9) 8hri R. D. Bhandare 

(10) 8hri P. Ramamurti 
(11) Shrimati Tarkeshwari Sinha 
(12) Shri Shiva Chandra Jha' 
(13) Shri Nath PBi 
(14) 'Dr. ICarni Singh 

Shri Y. B. Chavan replied to the debate. 
The mollonfor corunderation of the Bill was adoptM and clause-by-

clause consideration was taken up. 
Clause 2 was adopted. . 
On Amend~ent No.1 to ClaUSe.3 mo~~ by Shri Nath.f~,. the House 

divided, Ayes 41: Noes 164. The Amendment was accorclliigly negatived. 
On Amendment No.4 to Clause 3 moved by Shri Shri Chand Goyal, 

the House divided, Ayes 35; Noes 165. The Amendment was accordingly 
negatived.. . 

On Clause 3, the House divided. Ayes 167; Noes 43. ClaUse '3 was ac-
cordingly adopted. 

Clause I, the Enacting Formula and the Long Title were 81sO adopted. 
The motion that the Bill be passed was moved by Shri Y. B. Chavan. 
The following members took part in the debate:-

(1) Shri Tenneti Viswanatham 
(2) Shri Srinibas Mishra 
(3) Shri Yogendra Sharma 
(4) Sbri Y. B. Chavan 

The motion was adopted and the Bill was passed. 
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......... &om Raj"8 Sabha 

\. 
) . 
• 

Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 15th May, 1969; Rajya Sab·· 
passed ·a motion refening the Architects Bill, 19(;8, to a J\.I _ 
C«nmittee of the Houses consisting of 45 members, 15 mem-
bers from Rajya SBbha, namely:-

(1) Shri M. Ruthnaswamy 
(2) Shri Prem Manoh8J' 
(3) Shri Rewati Kant Sinha 
(4) Shri Narinder Singh Brar 
(5) Shri u. N. Mahida 
(8) Sbrl Mohan Dharia 
('1) Shrimati Vldyawati Chaturvedi 
(8) Shri Anand Chand 
(9) Shri Mudumala Henry Samuel 

(10) Sbrl Baharul Islam 
(Uf Sbri N. Sri Rama Reddy 
(12) Shri Syed Hussain 
(13) Shri S'fnam Krishna Mohan Singh 
(14) Sbri A. C. GUbert 
(15) Shri C. L. Varma 

and 30 members from Lok Sabha and recommended that Lok 
Sabba do join in the said Joint Committee and communicate 
to that House the names of members to be appointed by Lok 
Sabha to the said Joint Committee. 

(U) That at its sitting held on the 15th May, 1969, Rajya Sabha 
~ a motion referring the Hire-purchase Bill. 1968, to a 
JofDt Committee of the Houses consisting of 45 members, 15 
members from Rajya Sabha. namely:-

-. 

(1) Shri Suraj Prasad 
(2) Shri Devi Singh 
(3). Shri Banka Behary nas 
(4) Shri M. R. Venkataraman 
(5) Shri S. A. Kbaja Moideen 
(8) Shrl R. T. Parthasarathy 
('l) Shri Sanda Narayanappa . 
(8) Chaudhary A. Mohammad 
(9) Shri Sher Khan 

(10) Shri B. S. Savnekar 
(11) Shri Bhupinder Singh 
(12) A. G. Kulkarrn 
(13) Shri B. K. Kaul 
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(14) Shri Jogendra Singh 
(15) Shri Biren Roy 

and 30 members from Lok Sabha and recommended. that Lok 
Sabha do join in the said Joint Committee and communicate 
to that House the names of members to be appointed by Lok 
Sabha to the said Joint Committee. 

(iii) That at its sitting held. on the 15th May, 1969, Rajya Sabha 
passed a motion referring the Code of Civil Procedure (Amend-
ment) Bill,1968, to a Joint Committee of the Houses consisting 
of 45 members, 15 members from Rajya Sabha, namely:-

(1) Shri .Balachandra Menon 
(2) Dr. B. N. Antani 
(3) Shri Rattan Lal Jain 
(4) Shri B. N. MandaI 
(5) Shri Jagat Narain 
(6) Shri SYed Ahmed 
(7) Shri Pumananda Chetia 
(8) Shri Rizaq Ram 
(9) Shri V. T. Nagpure 

(10) Shrimati Seeta Yudhvir 
(11) Shri Joachim Alva 
(12) Shrimati Annapurna Devi Thimmareddy 
(13) . Shri T. K. Patel 
(14) Shri P. C. Mitra 
(15) Pandit S. S. N. Tankha 

and 30 members from Lok Sabha and recommended that Lok 
Sabha do join in the said Joint Committee and communicate to 
that House the names at members to be appointed by Lok 
Sabha to the said Joint Committee. 

(iv) That at its sitting held. on. the 15th May, 1969, Rajya Sabha 
agreed to the amendments made byLok Sabha on the 7th May. 
1969, in the Registration of Bir'ths and Deaths Bill. 1968. 

9. Statement by Mbaister 
The Minister of Haine Affairs made a statement regarding the de-

monstration by the All India Youth Federation and the All India Students' 
Federation on the 15th May, 1989, at New Delhi. . 

(!.ok Sabha adjourned till 11 A.M. on Friday, the 16th May, 1969). 
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LOK SABRA 

BULLETIN-PART J 
(Brief Record of Proceedings) 

Friday, May 16, 1969!Vaisakha 26, 1891 (Saka) 

No. 292 
1. Oath or Aftinnation 

Shri S. N. Misra made and subscribed the oath in English and took 
his seat in the House. 
2. ·smired Questions 

Starred Questions Nos. 1741-1744 were orally answered. Replies to 
remaining 'questions were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions Nos. 9834-10033 were laid on the 
Table. 

Statement by the Minister of Tourism and Civil Aviation correcting We 
reply given on the 21st February, 1969 to Unstarred Question No. 644 
regarding Air India to enter Hotel Industry was also laid on the Table. 
4. Short Notke Qnestion 

Short Notice Ouestion No. 28 addressed to the Minister of Home 
Affairs regarding Bye-elections to Delhi Municipal Corporation was orally 
answered and supplementanes were a1so answered thereon. 
5. Papers Laid OD the Table 

.The following papers were laid on the Table:-
(1) A copy of the Audit Report (Commercial), 1969,. ,under article 

151(1) of the Constitution. 
(2) A statement of decisionS of Government on certain' recom-

mendations of the Administrative Reforms Commission in 
their R.eport on "Finance. Accounts aJld Audit.'~ 

(3) A copy of the Annual Report of the DevelQPmeDt Council for 
Food Processing Industries for the year 1966-67 under sub-
sectign.(4) ·of section 7 of the Industr-ies (Development 3ud 
R,eauIation) Act, 1951. 

" ' 
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(4) A copy ,of the Certified Accounts of the Indian Institute of 
Technology. Madras for the year 1967-68 along with the 
Audit Report thereon, under sub-section (4.) of section 23 of 
the Institute of Technology Act, 1961. 

(5) (i) A cop): each of the following papers under sub-section (1) 
the Institutes of Technology Act, 1961. 

(a) Review by the Government on the working of the India 
Tourism Development Corporation Limited, New Delhi for 
the year 1966-67. . 

(b) Annual Report of the India Tourism Development Corpora-
tion Limited, New Delhi for the year 1966-67 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(ii) A statement showing reasons for delay in laying the above 
Report. 

(6) 0) A copy of the International Copyright (Firsi. Amendment) 
. Order, 1969, published in Notification No. S.O. 73'S (English 

version) and S.O. 736 (Hindi version) in Gazette of India 
dated the 20th February, ] 969. under section 43 ot the Copy-
right Act, 1957. 

(ii) A statement sMwing reasons for delay in laying the above 
Notification. . 

(7) Following statements showing the action taken by the Govern· 
ment on various assurances, promises and undertakings given 
by the Ministers during the various sessions of Fourth Lok 
Sabha:-

(i) Supplementary Statement 
No., I 

(~) Supplementary Statement 
No. TV 

(iii) Supplemental'Y Statement 
No. XI 

I iv) Supplementary Statement 
No, XVII 

(v) Supplementary Statement 
No. XII 

(vi) Supplementary' SI atemr.nt 

Seventh Session, 1969. 

Sixth Session, 1903. 

Fifth session. 1968. 

Fourth Session, 1968. 

Third Session, 1967. 

No. XIX .. Second Session, 1967. 

(8) A copy each of. the following Notifications issued under the 
Central Excise Rules, 1944:-

(i) O.S.R. 968 (English version) and O.S.R. 970 (Hindi ver-
sion) published in Gazette of India dated the 12th April, 
1969 together with an explanatory memorandum. 

(ii) G.s.a: 969 (English version) and G~S.R. 971 (Hindi ver-
sion) published in Gazette of India dated the 12th April. 
1969 together wi~ an explanatory memorandum. 
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(iii) G.S~R. 106~ published in Gazette 'of india dated the 3td 
May, 1969 together ~ith an explanatory memorandum. 

(iv) O;S.R. 1082 to 1097 published in Gazette of India dated 
the 29th April, 1969 together with an explanatory memo. 
random. 

(9) A capy of the Central Ex.cise (Seventh Amendment) Rul~s 
1969, published in Notification No. G.S.R~ 1066 in Gaze~ 
of India dated the 3rd May, t 969. under section 38 of the 
Central Excises and Salt Act. 1944. 

(10) (i) A copy of the Statistical Information regarding the working 
of the Preventive Detention Act. 1950. during the period 
30th September. 1967 to 30th September. 1968 (Hindi and 
English versions). 

(ii) A statement (Hindi and English versions) shOwing reasons 
for delay in laying the above information. 

(11) A copy of Ministry of Defence O.M. No. F.7(3)l66j8902ID 
(Air-II) dated the 17th August, 1968 containing President's 
orders in regard to the use of the V.I.P. Flight of the Indian 
Air Force by the V.I.Ps., in pursuance of an assurance given 
by him on the 7th March. 1969. . 

(12) A copy of the Admission as Adv.ocates (Training and Examina-
tion) Amendment Rules. 1969 (Hindi and English versions), 
published in, Notification No. S.O. 1560 in Gazette of India 
dated the 23rd April, 1969, under sub-section (5) of section 
49A of the Advocates Act, 1961. 

(13) A copy each of the fbllowing papers under sub-section (I) of 
section 619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the Hindu!'tall 
Shipyard Limited, Visakhapatnam. for the year 1967-68. 
(Hindi and English versions). 

(ii) Annual Report of the Hindustan Shipyard Limited, \' isakh&~ 
patnam, for the year J 967-68 along with the audited accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(14) A copy of the Cinematograph (Censorship) Amendment Rules. 
1969. published in Notification No. G.S.R. 977 (English 
version) and G.S.R. 978 (Hindi version) in Gaz~tte of India 
dated the 19th April, 1969, under sub-section (3) of section 
8 of the Cinematograph Act, 1958. 

(15) A copy of the Employees' Provident Funds (Amendment) 
Scheme, 1969. published in Notification No. O.S.R.1017 in 
Gazette of India dated the 26th April, 1969, under sub-
section· (2) of section 7 of the Employees' Prol'ident Funds 
Act. 1952. 

iF.T.O. 
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(16) A copy of Notification No. G.S.R. lQ18 published in Gazette 
of India dated the 26th April, 1969 adding the ferro-manga-
nese industry to the First Schedule to Employees~ Provident 
Funds Act. 1952, under sub-section (2) of section 4 of the 
said Act. 

(17) A copy each of the following Notifications under sub-section 
(6) of section 3 of the Essential Commodities Act. 1955:-

(i) G.S.R. 1056 (English version) and G.S.R. 1657 (Hindi ver-
sion) published in Gazette of India dated the 3rd May, 
1969. 

(ii) The Delhi Roller Mills Wheat Products (Ex-mill and Retail) 
Price Control (Amendment) Order, 1969. published in 
Notification No.G.S.R. 1102 in Gazette of India dated the 
3rd May, 1969. 

(iii) The Roller Mills Wheat Products (Ex-mill) Price Control 
Order, 1969, published in Notification No. G.S.R. t 103 in 
Gazette of India dated the 3rd May. 1969. 

(18) A copy of the Indian Telegraph ~ighth Amendment) Rules. 
19.69, published in Notification No. G.S.R. 1080 in Gazette 
of India dated the 28th April, 1969, under sub-section (5) 
of section 7 of the Indian Tel~graph Act, 1885. 

(19) A statement correcting the statement made by the Minister of 
Irrigation and Power on the 12th May. 1969 re~arding Nar-
mada Water Dispute. 

6. Minutes of Committee on Private Members' Bills aad Resolutions 
Minutes of the Forty-third· to· Fiftieth sittings of the Committee on 

Private Members' Bills and Resolutions held during the current session. 
were laid on the Table. 
7. Assent to BUIa 

(i) Secretary laid on the Table a copy. duly authenticated by the Secre-
tary of Rajya Sabha, of the Customs (Amendment) Bill. 1969, pasesd by 
the Houses of Parliament during the current session and assented to. 

(ii) Secretary· also laid on the Table following 2 Bills passed by the 
Houses of Parliament during the current session and assented to:-

(1) The Appropriation (No.3) Bill. 1.969. 
(2) The Finance Bil], 1969. 

8. Report of' Estimates Committee 
Sbri M. Tbirumala Rao presented the Ninetieth Report of the Estimates 

Committee on the Ministry of Tourism ·and Civil Aviation-Department 
of Tourism. . 

9. ~tation of Petition 

Slni Mohammad Ismail presented a petition from Sbri Shabbir 
Hakeem and others of Malegaon (Nasik) regarding ban on production of 
coloured sarees on powerlooms in Malegaon and' Dhulia. 
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10. Statements by MIDisCen 
(i) The Minister of State for Petr'01iiumand· Olemieals and Mines 

and Metals laid on the Table a statement correcting the answer ~iven on 
the 21st April, 1969 to supplementariesby Sarvashri Pattiam Go~alan and 
S. R. Damani on Starred Question No. 1203 regarding production of non-
ferrous metals. . 

(ii)The Minister of Parliamentary Mairs ane Shipping and Trans-
port made a statement regarding Government's reaction to some of the 
recommendations of the Joint Committee on Salary. Allowances and other 
amenities to Members of Parliament. . 

11. Government 8m-Introduced. 
The Petroleum (A mendment) Bill, 1969 

The motion for leave to introduce the Bill moved by Dr. Triguna Sen 
was opposed. The motion was adopted and the Bill wa'i introd~ced. 
U .. Motions Re: loint Committee on Govemment BilI5-Adopted 

(i) The A rchitects Bill, 1968 
The.motion for concurrence in the recommendation of Rajya Sabha 

for reference of the Bill to a Joint Committee of the Houses was moved by 
Dr.- V. K. R. V. Rao. 

The motion was adopted as follows:- .' 

"That this House do concur in the recommendation of Rajya ~bba 
that the House do join in the Joint Committee of the Houses on the Bill to 
provide for the registration of architects and for pu~oses connected there-
with; made in the motion adopted by Raiva Sabha at its sittin~ held on the 
15th May, 1969 and'communicated to this House on the 15th May, 1969 
and do resolve that the fol1owin~ thirty members of Lok Sabha be nomi-
nated to serve on the said Joint Committee. namely:-

( i) Shri Ramchandra J. Amin , 
(2) Shri J. B .. S. Bist 
(3) Shri Anil K. Chanda 
( 4) Shri Tulsidas Dasappa 
(5) Shri Kansari Halder 
(6) Shri J. N. Hazarika 
(7) Shri Hem Barua 
(8) Shri S. M. Joshi 
(9) Shri Dhireswar Kalita 

(10) Kumari Kamla Kumari .. 
(11) Shri Sitaram Kesri 
(12) Shri Bal Raj Madhok 
(13) Shri Bijoy Modak 
( J 4) Shri Piloo Mody 
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(15) Shrimati Shakuntala Nayar 
(16) Shri Chintamani Panigrahi . 
(17) Shri Anantrao Patil 
( 18) Shri V. Narasimha Rao 
(19) Shri P. Antony Reddi 
(20) Shri V. Sambasivam 
(21) Shrimati Tara Sapre 
(22) Shri Erasmo de Sequeira 
(23) Shrimati Jayaben Shah 
(24) Shri Naval Kishore Sharma 
(25) Shri Prakash Vir Shastri 
(26) Shri P. Sivasankaran 
(27) Shri S. D. Somasundaram 
(28) Shri M. G. Uikey 
(29) Shri G. Venkatswamy 
(30) Dr. v. K. R. V. Rao" 

(ii) The Code 01 Civil Procedure (Amendment) Bill, 1968 

The motion for concurrence in the recommendation of Rajya Sabha 
for reference of the Bill to a Joint Committee of the Houses was moved 
by.Shri P. Govinda Menon. 

The motion ~as adopted as foUows:-

. "That this House do concur in the recommendation of Rajya SAbha 
that the HoUse do join in the Joint Committee of the Houses on the Bill 
further to .amend the Code of Civil Procedure, 1908, made in the motion 
adopted by Rajya Sabha at its si.tting held on the 15th May, 1969 and 
communicated to this House on the 15th May, 1969 and do resolve that 
the following thirty members of Lok Sabha be nominated to serve on the 
said Joint Committee, namely:-

( 1) Shri D. Balarama Raju 
(2) Shri Rajendranath Barua 
(3) Shri R. D. Bhandare 
( 4) Shri Krishna Kumar Chatterji 
(5) Shri N. T. Das 
(6) Shri Shivajirao S. Deshmukh 
(7) Shri Shri Chand Goyal 
(8) Shri Ram Krishan Gupta 
(9) Shri Heerji Bhai 

(H» Shri J. M .. Imam 
( 11) Shri Kameshwar Singh 
( 12)' Shri Mushi"r Ahamad Khan 
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t 13) Shri Thandavan Kiruttinan 
( 14) Shri K. Lakkappa 
( 15) Shri Brij Bhushan Lal 
( 16) Shrimati Sangam Laxmi Bai 
( 17) Shri Mahendra Majm 
(18) Shri B. P. MandaI 
( 19) Shri M. Meghachandra 
(20)- Shri Viswanatha Menon 
(21) Shri Bhaljibhai Ravjibhai Parmar 
(22) Shri S. B. Patil 
(23) Shri Jharkbande Rai 
(24) Chaudhuri Randhir Singh 
(25) Shrimati Savitri Shyam 
(26) Shri P. N. Solanki 
(27) Shri K. Subravelu 
(28) Pandit D. N. TiwaI}' 
(29) Shri Tenneti Viswanatham 
(30) Shri P. Govinda MenOD." 

(ill) The Hire Purchase Bill. 1968 
The motion for concurren~ in the recommendation of Rajya Sabha 

for reference of the Bill to a Joint Committee of the Houses was moved 
by Shri P. Govinda Menon. 

The motion was adopted as follows:-
"1)at this House do concur in the recommendation of Rajya Sabha 

that the House do join in the Joint Committee of the Houses on the Bill 
to define and regulate the rights and duties of parties to hire-purchase 
agreements and for matters connected therewith or incidental thereto, 
made in the motion adopted by Rajya Sabha at its sitting held on the 15th 
May, 1969 and communicated to this House on the 15th May, 1969 and 
do resolve that the following thirty members of Lok Sabha be nominated 
to serve on the said Joint Committee, namely:-

( 1) Shri Nathu Ram Ahirwar 
(2) Shri N. Anbuchezhian 
(3) Shri K. Anirudhan 
( 4) Shri Maganti Ankineedu 
(5) Shri B. N. Bhargava 
(6) Shri Bibhuti Mishra 
(7) Sb.ri R. K. BirJa 
(8) Shri C. Dass 
(9) Shri Devinder Singh 

( 10) Sbri Y. Gadilingana Goud 
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() 1) Shri V. N. Jadhav 
(12) Shri C. Janardhanan 
(13) Shri Dharani Dhar Jena 
( 14) Shri Liladhar Kotoki 
(15) Shri G. Kuchelar 
( 16) Hazi Lutfal Haque 
( 17) Shri Yamona Prasad MandaI 
( 18) Shri Nihal Singh 
(19) Shri D. N. Patodia 
(20) Shri Rajdeo Singh 
(21) Shri Ram Charan 
(22) Shri Shambhu Nath 
(23) Shri Beni Shanker Sharma 
(24) Shri J anardan J agannath Shinkre 
(25) Shri Chandra Sekhar Singh 
(26) Shri S. M. Solanki 
(27) Shri S. S. Syed 
(28) Shri Om Prakash Tyagi 
(29) Shri Prem Chand Verma 
(30) Shri P. Govinda Menon." 

(,{.pk sabha' adjpt.U'ned at IP.M. and re-(lSsembled at 2.05 P.M. 
13. Motioas 

(i) Shri Madhu Limaye moved the' following motion:-

'.,. 

"This House resolves that in pursuance of sub-section. (4 )of sec.-
tion 18 of the Citizenship Act, 1955, the following modifica-
tions be made in the Citizenship (Amendment) Rilles, 1968. 
published in the Gazette of India by Notification No. G.S.R..· '-; 
2029, dated the 23rd November, 1968 and laid on the Table 
on the 6th December, 1968, namely:-

(i) in rule 2, in Form' XlII, fpr 'oath of allegiance'. wherever 
they occur, substitute 'oath· of allegiance. to the Constitu-
tion'; and 

(ii) in rule 2, in Form XIII, after 'established' insert 'up-hold 
the sovereignty and integrity.. of India'. 

This House recommends to Rajya Sabha that Rajya Sabha do con-
cur in this resolution". 

The following members took. part in thedebate-.-', 
( 1) Shri Samarendra Kundu 
(2) ShriOm Prakash Tyagi 
(3) Shri Rabi Ray 
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( 4) Shri Sarjoo Pandey 
(5) Shri Vidya Charan Shukla 

The motion was withdrawn by leave of the House. 
(ii) Shri N. K. P. Salve moved the following motion:-

"This House resolves that in pursuance of sub-section (2) of sec.-
tion 3 of the All-India Services Act, 1951. the following modi-
fications be made in the All-India Services (Conduct) Rules. 
1968. published in the Gazette of India by Notification No. 
G.S.R. 3, dated the 4th January. 1969 and laid on the Table 
on the 21st February, 1969, namely:-

(i) in clause (b) of rule 2, omit sub.,clause (iii); 
(ii) to sub-rule (1) of rule 3. add the following Explanation: 

'Expltuuztion.-The question of determining as to what has 
to be deemed as "unbecoming of a member of the Ser-
vice" shall be decided' by the Head of Department in 
which the member of the Service is serving at that time'; 

(iii) to sub-rule (1) of rule 4, add the following Explanation: 
'Explanation.-The question of determining whether a mem-

ber of the Service has "used his position or influence" 
shall be decided by the Head of the Department in which 
the member of the Service is serving at that time.': 

(iv). in rule 5, for sub-rule (1). substitute--
'(1) No member of the Service shall be a member of. or be 

otherwise associated with, any political party or any 
other organisation which takes part in politics. o! seeks 
to promote exclusively interests of a religious commu-
nity. or is fundamentally communalistic in its declared 
objectives, nor shall he take part in. or subscribe in aid 
of. or assist in any other manner, any political move-
ment or political activity or purely communal activity.': 

(v) in rule 7, for 'No member of the Service shall. in any radio 
broadcast or in any doCument published anonymously, 
pseudonymously or in his own name or in the name of any 
other person or in any communication to the press or in 
any public utterance. make any statement of fact or 
opinion..' substitut,e- ' 

'Every member of the Service shall obtain previous sanction 
of the Government or any other authority emoowered 
in this behalf, for giving any radio broadcast or for Dub-
lishin2 any document or for making any statement either 
to the press or at a public gathering, but no member of 
the Service shall. however. in any radio broadcast or in 
any document published anonymously. pseudonymously 
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or in any other name or in any communication to the 
press or in any public utterance, make any statement of 
fact or opinion-'; 

(vi) in rule 13,-
( a) in sub-rule (1). omit 'except with the previous ~anction 

of the Government'; and 
(b) in the proviso to sub-rule (I), omit 'without such sanc-

tion'; 
(c) in sub-rule (1), after the existing proviso, add the 

following further, proviso: 
'Provided further that when a member of the Service 

intends to undertake such honorary ,work of any 
literary, artistic or scientific character in any orga-
nisation which is sponsored or financed or managed 
directly or indirectly by any foreign country or 
institution or individual, the member of the Ser-
vice shall. before undertaking ~ucli work. ~ubmit to 
the Government the full particulars relating' to 
such organisation and obtain previous·· sanction of 
the Government'; 

.(vii) in rule 16,-
(a) in clause (a) of sub-rule (2), Odd at the end-

'and such property transferred by him during ,the period 
of five years preceding the date of' his' joining the 
Service by way of gift or sale in the name of any 
member of . his family or in the name . of any 
other person'; 

(b) fllr clause (c)· of sub-rule (2). substitute-. 
. '(c)· m<weabJe. property such as gold, or gold ornaments, 

precious metals or 'ornaments of such precious metal, 
jewellery including loose "jewels, motor-cars, motor-
cycles, refriger:ators,radios, radiograms, expensive 
apparels, utensils of gold. and . silver, insurance 
policies of the value of over Rs. 1.000 and toans 
advanced by him; and 

( c) om# the Explanation; and 
(viii) for rule 21, substitllte-

'21. Interpretation.-If any doubt arises as to the interpreta-
tion of these niles, the same shall be referred to a Board 
.consisting of the Secretaries tQ the Government of India 
in. the Ministries. of Home Affairs. Law and Finance.'. 

This House recommends to Rajya· Sabha· that Rajya Sabha do concur 
in this resolution." 

His speech was not conCluded. 
The discussion on the motion. was not concluded . 
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14. Government BII·Passed 
The West Bengal Legislative Council (Abolilion) Bil" 1969 

The motion for consideration of the Bill was moved by Sbri P. Govinda 
Menon. 

The following members took part in the debate:-
(1) Shri I. M. Imam 

(2) Shri Shri Chand Goyal 
(3) Shri S. M. Banerjee 
(4) Shri Jyotirmoy Bosu 
(5) Shri Samar Guba 

Shri ·P. Govinda Menon replied to the debate. 
The motion for consideration of the Bill was adopted and clause-by. 

clause consideration was taken up. 
Clauses 2 to 9 were adopted. 
Clause 1, the Enacting· Formula and the Long T.itle were also ::adopted. 
The motion that the Bill be passed was moved by Shri P. Govindn 

Menon. 

The following members took part in the debate:-
(1) Shri'Surendranath Dwivedy 
(2) Shri P. Ramamurti 
(3) Shri S. Kandappan 
(4) Shri S. M. Ioshi 
(5) Shri Samarendra Kundu 
(6) Sbri Ramavatar Shastri 
'(7) Chaudhuri Randhir Singh 
(8) Shri Tulshidas Iadhav 
(9) Shri P. Govinda Menon 

The motion was adopted and the Bill was passed. 
15. ModoD 

Shri Prakash Vir Shastri moved the foUowillg. motion:-
"That the situation arising out of the encouragement being given to 

the subversive and violent activities in the country by .:..:rtain 
political parties and by some foreign powers. be taken into 
consideration. " 

His speech was not concluded. 
The discussion was not concluded. 
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16. Private Member's Bill-lDtroduced 
The Language of Laws Bill, 1969 by Shri Prakash Vir Shastri. 

17. Private Member's Bill-Motion for Introduction Negatived 
The All-India Institute 011 Medical Sciences (Amendment) Bill, 1969 

(Amendment 0/ sections 2, 4, etc.) by Shri George Fernand~. 
The motion for leave to introduce the Bill moved by Shri George 

Fernandes was opposed. On the motion the House divided, Ayes 25; 
Noes 125. The motion for introduction of the Bill was accordingly 
negatived. 

18. Private Member's BiIl-Iutrocluced 
The Salaries and Allowances of Members of Parliament (Amendment) 

Bill, 1969 (Amendment of sections 3, 4, etc.) by Shrt Yashwant Singh 
Kusbwab. 

The motion for leave to introduce the Bill moved by Sbri Yasbwant 
Singh Kushwah was opposed. On the motion the House divided, Ayes 
124; Noes 18. The motion was accordingl.y adopted and the Bill was 
introduced. 

19. Private Member's BiB-Negatived 
The Constitution (Amendment) Bill, 1968 (Amendment of articles 75, 164, 

etc.) by Shri Kameshwar Singh 
Discussion on the motion for consideration of the Bill moved by Shri 

Kameshwar Singh on the 18th April, 1969 and the amendment thereto 
moved on the 1st May, 1969, continued. 

Sbri P. Govinda Menon took part in th~ debate. 
Shri Kameshwar Singh replied to the debate. 

On the amendment for circulation of the Bill for the purpose of elicit-
ing opinion thereon moved by Shri Mad~u Limaye, the house divided, 
Ayes 37; Noes 106. The amendment was accordingly negatived. 

On the motion for consideration of th~ Bill the House divided, Ayes 
32; Noes 103. 

The motion was declared as not carried in accordance with Rule 157 
of the Rules of Procedure and in accordance with the Constitution. 

20. Private Member's Bill-Passed 
The Indian Penal Code (Amendment) Bill, 1967 (Amendment of section-s 

292, 293 etc.) as passed, by Rajya Sabha and as reported by Select 
Committee 

On behalf of Shri Diwan Chand Sharma, Shri Tenneti Viswanatham 
moved the motion for consideration of the Bill as passed by Rajya Sabha 
and as reported by Select Committe~ .. 
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The following members took part in the debate:- . 
(1) Shri Shri Chand Goyal 
(2) Chaudhuri Randhir Singh 
(3) Shri Vidya Char~ Shukla 

The motion for consideration of the Bill. as reported by Select Com-
mittee, was adopted . and clause-by-clause consideratIon was taken up. 

Clauses 2 and 3 were adopted. 
Clause 1, the'Enacting Formula and the Long Title were also adopted. 
The motion that the Bill. as reported by Select Committee, be passed 

was moved by Shri Tenneti Viswanatham. 
The motion was adopted and the Bill was passed. 

21. Private Member's BiIl-MoCioD for C~ UDder Coasideradoa 
The Resolution of Expenditure and Eradication of Corruption Bill, 1968 

. ·by Shri Humayun Kab;r 
The motion for circulation of the Bill for the purpose of eliciting opi-

nion thereon by the 30th August, 1969. was moved by Shri Humayun 
Kabir. 

His speech was not concluded., 
The discussion was not concluded. 

22. Half-an-Hour DiscussiOD 011 Matters ArisiDg out of Answer to QuestioD 
Shrimati lla Pal Chaudhuri raised a half-an-hour discussion on points 

arising out of the answer given on the 2nd April. 1969 to Starred Ques-
tion No. 845 regarding Indo-Ceylon venture for the export of tea. 

Shri Bali Ram Bhagat replied to the discussion. 

The Minister of State for Home Affairs made a further statement 
regarding the demonstration by the All India Youth Federation and the 
All India Students' Federation on the 15th May, 1969, at New Delhi 
Thereafter. there was a discussion thereon. 

(Lok Sabha adjourned sine die at 6.50 P.M.) 
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